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LOK SABHA DEBATES

LOK SABHA

Thursday, August 7, 1969/
Sravana 16, 18V Saka)

The Lok Sabha mer at Eleven of
the Clock

IMR. DEPUTY-SPEAKER in the Choir)
ORAL ANSWERS TO QUEISTIONS
WA ® g5 A # qE-an
1S WX gar qyAt

*391. sit Mg 9ATT ;3T AR A
wfg gt a2z TI7 F1 F97 w0 R

(%) war a7 g9 & f& gar NT 9717
FTEATAT B & £ fang gmei § 03d &
T gt wim gvwifay @7 §

(=) afz gf, & #31 z9%7 F1200 77
¢ & F=dig 7ewr B, faast a=gq
Az afeqr f1z zaarfz Ffamd 7Gx
F1 g7 7590 & gwrad Afaw qA 2

(7) afz g, @ 4a1 FFT sfas
zfz & w7 w37 IwTl, Y @AY
gxw N7 faze &1 afys sgam 3 a7
faar #tar Arfe 23397 six afen Az
sifs #) Afawrd g7 a7 =AY £ & ar
% YT

() afe gi, At =% F91 TN B ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

2

TURE, COMMUNITY DEVELOPMENT

AND COOPERATIJON (SHRI ANNA-
SAHIB SHINDE) : (1) to (d). A state«
ment giving the desired information is laid

on the Table of the Sabha,

Starement

(1) While there are certain chronically
drought affecied areas in the country, most=
Iy located in the arid and semi-arid zones
which are subject to more frequent droughts,
there are some other areas even in the
humad regions which suffer from  oceasional
droughts due to erratic behaviour of rain-
fall,

(b} As would appear Irom the states
ment enclosed, efforts have been made to
step up irrigation facilitics in all the areas
according o lechno-economic feasibility for
different 1vp2s of schemes and the organisa-
tion and  financial  resources  available,
[Statement luid on the Table of the House.
Placed in Library. See No. LT —1561/
69].  Financial allocation for these and
other Plan schemes in each State for the
Five-Year Pluns and from vear to year are
decided on the bhasis of overall financial
resources of the States including its eligible
share of Central assistance and the Sector-
wise relative priorities, in muiual consulta-
tion between the States and the Centre.

¢} and (d.. Do not arise,

Wl WYEF WEIE:  IAE AEE,
w=gia A faaew e TEE QT W g &
I9H a1 Az & FAT g g ofw
TIF-aT AT AT FAARAT ¥ A
gn az A frark & Ava wa A faafa
feo & 3ar ag amaifer § 7 raa) gfy-
T am g 7

SHRI ANNASAHIB SHINDE : | have
all my sympathies for increcasing minor,
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major and medium irrigation facilities in all
the States. Unfortunately, there are many
Stplcs In the country where the percentage
of irrigation is very low. 1 will give some
figurcs ;. Andhra Prade:h 29.2 ; Bihar 20.9 ;
Gujarat 8.6 ; Jammu and Kashmir 365 ;
Madhya Pradesh 5.6 (the lowest) ; Madras
449 Maharashtra 7.5 ; Mysore 10 ;
Punjab 49.7 and so on. Rajasthan is also
on the low side ; the figure for UP is 30,
S», taken together, there are States in both
North and South India where the irrigation
percentage is very low,

st AYSE wAr . IqTeA ALY, AU
z8U w39 9z & fw ag 9 faaoo § 9-
AITAT ATIA FATE B IT AGAAAT FT TT
F7 & for N4 99 adiq Asar & 9%-
feaw garg sy aYA YA § fFm d a@w
Ig%T faguo g £ifam

SHRI ANNASAHIB SHINDE : As far
as minor irrigation is concerned, as desired
by many hon. Members on the floor of the
House, highest priority has been given to it
in the Fourth Plan, as will be evident from
the comparative figures which 1 am going
to quote. During the Third Plan the total
amount including institutional finance that
was nuude available for minor irrigation was
about Rs, 300 crores. As compared to
te that, during the Fourth Plan about
Rs, 1125 crores are made available for minor
irrigation and Bihar is onc of the States
which would receive a very large amount.
It comes next to UP, as far as outlay for
minor irrigation is concerned.

ot Hiwg w67 Iereny wFIRT, WO
|Gt 97 adty A & for ) gawfn
fraa #Y & aor sve 9B ¥ usmqs 7
39 gug fag ar@m & R A s
RiT A @—3aT 92w ¥ q1 Ny F @Ay
1 wazgr ¢ fawrd &1 guem A =0 @,
3% f5u 30 FAz N AN Fwar sy
|HIFIT & W@ § Uty 7= goord wig-
w0 & qFaTa wWr 9§ QU W & foq
AT JIAY aTE ¥ AT AT W@ &

AUGUST 17, 1969
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SHRI ANNASAHIB SHINDE ! As far
as drinking water facility is concerned, it is
a very important problem in many places.
It is not confined to UP alone. A large
number of places all over the country are
still not having facilities of drinking water.

st qo STo ATEATS : IUTEL AT,
#AY ot & et q@mn fF T gar-
weq &1 & o fasrd & agA gt aw
&\ § SurAar |gm ¢ fE useaT @ oal
Z & 9gi 719 a9 § FmArT qE1 9%
TE1 &, A9 WG] FI1F AFAAT, ATEAT,
ArF1AT #1 A 2fan fg A gar Az
78 8, @17 F) A1 A:f fawar g OF £
qrft agt fa=ar 2, ar @ aw= 37 feafq
1 TadY ®7 7 37 #73 F foo agy g
gt amd ¥ 7 afz qaE &Y 9% F7 A%
a1 Fva ?

SHRI ANNASAHIB SHINDF : The
only solution for  Rajasthan s 1o have
tubewcelis.  Taking into consideration the
difficult nature of the terrain in most of the
desert arcas in Western  Rajisthan, one can
say that tubewells can effectively provide
drinking water as well as facility for irriga-
tion. The completion of the Rajasthan
Canal, which has been discussed a number
of times here, is also onc of the steps in that
dircction,

AN HON. MEMHER : Why not cx-
pedite it ?

SHRI ANNASAHIB SHINDE : Unfor-
tunately, that does not come wilhin the
purview of my Ministry. I have all my
sympathies for the sentiments of the House
in this matter,

SHRI R. K. BIRLA : My hon. friend
just now asked the hon. Minister about the
deteriorating condition in the western part
of Rajasthan, particularly Barmer and  Jodh-
pur which are in the border arcas. In this
connection, | would like 10 draw the atten-
tion of the hon. Minister to a statement that
has buen issued by Shri Mohan Lal Sukadia
where he has stated that the Siate Govern-
ment had already started sinking 100 1ube-
wells at a cost of Rs, 3.60 crores with the
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prior permission of the C:atral Government,

Now the Central  Government  have
Stopped  the contribution and have paid
only Rs. 1 crore. Therefore, the State

to what is to be
100 tube-

Guvernment is in a [ix as
done about the sinking of thuse
wells,

SHRI ANNASAHIB SHINDE : As far
as those 60 tubc-wells are concerned, they
were to be sunk during the drought period
last year and we had promiscd the Rajasthan
Government that necessary assistance would
be made available. Now the hon. Member
is referring to a fresh point. 1 will look into
it.

SHRI BEDABRATA BARUA : While
the situation in north and south India are
not as goodd as to be desired, the Minister
seems to have forgotten another part of
India, I mecan the eastern part, where it has
been left to the vagaries of the monsoon to
provide irrigation facilities for cultivation,
In those arcas because of the continuous
floods it is not possible 10 underiake
culiivation for some months in the year., In
winter agrizulture is not possible because
there is no water available, The net result
1s that agriculture is not possible for most
of the time.  Recently, whea the Irrigation
Commission, was set up it was stated that
the Commission 22 years afier freedom, will
go into the question of the rain-fed areas.
Is it a fact that the problems of the rain-fed,
areas were  never  investigated so far ?
If so, will it be expedited 7 Will the pro-
blems of the rain-fed arcas be taken up on a
speedicr basis so that they can also catch up
with the developments that are taking place
in other parts of the country ?

SHRI ANNASAHIB SHINDE : 1 think
it is a good suggestion.

o wgrorw fag wreAl @ Iarery wE)-
za, & gz G Az ¢ T a1 qg A9
dfeag s am ZqaEaid ¥ dam
zgags afqsars § wo@ia 7 €1 ;7w
a7z & &~ 93¥ TRAT TR gE
faar, IOT 930 1 AZT FT AIHFUT AT
16 &0z & mz # 95w ¥ a1 afqears

& faard fawrn gmi% & w@ar § 3IT
¥ ¥ 15 17 4% & fgaa & fawst W
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ghat &, afezaiz 9 a7 98 Wl $@ &1
AT W § fafarq e 100 %o wfy
graqrax &1 §, ast s+ mTd Adi
IAC 92q & fq7ar §27 9% AT & 99
IR fA97 ¥ oF zaade AR §
ga7 ¥ afvsars ¥ 4 zgadw wnd §)
Frraz gw d? fosnr gz g g A
IaT 92w £ afzar ytwT @ dw FF
& fAr ym sgr e T &7

SHRI ANNASAHIB SHINDE 3 The
hon. Member is a very knowledgable person.
As far as tubowells are concerned, as he
Kk nows, UP has the highest number of tube-
wells in the country,

o wgrem fag Wil Wi oW
274959 oYX faad & afen ¥za & XA
To fto # #7135 77 garx §1

SHRI ANNASAHIB SHINDE : Electric
pumping scts fall in a scparate category. [
can refer to that also.

it wgrea fag WAy @ w4 AgEw
grardt 2aagew 7 wAIA w7 W E
ari¥T zagd=w AT afmqr 379 9 ey
3 g 4 2

SHRI ANNASAHIHE SHINDE : | am
going to give all the fucts. There are about
3 lakhs tubewells in the country out of which
1,19.000 arc in UP and only 24,000 in
Tamilnadu, As far as pumping scts are
concerncd, Tamilnadu  occupics the first
position in the country because of the fact
that rural clectrification started in Tamil-
nadu even before Independence. Ewven at
the time of 1947-51 when the First Plan
Started, Tamilnadu was having a lecading
position. A number of powerlines had been
laid and it was easy to give connections
there,  That is why we find that Tamilnadu
is occupying a leading a position, so far as
clectrification is  concerncd.  But during
the last few years we find that in UP and
Bihar the tempo of rural clectrification and
providing electric pumping scts is also satis-
factory,
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sft gemiTm Ay : & ag SAAn
g g fF 3 % grus szw d o wfaq
nfares §, q&re 7 &, 97 GIECF IA
& fou w1 |rq g Jqre 1 8 | wa-
U WA F gfgr ofkar, aor g
nfars, Mrwa & fog o das @A,
ary ey, dMT €1 2, faad agT ne-
af¥ar g § 1 FAr AIET O AAAT 89
sxoi # A #F & o, arzg @ew
715g FTHA A 27 T fro, AmT 37

SHRI ANNASAHIB SHINDE : So far
as the Page scheme s concerned, it has
nothing to do with famine or drought relief,
In the Fourth Plan ten per cent of the total

outlay has been specifically earmarked for
giving relief 1o drought affected areas.

s gwH W HOAT™ ¢ WA § Hed-
Fdf w3, uey 939, F A7, FAEG,
gEmEvz, asm faarn,  farg, |30
aifs Torel & qiAY FTaTET A1 3, e
& F1T0 FIATTT AT 7T F | AFLA
& faga & Y weg w_w w4 weAl § frger
gar & 1w Tfefeafy Y cam # @y go
4T gIHIT weq 9¥W ¥ fou w1 fang
sgaeqr 37 A1 7 2, faad awi & afic-
ardY AYT FILAFIT Ay g0 HA HT
a% ? & gz WY wAar wgan 2 fF aww
agi 97 fFad gads amy @t @ 21

SHR1 ANNASAHIB SHINDE : I
appreciate the sentiments of the hon. Mem-
ber.  But | must submit for the information
of the hon, House that as far as the Centre
is concerned, it provides block grants for the
Jdevelopment of agriculture, including miror
irrigation. It is for the State Governments
to plan priorities, and 1 have no doubt in
my mind that the State Governments will

bear in mind the criteria suggested by the
hon. M:omber.

st W WU wUATT : HAT TG H
¥agafi Qar ¥, N ¥Ng g W
st TRwmd iRl
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A @i gt & @ A TESIF A
grafrag #eg 923w & g3Eq I TH AR
# &1 gaia I &, A1 I8 Fgr AT 3
fr % fewz adY fasm 1 zafeo 3 0
qar TEF ITa § |

o wie fag 0 w3 aF @ @ A
fFma amgs & wgw o A sl o=
% 1731 F AT &y e ady Fear g
AT A% T &% & F27 7T AN G900 TA
o § faat &1 9T a2, a9
gfegroe T zraeqrq §t aifes § @iz
99T ¥77 737 § AN gy d70 Ad @A
21 Az g=A ®F qF 12T 7 FA7 AT
T B T UF-UE ZE A AL AT AT
Fz7t T afei Azg 7 oY 23 ¥ fao
zaw=t af a7 are glzn ar, @18 gria
g w2 &, fag 9v #41 #17 07 aArdo
dte & ST FTIST 9T T HAT 915,
At TIRT FMA WA 7 FAT §T 03I
niftgear fafadt &) avw & o) F0f
g carfan @A o mza fafaez
F1 &1 [y, arfE g0 29 4T Ty g
arg =AY e waara & 1za 97 9 @ 7

SHRI ANNASAHIB SHINDE: 1 appre-
ciate the sentiments of the hon, Member and
as I have already explaired, as compared to
the Third Plan outlay, Government has
decived 1o give the highest priority for minor
irrigation in the Fourth Plan.  That is why,
as compared to Rs, 300 crores for minor
irrigation in the Third Plan we are  likely to
spend about Rs. 1100-1200 crores for minor

irrigation in the Forth Plan including finance
from institutional sources (Jiterrup ions)

SHRI K. LAKKAPPA : Sir, half a deven
times this matier was discusscd on the floor
of the House, Several assurances were
piven, but nothing has been done. 1T am
coming from the southeren State of Mysore
and | have submitted a memorandum siating
the chironic drought sltuation prevaiting in
the Mysore State and other States in the
country. What steps have the Government
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of India taken to have a permanent measure
to fight the drought situation ? The hon.
Minister says that we are self-sufficient in
food and he has raised a loud vice of green
revolution. What permanent measure has been
thought of the Government 7 Ia view of this
background and in view of the memorandum
submitted to the Central Government, may 1
know what steps Government are taking
in the matter ?

SHRI ANNASAHIB SHINDE : The
memorandum to which to hon. M:mber has
referred has not bzea brought 1o our notice.
As and when It comes to our notice, we
shall look into whatever suggestions ure
there, and w2 shall attach the highest im-
portapce to them and pass them on to the
State Government,

SHRI AMMAD AGA : It is not a fact

Jammu and Kashmir is a very back-
ward area cconomically 7 ls it not also a
fuct that since 1947, w have  had no mujor
irrigation projects 7 The Ravi-Tawi com-
plex has also bzen put in cold storag:,  Is
it not also a fact that we have not be:n
receiving grants for drrigition so fur as
tube-wells and o.her wells are concerned ?
May L. therefore, request the hon. Minister
to let the House know if any grants have
been reserved for tube-wells and other wells
particularlv in the Jammu area and parti-
cularly in Kandi. My constituency, namely
Baramula, because no  major  irrigation
projects have been started there.

that

SHRI ANNASAHIB SHINDL : As far
as major irrigation projects are concerned,
the hon. Member may be good enough to
address the question to the hon. Miniter of
Irrigation and Powszr.  As far as tube-wells
and minor irrigation are concerned, Rs. 9.5
crores have been budgeted in the Fourth
Plan for development in Jammu and
Kashmir.

ot 151 @@ WA IqEAW WIET,
Y174 fam @t ot dro Ao FomgTAIRN
¥ gzq 31 msAA faar @ fF wsdeam
27T F1 WA FIHIT A94 7T F F0,
afea 3% @ ¥ # arwr A% 7w A8 gaAny
T gL AR A9 wdw an, afk
A& ¥t & aY 71 3@ 9T @S GA1 M
T TG §TF #T Fe q oA ?
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FEU FA—IGIAS & I H—aw
fazre & gar a3t A oF @@ F 10 g
Zqadw gt 11,  dfe7 gaem F 500
At 78T a7 %, G I HF &aT AR
fraal & for R & @14t &Y 3 saweqr
T fewr 5-5 Ma ¥ AF ¥ foy
Tt FE §—%m G qEe fow g
FLWEE?

AU TIA—FT AT UXEqTT TG
F AT F A F AXT, QI § ¥ w7y
F1 sqFeqr w14 7

SHRI ANNASAHIB SHINDE : This
question will have to b: addressed to the
hon. Minister of Irrigation and Power. As
far as pumps for Rajasthan are concerned, I
have already replicd to that question.

SHRI §. M. SOLANKTI : During the
discussion of the D:*mands for Grants of the
Food and Agricu'ture Ministry, the hon,
Minister had assured ws  that measures
would bz taken to che:k the frequent occu-
rrence of famine and dreught. But I do not
know wiether the implementation has taken
place or not, The hon. Minister, I am
sure, is aware of the fact that some part of
Gujarat is also affected year by year by
famine and drought and also floods. What
specinl mzasures have been taken In this
behalf for the Banaskanta area In regard to
tube-wells 7

SHRI ANNASAHIB SHINDE : We
have recently made available some rigs to
to the Gujarat Government for sinking tube-

=lls, especially in Banaskantha and Sabar-
kantha,

SHRI SEZHIYAN : At one of the
south zonal confcrences, the Chiel Ministers
of the south, comprising of Tumil Nadu,
Andhra Pradesh, Kerala and Mysore, want-
ed to have a master plan to take effective
steps against the frequent occurrence of such
droughts in the southern belt,  May [ know
what action has been taken on the unani-
mous resolution passed at the soath zonal
conference by the Chiel Ministers 7 Con-
sidering the frequency of droughts and the
failure of the monsoon and also the almost
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complete exploitation of the surface walter,
may I know whether any serious and con-
certed efforts have bzen made to assesss and
exploit the subsoil water resources in the
country ?

SHRI ANNASAHIB SHINDE : S»me
- years back, there was a conference of the
Chief Minlsters of the Southern States,
which went specifically into the problems
of drought affected areas in the south, and
on that basis, my Ministry as well us the
Planning Commission considered  some
proposals for providing relief in drought-
affected arcas. But thereafter, as a result
of the mecting of the National Development
Council, all these schemes have been trans-
ferred to the State Scctor, 10 per cent of
the total outlay on the Plan would be
now at the disposal of the State Govern-
ment for taking up measures 1o provide
relicl to the drought-affected areas in the
southern States and also elsewcre,

As regards subsoil water, we are help-
ing the State Governments 1o set up their
units to explore the possibility of subsoil
water, The Tamil Nadu Government is
one of the governments which have set up
such units, and nccessary assistance is being
rendered by the Centre.

ot @o ATo WA : Iqreger WA,
T R A¥ Wi A, Sy OFewE &7
qfeadY &YT F#ETa W7 @, Wgh WTE AEA
% feafq @t 8, #ar ®ewre oH@Y ®1%

FreAr gy, fa & v et ofdfeafaar
&1 eqrft &9 ¥ fAuwam & 3% 7

AU TEA-—H A ® A FIFIT
fadg w7 & facha agmar, faga o
famis & Maqal 1 mafasar 2 arfs
by el #, I A fagE gu @,
stfa &g wasgam T a3 ?

SHRI ANNASAHIB SHINDE : 1 have
already replicd to this question,

oUW TR ;37 A AT q@A
¥ £77 £ fe ST W F AN &
fag feara & smia & 20 AT 9gN qE-

AUGUST 7, 1959

Oral  Answers 12

atg sta1 &0 foar s & ? afz gr,
war famd gfaar s 573 & fou aar
7g T4 g2 ¥ faw g dac g ?

SHRI ANNASAHIB SHINDE : 1 am
not aware of the latest policy approach of
the U. P. Government, but with due notice,
I can find out the position.

it fora wremw ;o FErad @ fr el
FHIT NG T @ F oA adzada oy
T 12 §—ag wafeaa &1 wErA uAr
ST % dgg ¥ N ey qr T A
usy ¥ Y TY@9 gA1, 949 fF 30T waw
F1 g4l garFr a7 fagre o1 afeaAt feear
g w1 g a0 fgear 20 fagy 67
aaf 7 gu FAIT AT ¥ THF IR F FZA
17 &, 97 +01 Fo Fro grAm fafqra
g, 39 gug Y uF feqid zA m@meq
qIHT & A AL df & az @3y sarar
anzazz ofig g1 wifanr wdiga 3 s
umig & 2 fF qadez qioT &) gy mag
FU0 ) & oar wEar § fF oF@ @@
o qfF Fat 3R 9T q3w A AT
FFIT FY 7z w41 7

SHRI ANNASAHIB SHINDE : We
shall draw the attention of the U. P,

Government (o the suggestion made by the
hon, Member.

st 7R Aa® a@Y ¢ G WERy A
ATy AgAHE F 3 fF ¥ A AT H
Twdi 1 $% fz ar fafe gl @
g % feu & wiE@Y &1 & srAAT Fwgarn
2 fe =g ad ¥ faq 9T w3a A1 faad
yarifa & oA AT 38 1z F fAlzaa
s s A g ?

gaU FH—ITT g2 Ft faadr yfe
qT &dY &1 W &, 9% F & faaet ffw
qief frear & s faaet #t gt fasar
qar fogs) af) froar § 988 foq s
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#1§ ®7 @1 AST WIF T A9 ¥ q0a-
F 3 amig @ ? afz ang & ay fead
fedl # @ ata a1 @Y 3 7 swmear
FLEN?

SHRI ANNASAHIB SHINDE : As far
as minor irrigation is concerned, It will be
difficult for me to indicate exactly what
provision has been made now in the bud-
get of the U, P. Governmznt. But the
figures with me show that in the Fourth
Plan, for minor irrigation development,
Rs. 93 crores have been provided for™U.P.,
and for 1960-70, about Rs. 18 crores have
been provided, and this is outside insti-
tutional finance.

sit qwars fag @ & 0w S & T
FATAAT |ATEAT ¢ | AXFR T 741 feFraeEt
& IR IEIT @ w7 fFAEAT F FI
@ Bz & ? genF wig § wig qAvaT A
T FEIT T gn g A% ® W ufew
g I9% qaA yv7 fEarEt v a2 aqr
FL @ AT | F quaar Grgar g owa
gugal, wia @arat T fFaAal /) g
ag wt# 41 AgY famr amn f& T AT
A AT FTF 7 T A9 A0S
aier wifeds gar @ §, Waizs wEw
A1 T &, S aTg § A9 uF Oy IrEr
F4i A} aAy ot & AlwIwdr ¥ Fww
I3 FIF, AFT GA1IAT FF fFAa1 &
few zgadw dax e A% 7 wa av @
AFTE & grg ¥ @ 99 o TH g
¥ IFIT q2F TET

SHRI P. VENKATASUBBIAH 1 Are
devoting the entire question hour to this
question 7

MR. DEPUTY SPEAKER : This ques-
tion was postponed to this day because
there was some affect in the wording of it.
All States are very much interested in minor
irrigation, tubewells, drinking water cic.

SHRI P. VEMNKATASUBBIAH : You
can allow the discussion on this  The

SRAVANA 16, 1891 (SAKA)
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whole question hour need not be utilised
for this,

MR. DEPUTY-SPEAKER : [ will close
it now,

SHRI CHENGALRAYA NAIDU:I
am very glad suddenly you have become
favourable to agriculture,

St @YY qreq ¢ I S A §ER
Amgeudesnm W f&fag e ¥
fearT 20 =qqr sfr wwz saEr fg=rf
Fr 3z 24 & fan dqrT §iv, 731 9¢ Zqa-
A7 amy Fw 1 FH a9 a5 g—aAn
Agi g $7 a7 {1AT 98 ga § Afeq
A% fawat &1 397 A fas w@r g,
FIHIT F1 FgAT 78 & & 919 gLOF FA-
Fh &1 977 A Afqn a3 g7 yaHr
FAFqT 2 | oA 2w § A mafl £ 3@
gu Y g7 AT #t 2@ g f5 gdf 39T
wig famit & ama @ mi 2w o fagyr
g &, a1 ¥4ty A g g s@aEA
AT 9ZT F GIHIT F1 1 fF g7 Weg-
§778 F1 gz1FT afaw ¥ wfws §7 A<
T AT T ZgAq7 JAY 17 ?

SHRI ANNASAHIB SHINDE : We
shall bring this to the notice of the U, P.
Government. Ultimately implementation
les cntirely with  Siate  Governments
and it is their responsibility,  Anyway, we
will pass on the suggesison to them,

it TR AT® AT @ I WG,
7Y 9eT F1 397 AL a1 qarer &
w9t wgiew ¥ gz qar @1 & N Fdw
iz fafr=a fear sam @ sa®1 &
FmT AAr g 7

SHRI ANNASAHIB SHINDE : Pian
outlays arz determined by the Planning
Commission on the basis of the broad
directives given by the N.D.C. As far as
minor irrigation and agriculture are con-
cerned, 70 per cent is the loan and 30 per
cent grant. This is the broad policy

approach,
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Talks by M Ps. on all India Radio

*392, SHRI BAL RAJ MADHOK :
SHRI RAM SWARUP
VIDYARATHI 1

Will the Minister of INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS be pleased 1o state @

(a) the total number of Muembers of
Parliament with their names and Partics
invited to speak on the All India Radio in
various forums and programmes during the
last six months;

(b) the criteria for inviting such Mem-
bers for speaking on the Radio;

{c) whether it is a fact that the Mem-
bers belonging to the Bhartiya Jana Sangh,
who represent a distinet view point on
national and inter national affairs,
generally avoided by the All India
and

are
Radin,

(d) il so, the reasons for this discrimi-
nation 7

THE MINISTER OFF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING, AND IN THE DEPART

MENT OF COMMUNICATIONS (SHRI
1. K. GUIRAL) : (a) A statement show-
ing the names and Party affiliation of Mem-
bers of Parliament who have broadeast from
All India Radio during the six months
January=—IJune, 1969, is laid on  the Table
of the House. [Placed in Library. Sce
No. LT_1562/69]

(b) The following considerations  guilde
AIR in the selection of participants, includ-
ing M.Ps, for its programms :

(iv  the natue of the subject 10 be
dealt with and the knowledge and
familiarity  of the talker with the
subject of broadeast §

(if) the standing of a particular indivi-

dual in his/her sphere of activities;
(i) the suitability of the person  from
the point of view of the special
requirements  of the broadcasting
medium,
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(c) Mo, Sir,
(d) Does not arisc.

SHRI BAL RAJ MADHOK : Demo-
cracy has been defined as government by
discussion. That is why we discuss matters
in this House and in the press. The Radio

is also a forum on which discussion
tukes  place. In  totalitarian  states
such discussion is not  allowed and
the radio amd the press become a

medium: for propagating the ruling party’s
view point, We are a democracy, but unfortu-
nately, the All India Radio is behaving as if
India is not a democracy but a totalitarian
stute or a totalitarian state in the making.

IT you look at the statement  of broad-
casts supplied, you will find that out of 119,
the Jan Sangh has got 6, the Congress 65,
the CPL 8 and s0 on,

In this country, on political
there are two viewpoints.  Onc is  the views
point of the ruling cligue in the ruling
party plus the communists, that is the ruling
clique in  the Congress and the communists
axis.  There §s another view point represen-
ted by my party, the Swatantra  party and
others.  If there is 1o bz any discussion in
this country, All India Radio should pro-
vide time for the view point of the Congresss
and-Communists; it should also  provide
time for the view point of the Qpposition
pucties.  But what §s happing is that cven
those from the Opposition who are allowed
lo speak  are given such subjects as Guru
Nuanak Dev, subjects which are non-contro-
versial,  But on controversial  subj:ets, the
the Opposition view point is unrepresented.

mutters,

Recently, the bank nationalisation issue
has come to the fore as a very Important
issuc on which the whole country is agita-
ted.  ATR has allowed speakers again and
again who are in favour of bank nationali-
satlon. 1 wan! to know whether any broad-
cast by any MP belonging to the Opposition
with a different vicwpoint has been allowed,
There are people holding a different view
on this subjects; they honestly  feel that it is
not good for the country. May | know if
such a broadcast has been allowed 7

Recently | heard on the radio Dr. K N.
Raj make a hysterical speech about bank
nationalisation, 1 want to know what were
the subj:cts on which the Opposition members
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werc called 1o spzak and whether any Oppo-
sition member, particularly from my Purty,
was asked to speak on any po'iical issue on
which there is controversy, because my
party has a view point of its own distinct
and diflferent from that of the ruling
party plus the communists,

SHRI 8 M. RANERIJEE : This should
be reported today,

SHRI I. K. GUJRAL : The
member has chosen 1o make a
ment which 1 strongly repudiae.
has talked of the Congress and the Com-
munists acting together,  Till yesterday his
Party wis in power in many S:les with the
help of Communists, Why did he not
raise his voice then ?

hon.
long statcs
Today he

The main point I am trying to make is
that while more Congressmen  have spoken
on the radio, the hon. member forgets that
in both  Houses the Congress is in over-
whelming majority,

SHRI RANGA : In proportion to the
strength of the respective parties,  is it
allowed 7

SHRI I. K. GUJRAL : The Congress
Party has 58 per cent membership in Lok
Sabha and Rajya Sabha. The total number
of speakers from MPs is ¢ Congress, minus
Mi.isters, 52 per cenl..... R

minus

AN HON,
Ministers 7

MEMBILR : Why

SHRI 1. K. GUJRAL : The Jan Sangh
has a representation of 5 per cent ; It got
5 per cent. What can 1 do?  The CPM
has 2 representation of 3.3 per cent ; it got
2.5 per cent.

Tt is ahsolutely wrong and, il T may  say
w0, mischicvous, 1o try to say that AIR uis
1o pioject a particular view peint. AIR s
a forum of discussion, a  forum  where
dilferent  points of view  on controversial
suhjects have b en allowed to be put fors
ward. | can take up subject after subject
and prove it,

8, far as bank nationalisalion is con-
cerned, let him not forget that it is now a
national policy and not a party policy after
Pailiament has passed it,
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Secondly, even on this issue, we have
encouraged people who are opposed to this
point of view to talk. Shri Madhok parti-
cularly mentioned Prof. K. N. Raj. He
should not forget that eminent professors
should not be brought iato controversy here.
Prof. Raj is onc of the authorities on
€CONoOmics,

SHRI BAL RAJ MADHOK : | want to
have a specific answer 10 my question. If
somebody is called to broadeast on Guru
Nianak Dev, that is a different matter.  This
is a forum of discussion, 1 want to know,
on the controversial issues, on which we
have a distinct point of view, was any
Member from our side called on to speak
against say, the nationalisation of banking
or any other issue on which we have a
distinct point of view 1o present before the
country 7

THE MINISTER € F INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA
NARAYAN SINHA : Was any request
mude by your party to make such a Specch
over the All India Radio 7 (Interruption)

SHRI BAL RAJ MADHOK : Itis All
India Radio ; it is not Congress Radio ; it
is not Al India Radio, It is Al
India Radio,  IT he makes a mischievous
statement, 1 will also give him it for tat,
I wiil have to hit back.  ([nterruption).

MR.
order.

DEPUTY-SPEAKIR ;
This is Question Hour......

Order,

SHRI BAL RAJ MADHOK :1 had
put a straight question to him,  He should
give a straight answer to it. But il he can

make a misclicvous staiement, 1 could
alko  pive him buck in the same coin.
Otherwise, I would not say such things, Tt
I« rot AN Indira Radio ; it i< Al India
Radio, Hut you want 10 make it All
Indira Ridio.  ([aterruption).

MR. DFPUTY-SPEAKER @ 1 have

given full latitude for putting the questions,
but...
SHRI RANGA : Is it for the Minister
to say like that? What business has he
pot 10 say like that 7 ([nterruption)
MR. DEPUTY-SPEAKIER :  Order,
order. [ will permit your question, but |
would caution the Members that All India
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Radio is an academic forum also, and if
some academicians are brought forward to
make a spsech, then, what is the obj:ction 7
(Interruption)

SHRI BAL RAJ MADHOK : You
sitting as a judge. I know what is
India Radio, The Chanda Committee
given its report.

are

All
has

MR. DEPUTY-SPEAKER : Please put
your question, .

SHRI BAL RAJ MADHOK : There s
a specific question regarding nationalisation
of banks. There is a very large section in
in our country which holds a different view.
I want to know whether any Member who
is opposed to bank nationalisation or any
other academic man has been called on 1o
the All India Radio to glve a different
version, giving the handicaps and the losses
from which the country will suffer because
of that T Has anybody been called 7 It is
a specific question.

SHRI INDER J. MALHOTRA : Such
Ideologies should not be broadcast on the
All India Radio,  ([nterruption)

SEVERAL HON. MEMBERS rose—

SHRI D. N. PATODIA : That is the
attitude of All Indla Radio !

MR. DEPUTY-SPEAKER ! Let
reply.

him

SHRI D. N. PATODIA : Why do you
permit them to shout like that 7 It is most
atrocious.

off gOR ®7T SGAW © 3T JIF T
FATH SATG, G¥GAT § ArFAT HF |

SHRI M. K. SOMANI: Let him
make a factual statement.,
MR. DFPUTY-SPEAKER : 1 have

requested all sections of the House.  Let
us see through the Question Hour properly.
Let it be utilised for sceking information
wherever it is necessary or  asked for,
Please do not interrupt.

SHRI BAI'L RAJ MADHOK : If he
uses the word “mischievous”, 1 would
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also hit back. Let him speak properly.
I know what Parliamentary language is.
If he uses a language which is not propar,
he will get it back.

SHRI I1.K. GUJRAL: The hon.
Member knows that language is a two-
way traffic. Il he chooasss to use the
language of d=cency, he will get back
decency, But if he chooses 1o use a
different languag:, he will gzt back the
same language. (Interruption)

SHRI BAL RAJ MADHOK :
used it.

I never

ot forg meraw ¢ s Efegr Wem
aifsfzshs 797 ¥ fou 80 qamm mn )

SHRI RANGA : Who is he to ask ?
Is he the Prime Minister ?

wt go9 == wgma ;. w1 sfoear
yfedt waar 1 geafa B, wiow §Y aeafy
eI

SHRI RANGA : 1 want to ascertain
from the Cabinct Minister here, Shri
Satya Naryan Sinha who has been a
Minister here—God only knows for how
many vears—one thing. Is it permissible
for a Minister to say *I am going to hit
back 77" Who is this gentleman, | would
like 1o know ([nierruption)

AN HON. MEMBER: He is a
Minister,
SHRI RANGA : 1Is It proper for a

Minister to say like that, Sir ?
SEVERAL HON. MEMBERS —rose

MR. DEPUTY-SPEAKER :
leader is puting a supplementary,
is the necessity for all people
the same time ?

Your
There
to shout at

st ¥aT wE q@ ;. 391 GHET &
smzar w fedl Nfefers o o Sisd
% fac fug® @ vl & g@Emaar g 7
wradtg g aruaw fog gas s 1
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MR. DEPUTY-SPEAKER : A gques-
tion has been put. 1 will request the
Cabinet Minister to intervene il necessary.
But you must also observe some decorum.

it @weg ATvaw fag @ o FaT a9
qer 9aF e § Far qeae gk, ¥d
|/AOF F AT &4T |

o IO WY& AU TE N E @
wrE ghegr Wear o atew & fog A
usAfas famg 17 & faag ey waw &
2 wa & Sh &% F@ISTIAT F 790 &,
gr AT AaF &, I9% fgag # gFd
7 Fegfres o7 gz F1 garfa s &
fog &t w1 gomn azr, sfwa fadet
qeT F1 A1 g qigz g, G 7 @rdf sk
a7 @l F1, 34 39 Qg F qFT
w77 & for a1 et safsg #1 zAarge
faar <Y agr 9T FHU /Y Iq FL, 34ifs
s gfozr 3feqt fremas & wrw 2 7

st weg Aemw fag o #7 cEifeg
9% Ta1 97 | F1a§ TEF AT FWAATE-
oA & qi # &, S A D97 &Y 987 740
g, @ Ia %@ @ § fF g3 38w o §,
2 a7 o qAd fF 27 ¥ar ®¢ 0

Wit goTR A9YE © FIIAT ATE 3 |

st wea arcraw fag - &% zdifas qan
e g7 Wi 7 siga wE & a1 "o dlo
ario =l Ft gATgz femr & 5 a1 7
72 1 oYt 7 @ foef) AT A 37 emfgw
aifgr & f& g7 ®=ar Fga g

MR. DEPUTY-SPCAKER :  I7 it is
a question where others were invited and
you were discriminated nagainst, I can
understand.  If he can point out that
Congressmen and Communists were invited
and his party was discriminated agalnst on
this Bank Nationalisation issue I can

understand that,
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SHRI BAL RAJ MADHOK : Sir. you
are sitting here as a judge., 1 would
request you to leave it to them. Heisa
senior Minister and he can understand the
question. I think your explanation is not
needed. [ have put a straight question.
On any political issue like Bank Nationas-
lisation on which there are two distinct
view-points have you invited people having
a point of view/different from the point
of view of the Ruling Party to spcak on
the radio ?

SHRI SATYA NARAYAN SINHA :
So far as the Bank Nationalisation issue
is concerned I am sure nobody has been
invited on behalf of AIR to express his view.

SHRI BAL RAJ MADHOK : It is
factually a wrong statement, So many
broadcasts have been made on the All India
Radio in favour of bank nationalisation and
not a single broadeast has been made against
it.

SHRI SATYA NARAYAN SINHA :
I have made the statement so far as  my
information goes. If the hon. Member
brings before us any specific name, that
any Member of any political parly has been
invited by the All India Radio to speak on
this subject of bank nationalisation, we shall
certainly look into it

u) ¥ETA WuhE - IITEQET  HEIEA,
i gAu szT ag ¢ fF za wifaamiz &
argr A1 anafarz @@ 2 I @it ¥
e efowar fedl & oust & ot ‘72 €1
qifam¥z"” w1 Azwez Har § IqH J4)-
staa w1 A0z s o fFmFar me (e
rar @ vt &f=n qft #1 aigz @
= fraar saza fear sar § 7

Far A8 A "E ¥ fezm gt Ea
qifogiiz & Azwez & @y qrmve
saifz @ F&fzez Tad § 3741 & gy
%) 37 FHY & weAIteZE 1 ARS 9T I
¥ faare smaq w74 % fao gorm aman ¢
st oy & faas g aq1 s=aviey

=t a3t i fare § oy ot e
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FIERTA ¥ F@NEIH § IAR AG)
TEr g g aqr IAE faTa fea
rar g 7

SHRI 1. K. GUJRAL : Sir, you will
recall that this specific question about
“*Today in Parliament'"” commentry which is
given by the journalists, not by the
A.LR. employces, was asked in this House
and delailed information was given. It is
not possible for me o repeat that informa-
tion because I do am have it now,  But |
may siy, least the b, member gets an
impression that a particular way of thought
is given preference, that that is wrong. The
journalists arc chosea on their personal
merit and not oa the basis of papers to
which they belong,

o vrAered famdl @ 3 imerer 7R m
% 31 AT 2 fF @r za |z @ WAl
R UL FIA F AGA FA F 6T

IAT & JLE T ITR qeqA1 731§ A0AT
zad fog IT3) wegar §) sy 2fgo

gt §AY AgAT ¥ °F FrzEe FrIg
7Y ¥gm 9v & forr & 9w g dfev § -

“The List of Members of Parliament
who  broadeast from  the  All India
Radio during January, 1969 1o June,
1969,

S, 63, Prof,
Muha Sibha.”

Ram  Singh--Hindu,

3ak AfEs 7737 63 ¥ qiEaT 71
faz, ‘geg narmar wvamm famrgar 2 &
w4 ®FRA 7 A AZAT A qreaT
ud fag #19 & a77 & qea7 # 7 qu7 4z
Tadr ®A ANITT & AN X oFAr I
grIa &1 g3 7 frar i sar 394
giafsqq $3 & f=n 741 79212 497 97
¥ gEAYRI T A1 STAT FA4Y WY ogH
§ fog 3a%) wqa1 w30 7

SHRI I, K, GUJRAL : 1 accept
a mistake. Prol. Ram Singh

this is
is not a
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Membozr of Parliam:nt. I think, it must be

some typing mistake somewhere. 1 will
check up.
SHRI AMRIT NAHATA The All

India Radio sometimes broadcasts academic
discussion on various topical issues. Of
late, the bank nationalisation has become
the most topical issue which has buen wel-
comzd by the entire nation except a very
small minority that represents the monopaly
interests in the country, [ would like to
know from the hoa, Minister whather it is
rot a fact that even those professors, econo-
mists and  academizims who have particis
pated in these discussions have always agreed
with the Government view but have ex-
pressed  divergent vi:ws and, in that case,
will the hon, Minister assure this House
that in  future freedom of academic opinion
will be retained by the All India Radio ?

SHRI L. K GUIRAL : All the persons
who have been calle | to speak on th: various
subjrets and who hive o powl place in
national life have comnlete frecdom to speak
as they like provided iris within the All
India Radio Chde as has besn laid down.

SHRI SURENDRANATIH DWIVEDY :
IF 1 undersiood the hon, Minisier correcily,
it seems, the Memnhers of Parliament from
dilferent parties are invited 1w broadeast on
the All India Radio on the basis of percen-
tage of representation  in the Parliament, |
would like to knoew from him what is the
number of speukers invited from the C. P11,
the 5. 5. P. oand the P, S, P, and whether
that is in accordance with the criteria laid
down as he has alrecdy stated here,

Secondly, the senjor Minister asked the
Jan Sangh Membor whether any Member of
Parliment has requested the ANl India Radio
to call him for piving a broadeast. 1 find
the name of Mr, Krishna Mmon in the list
of Memberr of Puarliomewt who broadeast
from the Al Tulia Radio during  January,
1969w June, 1969, Mr. Krishna Menon
was dected only 1owands the cnd of (he Jast
session.  This list gives the figures 1§l the
end of June, 199, You must remember
that we adjoured on the 16th My, 1969, So,
may [ know whether within this priod, Mr,
Kiishna Meron appiied to the All India
Ridio to give a talk and although he was a
Member, he was called immediately
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after his election to glve a broadcast and his
name was included in the list which has been
given here.

AN HON. MEMBER : Why not Mr.
S. K. Pulil ?

SHRI I. K. GUJRAL : The Question
asked was about the names of Memb:rs who
have broadcast on All India Radio during
six months and except for the mistake of
Prof. Ram Singh, the list is placed here. As
regards Mr, Krishna M:non, on what subjeet
he spoke, I cannot say. The only thing |
can say i=, obviously, within these six months
Mr. Krishna Menon has spoken. 1 think,
any hon. Member of this Hoyuse is as
honourable as anybody else,  Surcly, my
fricnd does not mean that . ([uterrup!ion)

SHRI 8. KUNDU : What is the question
and what ¥s the reply 7 Do your home task
properly...(fnterruption)

MR. DEPUTY-S5PUAKER
order ; Mr. Dwivedy is to watch it,

Order,

SHRI 1. K. GUJRAL : Sometimes, the
hon, Member behaves as il | am being cross-
cxamined in a court. | am replyving w a
question and giving information.........
(Imterruption)

SHRI S§. KUNDU : You are in the
dock ; you should behave properly. The
people have the right lo cross-examine you,
(Interruptions)

MR. DEPUTY-SPEAKER : Il you are
not satisficd, you are  perfectly within
your right to get further clarification.  But
this sort of interruption is not proper,

SHRI 1. K. GUJRAL : So far as the
second part of the gu:stion is concerned,
whether the Member applied or not, our
approach is that we lix our programmes and,
according to the programme, we try to spot
the people who would he the best and most
proficient in the subjeact  and  then we
approach them to speak on the subjegt. As
I said in the maia reply, the criteria are Luid
¢ wen, Therefore, the question of anybody
approachiag us has oot arisen,  IF my friend
meant, it anybody asked for it, we will de-
finitely coasider it.
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SHRI SURENDRANATH DWIVEDY *
I wanted to know whether any criteria are
laid down, what is the percentage of rep-
resentation of C. P. 1., the 5. 5. P. and the
P. S. P. and what is the percentage that has
been invited to speak.  He has not given the

figures. Then, about this also, he is not
very clear.
SHRI I. K. GUJRAL: The P. S P.

according to my arithmetic —it seems to
have slightly gone wrong because of the
inclusion of the name of Prof, Ram Singh in
the list—has 1 percentage of representation
in both the Houses and, according to the
percentage of invitees, it is less than the per-
centiee ol representation.  Oae thing 1 must
clarily.  The invitations are not  issucd
according to the percentage of representation,
I have given the percentage of representation
to clarilv  the point, when mv fricnd Mr.
Bal Raj Madok made the point that Congress
wias being over-represented. It is only to
clarify that point that 1 have said that they
are under-represented.  Bat the policy is not
that members are invited in proportion to
the representation of Parties in Parliament,

SHRI SURENDRANATH DWIVEDY :
What is the percentage of CPI and 5P ?

SIHRI SATYA NARAYAN SINHA :
Congress, SSP and P3P were in the same
boat,  All of them had be:n under-re-
presented,

SHRI KANWAR LAL GUPTA : What
about CP1L ?

DIPUTY-SPEAKIR : The
Now we take up

MR.
Quzstion Hour  is over,
the call-attention,

WRITTEN ANSWIRS TO QJESTIONS
Daori Cot! M a2 Accilent

*191. SHRI NIHAL SINGH 1 will
the Minister of LABOUR AND REHARBI-
LITATION be plraszd o state

(2 whether it is a Qazt that Mr, Justize
S.K.Das had moade an enguiry into the
accident that took place in th: Dhori C ol
Mine (Bihar) and had recommended for
paym:nt of compensatian to e familizs
of the victims of the accilent ; and
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(b) whether it is also a fact that the
t'?milics of the victims have not yet been
given any compensation, and if so, the
reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Shri Jus-
tice S. K. Das, retired Judge of the Sup-
reme Court, was appointed to hold an
enquiry into the causes of and circumstances
attending the accident in the Dhori Colliery.
His finding was that the accident was due
to the negligence on the part of the manage-
ment. He did not make any recommenda-
tion as to payment of compensation,

(b) Paymenis under the Workmen's
Compensation Act, 1923. which is adminis-
tered by the Stute Governmenis are yet to
be made in this case. Following initiation
of proceedings under the Act. the Culliery
management applicd te the Patna High
Court and obtained an order staying the
procecdings,  Subscquently, they also filed
a title suit, which is still pending in the
court of the Subordinate Judge. Hazaribagh
contending, inter alia, that the findings of
Justice S. K. Das are not binding on the
management, that the Workmen's Compen-
sation Act is not applicable to the present
case, and that th: management dare not
liable to pay compensation under any exist-
ing law,

In the mecantime, the families of the
victims of the accident have been given
monectary granis paid out of the Prime
Minister's Relief Fund, the Labour Minis-
ter's Fund, the Coal Mines Welfare Fund
and donations received from the Siate
Government, besides financial assistance
paid by the employer himself ; they have
also been paid the accumulations under the
Cal Mines Provident Fund Scheme.

Nutrition Board

*394, SHRIJAI SINGH
SHRI HARDAYAL DEV-
GUN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state @

(a) whether there s a proposal to set
up & ! ih-level Nutrition Board under the
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Chairmanship of the Prime Minister to co-
ordinate the work being done separately by
six Union Ministers at present ;

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A suggestion has
been recetved concerning the setting up of
a high-level Nutrition Board, which is
under examination.

Cash Plan to Fight Unemploy ment
*3195. SHRI INDRAJIT GUPTA :
SHRI LATAFAT ALI KHAN
SHRI S, K. TAPURIAH :
SHRI CSWARA REDDY :
DR. RANEN SEN @

SHRI OM PRAKASH
TYAGI :
SHRI S. RUNDU :
SHR1 BHARAT SINGH
CHAUHAN :
SHRI RAM SINGH
AYARWAL :
SHRI HUKAM CHAND
KACHWAL:

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state

(a) whether a Study Group of the
MNational Labour Commission has suggested
a crash plan to light unemployment ;

(b) if so, the main features of the plan
suggested by the Siudy Group ; and

(c) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, L[EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to fc),
The Study Group on Employment and Train-
ing has submitted its rerort 1o the National
Commission on Labour. Government s
not scized of the matter now and will con-
zider it on receipt of the recommendations
of the Commiission.
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Loans Sanctioned by Film Finance Corporation

*396. SHRI C. JANARDHANAN :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-

NICATIONS be pleased to refer to the
reply given to  Unstarred Question No.
523 on the 13th November, 1968 and state ;

(a) whether any further enquirics are
made regarding the agency which checks
the right utilisation of loans sanctioned
by the Film Finance Corporation ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMNUNICATIONS
(SHRI L. K. GUJRAL): (a) and (b),
Yes, Sir. The Corporation ensures the
right wtilisation of loans through close
scrutiny of budget of the film, examination
of the rushes and inspection in the studio
and the laboratory when shooting, pro-
cussing of recording work is in progress.
Each subscquent instalment of loan is
released on the production of paper accounts
daily certified by a Chartered Accountant
for each preceding instalment,

form gax grast I wfafa w1 sfadzy

*397. ot Tgalz fag mrest
aft MITHT FIHT
st mgiery fag awat
a7t dto do Al :
sft ArTre Amey gt
&t 90 go ®iT:
FqT BEAT WY TATCIA 9T AT FAY
3 wdw, 1969 & arxifwa gs7 geq7 878
F IO F qEEY A g A9 F T w4
& -
(%) ¥a1 =9 @19 fora FaT gt
Fiw gfafy #r afadza sra 21 nar &;
(=) afz zi, a1 3qr gea fawifa
F4f 2 37 aXER A 3% AT A ¥
fadig fra §; &l
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(m) afz s=3 & o (F) w1 IR
g # 2, oY faora & aqr w1 § e
qg 9 a% w&qq fFar agar ?

TAAT AT THW HATEA AR H_AY
fama & Tva wiat (st go go qorew) :
(%) =i, gf; 31 g=1€, 1969 &1

(w) foew Gav arat aiw afafa
& facaal & auvia Y o 9fy @@y #
A 9T A A0 gF 1 g AR gw @
AT AMT A TN 9T AT M AT 93
v gt areit ) fawifeat &1 wigs@ &
T T IT 9T [y F4@

(1) TS AL IIAT
TG AE & AT HlA w1 FAN

*398. ot wawTREAIT SRS :
st farm A e
= faraw wis
st 7w femt mwi

FT GFAT HT FAAIT AT {AT JA
ag FaIF Y FAU0FIA

(%) 7araz w9 & fs w@ & weg-
afg s10 mifFT gda &1 g0 & a o
arFrmAIy & fEedy Aiat @an adk
FEFT gSAT @1 Falw @R Iw A 13
fza &1 @ "A1aT AT W@ AT ;

(=) afz gf, 3z faniz faa @ 9
fear aar g1 ; «ig

(1) #ar wfacg § o7 gearq  gq1
& UF7 ¥ fzo0 F12 adn ar 53 a7
g7’

|97 aar gaiTw AT Wi faonn
¥ g R (st go go qRITM) : (%)
wpifs vigafs e qife (@7 A g7
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A g F oA AT wrEmaeh
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aYx 3g w393 T Faq falig w@asq g4r-
ta fou a7 | IA% €13 74 q9: AT
FrgwEn w47 | anfr sqra a9 5
ueAg Tiw F1 wafs F AT 477 TFF
goF & awq garfaa 1 fer s

() |TRA #AT AT

() 7z wrm Atfa F 53T 400
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*399. »ff ¥Wlo AL AW : FAT AT
HYr garTo a1 M AAT 26 F@EY,
1969 & mafsEs gz4 weqr 182 &
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(F) @11 ITHU0 7123 % 27 f& g
T @RI A1 RO &4 & 9G4 97 4
dia fagre &7 fAa 03 2
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far war §;
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Drought in Tamil Nadu

#4790, DR.SUSHILANAYAR ;
SHRI P. RAMAMURTI :
SHRI UMANATH :
SHRI K. RAMANIL @
SHRI A K GOPALAN:
SHRI! KIRUTTINAN :

Will the Mivister of FOOD AND AGRI-
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CULTURE be pleased to state :

(a) whether it is a fact that the foed
production in the Tamil Nuadu State during
the year 1968-69 has come down by nearly
12 lakh tonnes du: to the effect of droaght
in that State ;

(b) if so, whether
requested the Central  Government for more
assistance for the help of drought affected
arcas of that State and 10 mzet the shortage
of foodgrains ; and

that State  have

(¢} the reaction of the Central Govern-
men: thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVILOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDLE! @ (u)  Estimautes of production
of foodgrains in Tamil Nadu  during 1968-
69 have not yet bzen finaiised.  However,
the Siate Government  did  estimate the
loss in production of foodgrains al one
stage at about 12 lakh tonnes,

b). Yes, Sir,

. Miximum  possible  gquantities of
foodgrains are boing allotted 1w the § ate
keeping in view the  owverall availability of
fooderains in the  Central  pool and the
needs of other S-ates, The Central Govern-
ment have also released a sum of Rs, 8.25
crores 1o the State Government  for drought
reliel and 100 tonnes of gift  wheat (or
distribution as grafuoetous relief,

Selection of areas for High-Yiclding Varities
of Grains '

*401, SHRI SITARAM KLSRI:  Will
the Minister of FOOD AND AGRICU-
LTURE bz plessed to stale ;

(a) whether it is o fact  that the
Poogramme Evaluation Organisation  of the
Pianning Commision has  sugeeaed some
re-thinking on the c¢riteria Tor seleetion of
areas for sowing  high-yizlding varictizs of
grains ;

(b) il so, whether the  sugg:stion of the
Planning Commission  has been consid:red ;
and

(c) the reaction of
thereto 7

the Govirnnent
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CoOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. This suggestion
was made by the Programme Evaluation
Organisation of the Planning Commission
in their report on the evaluation study of

High-Yielding Varietics Programme for
Kharif, 1967,
(b} and (). Yes. The suggestion of

the Planning Commission was given due
attention in the selection of areas for the
cultivation of the high-yiclding varieties of
cereals, particularly paddy, during Kharif
1968 in a number of States such as Tamil
Nadu, Bihar, Uttar Pradesh, Mysore, West
Bengal, Orjssa and Kerala,

Settlement of Employees' Provident
Fund Accounts

*402, SHRI SURENDRANATH
DWIVLEDY :
SHRI1 5. M. KRISHNA :

Will the Minister of LABOUR AND
REHABILITATION b: pleased to state ;

(a) whether it is a fact that a large
number of complaints of inordinate delays
in final settlement of Employces” Provident
Fund Accounts have been reccived by
Government

(b)

and

il so, the reasons for these delays ;

(¢) the steps taken to me:t the requests
of the Provident Fund account holders for
realisation of their Provid:nt Fund accounts 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The admi-
nistration of the Employcees’ Provident Fund
it the concern of the Centrul Board of
Trustees, an autonomous organisation sct up
under the Employces' Provident Funds  Act,
1952 and is not the concern of the Govern-
ment of India. The informatinn is not avai-
lable with the Government of India. The
Provident Fund Authorities have reported
that during the vears 1966.67, 1967-68 and
1963-69, ovar 907 of the claims were settled
within one month but complaints regarding
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delay in settlement of claims are reccived In
some cases,

(b) According to the report of the
Provident Fund Authorities, the following
are the main reasons for the delay in the
settlement of claims :—

(i) non-submission of returns by the
establishments ;

(li} non-payment of provident fund
dues by the establishments ;

(tii) submission of incomplete/inco-
rrect claim forms ;

(iv) dispute owver the title of the
claimant ;

(v) non-submission of Estate Duty
Clearance Certificate.

(c) Prosecutions and recovery proceed-
ings arc resorted 1o agalnst the defaulting
establishments for non-submission of retums
and non-deposit of provident fund dues,  In
certain cases, action is also  initiaied wnder
sections 406/409 of the Indian Penal Code.

Deficlt in Foodgrins

401 SHRI YAIJNA DATT SHARMA :
Will the Minister of FOOD & AGRICUL-
TURE b: pleised 1o state :

(ad  the present deficit in foodgrains
faced by the country and the way the same
is being met ;

(b) whetaer the Punjab G vernment
have inform:d the Central Goavernment that
th: State is prepared to meet the cntire
deficit faced by the country in case the
Centre gives 200 MW clectricity to Punjabh ;
and

(c) if so, whether the Central Goveans
m:nt have asszsszd the clalm of the Punjib
Governm:nt in the matter and the steps
taken by the Central Government to help the
State to mzet the country's need 7

THE MINISTER OF STATE IN THE
MINISTRY OF FO)D, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The requirements of food.
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grains depend on a number of faclors e.g.
population, extent of matcrial prosperity of
the people, their food habits, extent of
urbanisation and the availability of subsi-
diary and substilute foods, In a developing
economy like India’s, most of these factors
are constantantly <hanging. In view of this
and in the absence of a scientific survey of
consumption of foodgrains, it is not possible
to eslimate the requirements and, therefore,
the deficit at any point of time. To mcet the
requirements of public distribution and of
buffer stocks, foodgrains are being imported
at present afier taking into account Govern-
ment procurement within the country,

(b) No, Sir.
(¢) Does not arise.

Programme 1o Raise Production

*404. SHRI K. P. SINGH DEO: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state @

(a) whether any programmes have been
formulated throughout the country to remedy
major defects in the rural economy and to
help the farmers raise produciion ;

(b) whether the Intensive Agriculture
District Programme know as the ‘package
programme” fulls under the above category ;

(e} il so, the origin, abjectives and
achicvements made fo far ; and

() the States and the Districts in
which the programme already cxists ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHI*DE) @ (a) Yes, Sir, The new
strategy  for  agriculiural development,

which is  being followed since 1966.67
throughout the country, aims at helping the
farmer to increase the per hectare yields
through application of science and techno-
logy and therchy sceks to improve the rural
ecconomy.  The key clements of the new
stralcgy are :

1. Large-scale adoption of the high-
yielding wvaristies of paddy and
wheat and hybrids of maize, jowar
and bajra to replace the traditional
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varietics, These new varieties are
capable of giving much higher
yields per unit of land under proper
farm management  practices and
technology than the tradi.ional
varicties.

The availubility of shert-duration
high-ytelding varicties has opened
up vast opportunitics of raising
more than one crop from lands
which were hitherto single cropped.
This led to the introduction of a
Multiple Cropping  Programme
in the yecar 1967-63. The coverage
of this programme is increasing
rapidly from year 10 year.

Short=duration varicties of pulses
and other crops have been introduc-
ed to fit in with the cropping pat-
terns under different agro-climatic
conditions.

The high-yiclding varieties are fer-
tilizzr-responsive and require higher
doses of fertilization than the tradi-
tional varicties for giving optimum
yields. Steps have been taken to
improve  the arrangements for
supply of fertilizers to the cultiva-
tors to ensure adequate and  timely
provision of this input. These
include Increased credit as well as
storage lacilities.

Large-scale  and  integrated  pest
control measures have been taken
up to save the cropi from  damage
by pests and diseases.

Demonstrations  are  organised to
show the farmzrs bencfits of adop-
tion of package of practices recom-
mended for the cultivation of highe
yieldinz varicties.  Tie package of
practices is prescribed on the basis
of research resulis and field expe-
rience.

A large number of Farmers'
Training Centres have been establi-
shed as a support to the High-
Yielding Varietics Programme. At
these centres farmers are trained in
the adoption of improved techno-
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logy recommended for stepping up
crop production,

8. The farmers participating in the
agricultural production programmes
are assured of the supply of inputs
like improved seeds, fertilizers,
pesticides, credit farm machinery
and  implements ctc.  through
cooperative institutions,  gowt.
agencics, Agro-Industries Corpora-
tions ele,

9. FEstablishment of closer links bet-
ween the Agricultural Universities,
Rescarch  Institutions and the
Dezpartment of Agriculture so as to
stimulate the flow of the latest
results of research to the farmers
and feed-back of their problems
to the rescarch institutions for
solution.

10. Intensification of extension cfforts
through strengthening of the exten-
sion machinery at district, block
and village levels.

The efforts for raising agricullural pro-
duction are proposed to be further intensified
under the Fourth Five Ycear Plan, which
also lays strong emphasis upon its institu-
tional financing of agricultural development,
farm machinery services and area develop-
ment, particularly based upon water use and
management,

(b}  Yes. The Intensive Agricultural
District Programme which is being imple-
mented in selected areas as a ‘pace-setter’
and ‘path-finder’ projcct, is designed to
develop new innovarions, new ideas and
procedures for wider adoption in  agricultu-
ral development. The operation of this
programme during the past 7-8 ycars has
provided valuable guidclines in the formu-
lation of the new agricultural strategy,

(€} Origin

The Intensive Agricultural  District
Programme arose out of the recommenda-
tions made in the report cntitled *‘India’s
Food Crisis and the Steps to mect it”" by a
team of U 8. experts which was invited in
January, 1959 to study the country’s food
problems and make recommendations for a
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coordinated effort to increase production on
an emergency basis, The programme was
ini‘iated in the kharif 1930-61.

Ohjectives

The programme aims at an integrated
anil intensified approach to the problem of
agricultural production in areas having
maximum irrigation facilities and mirimum
of natural hazards and which are more
responsive to production efforts, As its
immediate goal, the programme seeks to
achieve rapid increases n the level of agri-
cultural production through concentration
of financial, technical, exiension and ad-
ministrative resources.  In the long  run, it
aims at a sell-generating *‘break-through™
in productivity and raising the production
potentinl by siimulating the human and
physical processes of change.

Achicvements

During the pe'iod of 7-8 years' opera-
tion, the IADP has made an impact both in
terms of coverage as well as increase in
production. Recent appraisal of the IJADP
shows that the programme in general, has
lived up 1o its promise in the setting in
which it operated. It has shown that where
effectively organised and where improved
technoiogy was available, it has becn able
to mowve agricultural production  forwarg
more rapidly than did earlier approacheg
and to reach a wider range of farmers—
large, medium and small, Most  important
ol all, it has demonstrated a significant new

approach for modernising the nation’s
agriculture.
By the end of 1968-69, the IADP had

covered akout 9.82 lakh cultivating families
belonging 10 about 25,921 villages in the
sclected districts. The  cullivated arca
covered under the programme was 27.75
lukh hectares out of the total cultjvaled
area 76.3% lakh hcectares in these districts.
There have tecn substantial improvements
in the consumption of key agricultural in-
puts as compared to the progiess registered
in the rest of the country. The quantity of
nitrogenous fertilizers (in terms of amonium
sulphatc) distribuied incrcased from 56,197
tonnes in 19¢0-61 to 5,018,515 tonnes in
1968-69. During the same period the
quantity of phosphatic fertilizers (in terms of
superphosphate) distributed increased from
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20,261 tonnes to 2,56,647 tonnes, Plant
protection measures, boith prophylatic and
curative, have beccome extremely popular
with the farmers, The arca covered under
plant protcction measures recorded an in-
crease from 31.24 lakh hectares in 1961-62 to
31 85 lakh hectares in 1968.-69, The quan-
tity of improved sceds distributed during
the same period registercd an  increase from
8,617 tonnes to 14,083 tonnes.

Increased intensity of cropping as en-
visaged under the TADP has also meant an
increase in the credit ncecs of farmers. The
cooperative institutions are playing an
important role in these districts by shoulder-
ing the responsibility of timely distribution
of credit as also other agricultural inputs
like chemical  fertilizers, improved seeds,
pesticides cte. to the farmers.  In view of
this, the cooperative credit struclure in
these districts has been strengthened and
credit policy subjected to review to in-
crease  their efliciency.  The number of
primary cooperative socicities functioning

in these districts stond at 7855 with a
membership of 21 41 lakhs at the end of
1968-69, Their share capital has incrensed
to Rs. 841,55 lukhs in 1968 69 from

Rs. 451,38 lakhs in 1961-62 and similarly
the deposits increased to Rs. 55543 lakhs
from Rs. 25098 lakhs during the same
period.  The louns, mainly short-term,
advanced hy these socicties to the farmers
increascd from Rs. 1527.00 lakhs in 1961.62
to Rs, 2946 20 lukhs in 1968-69,

As in the rest of the country, the high-
yielding varietics were introduced in the
IADP districts in the year 1966-67 and
since then the coverage under these wvarie-
tics has expanded considerably year after
year. There has been greater concentration
of the programme in these districts than in
the other districts in cach State. The area
covered under the high yielding varicties
was 2.11 lukh hectares in 1966-67 and the
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same had increased to 7.69 lakh hectares by
1967-68. There was substantial expansion
in the coverage of high yiclding varicties of
wheat in all the TADP districts, especially
in Ludhiana, Aligarh and Shahabad.

The muliiple cropping programme has
also made appriciable headway. A signifi-
cant development was conversion of single
crop Samba land into double cropped arca
using ADT-27 variety of paddy in Thanja-
vur district during 1967-¢8 as a part of the
multiple cropping programme.  Out of 1.64
lakh hectares of Samba land, approximately
1.20 lakh hectares where normally one crop
of paddy was raised by farmers, was sown
with two crops-ADT-27 followed by an-
other short durarion varicty of paddy, The
programme is being further intensified,

The yiclds of important crops have, by
and large, shown an upward trends in the
TADP districts since the inception off the
programme. The increases in average yield
of paddy p:r hectare obtained during  1968-
69 over the pre-package period ranged from
2.2 per cent 1o 56 4 per cent.  The yiceld of
paddy in Mandva district touzhed a record
level of 23.3 quantals‘hectare in  196%-69 as
compared to 17.7 guantals/hectare in the
preceding year and 149 0/H in the pre-
package period. Comparatively the in-
crease in the averape vield of wheat per
hectare was  quite substantial and ranged
from 57 3 to 184.5 per cent, during 1968-69.
Ludhiana set an all-time record of wheat
yield at 33.0 quintals per hectare during
1968-69 as compared to 25 0/H during
1966-67 and 11.6 0/H during the pre-
package period.  Appreciable increases in
the yicld of muize were also recorded dur.
ing 1968-69 over the pre-package period
particularly in the disiricts of  Aligarh
(104.7) and Ludhiana {117.4).

(d) The programme at present is in
operatlon in the following districts : —

State

Andhra Pradesh
Assam

Rihar

Gajarat

Haryana

Jammu and Kashmir

S B

Distrrct

West Godavari
Cachar

Shahabad
Surat-Bulsar

Karnal

Jammu & Anantnag
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7. Kerala Alleppey & Palghat
8. Madhya Pradesh Raipur
9, Madras Thanjavur
10, Mysore Mindya
11.  Orissa Sambalpur
12.  Punjab Ludhiana
13, Uuar Pradesh Aligarh
14,  Woest Bengal Burdwan
MNote : The IADP in Pali district of the matter of Gheraos, Since *Gheraos’

Rajasthan and Bhandara district of Maha-
rashtra has since been scaled down to the
Intensive Agricultural Areas Programme of
lesser intensity by the State Governments
concerned,

Incidents of Gheraos

*#405. SHRI HIMATSINGKA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state 3

{;.) whether Government  have  taken
note of the rise in the number of gheraos
in the recent past ;

(b) the number of gheraos in the diffe-
rent enterprises in the various States made
during 1967-68, 1968-69 and the first quarter
of 1969-70 ;

(¢) the extent of loss in production
caused on account of gheraos during each of
the periods ; and

(d) whether Government are consldering
any strict legal measure to tackle the situ-
ation arising from the increasing number of
gheraos in the country, if so, the nature of
the legislation proposed to be brought forth
in this connection and what other legal ad-
ministrative steps are being taken to tackle
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY.
MENT AND KEHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to ()
Information is being collected and will be
placed on the Table of the House.

{d) Government are not considering
any special legal or legislative measures in

have evident law and order implications,
involving as they may criminal offences of
various kinds, they arc primarily the con-
cern of the State Governments, The State
Governments have already been advised
that, as pointed out by the Standing Labour
Commiitece at its meeting in May 1967,
coercive and intimidatory tactics including
*‘Gheraos™ (wronglul confinemeant), are not
to be approved of for resolving industrial
disputes.

qIRIQ JIHAT FTU wAALT Wfwen
fafu alufrar % fearf=fa

*406, st Torta fag :
it T MATS THATS
st szs fagQl awad
st gANGY BIF :
& AT T AL
at JTF WA

a1 98 qat qate T ag aqA A
Far &7 fF

(%) saragas g fF a9 Q7 |
498 aIF{r ITHAT H ¥ 170 3owAr &
FHa{r wiqer fafq sifafran &7 7ia-
ardi #1 fraifiag 32y fear 721 2 ;

(@) afz gi, A g7 qeasg & qL4TC
&t g1 gfafwar & ; A=

(w) 2T & DR AEE@D ITRA ®
fraa § faad 1@ wfafaan &1 arg )
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fFar @1 T@gr wYT 9F agr O § 7

A, UM qq9T gAAt| wEew #
e FA (o7 WA AT WWR) ¢ (F) &
(7). waad wfaey fafe § wwraa &
areg® arfaal & g A F , 9 7
wRart wfaeg fafg sfufram, 1952 %
Farid UF TG ANET g I WA
qIHIT F1 gaq T Ag g0 wfasa
fafa sifusifear 3 ag qfaa frard 5 :

Faan) wfasa fafy sfafqaw, 1952
F aFqad @@ T 9AC IFEA & IR
qx § 489 3TwAr ¥ ¥ 170 wfassra
31-12-1968 #Y 3a7 afafqaw HT IqF
sweana amE af @I ¥ Ivaedr
femfeag adf #T @ 7 1 31-12-1968 &
i famfiag #@ I g 4 &
ITHAT AT "ETr 592 410

F+A1g gUHIT qAT VST GCRAT &
gF1dt A1 ¥ yfasiag gaq fawria 99-
w st wfgey fafa afufqge & =q-
Tt Y frmfeag w7 12 1 3o sfaesAi
# ¥, aga & wfavardi § Far-fagfa arw
fer qrd &, Wt sad AI9AT F Heada
faed a1 anit & fEar ot g1 R
a8t & wix gafen, @ @ 17 & @A
gz 17 & fou adw gt @ § 1 "eafeag
Iodl #1 9g AADA T gq®@ i g fw
ar @1 ¥ gz | wgar AN wfaer
fafqg Myaar w1 fpmifaas &30 13 QA
R@al # ¥ AT & 21 fawdg ga-
mat ¥ zq afafaaw A arar 17 & &¢3-
W gz ATd FT A A afzmaa Frar
g1

Procurement of Foodgrains

*407. SHRI MUHAMMAD SHE-
RIFF : Will the Minister of FOOD AND
AGRICULTURE be pleased to state

(2) whether the Centre has reduced the
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rate of service charges to be paid by it to
the agencies procuring foodgrains for the
Central pool from Rs, 1.50 per quintal to
a mere 20 paise per quintal ;

(b) whether any State Government has
lodged a strong protest against this reduc-
tion ; and

(c) the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLERATION (SHRI ANNASAHIB
SHINDE' : () An amount of Rs. 1.50
per quintal was being puid to the Gowvern-
ments of Punjub and Haryana on the total
quantitics of wheat purchased by them for
the Centrul Pool during last season as ser-
service charge.  This charge has now been
reduced to 20 paise per gquintal during this
season.  The usual-cstablishment  expenses
of the agencies engaged in actual procure-
ment of wheat continues to be paid in
addition.

(b} The Government of Punjub repre-
sented that they should be allowed their
service charge at the lust years’ rate of s,
1.50 per quintal,

(c¢) This charge is paid to the Suate
Governments 1o cover the expenditure in-
curred by them on their enforcement machi-
nery,  The amount of 20 paise per quintal
allowed this year together with the  service
charges allowed for the rice supplicd to the
Ceniral pool will more than cover the
annual cxpenditure of the Siates on their
enforcement machinery,

draifas wfa 1 aad @
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A wwEA F aQST w1 qgereT A@
fear | wsa gxwrdt &) aggare qoms
fear mar &

Seed Developing Centres in the Couniry

*409. SHRI S. R, DAMANI ; Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of seed developing cen-
tres in the country under Governmental
agencics and their location ; and

(b) the varicties produced in each cen-
tre and whether the production is sulficient
to meet the entire demand in the country
for improved seeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLRAT.ON (SHRI ANNASAHIB
SHINDE) : (a) and (bl The information
is being collected and will be placed on the
Table of the Subha,

Agreement betwezn Novosti and P.1.B.
for circulation of Publicity Material

*410. SHRI D. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the agreement beiween
NOVOSTI and P.LB. entercd into in 1967
is still working ;

(b) if s0, the rdetails of publicity mate-
rials and articles circulated by P.I.B. on
behall of NOVOSTI and  similarly, by
NOVOSTI on behalfl of P.I.B. with cffect
from the Ist January, 1968 up:il now ;

(c) the advantages derived by the
Government of India by entering into such
an agrcement

(d) whether it is a fact that in spite of
this agreement, Indian publicity materials
are released for publication in US S.R only
after the same are cleared for publication
by Soviet Intclligence irrespective of such
materials having been supplied by P.I.B.
to NOVOSTI ; and
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(e) whether any such corresponding
restriction  also  applies in case of
materials supplied by NOVOSTI to P.L.B.
or whether all materials received by P.L.B.
are made available for public reading with-
out censor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ; AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) ; (a) Yes, Sir.

(b) and (c). No publicity material or
articles are circulated by P.1.B. on behalf
of NOVOSTI. Whatever material is receiv-
ed from NOVOSTI is kept as reference
material in the library along with similar
informatlon maierial received from other
countries,

So far as NOVOSTI is concerned, P.1.B.
has supplied to the Agency over 125 featu-
res and ariicles, many of them iliustrated,
since January, 1968. This material, accord-
ing to NOVOSTI, is rcgularly included in
the *International Information Bulletin® cir-
culated by NOVOSTI to about 900 Sovict
newspapers and periodicals, Since NOVO-
STI translates, duplicates and distributes
PIB material, this arrangement augments
efforts of our Embassy to circulate widely
publicity material pertaining to India.

(d) We have no such information.

(e) Does not arise.

Utilisation of Provident Fund Moncy by
Colliery Owners

«411. SHR1K. M. KOUSHIK : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it has come to the nnli_ce of
the Government that the colliery prnpngms
do not deposit the amount of the Provideat
Fund within the stipulated period and use
the amount so collected from the labourers
for purposes of their own ;

(b) whether Goverament are aware that
the interest accruing on the amount s0 uszod
by them is far more than the amount of !'ln.c
which they are required to pay in case their
failure to pay cntails in a prosecution ; and
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(c) in wview of the above, the steps
Government propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD]) : (a) to (c). The
administration of the Coal Mines Provident
Fund is the concern of the Board of Trustees,
an antenomous Organisation set up under
the Coal Mines Provident Fund and Bonus
Schemes Act, 1948 and not the concern of
Government of India,  The Coal Mines
Provident Fund Organisation has reported
that some employers default in payment of
Provident Fund dues of the workers and the
interest accruing on the amounts in default
in some cases i5 more than the fine imposed
on the employers concerned in the event of
prosecution.  Provident Fund ducs are re-
coverable as arrears of land revenue.  As
regards prosccution, before its amendment in
1955, the Act provided for punishment, in
the case of default, with imprisonment for a
term up to 6 months or with fine extending
to one thousand rupees or with both., The
Act amended  in 1935 to  provide
further that il any person is  again guilty of
such offence within o period of 2 vears, he
would be punishabl: with imprisonment for
2 term up to one year or with fine extending
10 two thousand rupees or with both,  Pro-
visin was also made for levy of damages
not exceeding 259, of the amount of arrears
in case of delayed payment of Provident
Fund ducs. The question of making p2nal
provisions more deterrent is under consi-
deration,

was

The Board of Trustees have  also taken
the following steps in this connection ;

(i) It has been decided to initiate
prosecution under 406 of 1. P. C.
agalnst  defaulting  employers,
wherever necessary.

Special Certificate Officers have
bheen appointed  for  dealing with
the certificate cases of the Fund.

(i)

A Committee has been set up to
tuke up such cases with (he
defaulting employers in order o
ensure speedy recovery of (he
dues.

(iii)
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Charges Against Director, Song and Drama
Division

12. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleised to state :

(a) whether enquirics into the allegations
against the Director of Sing and Drama
Division have since been completed ;

(b) il so, the details thercol ;

(c} whether any aclion is proposed to be
taken against the Director ; and

(d) il not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTERY OF INFORMATION AND
BROADCASTING ; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I K. GUJRAL): (a) to (d). En-
quires have been made.  As a Tirst step, an
order has been issucd that rehearsals should
normally be held during office  hours only,
and in any not after 600 P.M. The
participation of guest artistes in any capacity
in rehearsals/performances without the prior
permission of this Ministry has been for-
bidden. Certain staff transfers have also
been ordered.

Case,

Award of Arbitrator on the Report of the
Wage Board on Non-working Journalists

+413. SHRI 5. M. BANERIEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Arbitrator has given an
award on the Report of the Wage Board on
Non-working Journalists ; and

(b} il not, the reasons for this delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JIIA AZAD) : (1) Th: disput:
relating to the implem 'ntati n of the recom-
mendations of the Wige Board for Non-
journalists in certain newspaper establish-
menls was referred to the National Tribunal,
Calcutta for adjudication. No arbitrator
was appointed.

(b) The Tribunal is procceding with its
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work expenditiously, Considering the nature
and scope of the reference, there is no delay.

Supply of Foodgrains to Government
Employees at Subsidised Rates

*414. SHR1 M. L. SONDHI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Food Corporation of
India is empowered to supply foodgrains
to the Central Government cmployees at
subsidised rates ;

(b) whether the Central  Government
employces have demanJded protection against
rise in foodgrain prices ; and

(¢) if so, the reasons why the Food
Corporation of India has not come to the
help of the Central Government employecs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. The Food Cor-
poration of India has to supply the grain
at the issuc prices fixed by Gowvernment
of India.

(b} Though representations have been
reccived by Government for protection from
the gencral rise in prices, there have been
no spzcilic representations for  protection
against the risc in foodgrains prices alone.

(c) D.es not arisc,

Communications Facilities in Border Areas
of Northern Region

*415. SHRI SHRI CHAND GOYAL ;
Will the Minister of INFORMATION AND
BROADCASTING ; AND COMMUNICA-
TIONS be pleased to state ;

(a) the steps taken by Government to
increase communications  facilitics in the
border areas of the Northern region ; and

(b) the similar steps  taken to increase
the facilities in the tribal areas ?

THE MINISTER- OF INFORMATION
AND BROADCASTING ; AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) and (b), A statem:nt is laid
on Tabl: of the Sabha, [ Placed in Library.
See No., LT—ISGJ}GQ].
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Indiscriminate use of Underground Water
for Irrigation

*417. SHRI SAMAR GUHA :
SHRI1 BIENI SHANKER
SHARMA :

Will the Minister of FOOD AND
AGRICULTURL b: plensed to state :

(a) whether iris a fact that  his Mini-
try has  semt a  circular to  all  Siate
Governments  cauioning them  about the
indiscriminate use of underground water for
irrigation purposc through shallow and
deep tube-wells system 3

(b) if so, the reasons for issuing suh
a Circular and the ubjective thereof ;
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(c) whether belore
circular, the matter was discussed with
and opinion of experts on Hydrology of
the Irrigation Ministry was taken ; and

issuing such a

(d) whether Government propose 1o set
up Hydrological Departments at the Centre
and at the State levels to deal with the
problems of cxcessive and indiscriminate
use of the underground water and conse-
quent waler scarcity and replunishment of
underground water ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION |SHRI ANNASAHIB
SHINDE; : (a) This Ministry has not sent
circular on the subject to the Staie Govern-
ments,  Howewer, at the suggestion of this
Ministry, the guzsti n of introducing ground
water legislition with a wvi:w to guarding
against indiscriminate use of  ground water
was discussed at the Conference of State
Agriculture Production Commissioners held
in May, 1969,

(b} With the present fast rate  of ground
water development in several parts of the
country, it has been felt that a situation may
arise in the near future in certain areas
in the country when further unrestricted
ground water exploitation may interfere with
the supplies in the existing wells and lead to
their failure,  In certain parts, uncontrolled
development may lead to contamination of
good guality water by saline water or salini-

sation of the soil with brackish ground
waler.
(c) The cxperts on Groundwaler

Hydrology in the Exploratory Tubewells
Organisation of this Ministry are of the view
that a stage has now been reached when
legislative measures should be taken  for
regulating  and  controlling  groundwater
development.  The same vizw wis expressed
at the Conference of the State Agricultural
Production Commissioners. 11 was, however,
recognised that it was essential 1o carry out
accurate and sciemtific surveys  of ground
water resources  before  such  legislative
measures could be effectively implemented.

(d) At the Central level, Geological
Survey of India and the Exploratory Tube-
wells Organisation under this Ministry have
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already beca actively engaged in the syste-
malic ground-waler investigations with a view
to regulating the implemeatation  of groud-
water development schemss on sound techni-
cal lines, dealing with the problems of exces-
siveand discriminate use of ground water
and suggesting measures for increased reple-
nishment of groundwater in scarcity areas.
These Organisations are being suitably exe
panded.  Besides, the State Governments are
being encouraged to set up their own hydro-
geological wnits in order to supplement the
aclivity of the G. 5. I. and the E. T. O,
The States of Rajasthan, Haryana, Andhra
Pradesh, Gujwrat, Tamil Nidu, Mysore,
Maharashtra have already set up the.e Culls,
whereias others are in the process of doing s,

Reservations in Promatioas of Scheduled
Caste/ Tribe Employees

*418. SHRI D.R. PARMAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o siate :

(a) whether it is a fact that the Home
Ministry has issued iastructions for maine
taining reservations for Scheduled Castes/
Tribe employees in promotions from Class
I to Class 11 and upper cadres ;

(b} if so, whether these instructions have
been implemented in the Dzpartment of

Communications ;

(c) how many Scheduled Custe and
Scheduled Tribe employees ware benefitied
due to the above stated instructions for re-
servations in promotions last year ; and

() il not; the rewons therefor ?

THE MINISTER OF INFORMATION

AND BROADCASTING AND
COMMUNICATIONS  (SHRI SATYA
NARAYAN SINHA) : (a) The Muistry

of Hom: Affairs have not issu:d instruztions
for rescrvations for Scheduled Castes/Tribs
in Cass I and I posts filled by promo ion
except in the casc of promolions made on
the basis of compstetive examination limited
to departm nal candidates where the ele-
ment of direct recruitment, if any, does not
exceed 50 per cent.  Scheduled Castes and
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Scceduled Tribes are required to b given
one grading higher by the Departmental
Promation for Committee promotion of Class
III officials to Class II, within Class 1I and
Class 11 to Class 1 when promotion is made
by selection.

(b) Yes.

(c) One.

(d) Does not arise.
gt & wAw ) qafd
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Strike by labourers in Bokaro Steel
Plant

*420. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there has been a strike by
the labourers in the Bokaro Ste:l Plant;
and

[h) il so, their demands and  the steps
taken to meet the same ?

THE MIN'STER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The workers engigsd by contractors  for
steel fabrication and civil engincering works
had gon: on strik: in May last.  Their
demands related mainly to wagss and coadi-
tions of service. Al the intervention of the
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Minister for Steel and Heavy Engineering,
the strike was called off. The demands of
the workers have been referred to the
arbitration of Labour Commissioner of
Government of Bihar, who has asked the
parties to file written statements on the
matlers under dispute,

Construction of Godowns for storage of
Foodgrains

2524, SHRI K. M. KOUSHIK : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the amount of money invested so

far in the construction of godowns for
storing of foodgrains by the  Central
Government and the Central Warchousing

Corporation ;
(P) the places where such godowns have
bien constructed ;

(¢) the monthly rent paid by his
Ministry/Food  Corporation  of India in
hiting godowns at various places for the
purposc of storing foodgrains ; and

(d) the monthly rent of cach of these
godowns with location thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) All the foodgrain godowns
belonging to the Central Government hive
since been transferred to the Food Corpora-
tion of Indin. The Central Government
had sactioned upto the time of transfer, an
expenditure of Rs. 29.55 crores on the cons-
truction, purchasc, elc, of these godowns.
The Food Corporation of India have spent
another Rs, 6.5 crores on new  constructions
undertaken by them.

The Central Warchousing Corporation
have incurred an expenditure of Rs. 10.65
crores on the coustruction of their ware-
houses upto 3lst  March, 1969, These
warchouses are not, however, exclusively
used for storage of foograins,

(b) Two sta'em:nts, showing the places
where the Food Corporation of India and
Central Warchousing  Corporation  hawe
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owned godowns and warehouses, are laid on
‘hf’ Table of the House. [Placed in
Library. See No. LT—1564/69].

(c) Since all the Central Government
godowns have been transferred to the Food
Corporation of India, the question of pay-
ing any rent by the Ministry does not  arise.
During 1967-68, the Food Corporation of
India paid, on an average, Rs. 14.20 lakhs
per month as rent and storage charges.

(d) The Food Corporation of India
have taken godowns on rent from various
agencies ot over 800 centres, spread all
over India. The cffort and time involved
in collection of the monthly rent of cach

of these godowns separately, will not be
commensurate  with  the result to be
achieved,

Exempted Category Phones in Connaught
Place Exchange arca of Delhi

2525. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) how many applications from news-
papers and press correspondents  under
exempted category in the Connaught Place
Exchuange area of Delhi are p:nding with
the Department ;

(b} when
Committee met
category phones
change ; and

the Telephone Advisory
last to allot the exempted
in Connaught Place Ex-

(c) whether Government will place a
statement on the Table of the House listing
the new permancnt and temporary connec-
tions given under exempted category in this
exchange area dJuting April—July, 1969
peried ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) @ (a) 25.

(b) 30-1-1969.

(¢c) A statemen! listing the new per-
manent connections given under Exempted
(now  Special) Category in Connaught
Place Exchange Area during Aptil-July,
1969 is laid on the Table of the House.
[Placed in Library. See No. LT—1565/69]
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Temporary connections are not sanctioned
on any category basis.

Distribution of Wheat received under Indo-
agreement by Church World
Service in Tamil Nadu

2526, SHRI BABURAO PATFL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the date on which 9641 bags of
wheat reccived uncer the Indo-U.S. Agree-
ment by the Church World Service were
handed over by the Regional Officer {Food)
10 one Shri P. Sundaram for free distribu-
tion to the poor and hungry in Koi'pati
and Kadambur towns in Tirunelveli Dise
trict of Tamil Nadu ; and

(b' the reasons why the Food Corpo-
ration did not dircctly distribute the wheat
frce instead of handine it over 1o Shii
Sundaram, who is reported to be closely
related to the Regienal Director of Food 7

THE MINISTER OF STATE IN THC
MINISTRY OF FOOD, AGRICULTURE

COMMUNITY DEVFELOPMINT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) @ (a) 9¢41 Faps of wheat in
question arrived  at Madias Port betweon

April, 1968 and Octoter 1968 and were
despatched by rail in the name of Shri P,
Sundaram on the following dites :—

550 bags 4.5.1968
997, 7.5.1968
29, 9.5.19¢8
1000 , 10.6.1968
1285 ,, 18.6. 1968
3140 22.6.1568
50, 23.6.19% 8
190 24.6.19%8
00 ,, 27.6.19¢8
980, 18.10.1968
Total :— 9641 bags

(b) In terms of the Indo-U.S, Agree-
ment, ghfis consignments received thercundecr
are 10 be despatched 1o the consignecs
designated by the approved Reliel Agencies
concerned for distiibu icn by them,  There
is no provision in Agiecmont for distribue
tion of such gifts by 11¢ Regional Director
(Food) or anv other Agency,
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Availability of Tractors in Madhya Prudesh

2527. SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity of foodgrains produced
annually in Uttar Pradesh, Madhya Pradesh
Maharashtra, Punjab, Gujarat and Haryana,
State-wise with the number of tractors in
use in each of the States ;

(b} the reasons why there are less trace
tors in Madhya Pradesh while this State
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produces annually the second largest amount
of foodgrains in the country ; and

(c¢) whether it is a fact that no loan faci-
lisies to farmers of Madhya Pradesh to buy
tractors were given during the last thre2
years ; il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
'COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : {(a} The required information
is given below @

_f‘oudgrﬂins produciion for 1967-68 (based on Tinal No. of tractors according to

estimates) (Thousand Tonnes) the Livestock Census-1966
1. Utar Pradesh  — 168105 100
2. Punjab —_ 5.445.3 10,646
3.  Mabharashira - 6.951.3 3,260
4,  Gujarat — 3,367.6 3,248
5. Haryana — 3,993.3 4 850
6. Madhya Pradesh — 10.162.1 2513
(b) The number of tractors in Madhya East Pakistani Refugecs Scitled in
Pradesh is less because of different condi- Madhya Pradesh

tions prevailing in the State. Availability
of assured irrication, percentage of irrigated

land. nature of holdings, socio-cconomic
conditions, muliiple cropping, ete., are
responsible for diffeience of number of

tractors in use in this and other States.

The distribution of tractors manufac-
tured indigenously is donc by the dealers
and sub-dealers appointed by these manu-
factures on the basis of ‘first come, first
served’, Hitherto, the distribution of
imported tractors was done in the various
States including Madhya Pradesh by the
agents of foreign suppliers also on the basis
of *first come, first scrved’. The registra-
tions made by the farmers in the Madhya
Pradesh State were/are low as compared 1o
the registrations made by the [armers in
certain other States and hence low supply
of tractors in the State,

(c) No, Sir, Loans for the purchase
of tractors have been advanced by the State
Government, Similar loans are also being
advanced by the Commercial and Land
Morigage Banks.

2528. SHRI BABURAO PATEL :
Will the Minister of LABROUR AND
REHABILITATION be pleased 1o state :

(a) the number of Cast BRengal refugees
settled so far in Madhya Pradesh  with the
namics of the districts and their number in
cach district 3

(b) the total amount of cash dele and
value of subsidised food rclations given to
them so far ;

(c) some of the practical steps taken
to rchahititate  these refuzces and the
number rehabilitated so far ;

(d) some of the genuine grievances of
these refugees and the measures taken to
remove them ;

(¢} whether it is a fact that there have
been several clashes between the refugees
and the local p:ople and if so, the nature
ol clashes and reasons therefor ; and

(f) the steps taken to cstablish peace
between the refugees and others 7
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHAAZAD) : (a) to (c). Mig-
ration of refugees from Pakistan started cven
before the actual partition in 1947 and about
41.78 lukh persons had migrated 1o India
from East Pukistan upto 31st Deccember,
1963. In their case, apart from some items of
residuary work in West B:ngal, which are
being reviewed by the Committee of Review,
the rehabilitation work, by and large, has
been completed.  About 17,500 such mig-
rants  were scttled in Madhya Pradesh,
including 9,300 ettled in the area covered
by the Dandukaranya Project, Separale
figures of expenditure incurred on the pay-
ment of cash doles and the wvalue of subs-
sidized food rations given to the old mig-
rants settled in Madhyva Pradesh are not
available. The collection of this informa-
tion for the period since partition will
involve considerable time and labour which
will pot be commensurate with the results
likely to be achieved.

In January, 1964, the new influx of
migrants from East Pakistan staried and
atout 8,49 lakh persons have migrated from
East Pukistan since then. [In their case,
rechabilitation assistance was admissible to
only such of those as were admitied to
to relief camps A large number of such
familics have already bezn moved to reha-
bilitation sites for settlement in agricultural
and non-agriculiural occupations in diffe-
rent States.  Muadhya Pradesh  rescttlement
projects have been started in Panna, Surguja
and  Betul Districts, The number of
families reseutled on land in these projects
as on 30.6.1969 is as follows :

Ne. of families

Betul Project 1642
Surguja Project 516
Panna Project 356
Total 2514

In addition, 268 families have bcen settled
in non-agricultural occupations, B:sides
these, 3029 families have heen settled in
Madhya Pradesh Zone of Dandakaranya
Project. Scparate figures of expenditure fn
respect of payment of cash doles and the
value of subsidized rations given to them
during the last flve ycars are not available.
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The collection of this information for the
last five years will involve conslderable time
and labour which will not be commensu-
rate with the results likely to be achieved.

It may, however, be mentjoned that cash
doles varying from Rs. 30/- to 75f- per
month depending upon the number of
members in a family, are paid to new
migrants residing in camps. Besides cash
doles, rice/wheat/atta is sold (o them at a
subsidised rate of 0.57 paise per kg. Cortain
other facilitics, such as. frec clothing,
blankets, utensils, medicines and educa-
tional facilitics ete. are also provided.

(d) The new migrants settled in certain
projects have compliined about low ferti-
lity of the soil, lack or irrigation facilities,
drinking water etc. Their gricvances have
be:n looked into very carefully and steps are
being taken to remove their  genuine diffi-
culties.

(c¢) and (f). The Information Is being
collected and will be placed on the Table
of the Sabha.

Films and Tapes of Mahatma Gandhi
with A.1.R.

2529. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that 93 coun-
tries of the world are celebrating Gandhi
Centenary this year ;

(b) if s0, the names  of the countries
which were given filmstrips, photos and
tape-records of Guandhiji's speeches and the
cost recovered from each ;

() wheher it is a fact that quite a few
Gandhi tapes were surreptitiously sold or
allowed to be duplicated for gain from some
foreign countries by some employces of the
All India Radio ;

(d) if not, the date on which a physi-
cal check was made of films and rapes jp
the archives of the All India Radio and the
results thereof ; and
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(e) the names and deslgnations of
officers in charge of the archives with their
monthly emoluments 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHR11. K. GUIRAL) : (1) Yes, Sir,

(b) A list showing the names of the
countries to whom filmstrips, photographs
and tape recordings of Gandaiji were sent is
placed on the Table of the Heuse. [Placed

in Library. See No. LT-1566/69] These
were distributed free of charge,

(c) No, Sir.

(d) Paysical verification of the tapes

in the Archives Liabrary was dome on 4th

July 1969. The stock was found to be
correct.
(e} The officers responsible for the

Archives e :

Monthly
emoluments

Name & designation

1. Shri S. K. Boase,
Director, Transcription
and Programme Exchange
Service
Shri Rajwnikant Rao,
Assistant Station
Director,
1. Shri R.C. Sindhi,
Programme Excculive,
In addition, the following staff work full
time in the Archives :

Rs. 1417/-

5]

Rs. 1202/-

Rs. 984/~

1. Shri Kultar Singh, Rs. 352/~
Junior Librarian.
2. Shri B. 8. Gosain, Rs. 412/-

Staff Artist.

Scniority of Assistants in the Depiriment
of Informatiou and Broadcasting

2530, SHRI YASHPAL SINGH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIOMNS be pleased to state @

(1) whether the Assistants coafirmed
on or about th2 1st July, 1965 are treated as
junior in seniorily to those recruited through
the U, P. §. C. and confirmed after this
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date in his Ministry ;

(b} the number of Assistants who have
heen superscded and the number of Assistants
who are placed senior to those superseded ;
and

(¢} the reasons for superseding those
Assistants and the steps taken to rectify the
defective seniority rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DLELPARTMENT OF COMMUNICATIONS
SHRI 1. K. GUJRAL) : (a) Yus, Sir.

(b) and (c). There has not been any
supersession as such in the matter of confir=
mition of Assistants. The seniority  of
Direct Recruit Assistants vis-g-vis promolec
Assistants has been determined in accordance
with the relevant rules,

Staff Artistes Association

2531. SHRI SHIV KUMAR SHASTRI:
Wi'l the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleared to state @

(a)  how many association and unions
are still in existence in the All India Radio;

(b) whether this effects the quality of
the programme ; and

(€) il so, what action Government
propose to take in this matter ?

THE MINISTER OF STATF IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND  IN  THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (2* One Asso-
ciation and two Unions of Stafl Arristes are
in existence in the All India Radio,

(b} No, Sir.
(¢) Does not arise.

Talks Cell in New Divisison A.1.R. Delhi
2532, SHRI SHIO NARAIN : Will

the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
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TIONS be plcased to state ¢

(a) whether there is a Talks Cell
functioning in the News Division of the
All India Radio and, il so, since when
it has bzen functioning and the comple-
ments of stafl engaged in the said Unit ;

(b) the total cost involved in the
functioning of the Unit since its inception,
year-wise, the to:al number of talks/features
cic. written or produced by the members
of the Unit and how many of them were
used for broadcast, year wise

fc) whether it is also a fact that out-
sile persons are also broked by the News
Division for talks and, il so, how many

such  persons  were  booked  during  the
sriod the Unit  has been  functioning,
year-wise, and the payments made to
them ; and

(d) whether Government consider the
functioning of the Unit as useful and
economically sound and whether it has
served its purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MINT OF COMMUNICATIONS (SHRI
I. K.GUJRAL): (a) Yus, Sir ; sincc Novems
ber, 1962,

The sanctioned strength of the Unit is 3

News Edilor 2
Rescarch Assistant 2
Script Writer 3
Stenographer 1

(b) and (c). A statement for the period
from 1967 to June, 1969, is laid on the
Table of the House. [ Placed in Library.
See No LT —1567/69]. Information for the
period perior to 1967 is  being collected and
will be laid on the Tuable of the House,

(d) Yus, Sir.
Production Assistants in A.L.R.

2513, SHRI SHEO NARAIN: Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS bz picased to state :

(a) the sanctioned strength in  the
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cadre of prolduction Assistants and othel
Stalf  Artistes catepory-wise, their total
number, the actuilly filled up posts and
the vacant posts in A.LR;

(b) the sanctioned strength of the Pro-
gramm: Cadre, Station Director, Assistant
Station Directors, Programme Executives,
Transmission Executives, the actually filled
up posts and th: number of vacant posts
in cach catsgory ;

(c) whether itis a fact that a number
ol persons have been promated on an
ad-hoc bisis 10 the category of post
mentioned at (b) above and many of them
are in position over 4 to 5 ;

(d) if so, the numbers of such ad-lioc
promotees, category-wise, and the circum-
stances for not filling up the post on
regular basis through proper channels ;

(¢} the latest position about the pro
posed merger of the Programme and the
Production Cadres j.¢. Programme Execu-
tives and Production Swafl Artiste basis ; and

(f) how much time Government Is
likely to take for taking a decision on the
subject 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL: : ta) Unlike civil
posts, Government have not prescribzd any
standing strength in the wvarious categories
of staff artistcs. Depending upon the
requirements of cach Station at a given
time, sanclions are issued by the Director
General, All Indian Radio permitting heads
of stations/offices to engage persons in the
recognised catergories of stafl  aruistes,
Information relating to the strength In each
category as it stood on  31.7.69 is given in
the Statement laid on the Table of the
Housc. [Placed in Library. See No.
LT—1568/69].

(b1 A statement giving the required
informati 'n is laid on the T.b!: of the
Howse. |Placed in Librar-y. See No.
LT—1563/69).

(c) Yes, Sir.
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(d) 103 as per details given below :

(1) Programme Executives : 91
(2) Transmission Executives : 12
Total 103

Out of 103, only 14 Programme Exe-
cutives has been working in AIR on ad hac
basis for more than four years due to
non finalisation of the amendment of the
existing recruitment  rules  for the posts
of Programme Exccuive.

(¢) and (F). The matter is under consi-
deration. It is difficult  to spell out the
time the Government will take in taking the
decision on the gqu:stion  of  merger of
programme and production staff bzecause the
decision and its implementation  envisage

consultation and  apnroval with the Union
Public S:rvice Commission and other
concerncd  Ministries of the  Government
of India.

Per Capita Income of Agriculturists

2534, SHRI N. R. DEOGHARE :
Will the Minister of FOOD AND AGRI-
CULTURE bz pleascd to siate :

(a) whether it is a fact that the per
capita income ol agriculturists in different
States is different ;

(b) il so, the per capita income of agri-
culturists in different States § and

(c) the reasons for this difference ?

THIEE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c'. Daia on por capita
income of agriculturists are not compiled
separately every vear in the National Incoms
Calculations a¢ the All India L:vel or at the
Sate Level.  However, a statement showing
the net income: from Augriculture, Number
of occupizd persas, and n2t incoms per
ozcupied prrsons, and netiacom: peroosiu-
picd person in sclected  States for 1960 61 is
luid on the Table of the House. [Placed in
Library. Sve No. LT-1569/69] Similar
estimates regarding net income per occupied
person for later years could not be worked
out duc to non-availability of data in respact

AUGUST 7, 1969

Written Answers 6B

of number of occupied persons in agriculture,
The difference in per capita income of agri-
culturists in different Siates is due to many
factors such as fertility of the soil, rainfall,
climate availaibility of irrigation facilities,
cropping patterns, inputs etc.

International Film Festival

2535. SHRI N. R. DEOGHARE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(a) whether there is any proposal under
consideration of Government to hold  the
International Film Festival in India ; and

(b)Y if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Yes.

(b) A note is laid on the Tuble of the
Howse, [Placed in Library. See¢ No. LT-
1570,69]

Incidence of gheraos in West Bengal

2536, SHEI CHANDRA SHLKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased 1o
state :

(a) whether during his visit 1o Calcutia
in Mav, 1959 he had any discussion with the
West  Bengal Ministers and officials about
the reeent resoccurrence of  gheraos in that
State ;

(b, il so, the details thereof ;

{¢) whether any notes or correspondence
regarding gheraos  were  also exchanged
between his Ministry  and the West Bengal
Government ; and

(dv if so, whether a copy thereofl would
b 1aid on the Table of the Sabha ?

TIIE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, FTMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). During
discussi ms with  the labour Minister, West
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B:ngal regarding speedy disposal of labour
disputes, ircluding Gheraos, it was suggested
that a tripartite committee, to be presided
over by an independent Chairman, might be
appoited. The decisions of the Committee
if unanimous, would be binding on both the
workers and employers ; in case there was no
unanimity, the decision of the Chairman
would be final and binding.

(¢} The discussions were oral,

(d) Does not arlse.

Decrease of Lions in Gir Forests of Gujarat

2537, SHRI NARENDRA SINGH
MAHIDA :  Will the Minister ot FOOD
& AGRICULTURE be pleased to state :

(a) whether it is a fact that the number
of lions is deereasing day by day in the Gir
forests of Gujarat ;

(b) whether it is also a fact that their
number is decreasing because of poisioning
by the Maldharis and it is feared that their
number may be reduced further ;

() if so, whether Government propose
to take steps to preserve the lions ;) and

(d) il so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Mo, Sir. Itis not a fact
that the number of lions is decreasing day
by day in the Gir Forest of Gujarat. How-
ever, there has been some decrease in the
number of Gir lions between the period of
1963 and 1968, The June, 1968 census of
lions put the lion population as 177 as
against 285 in 1963. 1t may, however, be
mentioned that the previous lion census
were carricd out by indirect count method,
i.e. by counting their pug marks which is
considered 1o be wery rough and approxi-
mate method whereas the recent census was
carricd out by the direct count method, /fe.
by actually counting the lions congregaling
on kills, which is comparatively more relia-
ble and accurate.

(b) Puisoning cannot be considered as
the only reason for decrease in the number
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of lions. Further, no serious, danger to the
lion population is apprehended as the State
Government has already taken several mea-
sures to preserve them. In addition, some
more measures are under consideration of
the Siate Government,

(c) and (d). Certain measures have
already been taken by the State Government
as detailed below. In addition, the State
Government is considering the report of the
Sub-Committee appointed to ascertain the
reasons for the decrease in the population
of lions and to suggest steps to preserve lion
population and will take further neccessury
action as required. :

(I An arer of 1265.01 sq. km. (488.42)
sq. miles) of the Gir Forests, the
the home of the Girs lions, has
been constituted into a Wild  Life
Sanctuary, under  the  Provisions
of the Gujirat Wild Animals and
Wild Birds Protection Act, 1963,

(2) Al shooting is strictly prohibited
in the sanctuary area, <o as o pre-
vent any disturbance in Sanctuary
arca as well as to maintain the
constant food supply of the herbi-
vorous game to the lions,

(3) In order to dissuade the cattle
owners from  poisoning the  lions
out of wvengeance, when lions kill
their cattle, the State Govt. have
made a  provision for award or
compensation, in cash to them as
per the quantum and rates and
terms fixed by Govt. Further libe-
ralisation of these  rules under
the consideration of Govern-
ment.

(4) It is under tho active consideration
of the State Government to up-
grade a part of the Gir Sancluary
into a National Park, within which
no interference from human beings,
and domestic live stock would be
permiited.

(5) AIll possible [financiul help was
provided by the State Government
for the development of the Gjr
Sanctuary, During the year 196g-
69, an amount of Rs. 1,90,000,-
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was sanctioned for the development
of this sanctuary which includes
the provision for welfare of Fauna,
providing water facilities, repairs
to roads, etc.

Soil Conservation in Gujarat

2538, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
& AGRICULTURE be pleased to siate :

(a) the amount allocated to Gujarat in
196g-69 for soil conservalion ;

(b) the amount actually there

during the year ; and

spent

(c) whether the amount was utilised for
the purpose for which it was sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) For Plin schemes of soil
conservation under the State S:ctor, a tolal
outlay of Rs. 18500 lakhs was approved
for 1968-69. In additional under the Cen-
trally sponsored scheme of soil conservation
in the catchment ol Dhantiwada Project,
Survey of Ravinz Lands, and the pilot  pro-
ject for reclamation of saline and alkaline
lands, a sum of Rs, 7.54 lakhs was allocated
to Gujarat.

(b) According to reports received from
the State Government the total wiilisation
is of the order of Rs, 178.75 lakhs in execu-
tion of the State plan schemes and Rs, 6.50
lakhs under the Centrally sponsored
schemes,

(c) Progress reports recelved from  the
Sinte Gowvernment indicate that the provi-
sions have generally been wiilised on  sanc-
tioned works.

Assistance to Gujarat for Construction of Tube-

Wells
2519, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD

AND AGRICULTURE be pleasel to
state @

(a) whether the Government of Gujarat
have sought financial assistance from the
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Government for constructing tube.wells in
desert like districts of the State ; and

(b) if so, the action taken by the Central
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The matter is under consideraiion.

Central Assistance for Animal Husbandry
elc. to Gujarat

2540. SHRI NARENDRA SINGH
MAHIDA ; Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(n) whether any assistance is being
provided for the development of  Animal
Husbandry, Duairy, Grow More Food Com-
paign and Fisheries to Gujurat during 1969-
70 ; and

(b) If so, the details thereol 7

THE MINISTER OF STATE IN THE
MINISTRY OF EOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). According to the
procedure for the release of Central  assis-
tance to State Governments for their plan
schemes which has been revised from  1969-
70, assistance will be relcased to States in
block loans and grants for the annual

plan
as a wholc and will not be rclated to any
individual programme or scheme.  Assise

tance of Rs. 28.20 crores has bzen allotted 1o
the Government of Gujarat fo: their Annual
plan for the year 1949-70.  This assistance
will be released to State Government to-
wards the end of the financial year 1959-70
en the basis of the expendituie figures to
be furnished by th: State Government,

As regards Centrally Sponsored Schemes,
the assistance admissible for the following
schemes which arc being implemented by
the Govt. of Gujarat under the
programmes is as under ;—

above
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(Rs. in lakbs)

8. No. Scheme Assistance
1. Development of V. F. C. Tobacco 2.20
2. Maximised production of colton 13.16
3. Maximised production of groundnut 1.83

Farmers training & education 1,51
5. Pilot project for reclamation of ravine

land 2,50
6. Castor Demonstration 0.25
7. Rinderpest Scheme 250
8.  Coordinated cattle breeding farm Lo
9.  Landing & berthing facilities at minor

ports. 10.00

Assistance for these schemes will be
released towards the close of the financial
yecar on the progress of expenditure (o be
reported by the State Government,

Agricultural Projects in Gujarat

2541. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleaced to
state :

(a) whether the Gujarat Government
have asked for special assistance from the
Centre for aiding the agricultural projects
in that State ;

(b) il so, the details thereofl ; and
(¢) the Governmznt's decision thercon 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI ANNASAIIIB
SHINDL) : (a) No, Sir.

(b} and (c).  Question does not arise.

Confirmation of Mechanics in A.I.R.

2542, SIIRI ARBDUL GHANI DAR :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be please to state :

(a) the total number of permanent,
Mechanics’ posts against which no confir-

mation has been done so far in A.LR. ;
(b) the reasons thereof ; and

(c) the time likely to be taken to con-
firm the persons against these posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I, K, GUJRAL) : (a) 131,

(b) Due to the cstablishment of the
Ofiices of Regional Engincers in East, West,
North and South it has been decided to
centralise the conflirmation region-wise
which has resulted in the fresh compilation
of the scniority lists.

(c) Efforts will be made to (finalise
conflirmation of all cligible Class 111 tech-
nical siaff at the carliest,

Confirmation of Class 111 Technical Staff
in A 1.H.

2543, SHRI ARDUL GHANI DAR :
Will the Minister of INFORMATION AND
BROADCASTING ANID COMMUNICA-
TIONS be pleased to state :

(a) the number of Class 111 technical
persons who are walting their confirmations
in ALLR, ;

(b) the mumber of representations recci-
ved from the Mechanics and the Associa-
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tions of Class 111 Technical
uptil now ;

Employees

(¢) the action taken thercon ; and
(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I, K. GUIRAL : (a) 760.

(b} Two.

(c) Necessary instructions have been
issued to all Heads of stationsfoffices for
expeditious action. Thz progress of such
confirmation is closely watched.

(d) Duoes not arise,

Adm ission rates in cincma houses in Delhi

2544, SHRI V. NARASIMHA RAO :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state

(a) whether the Delhi Administration
propose to rationalise the admission rates
in cinema houses by adopting the Bombay
pattern ;

(b) whether the advice of Government
has been sought in this regard ; and

(c) il so, the rcaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCHSTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL': No, Sir. The
Delhi Motion  Pictures  Association  has
sought the permission of Delhi Adminis-
tration for changing the admizsion
in cinemt howses,  The mater, including
the Bombay  patiern, is uad:r consid:ration
of the D2ihi A lministration,

rifes

(b) No, Sir. The final decision ‘lies
with the D:lhi A lministration.

(c) Does not arise.
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Allocation of Funds for Minor Irrigation
Schemes in Rajasthan

2545, SHRI D. N. PATODIA : Will
the the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(1) whether Government of Rajasthan
have urged upon the Centre and the Plann-
ing Comn.ission for more funds for minor
irrigation schemes ;

(b) whether it is a fact that the State
‘Government have put up a plea that unless
such schemes are taken in hand the grewing
imbalance in the dilferent regions of the
State cannot be set right ; and

(c) if so, whether the Central Govern=
ment have considered the matter ; and

(Jd) the decision taken in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPLERATION  (SHRI ANNASAHIB
SHINDE) : () No, Sir,

(b) to (d). Do not arise,

Animal Insurance Scheme

2546, DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state 3

(a) whether Government have taken any
final decision for introducing Animal In-
surance Scheme in the country ;

(b) if not, the reusons for delay ; and

(c) when a final decision is likely to be
taken in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No  final decision has been
taken.

(b) Feasibility studies including cattle
mortality surveys are being conducted in
various Siates. After these surveys are
completed and the data analysed, it is pro-
posed to prepare a suitable Pilot Scheme
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on Cattle Insurance to be introduced in the
States.

(c) It cannot be indicated definitely when
a final decision will be taken in this behalf,

Seminar on Plant Physiology and Crop
Production held in Himachal Pradesh

2547. SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether itisa fact that over 150
Scientists had a [irst National S:minar on
Plan Physiology and Crop Production in
Himachal Pradesh on the 26th May, 1969 ;

(k) il so, the main object of the Seminar;
(¢) how far this Seminar proved helpful;

(d) who were the parlicipants in the
Seminpar ; and

e) whether any report has been sub-
mitted to the Government by them 7

THE MINISTER OF STATE IN THE

MINISTRY OF FFOOD, AGRICULTURE,.

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) a) Yes. The Scminar was
organised by the Indian Socicty for Plant
Physivlogy.

(b) The muin object was (o discuss the
results of recent rescarch work in crop
physiology under way in the various Institures
and Universitics in the country. The semi-
nar also discusced the kind of plant physio-
logical research which was necessary for
improving the yields of crop plants in the
couutry.

(c) The seminar proved to be very use-
ful.  Recent researchzs in the ficld of Plant
Physiology, as related to various aspects of
crop produciion, were discussed init. It
also  provided an  opoortunity to young
~cicntists working in remote places in the
country 1o get together and exchange ideas.
Besides, the three invitational- lecturcs by
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well known scientists in related disciplines
proved to be uscful.

(d) The seminar was attcnded by pro-
fessional plant  physiologists of various
Research Institutes and Universitics and
also by representatives of agro-chemical
industries,

(¢) No. However, a sub-committee
was appointed to finalisc the draft of the
report of the Seminar, a copy of which would
be submitted to Government in due course.

Wool Production

2548. SHRI 5. K. TAPURIAH : Will
the Minister of FOOD AND AGRICUL-
TURE be plcased to state :

(a) whether 1t is a fact that the Union
Government has proposed 1o some State
Governments the opening of centres for
cross-breeding of sheep and hence increase
the wool production in the country ;

(b) what are our total needs of wool
and how much is being imported for the last
two years ; and

(c) what special aid Government pro-
puse to give to the State in this context ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHHIRI  ANNASAIIIB
SHINDE) : (a) Yes.

(b) The estimate of total requirement
of raw wool has been tentatively worked out
by the Working Group of the Planning Com-
mission on Textiles as 83,0 mi ljion Kgs, In
1967-68 we imporied 13.9 million Kg. and in
1968-69 13.8 million Kg of wool,

(c) The programme of sheep develop-
m-=nt falls in the Srates Plan and will qua ify
for asssistance as per patern laid down by
the Planning Commission which is 309/
grant 70%/ loan. B:sides this, the Fourth
Plan provides Rs 280 lakhs for setting up
eight sheep farms as Central and Centially
Sponsored Schemes.
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Job Securities in Foreign Qil Companics

2549. SHRI INDRAJIT GUPTA :

DR. RANEN SEN :

Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state :

(a) whether Governmont have reccived
the report of the Commission of Enguiry
appointed to look into the question of job
security in the forcign oil companies ;

(b) if so, the findings of the Commis-
sion regarding automation, contract labour
and premature  retirement  procrdures ;
and

(c) the action proposed to be taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir,

(b) The Commission found that sur-
plus manpower was generated in the Qil
Companies due to the use of automatic
devices, measures of rationalisation and
reorganisation and introduction and exten-
sion of contract system. It also found
that the Early Voluntary  Retirement
Schemes of the Companies to deal with the
surpluses were not just and proper and that
there were some  instances of resignations
being obtained under pressure,

The recommendations of the Commis-

sion are being examined.

P. & T. Offices in Himachal Pradesh

2550, SHRI PREM CHAND
VERMA ; Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state

(a) whether he had carried out a tour
of Himachal Pradesh and felt the difficul-
tizs of the peaple for want of Post O.lices,
Telegraph Oifices and Public Call Oifices ;
this

(b) il so, the laken in

respect ;

steps
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(c) whether there is any proposal uni'er
consideration to send a stndy group which
may submit its recommendations on the
needs of the pecple ; and

(d) whether Government arc aware
that these facilities are available only at a
few places in District Kangra and District
Bilaspur covering an arca of nearly 12,000
square miles and the Gowvernment had not
paid attention to these areas cven alter 20
years 7

THE MINISTER OF STATL IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : -a) The
Minister of State (C) visited Simla in June,
19.9,

(b) Postal Facilities :— Steps are
being taken to pen 40 Post OtTizes during
1959-70.

Telegraph and Telephone Facili-
ries :—Opening of 9 mw twlephone ex-
changes, 13 long distance P, C.O0's and 9
Telegraph  OfTices has  been  sanctioned,
Stoves for these are being collected.  They
will be commissioned progressively.

(c) No such proposal is under conside-
ration as development of telecommunica-
lion and postal facilities is carricd out by
the Postmaster General, Ambala in accor-
dance with the policies laid down from

time to time. A liberal policy for the
extension ol postal  facilities has been
adopted by treating whole of Himachal

Pradesh as “*Very Backward™,

(d) Postal Facilities :—At present there
arc 80 Post  Offices working in Bilaspur
District and it is proposced to oden 3 more
during 196970, In District Kangra there
are 625 Post Ofices working at present and
it is proposed to open 13 more offices dur-
ing 19.9-70,

Tele-Communication Facilities: At
present there are 10 Telephone exchanges,
15 long distance Public Cull Offices and
56  Telegraph  Oifices  working in
Kangra District. It is proposed to set up
one or more Telephone exchang:, Four
Public Call Odfices and onc Telegraph
office in that district.
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In Bilaspur District there is one Tele-
phone exchang, one long distance Public
Call Offiee and 5 Telegraph Offices at
present .

Provision of Telecommunications
facilities at more places in these districts is
considered in accordence with the existing
Policy.

Public Undertakings under food and
Agriculture Ministry

2551. SHRI PREM CHAND VERMA .
Will the Minister of FOOD AND AGRI.
CULTURE bz pleased to state :

(a) the number of Public Undertakings
the charge of the Food and Agriculture
Ministry, the capital of cach and the invest-
ment being made on them during the Fourth
Five Year Plan ;

b} what have becn the working results
of these organisations during the last three
years with fligures of profit and loss, pro-
duction and sale ete, ;

(¢) whether any special steps  have been
taken during the last one year to stream.
line the working of these organisations and,
if so, the details of the steps taken and the
improvements achieved ; and

(d) how much surplus staff is employed
in cach undertaking and whether the surplus
staff is being absorbed or being retrenched ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The required infor-
mation is being collected and will be placed
on the Table of the Sabha as soon as com-
piled.

weTaTet & fgt waraaran

2552, sft STRTHETT ArEA) : FT gA
AQT TR T AR FAT 73 IA0H FY
Far Fa fF

(%) =ar foedt e} AT H wIETA-
it & garemE # fE 7 AR
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Ao & srgaw fam aq & ;

(&) Farag g & & fgeft wraoif
&1 HAA § Fqa% FIA a9r fHe gT%0
feedt & ggars FT7 & wASr Afewar
|qaTeT {1 ATaT R HIT

(7) afz gt, &+ "7 & fa=h
HaregarAl 1 d&qr @A 7 {07 §T
fearaar & ?

I AGT NAXN  HATHY AT G
faram & 7w Wt (st go o ) ¢
(%) &, &

(@) ag graFar g

(7) A7 sdaifgal & s@Row #
SAEqT ITGFT AAHT qTar g | qEx H
fardt gagqrarsAT #1 guar a7A &1 fEHw-
g1F fa=rz agf 21

smermamt # fgedt @ qzw waw

2553, »it 1gEiT fag qrest :
ot wgea fefrasraamg :
it <o Fo fayen :

FT AT AQT FATCO AT FAK 7
qz A9 ¥ FO0 FI9 fF

(%) fea-fo wsai & s &
w7 7% ‘fz=dy § q1&’ FT4%R areew faar
aar @ ; T

(=) fra-fra afgedy smar-amdt rsai
¥ gz FMTA 4T aF Arq A e
TaT & A9 TAH FICOT AT & P

AT AQT THIIW HATTW AT HATC
frwmn ® g WA (i ¥o Ko YAT®) :
(%) =i, snAmw, A7, ¥, AT,
gforge, daz, 39T A7 afesn = 0
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(&) s*q 3T w13z, AMAE, A0,
afgmars, gz, SR, Mar sitieos-
1T #X famar

FIAAT GI9FT F IS 21 9T FA-
qg AT F A &€ I AT W R
AT A asgl & FEF & N gar @@
& FY JIA

AT awdW fefaey

2554. =it 91X fag @ @ oFn
wmw Far ¥fg g4 3z T F FO F40
fF .

(F) #91 az a9 & & awwd g7 8
Rz AFT 7 TIAND F AT I AU
fzit & faa%® afvomeren swex fAgiand
F oy gem Az fa € @l

(=) afz zi, Qv sa% a1 FaTow § 7

arg, Tlw, mganfas fasia aan ag-
wIT AA3a § Ty g9 (o0 srmrarfaw
) : (F) T (@) 7% 71, geIw:
#2 & geq1 § afg 1 & 7o v, 1969
# wizd TAAUE & pen # afg FwAr
g3t €Y | &g sA@E F fARiAi 1 A
weat § waf w1t & 3fg weAT 78y 4y
7 fF zafan fs mzd z3302 & g
g T A |

qTang FW H JqrEA

2555, =it waatr fag mwesdl o qar
arg aan sf 59 g INT Y Ty F4T
fF:

(%) amaz a9 ¢ f& awanz @@=
FT Jea7Eq 92 @1 ¥ AT @A @i ag
<@y & W17 IF g5t X Faw 0.17 afmwa
aifas =19 fasar ¢ @7 f5 3% 30,000
use Y7 IR & &1 7 faat ¢
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(@) afz g, &) =% 37 wWE
5

() 58 ®19 F ®1F ST F AT
FIHF AL H AR A F7T FHATE K
27
27

wma, sfy, mgafae fasm aqar ag-
S WA § T /Ay (sh asrenfia
frR) : (%) s (m). Y @@ vewRA
# §7 JaTe-979 T@r 8, 3feT 1965-66
& faarg wafFs vsear qar 29 & aq
Y ¥ sreqsq qgar qgr, IeNIA A HE
sfa® 41 ad @ areag § AT AN
AFY AR TAEA  1967-68 H  Fuga
fenr mar =-gifa & Y sareTaw
gir 731 2, Afsg 1966-67 AT 1967-68
e YAwmam 1871 S| wd &
4952 o ™17 F1 fAaas e wumm,
faaq figa qa a2 &) QU 0 § qz21-
aar & o fazgd 12 adt § &rF v amd
7 HtaaT gt wgfa 94.5 s w0, w1
F ey B 97 41.51 sr@ w9 w60
T 3 97, s amm § 411 sr| 5y
F1 faas st gar ) T awIT I W
afgad 4 afqma = fFAssar g Tz
87.000 w97 wfqad & afafaa &, sifF
UG FIFIT & JAA & wra@mr
(ferm) & =q & frar wmar g, O afq
97T ®T & Ag) & afewd 0f qu qaf

g

() w1 1 wwrew Fawr o awg
AT QT A1 § AT IIAT IR
wgreg faard sq=eqr & grasw ¥, wH
7w a7 wrwer Azd & fugy freR ¥
fega & 1\ =W @ TWEAIT AgU & TFR-
feqa wox 1 fawx @ o ToRATT 83
17 & grdAr & a€ @ Fr qar gev A=

g1 THET YR KT F1 qaOed Far A
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Uy g9g 9X aGl & gEed §, A%
o Wi A gl ¥ 990 § fog AR &
atg g Qg § 1 917 AFA T 0F TG
QYorr faararea & | %9 G &1 SqT9T-
few @7 ¥ 97 & fou aFg %07 Ud-
g wwt & grg =¥ 1 sEd, 1969 &
Wi Ay wrd fAaw #1oaiw faan
T &, N fF oF gy snfnE dear

g

I g are saarfeal st afear
gfaaai a7 sam

2556, =t HIo FrITHIS :
sl qo go AIT :
=Y ArTrae e3eq Al
o xweaey faardt
=ft A wwTN @@

FIT AT AT AAITO AN AT AAY
qz FIA A TN FLT FF

(®)wrazaag fezd T @<
sRaifeal &t fafrem-gfaaed, sam
fersar w aar gagafc 99 97 @9 T
Tyt & & o afg gt €

(@) 331 a7F17 ag eNFR G §
f& 39097 w3 & grafreq adam fAadi
Has qmw g ,; M«

() afz zi, v 59 av@g § GOHIC
T FT FITAE FIA 7 faae g v

AT ATT AT AATHT AT HATC
form & g st (st 3 Tag) @ (F)
St Agf

(=) =i a% fafeear sfagf sz
gaarfe-wa & fradi &1 g ool
TR A AT atT g §

(w) =7 ar & az% & fFv a1 @ %%
3Tl 3y e N7 afus orw-are Feegafoai
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Atoar, sifaza swedl stk afweet
gFAT F Fear Afwg w1, I AT
F &1 qafu &7 Fon Ak § afafos
TF-arT fawmn &1 amar g fafwer
sfagfa Mz gAaafeas oz 23 ay
7 ¥ 3fz 1 A% A gfez T A ac
IUT A & foq TaF weamw w1 @

g1

Construction of quarters for P & T Staff
at Mangalore

2557. SHRI LOBHO PRABHU : will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) whether there are any guarters for
the P & T staff at Mangalore ;

(b) if not, the reasons for not construc-
ting the quarters when the site at Lee Well
has been acquired six years ago ;

() whether plans and estimates for the
construction of the quarters are ready ; and

(d) if so, whether the programme will
be included in the next supplementary
budget ?

THLE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BRROADCASTING, AND IN THE DF-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) There arc 6 de-
partmental quarters and 7 rented quarters
for the P & T stafl at Mangalore,

(b) to (d). Lee Well Site was actually
taken over on 23-12-67 after completion of
the acquisition procecdings.

The plans are under preparatlon and
estimates will be preparcd after the plans are
ready.

It is proposed to include this project in
the Budget 1970/71.

Implementation of I.and Reforms

2558. SHRI LORO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
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be pleased to state :--

(a)  Whether it is a fact that Land
Reforms have resulted ‘in some reduction of
the cxtent of tenaney’ and this has made
land owners as actual cultivators ;

(b) if so, the steps taken for further
implementation of the land reforms ;
(c)  whether it is also a fact that land

owners have tried to frustrate Land Reforms;
and

(d) whether the Planning Commission
have recommended that tenants should have
unrestricted rights to mortage land to insti-
tutional agencies and also suggested to dec-
lare tenants as under proprictors, with right
to alienate subject to the consent of the
owners, as in the existing muligeni tenure
in the South Kanaradistrict ?

THE MINISTER OF STATE IN THE
MINISTERY OF FOOD, AGRICULTURE,
COMMUNITY DEVOLOPMENT AND
COOPERATION (SHR1  ANVYASAHIB
SHINDE), (:1) and (b), The land reform
measurcs undertaken by the State Gowvern-
‘ments are designed to confer lixity of tenure
on tenants and cnable them to become
owners, Considerable progress  has been
made in the implementation of such measu-
res. State Governments are cngaged In
expediting the  implementation,  In  the
Telengana aren the provision for compulsory
transfer of ownership 1o protected tenants
which had carlier bzen enforced In Khamam
District and in Mulugtaluk of Wrangal dist-
rict has been extended to protecied tenants
in the other areas of Telengana region w.e.f.
August 16, 1968, In Gujarat, the prog-
ramme of bringing tenants in direct contact
with the State is ncaring completion and
7.3 lakh tenants have been conferred right of
occupancy in respect of 20.60 lakh acres. In
Kerala, the provisions relating to vesting of
landlords’ rights in respect of tenanted lands
are bcing strengthened by amending the
Kerala Land Reforms Act, 1963. In Madhya
Pradesh mutation proccedings arc in prog-
ress converting tenants into owners and 3.6
lakh tcnants have so acquired ownership in
respect of non-resumeable areas. In Maha-
rashtra, about 7.99 lakh tenants have acquir-
ed ownership in respect of 24 67 lakh acres
and the legislation has been amended to
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strengthen the provisions with a view to
minimising cases of ineffective purchases. In
Mysore, the provisions for conferring owner-
ship rights on tenants will be enforced after
disposal of the pending applications of land-
lords for resumption of lands for personal
cultivation. In Haryana and Punjub over
20,000 tenants have exerclsed the rights of
optional purchase in respect of 1,37,259
acres. In Rajasthan, mutation proceedings
are in progress for converting temants Into
owners. In Uttar Pradesh, about 15 lakh
sub-tenants and tenants of Khud kasht
holdings about 20 lakh acres have been
brought into direct relationship with the
State. In Himachal Pradesh tenants of
substantial holders have bcen brought in
direct contact with the State and proposals
are  under  consideration  for transferring
ownership to tenants of other land holders,
Proposuls for implementation of the provi-
sions are also under consideration in
Munipur, Tripura and Maha, Resumption
of land by landlords in anticipation of and
in implementation of provisioas fur eviction
from tenants has also reduced the extent of
fenency.

(¢)  Land owners have tried to frust-
rate  implementation of land reforms by
resorting to evictions and  dispossessions in
the form of “voluntary surrenders” ineffective
purchases and malafide transfers.

(d) To enable cultivating tcnants to
actively participate in  agricultural produc-
tion programmes it has been recommended
by the Planning Commission that pending
confermant  of ownership on tenants, the
existing tenancies should be mad: non-
resumable and the tenants should have
unrestricted rights to mortage land to insti-
tutional agencies in order to raise lonns and
make improvements on land cultivated by
them.

Accident in Colliery Under Jamuria
Police Station

2559. SHRI INDRAJIT GUPTA :
SHRI RAMAVATAR SHASTRI:
SHRI J. M. BISWAS :

SHRI S. M. BANERIJEE :

Will the Minlster of LABOUR AND
REHABILITATION be pleased to state :
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(a) whether it is a fact that two
miners were killed instantaneously and three
others were injured whan the roof of a
colliery under Jamuria Police Statlon
collapszd on the 17th May, 1969; and

(b) if so, the detalls of action taken
agninst the management 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) (a) A fatal
accident took place at the Parasia Colliery
on the 17th May, 1969 due 10 a roof fall.
Two persons were killed and four others
were injured.

(b) Enquiry into the accident revecaled
that the fall took place from in-between two
hidden cleavage planes in the roof and con-
sequently no body was held responsible for
the accident. The question of taking action
agarinst the management does not arise,

13w W A & 3uA
2560. st 3T SIS YA : FAT AT
aqr g 74 77 qT4 A FaT FTOY R ;@
(7) 2@ & =ra=w AN 4 N «wfq
wF3T #laaq 394 fradr §

(@) w7 aiw a9t § wfa oFg @taqw
gow feadt 4t a7 A4y Ioq & gy
afzgi g A<

() aeFR 399 # wfg ows Amaa
afz 7 ¥ foq a1 fale sEaE T
@ & qm wrdY qfw aat ¥ aw gfq
usg lgad 3T fwaAr 2 sy ?

Tma, sfs, argafas fasw a9 ag-
®1C §AI@q A (e /R (s sreTaiEE
fret) : (%) wrea § 1967-68 ¥ g st
1a@ # 7fa §3zax agafaa I9a Taw
1,111 &Yz 1,031 s § o

(=) 1963-64 ¥ 1967-68 % srafy &
g "7 Tra@ & 9fy 297 9w Al
Ieqrga #1 93faT 1 arer ox  fagor
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§WT 9% 9T T@T AT § | [qrawEy §

7@ faar nar @y seqr LT—1571/69)
1968-69 & fwn 72 =iz ara= & sfas

Wt afan wgmat &1 i afaw

& agf fzar qar §

(m) 1966-67 & sraarg wf gl faama
Fraf A d o FEt &  Ag-ary
arara @ wfs ga¥aT gy g ®
g oY fEm am & 4 gad drAl & wfaw
Feqrgamts feedi 1 @41, g7 74 F
faq faars gfaarat #1 gvasq F7ar Mz
TETH qaAr Pz Aafadat 97 At
F1 gafsq Iraeq ww arfas & 1 =y
g3atg A1t ¥ sfg oxs dgaq a7
gzra ¥ fag et 7y otx sfos agraw
wregr g wm g 5 et agl ®
IqUET F1aFy a fAqifeafa & afours-
Ay 1968-09 F 980 =g ﬁf;q; g &
sraifea =3 &Y g7ar § 1973-74 & s+
aF =rdY g939t7 ArAar ¥ fagifa 1290
F1| wWifed z9 Avms IiTR_§ T w2
g g1 ST 1 semnIa 8 sifasaz i
FY arar afg gRAT 3T H g A 3

Gift of Fertilizers to Himachal Pradesh
by Wesi Germany

2561. SHRI B.K. DASCHOWDHURY 1
Will the Minister of FOOD AND AGRI-
CULTURE be plcased 10 state ;

(a) whether the West German Govern-
ment has sent a consignment of 5,800 tonnes
of German Fertiliser mixture as a gift to
Himachal Pradesh farmers ; and

(b) the agency through which the ferti-
liser mixture would be distributed and the
names of the places in which it will be
distributed 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURL,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIBR
SHINDE) : (a) and (b). 5,800 tonnes of
compound feriilizer (NPKI5/15{15) have
been received from the Federal Republic of
Germany not as an outright gift but on
rupee-payment basis in terms of an agree-
ment between the two Governments, 2,900
tonnes of fertilizers are meant for sule in
the district of Mandi and the remaining
2,900 tonnecs are meant for sale in the dis-
trlct of Kangra, Himachal Pradesh. The
fertilizers would b sold to  the farmwrs
through the normal distribution  agency
namely the Kangra District  Wholesale
Cooperative Supply and Marketing Society
Ltd,, Dharamsala and the Cooperative
Societics and Depot-holders in the District
of Mandi. A list of the Block Depots
together with the quantity of fertilizers des-
patched to them for sale through the net-
work of about 900 Cooperative Fertilizer
Depots in the District of Kangra is laid on
the Tacle of the House, |[Placed in
Library. See No. LT-1572/69]. Similarly
a list of the Societics and Depoi-holders of
Mandi District through whom the fertilizers
would be sold is also laid on the Table of
the House, [Placed in Library. See No.
LT-1572/69].

Pending applications for Telephones
in the country

2562. SHRI S. S. KOTHARI: Will
the Minister of INFORMATION  AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to stale

() whether it is a fact that a large
number of applicants are waiting for Tele-
phones In the leading citics of India :

ib) if so, how many ncw Telephones
have been provided during the last three
years in major cities like Caleutta, Delhi,
Bombay and Madras ;

(c) what steps are being taken to relieve
the shortage of Telephones ; and

(1) by what date the supply Is cxpecied
to catch up with the demand  far now
Telephones connevtions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATIONS AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS

(SHRI SHER SINGH) : (n) There were
3,31,167 ayplicants on the waiting lists
against 4,96, 670 direct cxchange  lines

working in 40 largest 1owns in
31st March, 1969.

the country

(b During thre: years 1965-1969 there
was a nct increase of 1,07,907 direct ex-
change lines in the 40 largest towns includ-
ing an increase of 65439 connections in
Calcutta, Delhi, Bombay and Mudras,

(c) and {d). During the fourith plan
period a comparatively larger allocation  of
resources have been sccured and it is hoped
to add about 3.5 lukh lines of exchange
cquipment capacity 10 provide additional in
Telephones in the 40 largest cities, The ex-
pansion though substantial will not be able
to meet the demand in full and the average
walting period for (he entire country, is
Ikely to rise slightly further during the 4th
plan period.

Exteraal Services Division of A.L.R.

2563, SHRIP. M. SAYELD :
SHRI MANIBHAI ). PATEL
Will the Minister of INFORMATION

AND BROADCASTING AND COMMU-
NICATIONS be pleased to state

i) the number of forcigners recruited
by the  Minlstry  of External Affairs for the
jubs of Announcer/Translator in the  Exters

nal Service  Division of All India  Radio
during the last three yvars ;
(b the period of agreement  entercd

into with them ;

(¢ whether it is a fact that they do not
serve their full period of agreement and
leave their jobs and the country afier-
wards 3

(d) if so, whether Governinent
ascertained the reasons which
them to do so ; and

have
compelled

el il so, the details thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Nine, during
the last three years 1966, 1967 and 1968,
The appointments were made in consulta-
tion with Ministry of External Affairs,

(b) Seven of them were given a con-
tract of five years tenure each ; onc was
given contract for two years and another
for one year, one motth and fifteen days,

(¢! to (e). Foreign nationals normally
serve for the full period of their contract,
but three of the nine foreigners left the
service before the cxpiry of the full term of
their contracts, one on grounds of health
and two others for personal and domestic
reasons.

Mgy #§ TF-aT

2564. =it WYSE AW FIT JAAT JAT
TERW AT /AT FAY I qAN A TN
w0 i

(F) TrEgR faz & a9 1967-68 Y7
1968-69 & g% ITFIIT §T HIAMN
fam sag fear nar s SAR mIATT
feat anm g% ; o<

(=) sa safy & a7 Twa @@
& for fead siaga oF fasrudla 7 ot
7 %9 fq A 9T G5 Jga 67
wat § wx g afag frorg fear
sty ?

FAAT AQT TR WHITY ST HA
fasrm & T Wt (st 3 feg) ¢ (%)
AT # qY F Fi®E AFATF AIAL
1 wEATT TG & AW

(@) g1 qze gx W Ay faao &
faw w1 TqrAf 9% A7 TFEA QA & fon
e 27 ade Kfoiia oF § AT T AR
W afmw fadg & wonfag e
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gaF A ¥ mmd famomar g
[geasrea ® & fzar nar | fed dear
LT —1573/69]

X
¥
v wreter sfew} & fgal & wn

Lis

" 2565. st LIETAECICIRE DI GG
we aar qRata g9t fzqis 15 @i,
1969 & gareifsd w29 gear 2908 &
AT F qrg ¥ qg FAT I TO FLT
f& :

(F) m a4t § agafaa aifaay,
agifaa snfer srfagi aar fagdr smfasy
# fasrr & foo oz & 2% fadm qfx-
T F afemeeawy 397 a0f w1 fxg
AR aF I gaAT £

(7) =m a1 zra alm afgay &
T T AY 1L WU Heqga  gEIHD FA1A-
FI FF aF T 1AW HIT

() =14y 79adia gigar # A
fafwe afxa@isara @1 s@)raar g ?

¥, ImT aqr gAaia Hwreq A
T HAt (st wvmaa Wt amnw) o (F)
afaa a7 &1 a1 A 2mAar sf7 &

(@) =7 sa @i WA 7§ wedfo
afgsl F art ¥ 21 €47 & 1g7 segaq
97 @ § A & 491 & grea § fanzt
3 wAfagl ¥ 74 1969 ¥ &+ a5 dare
gl and ®tarar g

() g T=AT 1969-70 Ft W4t g9-
Fatg QyFar & anafaz & gwafraa gwd
% &Y 1 gg wafaar 433 & A7 91
ag® & @ faar nar §
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sreram fet & amtd

2566. it wWiag A6
Wt faga a@
st fra gwTT e

FAT AAAT TAT HECA AT FAL ALY
T 1968 ¥ smwrmamiy faedlt & anal's
T ¥ 19 wrad, 1969 F qaifes gz
Heqr225 & IAT H gEaeg °H gz A9 AF
Far F10 fF ¢

(%) Far g8 @19 TIFA] THET FI
#raf g,

(=) afz &, & 3a%1 =t F41 § ;
EiEY

() afz &Y, @ faqea & F11 TR0
g7

AT AT RN WATET AT HIR
fawm & T vq @At (ot g0 Fo AATW):
(%) =, g

(/) o fag7m @z 3t 7 97 A

fear o &1 [qeawen § e frar nan
ey wear LT...1574/69|

() s=r @i 93ar

Construction of a new Akashwani Building
ut Bombay

SHRI RAMAVATAR
SHASTRI :
SHRI ISHAQ SAMBIIALI :
SHRI CHANDRA SHEKAR
SINGH :
SHRI JAGESHWAR YADAV :
SHRI YAINA DATT
SHRMA :
SHRI HARDAYAL DEVGUN :
SHRI1 JAl SINGH :

2567.

wiil the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased Lo state @

() whether a new  Akuashwani Bhavan
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has been constructed at Churchgate Reclis
mation in Bombay ;

(b} il so, when the building was com=
pleted ;

(¢) the amount of money spent on it ;

(d) whether any alterations have been
made aflter the building was completed ;
and

(e) if so, the nature of alteration made ?

THE MINISTER OF STATE IN THEC
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

b) Main building was completed in
1965,

(c) Rs. 64.49 lakhs uplo 31.3.1969,
(4} No, Sir.
(e) Does not arise.

Super Bazars
2564, SHRI RAMAVATAR
SHASTRI :
SHRI J. M. BISWAS :
SHRI SARJOO PANDLY :
SHRI CHHANDRA SHI'KHAR
SINGH :
SHRI JAGESHWAR YADAV

Will the Minksier of FOOD
AGRICUI TURE be pleased to state |

AND

(a) how many Super
working in the country

Bazars are now

(b) whether Government have reviewed
the working of these establishment

(¢) if so, the results thereof ;

(d) wether some more Super Bazars are
likely to set up during the Fourth Plan ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURF,"'
COMMUNITY DEVELOPMENT AND
COOPLRATION (SHRI M. 5. GURU.-
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PADASWAMY) ; (a) Scventy eight, upto
30th June, 1969,

(b) Yes, Sir.

(c) The result of the review is given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-1575/89),

(d) Yes.

(e) The details are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No, LT-1575/69].

ArFrmaT w1 mrfeaT &

2569, =t TwTaaTT AWl @ F97 gEAT
agr 941w HiT q9re {41 15 9%, 1969
¥ aareifed oz gear 9832 & IELF
graey § 4z aqrq F1 T HL fF STHT_-
Tt &1 aifsaz 7, T20 § FIAFT 3T
g Fa= o3 1 9@ §, 3 9% 0F
qArTer F+% & w7 & 9forg fFC wIAw
I HTCFH T 2T 7

qIAT qAT AT HATSA AT AT
faam § Twg |t (S To go AFTS):
1972 F =g AT |

Imporis Under PL—480

2570, SIIRI S, R. DAMANI :
SIHRL R. K. BIRLA :
SHRI V. NARASIMHA RAO :
SHRI N. R. LASKAR 1

SHRI CHENGALRAYA
NAIDU :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether any fresh PL-480 Pact has
been negotiated recently with U.5.A. for
the .import -of foodgrains in the current
year. | '

b) ifso, the terms of the new .pact

and how the prices of wheat compare
with price; paid in previous year ; and
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(c) when the shipmeats of whea: will
commencze 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : a) to (c). An agreement
under U.5. PL. 480 agreement was signed
on 25.4,69 providing for 3 Jakh tonnes of

milo and 1 lakh tonnes rice. No wheat
was provided under this agreement,  As
such the question of comparing prices of

wheat and its shipment docs not arise.

Copy of the Agreem:nt has already
bezn placed in the Library of the Parlia-
ment for the information of the Honourable
Members.,

Indiun Delepation to International
Labour Conference

2571. SHRI S. R. DAMANI :
SHRI D. N. PATODIA :
SHRI SHIVA CHANDRA JHA :

Will the Minister of LABOUR AND
REHABILITATION b pleased to state 3

(a) the composition and names of the
Indian delegation to the 53ird session of  the
International Labour Conference ;

(b) whether the number is more or
less than on the previous occasions for
such conferences and by how much ;

travellsd by first
travelled by the
governing the

(c) the people who
class and those  who
economy class and the rules
travel ; and »

(d) whether there wis  any coafusion
or misunderstanding  about the mode of
travel permitted o son: members §f so,
details and how it was resolved ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAOUR, IMPLOYMENT
AND REHABILITATION SHRI BHAG-

The list showing
the composition and nam:s  of the members
of the Indian delegation is luid on the
Table of the House.  [Plyced in Library.
See No. LT—1576/69),
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(b) As compared to the last year the
size of only the Government Group was
increased by one.

(¢} According to current Government
instructions, all members of the dclegation
are delegation are eligible to travel by air
by the economy class but if a delegate,
adviser is a Minister or a Member of
Parliament or an official of the rank of
Secretary to the Government of India, he
becomes eligible 1o travel by first class.
Accordingly, Shri J. L. Hathi, Union
Minister of Labour and Rehabilitation, Shri
N. M. Tidke, Labour Minister, Govern-
ment of Mahaslura, Shri P. M. Nayak,
Secretary in Department of  Labour and
Employment, Shri Babubhai M. Chinai,
M. P., Shri Abid Ali, M. P, and Shri
A, P, Sharma Shri 8§, L. Khanna, Shri T. S,
Swaminathan and Shri  Varadarajan Nair
travelled by cconomy class. Shri Naval,
H. Tata, who was cligible to travel by
economy class travelled by the first class
after paying the difference in rupees.

(d) No.
AAT W AEWARY

2572, wit go Fo arafzar : a1 ww
war g w5 73 aqF &1 7O F4A 7

(%) sarag 7a & fx qama A 39
feenl & @t aza FaT &9 qTA@EEND
Faggmw g,

(=) #ac femal s F faqoon &
@ A @it Y feedi w0 P o
gug g7 @At 1 Ivesar a1 4 ghfa
w< faar s ; s

(m) Far smroeA 3 F Fd F S
grsTT FY aiqar Ifa ad S ey ¥
@i F1 as ¥ fag AR ?

wra, §fw, agarifas fasa aa ag-
wre Axea # usa "@ar (s s
fax) (%) WITa AETIT AV A AT A N
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arerrét #1 71§ faira forarag e 7@ gf
&1 Wzt aw wST WA AT oFgEEA L,
AR FHFZST A A1 W@ g A Aqrea
B 9T qAT & 929 9T 1@ &7 JIaay |

(=) gart adgm gwiforg @t &7
JIET, TA FF ATTGFATHT FT1 qU FE
F fou st & | 77 fawfam grafadls
feedi & AYAT & @rasg #, wedlg 1w
fare 3a% fags #3a & ofzs i w1
34T FI@T § 1 979 54 &, A5 F1 qrA
dfaa §F ¥ Fizor, ¥ fredy ¥ ara)
&1 §5 AFVTFAA T ITF fAdH G
9 g7 FIAT 9T TG & |

(m) weTF  weg Aty wfufage &
F-qTd ATAT ATAITH O TAT7 a7 9974
F49 & fan eqq71 &1 forg 3% & ag
A e ¥ €§ 9T TH G & Uy
@i frm &1 a1 frar @ 1 e gamoT
AN F N Y faaw s H Fd
Thraz T4 st anfao

Incidence of Gheraos in West Bengal

2573, SHRI D. N. PATODIA :
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state ¢

(a) whether It is a fact that Central
Government have voiced their concern to
the Government of West Bengal over the

rise in the number of gheraos in  the State
which affected  adversely  the  industrial
growth ;

(b) whether it Is also a fact that

Central Government have suggested to the
State Government the  setting up of a
tripartite body to review  the causes and 10
find out an answer 1o the rising incidence
of gheraos ;
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(¢) il so, the reaction of the State
Government in the matter ; and

(d) whether the National Commission
on Labour is investigating into this matrer ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAROUR, EMPLOYMENT
AND REHABILITATION (SHR!I BHAG-
WAT JHA AZAD) : (a) and (b}, Duing
discussions with tle  Labour Minister, West
Bengal regarding speedy  disposal  of labour
disputes, it was suggested that a tripartite
committee, to be piesided over by an
independent Chairman, might be appointed ;
the decisions of the Commitiee, il unani-
mous, would be binding on both the
workers and empolyers ; in case there was
no unanimity, the decision of the Chairman
would be final and binding.

(¢) The matter is reported to be under
consideration of the State Government,

(d) The terms of referenence of the
Commission are wide cnough to cover all
aspects of industrial relations,

Super Bazars in Delhi

SHRI D. N. PATODIA :
SHRI M. L. SONDHI :
SHRI N. SHIVAPPA
SHRI GADILINGANA GOWD :
Will the Minisier of FOOD AND
AGRICULTURE pleased 1o states
(a) whether the financial accounts of

2574.

the Super Bazars in  Delhi for 1968-69
have been Tinalised ;
(b} whether the accounts  reveal any

1oss over the last year ; and

(¢) il so, the reasons for loss and the
steps taken 1o arrest the recurring Josses
of the public sector Bazars 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURUPA-
DASWAMY) : (a). The accounts from
the year 1963-69 have not yet been finalised,

(b) The exact position would be known
finalised and

after the accounts are
audited ; however, the Super Bazars are
likely to have incurred losses during the

year 1968.69 also.

(c) The losses in the Delhi Super
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Bazar (Cooperative Store Litd,, New Delhi),
are  mainly due to high promo:ional,
administrative  and  operational  expenses,
including the high rent of the building
in Connaughs Circus, and lcakages and
shortages in stocks. The managem:nt of
the D:lhi Super Bazar has taken s'eps to
diversify its business, augment, its income,
stecamline  administrative  and operational
procedure, economise fn cxpenditure, and
introduce stricter security arrangements and
inventory control so as to reduce shortages
and depreciation of stocks. The need to
avoid losses is impressed on all  department
stores  (Super  bazars), by adoption of
measures such as rationalisation of staffing
pattern, adherence to the prescribed busi-
ness  efliciency norms,  procurement of
consumer goods directly from manucturers,
scientific  management  of inventory, and
regular stock vertification,

Distribution of Fertilizers through Co-operative

2575. SHRI P. C. ADICHAN :
MANGALATHUMADAM ;
Will the Minister of FOOD AND

AGRICULTURE be pleased to state 1

(a) whether the system  of fertilizers
distribution in the country Co-operatives
has failed to a large extent in making ade-
quiate amount of fertilisers available to the
farmers ot fair price and has resulted in
larpe scale blackemarketing of fertilizers ;
:md

(b) il so, what sleps are being taken to
improve the fertilizer distribution  machi-
nary in the different States and to  prevent
the black-marketing of the fertilizers during
the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 M S. GURUPA-
DASWAMY) : (a) and (b). No Sir. The
Cooperatives have made a significant cone-
tribution, progressively, in the distribution
of fartilisers in the country. During the
year 1967-68, they distributed fertilizers
worth Rs. 183,19 crores as against fertilizers
worth Rs. 32.27 crores distributed by  them
during 1961-62. Cases of black marketing
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in fertilisers as a result of the failure of the
cooperative  distribution  system  have not
come to the notice of Governm:nt of India.
However, in the context of the, Government
of India's new polley on distribution of
fertilisers, the manufacturers of ferijlizers
have been given freedom of marketing  their
entire production, their own arrangements,
with effect from 1st January, 1960, The
State Governments have been asked to per-
mit private channels also in the distribution
of fertllisers. As a result, a number of
States, have allowed private distribution of
fertilisers, The Government ol India statu.
torily conirols prices of 4 nitrogenous ferti-
lisers, namely, Sulphate of Ammonia, Urca,
Ammonium Su'phate Nitrate and Calcium
Ammonium Nitrate (20.5",N) and the State
Governments ensure their observance, Char-
ging rices higher than those notified is
an offence punishable under the provisions
of Essential Commoditics Act, 1955, In
view of the comfortable supply position,
black marketing in fertilizers would hardly
arlse.

Hybrid Yuricties of Export Potential Fruits

2576, SHRI P, C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to sinte

(a) whether hybrid verfcties of [ruits
like mangoces and  apples which have good
export potential have been evolved and test-
ed by the Indian Institute of Agricultural
Research ;

(b)Y il so, the details in this regard ;
and

{c) how far the productlon of fruits is
likely to increase as a result of hybrid fruits
growth every year under the Fourth Five
Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SIHIRI ANNASAHIB
SHINDE) : () A large number of hybrids
bave recently been evolved at the Indian
Agricultural  Research  Institute  through
planned hybridisation in mango  The results
of recent rescarch have indicated  that
of these hybrids may be guite promising
from the export peint of view.  These ob-
servations are being confirmed by further

some
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work, Work on hybridisatlon of apples
has not been taken up at the Indian Agri-
cultural Research Institute.

(b) The details will be available after
through screening of their desirable characters
for the purpose of export, These hybrids
are still at the testing stage.

(c) As mangoces take about 5-6 years to
to fruit after planting, no impact on produc-
tion of fruits, though these hybrids, is envi-
saged under the Fourth Five Year Plan.

Import of Foodgrains

2577. SHRI K. M, KOUSHIK : Will
the Minister of FOOD AN[) AGRICUL-
TURE be pleased to state the quantity of
foodgrains imported into our country in the
years 1965-66 to 1968-69, both as grants and
sales 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : A statement giving the required
information is attached.

(Quantity in Lukh M.T.)

Year PL.480 uand  Grants  Total
Commer- And Fouod-
cial Pur= Gilts grains
chases Imported

1965-66 4.9 4.7 96
1966-67 881 15.8 103.9
1967-68 127 9.2 81.9
1968-69 421 R.9 51.0
A. 1. R. station at Gorakhpur

2578, SHR1I MAHANT DIGVIJAI
NATH : Will the Minister of INFORMA-
TION AND BROADCASTING AND

COMMUNICATIONS be pleased to state ;

(a) the progress made so far in the con-
struction and setting up of a radio station at
Gorakupur ;

(b) the capacity of the transmitter to bz
set up there ; and

(¢} the time by which the radio station
at Gorakhpur will start functionirg ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BRODCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL}: (a) The building for
transmitter is under construction.  Acquisi-
tion of site for the studio is in progress.

(b) High Power medium-wave.

(¢) During 1971-72.
q9aY @rg Iam

2579. st g fag wieat @ am
e 741 Hfe 74 g2 qad Y FO FL0
f& :

(7) fafer  24f #, agza=t #
fafswra @ra-ai #r qar smE Tar 978
ar-ArAa 37T FF Fr 1w 7 g€ anfa
FT =417 waT ;I

(=) 7w gra mdm aE & 99
# e famr & fradt gafa sy wd & 2

ww, Ffa, amufis fasm aw
qEET AAHT H [T F/A (R swAT-
wifga ) : (%) A, 9, "9w@v,
gegiAfaar, aqf, Tom,  aifagy, goe)-
rgAr, sezfer, gars, ;gAds, faesh
Fifz & qqz 9UH-977 F1 AAA @I HT
FnT-ax ufena #iT &g 0y A uary-
fas gemdl & fafagior & st s fam
AT E

AR

Tq 29 ¥ gt w|-qrq &fqw ara
qfF &1 OF 90T & | A5 99 O F ¥g
g, B2z Al Q3 &, oy =
#t o¥fez® s geqaan s34t &fasr arow
¥ At £ 1 w=fs g3 4O sy T
gat w1 ¥ & et §, awrfy Sfrifon
ddt $g feeai 71 AW AT IRy A
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el & gHenTo foar srar € 1 gAT F
I HETATT WIT FT g §YE TH-
qra, qrfwTar, FAIEZHT 9T GEOHITE
¥ &1 w1 afadar AT IAWTF
®q & fafanior fear srar § 1 3z #Faw
uw & &) argfas dwzd (2T @)
A fafafes) 2 ot fr fasa & qay a0
s fafaator oss g arar § o

Hgw ST AN

ITFH AT A 43 94T AAl §
f& "dge6 usy Fadar § |yl grE-qry
& @i " daTT FIF A far & area-
fas &7 & AL gnfa a7t g€ &1 ww 2w
¥ 7w qgHl 71 Avd § fow agd arg-
qiF y@rg A7 ®TA F1 fam A oo
qivere f/a @7 @2 0

weg M

gaft 7o Fo, smesfem, adds,
fifagq garFard Ay F9, 714,
TegrE SF 3 Frer Y af fafier gofy
F A § aAsd 3T A §, awfa
ag 719 £ fr agD wrraa 8 gg @
N7 a1 feeal &1 a3 7 agowc gvam
¥ o N7 yAT-ATT qar qfara, A
qra AT w#g I 7 afam, fasfan
AT e sfawoi & w9 § azame
Fuaw d & WA & Tigafys
gemrai & fafawior €Y 73 0} F) 3wy
AAET E 1

() na faza 72 & A &, dar-
fas AT dtafos wggam g8 ¥ e
& 3@ famafrmesy & oveamens amre
T FT-HA7 F1 fAwin o= fray | q7 &7
¥ A9 Areralg agder sea,
07 9% W17 gy 9319 q¥qT,
dmifre AT shafes  srgwmry afey
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#1X §7 27 A% wEte, I qar Frad
& uAFlg wreenrg faaray g 9z Fd
fearsrzgr § 1 fageadt adlgas &
wifq® ®7 & wgaagQy @rEi §v agaan
A faqor &1 Grarg €1 ¥ qeqaT fHar
mar g 1 afg@-arg, wid 9@ 1T gATE
& adta gewreq A § WraTAS wIaW
WY fem g 1 snfas afsz & wgaagd
frei gt & a1 T feed & —
QETHIE, g wATe A gEar AT FI-
w, yiuare 51 aifseen,  qfEEr,
faeatfmesa, gratfear, aumen @i 2fa-
afear aun s s3s ) gfeafaq, qz-
wifrar, wfsas wfm, afsfegn, amsi-
famr, grgafaan, afaafon sYuAafas
a7 eqrdfifear | zad @ §33 G 1K
wTe Feedl Y qea anamasar qaiq ¥ne
g ufens & kareA §1 qU FT FHA
g\ wiAy gua ¥ feq @ne-gqy, ufens
AT ggR wg-md @A K Feafa 1
sfFa &1 faswra fear aar g

Traq &7 (VAN & fasz) A fag
AT eqE @ wifaw A 1 gegan
wom st ¢ fomw f& g7 § 180
M 27 JT AT 2.96 Wiz 27 ofeq-
faw cfax w1 3ifas It91gq g1 asar g
A awgAl & qferaeas, A &9
afaw-Arg az & aqdt @& faafa qar zq
# gram & fon wE ar @ §

ST H AT

2580, it W fag WAl ¢ v
wrw awt vfy 741 98 T3 WD Fr FIA
fs

(%) %31 5z a= & {5 spear qax
50,000 =¥ &rarFAY W HAE & F1
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|RAT A1 OF Argfas qrogrmT FArar
Ul S

(=) afz &, a1 39 9% grwaa: feadt
wufn &9 Zrh qar 7z frad @97 9%
T FT AGIT E AN ; AT

() Fat ag wrzpmE g 1970-71 &
ararAl & fagia & fao a=@mar arw@r @
wtafe g Al & arit § smeafaie @
S ?

wre, wfy, awmatfas fawe aqn ag-
HT /AT § weq /A (S A
fad): (%) sogw § afus 3 &
arard ¥\ N7 favrsa F 376 afza
50,000 H1z4r z4 4T 97T 1 OF AT
fas mrzar vqifig 33 &1 957 29 g9G
fagrudia 21

(=) wgmF & & 77 wg=) 97 5.33
FIUE T &Y =T 430 AT ag af-
AT ge f&r G F qag ¥ SmEr
| ad ¥ wafs § 9 2

(n) z7 izt &1 faalo g@Ew H
frar strmm faad v ag 927 a7 smma
1 GEAIFT A1 AF HIT AT I AW
arara fagia st & feafa & 2 a3 9%
AT gEATST AT qF )

fafir o aywaedl ot qwaTg

2581, =it wgror Fag wreat . Fn
g awn gfe G g8 a0 ) FOFA
f& M g alwar sk gaaa 3w
QYFAT M AEEAT qq1 fgEar & FrEi
g QAT & FEsar ¥ fen #1a-
Ftq & a1 s § 7

wra, gfa, arafaow faww aar ag-
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W Haem ¥ Tow WAy (s semafiE
frR) © R g AT A1 e 3
At ag # P Qv @ o ggI
Tayaw fiaiE & smae fame awad
g Ao, fowar (R faes wak oF
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¢ W I ST A FF DA
far faweil g gieem &l anslt pa
arwar w1 as®, 1969 F  ifaF ataa
FeqreT HYT geqifaq oA & Iognr
sfaaar fra &

¥ gEar (IE} foedi &
erwar
e e
1. awag 6,00,000
2. HFATMEIE 1,00,000
3. agEr 55,000
4. g@ 50,000
5. feeat 2,55,000
6. aTAER 50,000

&fas ataa JualT § @ray
Ieqreq T4y ermar
L
4,07,219 67.8
$1,375 81.3
47,377 86.1
35,358 71.8
2,62,290 102.8
26,424 528

&7 NaHT 71 faeqa gearwa fag faar,
gareg & fab aal oo dQiaqn, faas
Fraf PE-IAAT N AAAT 39 AT
&) @ f§ usa g ar e yifgsaod
g FFTFT ®T F 9= J1aY §, wESAr
T HEFAAT & FEA A Y weAr fea
FEY P | TE AFTTOE A AT UG
FY g Aol s A W gEd sk
e an et g QwAna & O
ol & frorrea 1 gamoes gfee &
wiwA &1 ga:T F AT AgY Aar

AMT & FAL § AW TR & @iz

2582, wit wgraw fag At : a@n
wTw a9 wiw 547 g8 9§ FA4 KLY
fE :

(%) <t qvadly e aafe §
frert oF owiz sro s Faradr Ay &
¥ § FrafAE qE g ;-

(@) o waa®  wiz  wEi-wg T
FATT ATAT FT IHHT AT ¥ N

T gaas 9T fradt waufr @s &)
STy ; et

(7) =7 g% it aar€ 0 @z § arg-
2AA, FERIA A qEifaay £ gea
fradr-fea+r g ?

wre, ¥fa, arvarfaw fawm aa ay-
®TC AT W sa WA (s e
) © (%) 92 (&), Qv Qraar
FEQVET FE FY AT T F fan e
¥ia/&e anfsa Qaar 7@y
g F71T 3 fawrfor #Y 2, & sy
% zsge amz frwm/afafaai  aniewt
HTATT 9T FFGHEZ 72t 37 eqrqar Wy
gt 0 T A7 fAvAi A, ayEwT
feeeit, ava, 91, AMA9% AV FgEETE
A B8 i w i 550 8 rsay we-
fae 8 & 1 o7 fadi &1 qoz Sk
fed @ad & fan sgroifos 49 &
fafe = w31 #fe qafae e g
@ d67 W T gfawd 23 81wy
| wFE A g earfer wad & fog
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AT g agr el sarEa ¥ geAy
SYdY Ml 7 Fayr Fqar fzeet &
fanat Y fata mgraar &7 &1 STEd
fFar & | a@n-3=n @iE F1 A, gAAT
JqT IATT & qEFEY AR II@ET
aff & difs wiadvwAr st smfews
Hazar ¥ § |

(7) A= & A1z, WERE HT
aixfgaw &1 «taa ga JifE FeleE @iz
¥ gar & wam: 1.5, 1.0 81T 1.0 gfywy
(ges w1 97) 21

oY FIEA AT AqGean § afy

2883, =y Nw WETWM @AY ;. FA(
wra aar gfg @3 77 FaF & Far A
fw -

() T & @ra gmrza AT saEEa
% % fead-faaa afaaa #t 3fg gf

2

(@) =g 3mza #§ 3w fE & 3D
g omesar #1 A aweqrsi  #) fee
®@ar aF gs fear a@ ;

() #ar g7F F1 fAa w7 -
a% @Al & IemgA § afg F@ 9%
g% 8% ¥1 2 faad wfaag & =y gaar
TR &9 g9 7 FT & ; (1T

(=) afz &f, 1 T graew §  &4T
wrdady 1 AT @ g ?

amy, yfe- awarfae fasm ao -
wie "o W T WA (st s
farR) @ (%) 1967-68 & QA sfaer wre-
g &= A (AAAaR Ieef)
# 1949-50 #Y artamr 59.9 wivaa «t 3fz
g€ o« fe @ wafa (1950-1968) &
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sTEET 46.6 9fima a7t 4 |

(@) 7g4 duadfa  Fyaar weq &
@Al & gearaa § afg w1 aifaw 5.6
sfawa §, srafw go qaden afg =X
@ 2.5 sfgwa 17 & s 2

(m) =T (=), &a® @rar=i a1 7@
F{ Ad, afes sma-afe (faow o=
aar wfeat afeafeq 2), ag qea, 29,
git araa qar wifar  qar dtg-zam F
&7 7 fasrg F1d%91 § weIw ¥ A@z0-
aF =l & IR A Y aFE,
fafuw=a feeat & &g 7arat 1 Fg@ee
Y q317 T 93icy &= fzar a0 war d

a3 T3 § sz At

2584, st &M wwrm it : o sar

AT JG1 AGIIA T /AX {A 7
TATT F FIT FI o

(%, 391 q3FT 7 T[T T Wggw
Tt & e safadi § sonr = ady
aiA fadt fgal & #1300 Y w=faqi §
AT I T §

(=) afz gr, &t sar awF1T 7 I=f3y
faatarsiY stx s=® 13 &1 fadta #fs-
gl Y 3T &3 & foq 1% wdad)
g;ax

() afg zf, aY I|%r eaRT FAT & 7

FUAT AYT RART HATET AT FATC
fawm & Trog @A (s go Ko AAIW) :
(%) wafs amraso f7ar w7 E, @3-
F1T 7g 7gqW &t § f5 o § fawne
35 frmiamil/sa smd 1= & o fesq
anT % fou 9fm s@ & faad famg
qEIEar & 19 SAE 13 §

(=) 3z (). &TFT T 3= @7 N
feznl & fawior w) gkEmgs [/ F foy
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fwedt #t smar &Y goTEHE FH A W
a1 37 & =4 feen faw frm fefads,
Tead ®Y TarqAr § § 1

Consideration of Delhi Problems by Central
Desert Development Board

2585. SHRI M.L. SONDHI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Central Desert Develop-
ment Board has considered the problems of
Delhi State ;

(b) th: schemzs of affore station, pasture
development and soil conservation applicable
to the Union Territory of Delhi ; and

(c) the progress so far made and the
further steps contemplated ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOJD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

fb) and (c). Do not arise.

Pending applications for Telephones in Delhi

SHRT M. L. SONDHT
SHRI KANWAR LAL GUPTA:

2586.

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIINS bz pleased to state :

(a) whether inordinately large number
of telephone applications are pending in the
New Delhi Arca

(b) whether the procedure for processing
the applications is out-moded from point of
view of a modern capiial city ;

(c) how many are on the waiting list in
New Delhi and by what date the last name
on the list be disposed of ; and

(d) the steps taken by Government to
give connections speedily in the New Delhi
area ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

SRAVANA 16, 1891 (S 4KA4)

Written Answers 114

BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) There iIs a
substantial number of telephone applications
pending in New Delhi as in various other
cities of the country also.

(b) No; the present procedure is con=
sidered quite satisfactory,

(¢) The waiting list position in various
Exchanges under the Dezlhi Telephone Dise
trict is indicated in the statement laid on the
Table of the House, {Placed in Library.
See No.LT-1577/69]. It is not possible to
say as to when the last applicant on the
existing waiting list will be provided with a
telephone as it depends on the allocation of
capital funds made available (o the Depart-
ment along with the necessary Forcign Ex-
change content.

d) Itis proposed to expand the existing
telsphone exchanges and open new ones.
With the capital funds made available in the
Fourth Plan it is hopzd that ahout 50 to 60
thousand lines of additional exchange capas
city would be added by March 1974 in Delhi
as a whole out of which more than hall’ will
be for New Delhi Arcas,  But this will not
improve the position of the pending appli-
cations,

Opening of Post Offic2s in Chandigarh

2587, SHRI SITRI CHAND GOYAL :
Will the Minister of INFORMATION AND
BRNOADCASTING AND COMMUNICA-
TIONS be pleased to state @

(a) whether there is a plan of the
Government to opzn up Post OTices in all
the sectors of Chandigarh ;

/b) whether it is a fact that there are no
post offices in some of the imporiant scctors
e g. sector 7 ; and

/¢y the steps proposed to be taken to
remove the Inconvenicnce 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH) : (a: No,

(bj There is a post office at Ruj Bhavan
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In sector 7. There are post offices also fn
sectors 1, 8, 9, 10, 11, 12, 14, 15, 16, 17, 18,
19, 20, 21, 22, 23 and 27. There is at present
no justification for post offices in any of the
other sectors. The existing postal facilitlcs
are considered adequate,

(¢) Does not arise,

Export of Feodgrains from Punjab and
Haryana

2588. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the percent-
age of the produce of foodgrains that has
been allowed to be exported to other States
from Punjub and Haryana this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPLRATION (SLIRI ANNASAHIB
SHINDEFE) : Final figures of production of
foodgrains in Punjab  and Haryana during
the crop year 1968-69 are not yet  available,
Wheat and rice can move frecly from these
States to other States  in the same rone.
Other grafns can move to any other State
without any restrictions, Large quantities
of foodgrains thus move out ol Punjab and
Haryana on private and trade account,  No
fieures of such movement are available,
Figures are available only of foodgrains
moved  from  Punjab  and  Haryana  on
Government account out of stocks procured
by Government.  In the absence of figures
of production and of cxports on trade and
private accounts, it is not possible to indi-
cate the percentage of the produce of food-
grains in Punjub and Haryana allowed to be
exported out of those Siates.

arqrea fas ¥ gdf aifesam & oot

2589, ot fagfa fas @ =31 s aar
grata w4 3z I K1 FO S 7

(%) a1 @z @w ¢ & SAT-q199 #
X geai oy 2fer # TR gm, IR
fa® o g ar qdl arfsers & @reon-
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fagi M IFAwFT F w0 & O 0 ag-
aT AT § ;

(&) afz gf, a #a1 97 @t 7 7
1T F1 £ qvqrIgd 37 frar ; &l

(m) afz gt, @ STOTE@IT A FAT
frvig fear 3 ?

o, AT q@ graie qwew §
g WAt (s wmaa w1 ) : (F)
SY g 1

(=) @t agi

(w) we 7EY gzar

wredta wfy sgaam afwg gro
UF A7-gIET S99 &
gfeasnil &1 goar

2590. Y go o &TEQS : 3T
wmw aqr wfw 70 ag @A &) o1 F#0
f:

F) #mrag aa g fs wrdlm #fg
sgaaTT afeag F audr gfeawst & gzo
% faw oF AT g@d 99 &1 q§ qea
H gy geard fFar g;

(=) afz g, dt7arag Maggfs
I3 97 F Fraw WA @\ faar § Az
a7 a7z w3 fzar §;

(m) afzgh & 71 §3FIL 3 @
qAa § F1T FIETE AT g AR FA A7
gz ¥ ariy # ofews 51 Afa 77 ¢; a6k

(%) %1 g w1 faave Af &
qafasiEy F37 F1 7

ama, ¥fy, @ygaifas faewm o
HEHI §AOT W T st (st s
wifgw for) : (%) wieaa e sgawa
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aftez ¥ aftaz # fg=dt mfae ofrer
FA & gzw & for wdh ofaar
faeat w1 Frrar geont fean 97

(@) ofeag ® Tq oa &1 WA TEGY
f 357 99 ¥ w93 T g4 § 9EF FA
@ 7@ fagr qr 1 9519 9T W 11T AN

gfez agF g§ &

(m) F% & afcez 71 S ¥ 7 EA
# gaqar fasl, g4sft ofmar g, el
# fagr 7a1 F0 &7 AT @E ATH 5
foar war, fea¥ oge/dte s & 118
fea & da & s@ ] v arfew S
areY AgY & 1 afteg s gFEAl & oo
Fga-mam fagas, fanfo, srag aar
qfa weAreT, WIE@ FIEIT ¥ Aream
g9t atx fagzr wgifadmey grar ag-
afza sgafaa o0 o qow 91 § @1-
= § 1 3 fafaez gt d Fw o fw
fagas J@= aad), FoF91 F 9@ I9-
ooy AET gid, 3¢ frgwrgaE Tt @
qdar Sar &

() avart

Study of Underground Water Resources
by East German Experts

2591. SHRI K. P. SINGH DEO:
SHRI RAGHUVIR SINGH
SHASTRI :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it fs a fact that East
Qerman experts recently undertook a  study

{n some States regarding the underground
water resources and water economy ;

(b) whether it is also a fact that these
experts have also offered assistance iIn
surveying the under-ground water resources
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and in conservalion of rain water ;

(c) il so, the names of the States where
survey was conducted by the East German
experts ;

(d) whether any report has becn sub-
mitted to the Government in this regard ;

fe) if so, the salient features thereof ;
and

(f) the reactlon of the Government in
regard thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DFVEILOPMENT AND
COOPLRATION (SHRI ANNASAHIB
SHINDL) : (a) 1o (M.  Two East German
Experts visited some Stares recently.,  In-

formation is not available ahout the actual
groundwater surveys il any  undertaken by
these expert in dJifferent Srates,  The Fx-

perts indicated that they haa  visited the
States of Gujarat, Haryana, Kera'a, Madhyva
Pradesh, Mabharashtra,  Rojasthan,  Tamil
Nadu und Woest  Bongal. Neither  any
report on their visit to these States nor sy
offer of assistance in  surveying under-
ground water resources and  conservation of
rain water has been reccived so far by this
Ministry.

Expenditure on the Import of Foodgrains
efe.

2592, SHRI ABDUL GHANI DAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the amount
spent for the import of (i) foodgrains (i)
Fertillzers; (iiiy tractors; (iv) animals; and
(v) milk, milk products in 1953-1954,
1954-55, 1966-1967, 1967-1968 and 1968-1949,

scparately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : A statement is attached,
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Statement
Amount spent on import
(Figures in Crores of Rupees)

Item 1953-1954 195455 1966-67 1967-68 1969-96
(i) Foodgrains 5472 78.60 502.41 478.77 241,97
(ii) Fertilizers 6.58 2.82 102.96 148,83 150.19
(ili) Tractors & parts 5.87 6.08 9.69 15.49 16.03
(iv) Animals 0.65 0.80 0.10 0.18 0.19
(v) Milk & Milk products 8.64 9.48 22.65 14,23 14.93

N.B.—Figures shown against items (ii), (iii), (iv) (v) have becn converted into post
devaluation rate by escalation by 57.5%7.

Production of Foadgrains and their Sale
|Prices

2593. SHRI ABDUL GHANI DAR :
will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the produc-
tion of wheat, Rice, Gram, Sugarcane, Bajra,
Maize, Barcly and their lowest and  highest
wholesale and retail sale prices during the
last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUILTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHNIB
SHINDE) : Statements on (i) production of
wheat, rice, gram, sugarcane, bajara, maize
and barley in the country ; and (1) lowest
and highest wholesale and retail prices of
wheat, rice, gram, bajra, maire and barely at
selected centres in the main producing  State
during the last three years are luid on the
table of the House. [Placed in Library.
See No. LT 1578/69].

Wholesale as well as
from region to  region and for different
varicties,  The position  regarding  prices
ol sugarcane is given in the note laid on the
Table of the House. [Placed in Library.
See No. LT-1578/09]

retail prices vary

Bank Credit for Dealers of Fertilisers

2594, SHRI HIMATSINGKA: will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state § .

(a? whether Government have asked
the different State Governments (o persuade

fertiliser manufacturers for making suitable
arrangements with banks for adequate credit
for wholesalers and retailers of these key
agricultural inputs; and

(b) §fso, in what circumstances the
said dircctions have been given and what has
been the response of the State Gowvernments
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDL) : (a) Yes, Sir.

(b)  Achievement of the targets of agri«
cultural proluction laid down in the Fourth
Plan calls for a three-fold increase in the use
of fertiliscrs by 1973.74,  This again under-
lines the neced of efficient  distribution,
involving stocking of fertilisers by whole-
salers and retailers in advance of the scason
at all consumption centres,  The task is so
large that it requires efforts of every aval-
lable credit agency, including Banks, to
participate in financing distribution of ferti-
lisers. It is in these circumstances that the
States were requested to  persuade manufac-
turers (who were also directly requested) to
make suitable arrangements with Banks for
adequate credit for wholesalers and' retailers

of fertilisers. v
L}

Two manufacturers have already made
the above mentioned arrangements  with
Banks and more have promised to finalise
the arrangements shortly,
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Import of Ferillizers

) 2595. SHRI BAL RAJ MADHOK -
will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total amount of forelgn ex-
change spent on the import of fertilisers in
the year 1968-69 ;

(b) the amount of foreign exchange
spent on developing fertilisers during this
year ;

(c) the names of the countries from
which fertilisers have be:n imported ; and

(d) their comparative prices from
different countries and how they compare

with the cost of indigenous production per
ton.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

SRAVANA 16, 1891 (S4KA)
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COMMUNITY DEVELOPMENT COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) The total amount of forcign exchange
spent on the import of fertiliser in the year
1968-69 is valued at Rs. 16&92 crores.

(b) Information on the amount of
foreign exchange spent on developing  fertili-
sers durlng the year 1968-69 is being collect-
ed and will be placed on the table of Sabha
when reccived.

(c) Fernilisers have been imported from
the following countries :

West  Germany, Holland, Belgium,
Austria, Italy, France, UK., Japan, Canada,
U.S.A., US.S.R., Poland, Hungary, Ruma-
nia, Bulgaria, G.D.R., Sweden, Spain, Nor-
way, Denmark, Kuwait.

{d) The comparative prices as obtained
in the last purchases of the different kinds of
fertilisers imported from the above mention-
ed countries (except those from where fertili-
sers were received as gift) are given below)

Name of the Name of Procurement price
country fertiliser F. O. B. in US & per tonne
West Germany Urea 70.00
CAN 37,75
Holland CAN 17.75
Annonium Sulphate 31.75
Urca 70.00
Belgium Urca 70.00
Austria CAN 3775
Italy CAN 37,75
Urea T70.00
France Urea 70 25
CAN 37.75
U. K. Urea 6975
Japan Urea 7172
NPK 14-14.14 54,50
Canada Ammoninm Sulphate 24.24 10 24,87
: Urea ’ .68.9] to To.44
Muriate of Potash 21.03 10 21.81
USAID Amm,nlnm Sulphate 20.98 10 24.75
Urea * 75.85 10 75.95
NPK 14-28-14 66.40 10 69:98
15-15-15 57.86 10 62,98
Di Ammonium Phosphale 49.99
) C & F rate per tonne in Rs,
USSR Ammonium Sulphate Rs, 180
(estimaied F.O.B. § 11,50)
Urea Rs. 59250

(estimated F.O.B. § 65.00)
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1 2 3
Muriate of Potash Rs, 280.13
(bulk) (estimated F.O.B. § 28.35)
Poland Urea Rs. 592.50 ’
(estimated F,O B. § 65.00)
Hungary Urea Rs. 590.50 10 593
(estimated F.O.B. § 64.76 to 65.00)
Rumania Urea Rs. 592.00
(estimated F.0.B. § 65.00)
Bulgaria Urea Rs. 592.50
(estimated F. O. B. § 65.00)
GDR Mouriate of Potash Rs. 337.88

(estimated F. O. B. & 31.00)

In case of purchases from the rupee
payment countries, the contracts are placed
on C and F basis in terms of rupecs. For
the purpose of comparison f.o.b. prices in
dollars have becn shown in brackets assuming
normal freight rates.

Data on the cost of domestic production
of =ach kind ol ferrilisers in respect of each
factory is not available.

Awgey feed

2596, sft TIRTAATT MERY | FT1 {AAT
wqT TATIN YT AT WA 47 @A Ay
war w37 f

(%) smmazas g fe gait 2w o
Wrgd feck aga Nwlaa frg gé &;

(@) afz gf, @t #a1 &LETC A A
feet dare 0% & a1t § £1% AQrFar amg
} afx gi, @ gawr alw @

(w) =ar tat foedl & Scozd aan
seata & feu w1€ §75q Aqar €9 §; Ak
g, @t 3% Am Wz 9 3 § #R

(7) a1 g (ot ) agmar @
§ arak, ar fegsy ?

FWAT AT WA HATHT HIT HAT
fgrm & Cew w5t (st go o gWTI®) :
(%) MNagd A= ¥ fafaa 3 foew A6
g arf g ¥ |

(@) st 48, #4ifs az 0 g
F R Az

() &Y (7). gIar fage awwcd
TFT A A1 L T AV qOr gHT qEIT )
uF qT @ & A

WIPIRYT AgAS (qcq q3M) §
ATTAT TAT FIHAT WISAT

2597, WY wo do JiferT : FT WEAAT
AT KA AT WA HH g FATT AV
Fq7 T fF e

(%) ¥ar qe7 92w § IIGAYT AT-
gtw & qinfow vwer 43w ¥ 0F E-
are FEteg A1 A9 a0 Fyafos o &
feqa & & sfafraa A ow-a17 watew
agt ¢ gufe azi sgafaa aifa & &
waaa g,

(=) afz gi, aY 3% 741 F1CT § ;

(n) wg faem ag & g9 & &
firr-firy ewrel 9T 2rRUT @9 1 gy

g

(w) & erfwe &7 ax &N QT ;
A

(%) afe g, &t =% 331 w12 7
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YAAT AT TROCN HATH SR HWIT
fram & Tw et (oft ¢ Fay) - (%)
ot gt 1 weg AW F FEETR g §

amfes Taeg qES § ¥ ARaT § 1
(@) s g gl 95ar |

() s= &1 & vy faq af ¥ d19-
AT § TFTT @A &1 9EqT 2 |

(%) =man @t w@7 #§)

() 597 & gy gzan)
qof fAary (wea widm) fad & areae

2598. st o qo dMfera : Far gum
aar wATew AT /T FAT I AAA AL
Far &3 f

(%) =eq 93q & qdt s fax ¥
AT & geaey  aaaA feafa 7ar §;

(&) eFrd I geadia qaa
& A fear ziwed # are gfamg
Su®e" FUA ¥ fanrg fEar &

() #arag 89  f& wfav &
anfzarat &1 # 15 Trdac Ag §; AW

(w) afz gf, ar g@ aX & AIFC W)
sar sfafwar 2 ?

|qYUAT AT TAITW HATOY AT WAL
faam & g A (o e fay) - (F)
X® gug geg wiw & qif famre Fadr ¥
l4arazsm eI R E )

(=) =YY quadfa gt & z\':_nar
qdf famre fa® & 8 erwadi & are g4}
gfaar gam fam oy &Y qearam &)

(7) off agf qaf frme faer &
atfrar 1 ¥ 3 IT-TwET a7 36
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afafcea faarfl wmar @iFaT & Fg
@ &1 ok Ffafea 1969-70 F D
ww At afafesa fasmi mar ez
A IA R FOTM L G AT THE
=T F weqral 71 A arw # a1 @ o

(7) sz & 78 gzar

Handling of Food Imports by F.C.I.

2599. SHRI R. K. BIRLA : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that food imports
from all resources are handled by the Food
Cuorporation of India ;

(b) if so, the reasons for shifting the
work relating 1o food imports from the Food
Department of his Ministry 1o the Corpo-
ration ; and

(¢) whether there has been any change
in the procedure etc, in the food imports
as a result of this shifting and, if so, the
details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI] ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Foud Corporation of India
was established with a view gradually to
take over from the Food Department all
trading activities in foodgrains including
imports,

(c) Agreements with foreign Govern-
ments for food imports are still being nego-
tiated and signed by the Government of
India. The work rclating to purchases,
transportation, handling, distribution and

payments is now being done by the Food
Corporation of India.

AT AT &Y WAy

2600, wit THETETATC @TeWt ;e
W aqr SATM Al 6T At wg
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TOTA FY Far F40 5 :

(%) #ar4g g9 ¢ fF wrdty W
&Y GATAR-97 F9 7 qfaF qEHrd agr-
qar a1 gfaard fza a| F at § aw
¥ sqay fear §;

(=) afz g, @ va% sata w@w R
&R

() =@ avag ® qEeIC S qar sfq
e g ?

AT AT THITA AATHT HT WA
farm & e we (st go Fo TS :
(%) & (@). st g1 gfema I
ene g waifgras & frafefas
wiil & art # mdAr N g o—

(1)

gy aqr autza Afas fasr-
99 F¥ TH] 9T AT ;

gD &% & serefenl
gfgs fasrg fasar

)

qfsgdl Fms Y LR FTU
afqwi % afafeaq seq gwwal
&1 WFAAT AT AGT

(3)

(4) fasfig agraaT |

(w) @madt affFa famer 3] &
fer wr@ @Y qar AT GAET-TA,
Fadrgarar weata wrs & oFf & wanr
Y g & fou @@ Aswa ToE ST T
21 za% aftormeasy, €7 937 1 1968-69
& AYUA geaeT & 63.40 wfawma  garad
famigw fadt nq & w}X 1968-69 § IAFT
wifga fammAt &1 faear 3172 gfaws &
¥g wT 40-79 wlama & mar

WTa @R & §¥t §7ea) ¥ wg-
MET T Fram awEd g
el w1 0y agEw ¥ fE wredw
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wreral F 8T A% @9 wwrar oA &
faaraw & fou stfas SqqiT &7 1

U F geAiwal § Argar 2 A
FTH ST T &, AT0T 7% a1¥ § qfgwny
M AT F (B W F52 35 gomg
erEaFar g

&Y agq1 qeg {AIAR 9F F fy=ly
GIAAT AN F ETT § GHIACTF o
fras €Y earear 1 weqs wfer w0 3
FFT §F faarad g

Hindi Telephone Directory

2601. SHRI V. NARASIMHA RAO :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the Hindi Telephone Direc-
tory which was published by the Delhi
Telephones for the first time in India has
failed to evoke popular response ¢

(b) the total number of copies printed,
distributed and the number of copies lying
with the authorities ;

(c) whether In view of the poor res-
ponse from the public, Government still
propose to bring ouwt a revised edition of
the Hindi Directory ; and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, Sir.
The response is considered satisfactory in
view of its being the first publication,

(b} No. of copies printed 20,000
Mo. of copies distributed 11,234
Balance availahle with
the Authorltics 8,766

(c) The response has not been poor,
Actlon to bring out the 2nd issue has
already been initiated.
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(d) It is the pollcy of the Government
to bring out Telephone directories in regional
languages, and this policy of printing direc-
torles In Hindi along with other regional
languages in their respective regions is being
pursued vigorously.

Fisheries Development Scheme in West Bengal

2602, SHRI V. NARASIMHA RAO:
SHRI B.K. DASCHOW
DHURY :

Will the Minister of FOOD AND

AGRICULTURE be pleased to siate 3

(a) whether the West Bengal Gowvern-
ment has taken up a big (isherics develop-
ment scheme under a package programme
to be entirely financed by the Central
Government.

(b) whether the scheme has been duly
approved by the Government ; and

{c) if so, the amount of money sanction-
ed for the scheme 7

THE MINISTER OF STATL IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI ANNASAHIB
SHINDE) : (a) and (b). A packuge pro-
gramme had been drawn up in 1955 in the
context of possible assistance under a bilate-
ral agreement,  This assistance  did  not
materialise, but developmental measures to
the extent leasible are being undertaken. The
programmes proposel to be financed cntirely
by the Central Government are as follows :

1. A pilot scheme for brackish water
fish farming in the Sunderbans.

2. Provision of landing and berthing
facilities for fishing vessels. A fish-
ing jctty has been sanctioned at
Nankhana and additional sites will
be surveyed. Investigations are in
progress to select sultable sites for
a port for larger fishing vesscls.

3. Exploratory and experimental fish-
ing will be undertaken in the
Sunderbans arca as well as in the
Bay of Bengal.
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The executing agency for minor (ishing
harbours will be the State Government, The
other programmes will bz taken up by the
Central D:ep Sea Fishing Organisation and
other Central agencies.

(c) The programmes referred to in the
answer Lo parts (a) and (b) of the question
form part of general schemes in the Central
and Centrally Sponsored sectors except in
the case of Sunderbans scheme which per-
tains entirely to West Bengal for which an
outlay of Rs. 50 lakhs has been provisionally
made in the Fourth Five Year Plan, There
is no State wise carmarking of outlays on
the general schemes,

i@ gea ® U 6 IHHE

2603. o g&A Wiy wgaAT@ ;&4
wra a41 gfq &3} 9z qq 7 FO HA
fa :

(%) AT g oFy A% U9
FIO & w3 37 q9q ;W ¥ Ifaq geq
1 wAT T IHA g7 fradt § w1

(/) 37 &1 Y qAEdrT v F
wigr w21 9z gifafus &9 & qar AeTfzs
w7 § unafar = &

ary, vfa, gigufas fawm aa ag-
wIT WAMET A UF AA (s -
mifge faed) @ (F, 137.5 goie uaa 9y
g®IF e 3fea geg 3 gFF |

(@) €A% sFaid ATERAT —

(1) =ifafas, srafa &lq-

FiftFd waA sggeqr 233 @i
(2) wavraifes uaa
sqFTqr 2440 3|

marAl v e & feg dam
2604. s gww 97X FGAIT : 307 @AY
Fa( gfw w4 ag a9 Y FO F4A fF ¢

(®) wrareAt s qifaa a3 & for
AUFR F T TH ARG AR AT F TS
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fea Mz & aar gAR) AF @A D
e foat & ;

(@) gzF gru fFud o fao ag
M= § FdwA Fear g g 41 q90
aue gra feur & sy F aifes 3=
feat afer &1 gram frar ar 2; T

() fasha ad 1969-70 § g frad
merEt & fAain f&y A @1 fa=re 2
qqT ITAXY HTF T@F Y AT FA7 ZNAy 7

ara, wfg, amatfas fasm aan az-
wiftar dF@g § wva  wEr (s
wa aifga  fo:2) : (F) @At @
WERW FIT & &7 2 A9q WreA R
& qrg 7€ Marw 74 ¢ F0ifE saw ar
ey wrErg i farw & geAreafa
& fam am & wreAty e faTn & o
qTX A1 AT F T3 FAAT 5402 @A
Wzl z7 WO AAFAT FoMmEra S69
Awat 9 feaa

(@) Aty mr faaw & oqwr oA
aag f&ua Y §5 Wozvor AAr A
2891 wmr| ®HYzTr = & | WITAly ara
fame ¥ 19607-68 § fHum &tT wegraor
g F T 4 170 A3 i &1 wfw
&1 g fran

() 135 &=F 7T 9 miw W=ZA zA
aaar ¥ Ml & fratm i m g 7
farmr gt 2 &Y 1969-70 F 100 F+f 9%
5.5 @ "z 7 HT amar ¥ mEm
AT & fa=are g

"rAl & A & fog g

2605. St gR 77 wYATT : T AW
awr wf 74 a7 qa @ por w3 7

(%) faeitg af 1968-69 4 anarfaa
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vl # S A ¥ 9EE ¥ fag
fead szl &1 waw fFar mar ar; @

(@) ge&r g § €9 A faq
T &1 s fwar aar ar 7 s

wg, gfe, amafas fawm am
agwifcat aearem ®§ von &A@ (»f e
aifga fard) @ (F) 311 =g

(=) 38,79 %31E w77 |

Shortage of Postal Stationery in Post Offices

2607. SHRI JYOTIRMOY  BASU :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleated to state @

(a) whether Government  have received
complaints from the public  that  inland
letters, post cards and such other  things
frequently remain out of  stock in the
Post OfTices and  thus  cause o good Jdeal
of invonvenlence to them ;) and

(b) if so, the reaction of Government
to the same ?

THI: MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTIDG, AND IN THE DE-
PARTMIENT OF COMMIUINICATIONS
(SHRI SHER SINGH" : (a) There has been
no general complaints ol this type. Howcever,
there were local  complaints of  temporary
shortages in some post offices  in Bombay
City and Assam which were rectifivd.,

(b) These shortages were due to hold-
up and non-receipt of supplles from the
Central Stamps  Store, Nasik  in  time.
Immediate action was taken for diversion
of stocks from ncighbouring offices to
meet the situation.

Programmes Committee of AIR Calcutta

2608. SHRI JYOTIRMOY BASU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to stute :

(a) the categories of persons In the
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Calcutta Station of the All India Radio In
charge of setting programm:s of classical,
Rabindra, light and other types of music
for the Arlistes

(b) the procedure followed in selecting
Artistes ;

(c) whether Government have received
complaints from the public that the musical
programmes  organised by the Calcutta
Station are not generally satifactory ;

(d) whether it is a fact that those in
charge of musical programmes sometimes
show unduc favouritism to one set of
arlistes ;

() whether it is also a fact that large
number of young and rising musical talents

have no scope to demonstraie iheir talents
under the existing setting up ; and
(f) whether  Government  proposc  to

constitute an advisory body by including
eminent musicians 1o advise the authorities

concerncd on fixing up of musical pro-
grammes cte ?
THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THI DE-
PARTMLENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Station Diree-
tor, Assistant Stuion  Dircctor,  Scnior
Progpamme Exceutive and Music Producers,

(b) Only those artistes who have been
auditioned and  approved by regularly
consti:uted Audition Commites/Board are
given broadcast engagements having regard
to the grading of different artistes and
programme requirements.  Each  proposal
for booking an artiste is examined by more
than one person.

(c) Some times compluints are received.

(d) There is no ground for belicving
this.

(¢) There is no justification for this
conclusion. New artistes can get thems-
selves Included in the approved list afier
going through the awlitioning procedure,

(f) Therc are alrcady a Local Audition
Committee for the station and a Central
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Music Audition Board at the Headquar-
ters. Another advisory committee is not
neeessary.

Policy, planning and Co-ordination unit in the
Ministry of ] & B and Communications

2609. SHRI V. NARASIMHA RAO:
SHRI R. R SINGH DEO1
SHRI RAMACHANDRA
VEERAPPA :
SHRI Y. A. PRASAD :

SHRI MAHANT DIGVIJAL
NATH :

SHRI B. K. DASCHOW-
DHURY :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it has been decided 1o set
up a Policy, Planning and Co-ordinate Unit
in his Ministry ;

(b) il so, the reasons for establishing
such unit ; and

(¢} the broad outlines of the working of
this Unit ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) Far
Ministry.

effective  functioning of the

(¢! This Unit will attend to work of
policy formulation, watch owver its imple-
mentation, intermedia coordination, evalua-
tion of programmes and training of personnel.

Sectilement of people from Nepal in Assam

2610. SHRI HEM BARUA : Will the
Minister of LABOUUR AND REHABILITA-
TION be pleased to state @

(a) whether it is a fact that there are
new arrivals from MNepal of some pecople who
want to settle in Assam ; and
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(b) if so, whether Government have
taken any decislon to scttle them in certain
parts of Assam 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). Informa-
tion is being collected and will be placed
on the Table of the Sabha in due course.

Central Assistance to Kerala for Agriculture
and minor Irrigation

2611, SHRI P. P. ESTHOSE :
SHRI P. GOPALAN
SHRI E, K. NAYANAR ;
SHRI A. K. GOPALAN :

Will the Minister of FOOD AND

AGRICULTURE be pleased to refer to the
reply given to Unstarred Quustion No, 9714
on the 15th May, 1969 and state :

(a} whether Government  have  since
finalised the cxact amount of assistance to
be released to the Kerala Government during
1969-70 for agricultural production including
minor irrigation and land development

(b) if so, the details and the quantum of
assistance ; and

(c) if mot, the reason for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMINT AND
COOPERATION (SHR1 ANNASHIB
SHINDE) : in) to (¢). The procedure tor
release of central assistanee 1o State Govern-
ments for thele plan ~chemes s been revised
from 1969 70. Assistance will now be re-
leased to State in block loans and grants
for the annual plan as a whole and will not
be related to any individual prosramme or
scheme.  An allozation of Rs. 31,10 crores
has been made to the Governmant of Kerala
for financial assistance for their annual plan
for the year 1969-70. The assistunce will
be released to State Government towards the
end of the financial year 1969-70 on the
basis 07 the expenditure figpures to  be
furnished by the State Government.

As  regardings Centrally  Sponsored
Schemes, the assisiance admissible “for the
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following schemes, which are being imple-
mented by the Government of Kerala under
the above programmes is as under :—

S. No. Scheme. Assistance

1. Package programme for

Coconut, 0.34 lakh.
2. Maximised production

of groundnut. 0.26
3. Package programme for

papper & Ginger. 271 .,
4. Package programme for

Arecanut, 0.40
5. Farmers training &

education, 5,
6. package programme for

21

Cashew,

Allocation of assistance for the above

schemes  will be  communicated 1o State
Government shortly by the Minisiry  of
Finance.  Assistance will be released on the

progress of  expenditure o be furnished by
the State Government towards the close of
the Financial year.

=i+t ®) Iuwedl &1 wiw & fog
THIGAA

2012, Lt fagfa fam: 1 =
qur gfe 74 ag a3 1 7o 747 5 .

(%) Fu 3z s ¢ fx DA F wz-
ardl # &ag FILEET gra 19 31 39-
afig 3 oia 73 ¥ fou wman fagws
feg I3 § ;

(@) afzg,danmagaagfs
afrsig fearAl Y zT  TAIEAAT 9
fasarw gt & ; Ak

(m) afz gi, @1 #a1 ATwre s fa=e
fegrat gra qiafaafoa dvg saffgi Y
frm s s 2 ?

wra, i, arguifas fasm aar #g-
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wifear Waror § wsr A (s we
wifgm fod) : (%) oraiy

(@) | & o\ 1% qIar g g

(w) <\

Progress in increasing the Forest Area

2614 SHRI E. K. NAYANAR :
SHRIMATI  SUSEELA
GOPALAN :
SIHRI UMANATH :
SHRI  SATYA NARAIN
SINGH :
Will  the Minister of FOOD AND
AGRICULTURE be pleased to state ¢
(2t whetlier it is a Lt that  the prog-
ress in increasing the forest area in the

country s far from satisfactory since the
adoption of the National Forest  Policy
Resolution in 1952 ; and

th) il so, what steps have been tuken by
the Government (o increase the  forest
in the various States ?

urca

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DLEVELOPMENT  AND
COOPLERATION SHRI  ANNASAHIB
SHINDE' : (a) Yes, Sir. Ewven though
the total forest arca in the country has
increased from 7344 million  hectares in
1951-52 1o 75.35 million hectares in 196567,
but the increase is Inadequate becaus: even
after the increase, the present forest  area is
much less than 33%7 prescribed in  the
Mational Forest Policy Resolution of 1952

(b) “Forests’ 1Is included in the State
list of the Seventh Schedule of the Consti-
tution. However, the Central Board of
Forestry of which Minister for Food and
Agriculture Is the Chairman has recommsn-
ded time and again that encroachment in
any form upon forests should be prevented
and that the existing arca be angmented to
bring it to the prescribed percentage viz
137, by consolidation of holdings, acquisi-

, tion of private forests and by transferring

as forests available lands such as  waste
lands, Panchayat Samiti lands, ravines,
canal banks etc. As a conssquence, the
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forest area has increased from 73.44 million
hectarcs in 1951-52 to 75.33 million hectares
in 1966-67 in spite of 1.07 million hectares
having been released  for river valley
projects, cultivation cic.

Survey of Land under National Forest
Policy Resolution

2615. SHRI P, RAMAMURTI ;
SIIRI GANESH GHOSH :
SHRI P. P. ESTHOSE 1
SHRI A. K. GOPALAN :

Will  the Minister of FOOD AND

AGRICULTURE b: pleased to state 3

(a) whether it is a Fact that a detadled
survey of all lands according to the National
Forest Policy  Resolution has not been
undertaken so far ; and

(b) if so, the reason thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DLYELOPMLNT AND
COOPERATION {(SHRI ANNMNASAHIB
SHINDE) 3 (a) and b).  The information
is being collected and  will be lal ton the
Table of the Sabha in due course,

Decrease in Forest area due to Cultlvation

2616, SHRI BHAGABAN DAS ;
SHRI K. RAMANI :
SHRI B. K. MODAK :
SHRIMATI SUSLELA
GOPALAN :

Will the Minister of FOOD
AGRICULTURE be pleased 1o state ;

AND

(a) how much area of the forest has
been lost since 1951 for cultivatjon and
other developmental project In the country
and

(h) the steps taken by Government to
bring an equivalent area under forest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) 1.07 million hectares of
forests area has been lost due 1o release for
River Valley Projects, Cullvation, Hydel
works and industries. A statement show-
ing the Forest area lost for various pur-
poses from 1951 to 1966 is laid oa the
Table of House. [Placed in Library.
See No. LT-1579/69).

(b) *“Forest®™ 1Is included in the S.a'e
list of the Scventh Schedule of the Consti-
tution,  However, the Central Board of
Forestry of which Minister for Food and
Agriculture is the Chairman has recoms-
mended time and again that encroachment in
any form upon forests should be prevent-

ed and that the existing area  be
augmented to bring it ro  the pres-
cribed percentige viz. 3-3‘}{,. by consoli-

dation of holdings, ancquisition of private
forests and by transferring as forests avail-
able lands such as waste lands, Panchayat
Samitl lands, ravines, canal banks ele.  As
a conscquence, the forest area has  increased
from 73.44 million hectares in 1951.52 o
75.35 mlllion hectares in 1966-67 in spite of
1.07 milllon hectares having been relensced
for river wvalley projects, cultivation etc.

Meetings of the Central Board of Forestry

SHRI SATYA NARAIN
SINGH :

SHRI E. K. NAYANAR :

SHRI BHAGABAN DAS |

SHRI P. GOPALAN :

2617.

Will the Mianister of FOOD  AND

AGRICULTURE be pleased to state @

(a) whether it s a fuct that the meet-
ings of the Central Board of Forestry are
not being held regularly every year since
1959 as was declded by the Board ;

(b) if so, the reasons thereof ; and

(c) whether it is also a fuct that there
were no records of meetings of the Board ?

THE MINISTER OF STATE IN THLC
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPIURATION (SHRI  ANNASAHIB
SHINDE) : (2) Yes, Sir.
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{b) The mecetings could not be held
regularly every year as considerable time is
taken by the State Governments, which
play host, to finalisc the dates as convenient
to them as well as make arrangements for
the meetings,

(¢) No, Sir.

Meetings of the Central Board of Forestry

2618. SHRI NAMBIAR :
SHRI1 P, P. ESTHOSFE .
SHRI GANESH GHOSH :
SHRIC. K. CHAKRAPANI :
Will the  Minister of FOOD AND

AGRICULTURE be pleased to state  the
names of those members who atended  the
4th and 51 meetings of the Centrul Board
of Foresiry ?

THL MINISTER OF STATLE IN THE
MINISTRY OF rooD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE:) ¢ A statement showing the names
of the members who attended the 4th & 5th
Mectings o1 the Central Board of Forestry
held in 1957 and 1959 respectively is lald on
the Table of the House. [Placed in
Library. See No. LT—I1580/69].

Code for Checking communal writings in
Press

2619, SHRI1 A. K. GOPALAN
SHRI SATYA NARAYAN
SINGH :

SHRI BHAGABAN DAS :
SHRI P. GOPALAN 1

Will 1he Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether the 10-point draft code of
the Press Council of India 10 check com-
munal writings in the press has been ap-
proved ; and

yb) il s0, the detuils thereof ?

THE MINISTIR OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
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DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) Itis
still under the consideration of the National
Integration Conncil,

(b) Dues not arise.

Advertisement to small and medium newspapers
by public undertakings

2620. SHRI MOHAMMAD ISMAIL :
SHRI NAMBIAR :

SHRI E. K. NAYANAR :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased 1o state :

(a) whether it is a fact that some of the
important pu’lic undertakings  were not
aware of the instructions amd  policizs of
Government in regard  to making increwed
use of Hindi/language or regional newspapers
and sctiing apart a  suitable amount of bud-
get for giving advertisements  to small and
medium newspapers ;

(b) il so, the names of those undertak=
ings ; and

(¢) the steps taken by Government in
this regard ?

THILE MINISTER OF STATLE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND iN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL) : () Yes, Sir. The
Committee on Public Undertakings (1968-69)
Fourth Lok Suabha has drawn adention to
this fuct in paragraph 4.20 of its 47th Report,

(b) The Committec has in this conncec-
tion specifically mentioned the Fertiliser
Corporation of India Ltd. and Indlan Oil
Corporation Lid,

() In a note circulated to all Ministrics/
Departments  in S:ptember 1956,  setling
out the directive principles 1o be followed
by statutery corporations, nationalised under-
takings, autonomous bodies, cte. in the
matter of advertising, it was laid down fnter
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alia, that keeping in view the individual need
of cach organisiation, increased use
should be made of Indiun language news-
papers for advertisements. A further cir-
cular was issued in December 1967 requesting
the  Ministries/Departments  to ask  the
public=sector undertiakings and other such
bodies under their control to set apart a
suitable proportion of their advertising bud.
get for  advertisements in the small and
medium newspapers, The policy of Govern-
ment in this regard will again be brought to
their notice for issue  of suitable instructions
tw the public undertakings.

Extra-departmental Delivery Agents

2621, SHRI P, K. NAYANAR :
SHRT NAMBIAR :
SHRI P. GOPALAN ;
SHRI A. K. GOPALAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state @

(a) the total number of Extra-depart-
mental Delivery  agents working in P & T
Department at the end of December 1968

(b) the pay scales of E. D. Delivery

agents

(¢) whether Government will consider
10 take these E. D, Delivery agents who
are  working for more than five years In the
depariment into the Class 1V category ; and

() il not, the reasons thereol ?

THE MINISIER OF STATE IN THE
M'NISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OIF COMMUNICATIONS
(SHRI SHER SINGH) : (1) 48,461,

(b) No scale of pay has been prescribad
for extra-Departmental  Delivery  agents.
They are given a corsolidated allowance
which includes an  clement of  dearness
allowance. The minimum of the consoli-
dated allowance is fixed at Rs, 20/- P. M.
and maximum is Rs. 42/ P. M. In addition
to this they have also  bren granted ad-hoc
increase from time w0 time  whenever there
was an increase in the deerness  allowance
rater of the Central Government servants,
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(€) Orders already exist for abirption
of E, D, As in class 1V subject to ceriain
conditions, They ars given preferens: over
nominces of Employmznt Exchangs. They
should put in a minimun of three years
continuous service and be below 40 years
of age. Il they qualify in the literacy
test they are absorbed in the test category
posts viz Peon, Packer, Porter etc. Other-
wise, they are absorbed in non-test category
posts viz Sweeper, Chowkidar, Farash cte.

(d) Does not arise,

Charges against Newspapers in West Beagal

2622. SHRI BHAGABAN DAS :

SHRI JYOTIRMOY BASU

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased (o state :

() the number of daily newspapers in
West Bengal against whom charges of mal-
practices have come to notice since 1965 ;

(by the names of such dailies,
bricl details thereof ;

with

(¢) the names of such papers against
whom Registrar of Newspapers had enquired
and found malpractices ;

(d) the names  of such
whom C.R.1L/Police
instituted ;

papers  against
inguiries  have been

(e) the names of such papers whose
premises have been searched ;
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(f) in how many cases Polices/C.B.I-
have submitted reports, with their names
and the details of prosecutions brought, if
any, and whether Government will expedite
action against pending cuses, if any 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL) : a) Nine,

(b)and (c). A statement is
the Table of the House.
rary. Sec.

laid on
|Placed in Lib-
No. LT—1581/69).

(dY and (). Enquiries have been insti-
tuted by C.B.1, against Basumati, Bangali
daily, and Lokmanya, Hindi daily, published
from Caleutta, Their premises weré scar-
chud,

('Y  Reports from  the
cases are awaited.

C.B:1. in both

Payment to News Agencles

2623, SHRI BHAGABAN DAS : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the amounts
given 10 news agencies with their names
during the last three years—ycar-wise 7

THI MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) :

The following amonnts were paid by the
Ministry of Information and Broadcasting  to
the various  news  agencies during the last
the three years :(—

LOAN SUBSCRIPTION
Name of news 1966-67  1967-68 1968.69 1966-67 196768 1968-69
agency Rs. Rs, Rs, Rs. Rs. Rs,
—}'rcss Trust of v 12,00,000 12,00,000 11,97,800 12,01,800 17,72,118
India
United News of 4,00,000 3,010,643 3,12,000 5,90,717.68
Tndia
Samachar Bharati 75,000 75,000 14328
Hindustan Samachar - 45,616
Indian News and s ses 1,000

Feature Alliance
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Community Listening Service

2624, SHRI N K SOMANI : will the
Minister of INFORMATION AND BRO-
ADCASTING AND COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the number
of rudio sets in the various schools and
under the Community Listening Scrvice are
steadily going down ; and

(b) the reasons for this deterioration
and the steps proposed to be taken by the
All India Radio to improve its programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI L. K. GUJRAL): (a) Yes,
Sir.  According to the figures of licensed
sets supplicd by P & T Department it would
appear that the number has been decreased
over the last few years.,

(b} The Community Listening Scheme
is administered by  the respoctive  State
Governmen's,  Government of lodia are not
aware of the factors respoasible for  this
trend.  They have, howsver, w0 ground to
believe that the guali'y of programmes  has
anything to do with it.

All India Radio Journal ‘Akashvani®

2625, SIHRI N, K. SOMANI : Wil
the Minister of INFORMATION  AND
RROADCASTING AND COMMUNICA-
TIONS be pleased to state §

(a) whether it is a fact that *Akash-
vani®, the All India Radio journal, has a
very poor circulation and advertising
revenue ; and

(b) the total loss resulting from
*Akashvani' in Hindi and English per year ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) : (a) Yes, Sir.

(b) The annual loss on ‘Akashvani’
(Hindi and English) for the three years
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1955-66 to 1967-68 is as under :

Yeur Akashvani Akashvani
(English) (Hindi)
196566  Rs. 1,77,10000 Rs. 55,970.00
1946-67 Rs, 2,22,762.00 Rs, 79,068.00
1947-68  Rs. 2,23,481.0) Rs. 73,500.00

Revision of rates of Payments to Artistes
and Musicians in A.LR.

2626, SHRI N. K. SOMANI : Wil
the Minisicr of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state when the rates
of payment to artistes and musicians  in
A LR, were revised last 7

THE MINISTI.R OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-

TIONS (SHRI 1. K. GUJRAL) : The rates
of payment to Classical/Light  Classical and
Light Music Artistes, Tribal Music  Artistes
and Foik Music Artisies were revised on
23.9.60, 1111 65 and 1.4.66 respectively,
The fecs pavable o Drama  Artisies were
last fixed in 1962 while the fees for writers
of plays and fcatures were last revised
earller this year,

Wage Beard for Mica Mine Workers

2627, SHRI RABI RAY : Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state @

(a) whether Government, in view of the
fact that about Rs. 50 crores worth of mica
is exported annually to forcign countrics
from India, propose 1o consider the ques-
tion of setiing up o Wage Board for mica
mine workers so as to go iote the gquestion
of wage structure of these workers ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, FMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) There Is
no such preposal at present.

(b) Does not arise.
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Despatch of Orissa Rice

2628. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to stale :

(a) whether it is a fact that Orissa
Government had completed the despaich
of 150,000 tonnes ol rice from its procured
stock ;

b) if so, whether it is a fact that
Orissa would pet 2 bonus of Rs, 15 for
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every additional quintal of rice despatched
over and above the target 3 and

(c) the details thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLERATION (SHRI1 ANNASAHIB
SHINDE, : (a) Yes, Sir.

(b} Yes, Sir.

(e} A statement is attached.

Statement

STATEMINT SHOWING THE INCENTIVE BONUS ScnieMi FOR Rice
FOR 1968-69 SEASON IN RESPECT O ORISSA

Target for Bonus lree Slabs ol Rute of Touwl
export basic quantitics honus for honus
(000 tonnes) quantity on which cach slab (Rs in
(000 tonnes) bhonus pavable (in Rs. per lakhs)
(000 tennes quintal)

150 75 15 3 9.0

25 8 200

is 12 4200

71.00

75

Note :—For quantitizs supplied above the targetied quantity o boaus of Rs. 157- per

quintal will be paid,

Increase in Rice Rationing Quota in
West Bengal

2629, SHRI RARD RAY : Will the
Minister of FOOIY AND  AGRICULTURE
be pleased to state ;

(a) whether it is a fact that Central
Government have sigreed  to allow the West
Bengal Government 1o increase the rice
ration quota by 100 gm, per head per weck
in the statutory rationing area of greater
Calcutta ; and

(b) il so, the details therefor 7

THE MINISTI R OF STATE IN THE
MINISTRY OF 1'OOD, AGRICULTURE,
COMMUNITY  DIUVELOPMENT  AND
COOPLRATION (SHRI ANNASAHIB

SHINDE) @ (a)  Yes, Sir.

(b} The West Bengal  Government pro-
posed to raise the rice  ration from 850 w
950 grams per adult per weel with effect
from 2und June, 1969 in the statutorily
rationed  areas. It was agreed to by the
Government of India  on the clear under-
standing that the Stlc Government would
be able 1o meet the additional commitment
from what they would be able to procure
within the State and the supplies already
promised from the Central pool,

Assistance to small farmers through
Cooperative Societics
2630, SHRI RABI RAY : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(1) whether it is a fact that the Central
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have instructed the Stales to
that small  firmers given more
assistance fiom Cooperative Socicties ;

Government

see arc

(b) if sn, whether it is also a fact that
the State Gove'nments have been asked to
amend their Cooperative  Acts to achieve
the said ohjective ; and

(c) what are the concrete achicvements
made so far in this dircetion ?

THE MINISTER OF STATL IN THE
MINISTRY OFF FOOI, AGRICULTURE,
COMMUNITY DUVELOPMENT AND
COOPERATION (SHRI M. 5. GURLUPA-

DASWAMY: :  (a) to (c). It has
been  recognised by the  Central  and
State Governments  that  the  loading
policies  and  procedures of  the co-

operative credit socicties should be  oriented
to scrve the small farmers,  The growth of
vested dnterests in cooperatives which result
in undue gains o a limited number of in-
fluential persons is also a factor which  inhi-
bit small farmers from getung  their legiti-
mate share of cooperative credit.  Special
legal provisions are necessary 1o curb  vested
interests and  these relate to the various
aspects  like  exclusios of moneylenders and
mivdlemen from membership of cooperatives
restriction on the number of terms for which
and number of cooperitive institwtions in
which one can hold office, regulation of
loans dssued 1o olTice bearers, reservation of
seats for weaker scctions on the manage-
ment ol societics holding elections in
cooperatives regularly under the  supervision
of an independent authority,

and

Many posicive steps have been taken
in pursuznce of the objective of benefiting
small farmers through cooperative  agencics.
The Crop Loan System has bzen introduced
under which all categories of farmers are
cligible to get short term credit on the basis
of their rcauirements for growing  different
crops and their repaying capacity. As an
incentive to cooperative credit insututions
to adopt a liberal policy towards weaker
sections and lor covering a part of the risk
that may be involved in financing weaker
sections, a scheme for creating special bad
debt reserve in the central cooperative banks
and primary credit societles with Govern-
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ment subsidy is under implementation. The
facility of subscribing to share capital in
instalments has been extended to the weaker
sections in some Siates, The policy in res-
pect of valuation of land is being liberulised
in order to facilities larger flow of long
term credit to smaller cultivators,

Comprehensive legislation covering the
major aspects relating to control of vested
intercst has been enacted in Maharashtra,
Provi-ion relating one or more aspects have
becn incorporated in the Cooperative Socie-
tics Acts/iues of Kerala, West Bengal,
Tamil Nadu, Andhra Pradesh, Unar Pradesh
and Madhya Pradesh.

The cffective
Crop Loan

implementation  of
Syvstem and the enactment of
legal  provisions 10 cover  the  major
aspects  relating 1o the curbing of vesied
interests in cooperiives are being  pursued.
Government ol lIndia  have alvo lormulated
a special scheme for helpine  small farmers
which is to b implen:nted on a pilot basis.
Details of the seheme are bring worked out,

the

Financial Assistunce to Orissa for Agricultural
Development

2631. SHRI D.N. PATODIA : Wil
the Ministerof  FOOD AND AGRICUL-
TURE be pleased to state :

(#) whether it is a fact that a Central
team had visited Orissa to assess the finans
cial needs for the agricultural development
in the State during the Fourth Plan  period :

(b) whether the team has subimitted  any
report to Government now ; and

(€) il so, whether pursuant 1o the find-
ings o the team Centre has been able 1o
finalise the quantum of financial assistance
to the State of Orissa 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLRATION  (SHHRI ANNASAHIB
SHINDE) : (a}) A Central Team visited
Orissa to work out, juintly, with the Stale
Government  Officers the programme of
action for development of agriculiure angd

allied fields in 1969-70.
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(b) Yes, Sir.

(c) As the question of Central financial
assistance was not a point of reference to
this team, the question of finalising the
quantum of financial assistance to the State
of Orissa does not arise,

Muslim Property in India

2632. SHRI ABDUL GHANI DAR :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state g

(a) whether it is a fact that thousands
of Indian Muslims could not get their
original houses In India till the 15th June,
1969 in spite of the fact that they were in
possession of restoration orders ;

(b) whether it is also a fact that some
religious acquired property is still in un-
lawful hands and no rent has been puid  for
the same for the twenty years ; amd

(c) if so, the steps Government propose
to take to remedy the situation 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) No. Sir.
Most of the evacuce Muslims, who were
granted restoration orders under Section 16
of the Administration of Evacuce Properiy
Act, 1950, have been restored their  original
properties. In the remaining cases, in which
their original propertics as “'restored™  were
not available, they were either allotied
alternative propertics or paid c¢ash compen-
sation according to law.

(b) Evacuee Trust propertics have nei-
ther been acquired nor are they known to
be in unlawful possession. They wvested in
the Cusiodians of Evacuee property till such
time as new trustecs were appointed by the
Central Government. New  Trustees  have
been appointed in all cases, and, after their
appointment as trustecs, they are responsible
for collection of rent,

(c) Does not arise,
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Tripartite Machinery on Gheraos

2633, SHRI JYOTIRMOY BASU: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state *

(a) whether he has suggested to the
West Bengal Government  that a tripartite
machinery, with a High Court Judge as
Chairman, should bs set up 10 seitle dis-
Putes as on an antidote o ‘gherao® ;
(b) if s the reaction of the West Bon-
gal Government 10 his suggestion ;

(€) whether his attention has been drawn
to the report of the two-day conference of
the west Bongal State Labour Board ;

(dV whether it is a fact that the West
B:ngal Minister told the State Labour Board
that more emp'yazis should be laid on tripar-
it negotivti ns  throush  Government’s
lxhour machinery to solve labour problems ;
and

(e) il 80, Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAROUR, | MPLOYMENT
AND RENABILITATION (SHRI BHAG-
WAT JHA AZALY @ (o) During discussions
with the Labour Min'ster, Wost Bengal  re-
garding specdy disposal ol Labour  disputes,
it was suggested that a tripantite Conunitice,
to be presided over by an independem
Chairman, might be appointed.  The deci-
sions of the Commitiee, il unanimous would
be binding on both the workers and  emplo-
yers 1 oin case there  was oo unanimity the
decision of the Chairman would  be linal
and binding.

{b) The matter is reported to be under
consideration of the State Government,

(c) The Government have not received
the report.

(d) and (¢). Do not arise.

Statistics on Gheraos in West Bengal

2634, SHRI JYOTIRMOY BASU:
Will the Minister of LABOUR AND RE-
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HABILITATION be pleased to statc :

(a) whether it is a fact that Govern-
ment have sent a Study Team to West
B:ngal to collect Jata on *“Gheoraoes™ in
that State ;

(b) the reasons for sending a Central
Team to West Bengal when Central Govern-
ment are rugularly recciving reports ab ot
“Gheraos™ through the State Government ;
and

(c) whether despatch of  this  Study
Team to West Bengal  has the approval of
the State Government 7

THE MINISTER OF STATE IN THE
MINISIRY OF LABOUR, EMPLOY-
MENT AND REIHABILITATION (SHRI
BHAGWAT JHA AZAD': (1) The
Government did not depute any Study Team
to West Hengal,

Do net arise,

(b) and (¢).

Zreang fay (vea 53wm) § Ardla
@z fana grar i & ad’

2025. st Amquw wfgeare:
am agr g 747 9z 37T W oFU F@
fF

(F) smazag g fs ae7 9 ¥
feaaz {47 & aradty g famw gren
qqar qar 4 fardt @7 egT |y
¥oagr g At

(@) amrag ¥ W7 § me fed
ITEE A 1A T BT 990 § AT A I
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YT frardt exqga § &Y feadl & 303 7
FIA Aeq FRA @A faqow 59 gra
frarstr wgr 1

(=) w37 & a8 3zar

High-Yielding Varities of Groundnuts

2636, SHRI TULSIDAS DASAPPA :
SHRI GADILINGANA
GOWD :
Will the Minister of FOOD AND

AGRICULTURE be pleased o stale ;

(a) whether there is any scheme under
the consideration of Government for research
in high-yie!ding wvarieties of groundnuts,
oilseeds and  cotton sceds so as to increase
their oulput

(b) if so, the details thereof ; and
() il not, the reasons thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Two All India Co-
ordinated Research Projects, one on Cotton
and the other on Oilseeds, are und:r imple-
mentation,

(h) Two All Inlia Co-ordinated Res
scarch Projrets. one on Cotton and the
other on live mijor oilsecds (groundnut,
castor, linsced, sesamum and  rapzesced
and mustard), have been  sanctioned and
have bezn put into operation from Ist April,
1967 at an estimated cost of Rs, 56.00 lakhs
and Rs. 100 lakhs respectively, spread over
a period of four years from 1-4.67 to
31-3-1971. These Projects  arc  pro-
posed to be still further intensified dur-
ing the fourth five year plan from 1-4-1969
to 31-4.1974 at an estimated cost of Rs,
11000 lakhs and Rs. 145 lakhs respectively.

The main objective of these projects is
to intensify reséarch in all the required
disciplines in a co-ordinated mannzcr there-
bv ensuring inter-disciplinary approach to
problems confronting these crops in  the
various arecas of prolduction and avoiding

duplication of research work,
such amn  approach was  lacking in
the past, These projecls envisage the
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evo'ution of high yielding varities of cotton
and oilsceds  which  are resistant
to pests and  discases, They also
include  detailed  programmes for con-
trolling and combating the pests and
discases cffecting  these  crops and  for
laying down suitable agronomic, plant pro=
tection and other schedules for adoption by
the farmers thereby increasing  the  pers
hectare yiclds,

In these Projects the Country has been
divided into several regions.  Main  and
sub-centres have been established 1o cover
imporlant arcas where productioa is concen-
trated,  Details regarding  the  Jocation of
main and sub-centres are given in the  state-
ment laid on the Table of the  House.
[Pluced in L:brary, Sce No, LT-1582/69].
The work done under these projeces is con-
sidered as the annuil workshops which  are
attended by eminent sciendisis and future
programme of work 15 chalked outl year (o
year based on the results obtuined,  Results
of practical value, as also promising varje-
ties in the respactive crops are also called
out for dissemination,

These Peojocts have received the active
co-operation and  participation  from  the
Central Institutes, Agricuitural Universities
and the State Departiments  of Agriculture
under whose jurisdiction  the
located.

cenires  are
(¢} Doss not arise,
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5, wEIg —_
6. #gT =
7. qara [gfamm 2,27,510
8. TFEqIA 43,891
9. I 9IA 297,619
10. I&har —
11. faes 75,353
12. &® —
13. qatE 16,012

14. w5 § feaq
aizumg fza afza

afs=dt ams 1,5%,961
15. =agracg 221875
12,24,668
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Intensive Animal Production Demons-
tration Centres

2640. SHRI M. SUDARSANAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether it is o et that Central
Government are contemplating th: establish-
ment of Intensive  Animal  Pioduction
Demonsiration Ceatres in the Siates ; and

(b) if so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION  (SHRL ANNASAHIB
SHINDE) : (a) and :b). The Ceonural
Government are  not contemplating  the
establishment of “Iatensive Catile Product-
tion and Demonstration Centres™ in the
States. However, 32 Intensive Cattle Deve-
lopment Projects have been  set up in the
States for Increasing production of milk in
the milk sheds of large duairy  schemes,
Another 37 such projects are proposed to be
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established during the 4th Five-Year Plan
period. Similarly, 100 Intensive Egg and
Poultry-cum-Marketing Centres have so far
been established in the States. Another
100 such projects are proposed to be csta-
blished during the 4th Plan period around
cities with human population of above
50,000,

Russian help for production of cotton etc.

2641. SHRI CHINTAMANI
PANIGRAHI :

SHRI1 NITIRAJ SINGH
CHAUDHARY ;

SHR! K. P. SINGH DEJD :

SHRI ONKAR LAL BERWA :

SHRI SHASHI BHUSHAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a'  whether the Saviet Union has offer-
ed scientific and technical help to India for
raising production of cotton, sugar and oil
sceds

b) il so, the nature of help offered §
and

(c) when and in what form his help
will come to our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DLEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDLE) : (a) to ¢). The Governmant of
USSR had proposed an agreemant for
mutual ¢roperation in the field of agricultu-
ral research, The revised draft of this
agreement which  provides, among other
things, for exchange of expezrts, scientific
literature, breeding material, and training
facilities, etc., is currently under the consi-
deration of USSR

Mcanwhile, in pursuance of discussions
at the level of Ministers and Ambassadors
of the two Governments and in particular
as a result of the visit of the Union Minister
of State for Agriculture to USSR during
1969, the Soviet Government offered to
supply sun-flower and cotton seceds for trial
at rescarch stations in India.  This offer has
bsen accepted and the requirements have
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been conveyed to the USSR Government,
Another offer for the supply of improved
types of sheep from USSR has also been
made and a two-man team of Indian
Experts has proceeded to USSR to make
necessary selection.,

Further proposals for assistance from
USSR in the related fliclds are being formu-
lated,

Requirement of tractors in Orrissa

2642, SHR1 CHINTAMANI PANI-
GRAHI : will the Minister of FOOD AND
AGRICULTURE be pleased to state

(a) the annual requirements of tractors
in Ovissa and the number supplied dJuring
1968 and 1969 ;

(b) whether the State Government have
placed any proposals for additional quota of
tractors for the year 1969 ; and

¢) il so, how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURF,

COMMUNITY  DEVELOPMENT  AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (o) The relative  demamd of

tractors in Orissa Jduring 1965 was assessed at
500 MNos.  Against this, an alloiment of 400
tractors was mde to the State aflier taking
into account the relative demuand, acreage of
high yiclding varl:izs, population of trac-
tors and tractor already alloted to the State,
The demand for 1962-70, as intimated by the
State, is of the order of 200 Nos,  The
allotment  will be made after the import
programme is finali-ed.

(b) No, Sir.

(¢} Does not arisc.

Former Finance Minister in favour of
Ban on Man-Driven Rickshaws

2643, SHRI N, SHIVAPPA : Will the
Minister of LABOUR AND REHABILI-
TATION be plcased to state :

(a) whether during an address to the
Congress Workers in  Mussorie, the former
Finance Minister had suggested a ban on
man-driven rickshaws ;
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(b) whether Government propose to
appoint a Study Team to work on the census
of man=driven rickshaws in the whole coun-
try and suggest a scheme for giving alterna-
tive cmployment to the drivers ; and

()  whether this will b: done during
Gandhiji*s Centenary year 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) There was
a press report to this effect.

(b} The Government of India have no
such  proposal.  The Labour  Ministers®
Conference held in 1955 having  recommend-
cd gradual abolition of rickshaw pulling the
the Government of India had advisel the
State Governments accordingly. It was also
suggested  to the State Governments that
they might ;—

i) draw up a phased programme for
abolition of “Rickshaw-pulling"’;

(ii) preseribe  suitable  regulations
governing the conditions of work,
medical examinations ete.,

prevent exploitation by middlemen
by encouraging co-operalives of
rickshaw-pullers.

i)

&) Does not arisc,

I*roJuction of High-Yielding seeds in
Farms

2644, SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state @

(a) the total quantity of wheat sceds of
high-yiclding varietics produced during the
year 1968-1969 by the Farms of Central and
the State Governments ;

(h) the quantity of sceds procured
from private farms during the same period ;
and

fc) whether target of production of
such sceds has been fixed for 1970 ; and if
so, how much ?

THE MINISTER OF STATE IN THE
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MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) : Information is be-
ing collected from the State Governments
ctc., and will be laid on the Table of the
Sabha as soon as received.

(c) According to the targets fixed for
the Fourth Plan period, the area to be put
under certified seed production of high-
yielding varietics of wheat during 1969-70 {s
expected to be 28,000 acres which  will
produce secds to cover 8 million acres to be
brought under high-yiclding varieties of
wheat in 1970-T1 and 32,000 acres arc pro-
postd to be put under certified sced produc-
tion in 1970-71 and 32,000 acres are propos-
ed to be put under certified seed production
in 1970.71 to meet the requirements of
the next ycar,

Accumvlation of Imporicd Wheat

2645, SHR1 GADILINGANA GOWD
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that due to
rise in the price of lmported wheat, both
whitc  and red, it has beecome  unpopular
and is accumulating in various godowns;

(b) whether it is also a fact that Govern-
ment are contemplating to import  wheat
from U.S.A. and Australia this year;

{¢) whether  Government  would consider
aspect of disposal of the accumulated im-
ported wheat in  the State  godowns  and
revise the policy in this respect; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND

| COOPERATION (SHRI ANNASAHIB
SHINDE) : (a' While the issue price of
" red wheat both imported as well as  Indi-
" genous, has been raised, the issue price of
white wheat both imported and Indigenous
has been reduced. There is now a common
price for all varieties of wheat both impor-
ted and indigenous issued from the Central
pool. Only in two or three States there
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have been some accumulation of imported
wheat stocks on account of various factors.

(b) Yes, Sir.

(c) and (d) : In order to cnable the
State Governments to clear off the stocks
whenever there has been an accumulation,
allocation of wheat from the Central Srocks
Is being made on a reduced scale. There do
not appear to be any need to revise this
policy.

National Park in District Hazaribagh

2646. SHRI BHOGENDRA JHA :

SHRI R. K. AMIN :

Will the Minister of FOOD AND
AGRICULTURLEL be plecased to state ;

(a) whether it is a fact that the Natio-
nal Park in the District of Hazaibagh in
Bihar is a big centre of attraction for  to-
vrism

(b) if so, whether Government  propose
to take owver the park or at least to
adequately  help the fullest development  of
the park;

(¢) whether Government  have informa-

that about 100 acres  of land ol this
park is being sctiled with o person for which
there is wide-spread resentment and  agita-
tion in Bihar; and

tion

(d) if so, whether any step is being
taken to ensure that no land belonging 1o
the park is scttled with any individual ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DLEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) Yes, Sir. The Govern-
ment of Bihar have informed thatit is a
fact that the National Park in  the District
of Hazaribagh is a big centre of attraction
for tourism,

(b) This National Park is under the
control of State Government, as the forests,
and wild life arc included in the State List
of the Seventh Schedule of the Constitution,
The Government of India have no proposal
to take over the Park, nor is there any pro-
posal before the Government for specilic
assistance for the development of the Natio-
nal Park. Howcver the states are givea



165 Written Answers

pump sum assistance under the forestry
developm:nt schemss, including the scheme
of Nature conservation which provides for
devclopment of National Park, Wild Life
sanctuaries etc.

(c) and (d). Th: Government of Bihar
have informed that in June, 1953 an order
was issued for the lease of 53.18 acres of
land in National Park area of Hazaribagh
district In Bihar in favour of one Shri
Kedra Nath Mishra, However the question
was re-examined in November, 1968 and a
fresh order was issucd that this land should
not be released,  Heace the land in ques-
tion is siill in possession  of the  Forest
Department who manage the National Park,
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Total Acreape Under Inteasive Cultivation of
High-Yielding Varicties

2449, S'IRI N K. SOMANI : Wil the
Minister of FOOD AND AGRICUL-
TURE be pleased to state §

(a) the total acreage brough' so far
under the intensive cultivatlon  of high-yiel-
ding warictics: and

(b) the estimate of acreage at the end
of the Fourth Plan 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) During the year 1968-69,
it was planned to cover an area of 21
million  acres under the High-yielding
varicties Programme, loformation availa-
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ble so far showe that in Kharif, 1968, the
achicvement was approximately 9.00. million
acres. Information for Rabi/Summer, 1968-
69 is still awaited from most of the States,
Taking into account the preliminary reports
on the estimated coverage during the rabi
season, the target of 21.0 million acres fixed
for the yecar 1968-69 is likely to have been
achieved.

(b) About 60 million acres are cxpec-
ted to be covered under the different highs
yielding wvarictics of cereals by the end of
of Fouth Plan.

Production of Jute

2650, SHRIJ. M. BISWAS : Will the
Minister of FOOID AND AGRICULTURI:
be pleased 1o state 3

(a) whether jute output in 1968 was the
lowest on record

(b) il s0, the reasons therefor ;) and

_ (€} the steps
duction of jute ?

taken to step up the pro-

THE MINISTIR OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DFVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDL) : (a) Yes, Sir.

(h) The shortfall in production is due
mainly 10 redustion in area under Jute caused
h_\- the low price the farmer  got for his jute
fn the previous vear, which had a recornd

crop, and  also unfavourable  weather
cspecially at the sowing time.
) The following programmes  have

heen taken to boost up the production of
Jute —

(i) Special package programme: on jute
and mesta for increase in per acre
yield of fibre.

(ii) Aerial spraying of urca on jute and
mesta crops for  increasing  unit
vield,

(iii) Subsidised distribution of certified
improved jute sceds,

(iv) Financial assistance in the form of
1003{, subsidy for construction of
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of retting tanks for improving the

quality of fibre.

Complete Album of Stamps

2651. SHRI NITIRAJ SINGH
CHOUDHARY : Will the Minister of IN-
FORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased 1o
stale

(a) whether Governmznt would issue a
consolidated Album of stamps, dssuxd in the
country, for the benefit of the philatelists |

(b} il a0, when ;) and

(e) il not, the reasons thereol and how
Government expect the philatelists to hiave a
complete collestion of stamps issued by it ?

THE MINISTER OF STATLE IN THE
MINISTRY OF INFORMATION BROAD-
CASTING,AND IN THI: DEPARTMENT
OF COMMUNICATIONS (SHRI SHER
SINGH! : (a' No such proposal is under
consideration.

(b) Docs not arise,

(¢) Commemorative stamps  are printed
in limited quantitics and  philatelists are
expecied to purchase them during the period
they are available or g2t their  requirements
from stamps dealors,

Retrenchment of Employces in Tata Concerns

2652, SHR1 BHOGENDRA JHA :
Will the Minisier of LABOUR AND RE-
HABILITATION be pleased to state @

(a' whether it isa fact that G, R. A,
one of the Companies of the Tata Group,
has retrenched its employees  at Secundera-
bad, Patna, Ernakulam and other Central by
introducing compuiers

(b) whether the employces resorted to
*sit-in" strikes on the 30th April, 1969 against
their retrenchment ;) and

(e if so, Government reaction thereon ?

THE MINISTER OF STATE IN THE
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MINISTRY OF LABOUR, T'MPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) to (c). The
matter falls in State sphere.

Repatriates from Ceylon

2653. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of LABOUR
AND REHABILITATION by picased to
slate 1

(a) whether repatriation and rehabilita-
tion of Indians living in Ceylon has begun ;

(b} if so, the number of those who have
so far come here and huave been rehabili-
tated ; and

(c¢) the number still remaining to come
and by what time they are expocied to be
repatriated and rehabilitated 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) Yes, Sir.

(b)  The number o repatriatics from
Ceylon under the Indo-Ceylon Agreement,
1964, uplo 30.h June, 1969, was 9,792, Most
of the repatriates have gone to their home
villages direct and have resettled on their
own. State Governments have reported that
657 persons have been given rchabilliation
assistunce by them,

(¢} According to Indo Ceylone Agrecs
ment, 1964, India is to grant citizenship to
5,25,000 siatcless persons of Indian origin in
Ceylon.  They, together with their nutural
increase, are to be repatriated to India over
a period of 15 years according to a pro-
gramme as evenly phased as possible,  The
programme  of rehabilitation  asslstance for
these persons will also be taken up side by
side with repatriation,

Impact of Community Development
Programme

2654, SHRI NITIRAJ SINGH CHAU-

DHARY 1 Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the Impact of the community



171 Written Answers

development scheme on the social and  eco-
nomlc uplift of the people ;

(b) whether the resultant development
has been uniform throughout the country ;
and

(c) if not, the States or the regions
lagging behind and the reasons for the
same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE:,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) Country-wide
studies carried out recently on a randam
sample basis by the National Insti ute of
Community Development have shown the
great majority of the village people to be of
the view that the programme of Community
Development and  the ficld extension ser-
vices provided under it had served them
well and had positively helped in increasing
agricultural production and social welflare,

(b) and (c}). There has no doubt been
a degree of un-evenness in the benefits under
the C.I). Programme ; 1o some extent, this
is [Inevitable In the very nature of the
programme. The cxtent of adoption of in-
novations in agriculture was determined by
the size of farm In economic terms and by
the level of living, caste rank and cduca-
tion in terms of social status. Among
villages, it was found that their size and
diversfty of castes, institutions and  organi-
sations had perceptible effect on the adop-
tion of innovations, The higher castes and
the bigger villages were more amenable to
change ; on the wother hand, numerical
dominance of any single caste tended to
impede chunge, High level of male
literacy and the availability of electricity
were some of  the other factors  which
tended to facilitate adoption of agricultural
practices.  Generally, the Community
Development Programme had come to be
Implemented better after the introduction
of Panchayati Raj. In particular, the
States like Qujarat, Maharashtra, Madras,
ctc. where the Panchayatl Raj institutions
weie  strong by wvirtue of devolution of
powers and resources, had done compara-
tively better, !
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Articles purchased by Song & Drama
Division
~

2655. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleascd to state

(a) the total stocks purchased by the
Song & Drama Division during the last three
years under their specific heads 3

(b) whether tenders were called for any
of these items and il so, the details there-
of ;

(¢) the mnamefnames  of  purchasing

officer/officers of the Song & Drama  Divi-
sion ;
(d} the wvalue of stocks purchased

through the purchasing ul‘ficcrlforficrrs dur-
ing the last three years with the relevant
details mentioned in part (a) above ; and

(¢} whether there have been  allegations
of malpractices in the purchate of stocks
by any of the purchasing officers ?

THI: MINISTER OF STATLE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL) : (1) and (di. The
Song and Drama Division does not main-
tain accounts headwise regarding each  item
of stock in respect of its headquarters  at
Delhi and 13 outstation offices, as this is
nol an audit requirement, Compilation  of
the information asked for for the last three
vears will require immense labour and time
and the collection of the voluminous  infor-
mation would not be commensurate with
the resulis expecied.

(b) Tenders for purchases of stocks are
usually called for as prescribed under the
Rules.

(c) Purchases arc made by  various
officers connected with  wvarious  schemes,
The names of the present officers are given
below 1
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I. HEADQUARTER AT DELHI ;

1. Shri P. 5. Rama Rao
2, Shri L Pant

3. Shri Niranjan Desal
4, Shri V. V. Mane

5. Shri P. Pathak

Shri Gur Dev Singh
Mrs. A. Bawa

Shri S. P. Gupta
Shri Gulshan Kapoor
10.  Shri Irfan Askarl

11, Shri K. V. Reddy
12.  Shri H. M. Gurang
13, Shri J. N. Kaushal
14.  Shri Govind Prasad
15, Shri Sushil Kumar
16,  Shri Charanjit Gulati

© = o

II. OUTSTATIONS :

(i) Family Planning Centres :

1. Dr. H. K. Rang Nath
2. Shri A, N. Ganguli

3. Shri Nepal Nag

4, Shri R. N, Bisaria

5.  Shri B. L. Shah

6. Vacant

(ii) Border Publicity Centres 1

7. Suri R, S. Pental
Shri B, L. Chopra
Shri Y. K. Sawaval

R, Shri Gopala Murthi
Shri P. P. Murar

9. Shri R. K. Bararoo
Shri Vijay Saruswati
10.  Shri V. D. Tripathi

11.  Vacant
Shrt H, N, Kundu

12, Shri S. R, K. Pillai
Shri Satya MNarayan

13.  Shri K. M. Hazarika
Shri Nani Barua

(e) No, Sir.
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Dy. Dircctor (Produciion)

Dy. Director (Border)

Dy. Director (Family Planning)

Dy. Direcctor (Script)

Dy. Dircctor {Armed Forces Entertainment
Wing)

Asstt. Director (Production)

Asstt. Director (General Admn.)

Asstt. Director (Admn.)

Manager

Manager

Manager

Manager

Manager

Manager

Manager

Manager

Dy. Director, Bangalore
Dy. Director, Ahmedabad
Dy. Director, Calcutta
Dy. Director, Chandigarh
Dy. Director, Lucknow

Dy. Direcior, Bhopal

Asstt, Director, Srinagar

Manager ~do-
Producer -do-
Asstt. Director, Imphal
Producer ~do-

Asstt, Director, Simla
Producer =do-
Asstt, Director, Nainital

Asstt, Director, Darbanga
Producer «do-

Asstt. Director, Jodhpur
Producer =do-

Asstt, Director. Gauhati

Producer -do-
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Reduction in Radio Licence Fee

2656. SHRI YASHPAL SINGH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state @

(a) whether Governmant are considering
reduction in the licence fee of the wircless
receiving scts in  view of increased income
from Commuercial Broadeasting ; and

(b) if so, the de_ision arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SING) : (a* No, Sir.

{b) Does not arisc.

Financial Assistance for fighting Drought
in Orissa

2657, SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state 3

(a) what amount of Central assistance
in terms of money has been a marked for
Orissa in 1909-70 for solving the problem of
drought in the State which is a special pro-
blem of that Staie ;

(b) the details of the schemes which the
State Government have submitted for meeting
this speelal problem

the
the

identified
areas in

ie) whether they have
chronically drought  affected
State for such purpose ; and

(d) if so, what arc the arcas ?

THI: MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d), The scheme for the
development of chronically drought affected
areas has been  transferred to  the State
Sector  with effect from the Ist  April,
1969. There is no schematic pattern of
financlal assistance now  and  assistance
is being given through block  grants and
loans. Thus, there is no question of linking
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grant  with problems of drought in the
State. It may, howcver, be added that in
the matter of distribution of Central assis-
tunce to various States, including Orissa,
one of the deciding factors is that 10%of the
assistance is provided to  the States so as to
assist them in tackling certain special pro-
blems including those relating to chronically
drought affected ureas.

A statement showing Catepory *A’ and
Category *B* of the chronically  drought
affected  arcas, identified by  the  State
Government of Orissa is laid on the Table
of the House, [Placed in Library. See
No. LT-1584,69]. So far us Cutegory ‘C'
is concerned, the State Government  have
stated  that almost all un-irrigated  areas in
the Sute are affected by drought more or
less once in every ten years and hence no
separate  list of such arcas has been drawn
up.  Categories ‘A", ‘B” & C denote those
arcas where there has been almost total
failure of crops once  every three years, six
yUAars or len years.

Provision of Telephones in Orissa

2655, SHRI CHINTAMANI PANI-
GRAHI ;. Will the Minister of INFOR-
MATION AND BROADCASTING AND

COMMUNICATIONS be pleased 1o state

(a) whether there is 0 growing demand
for new Telephones in Orissa

(b* il s, the number  of
applications  pending  as
1969 in the Stle ;) and

telephone
on the 31st July,

(¢) the steps being  taken to
proviston ol telephone connections 7

expedite

TIHE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
{(SHRI SHER SINGH) : a) and (b). No
abnormal rise in demand for new  telephone
connections  is noticeable. 2247 applica-
tions were pending on 31,7.1969,

(¢) An addiiion of abour  5000-6000
lines of exchange capacity is  proposed
during the 4th plan period 10 meet the pend-
ing demands as well as some of the new
demunds that would arise during this period,
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Direct Telephone Line between Caleutta
und Bhagalpur

2660, SHR1 BENI SHANKER SHAR-
MA :  Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state ;

(a) whether there is a direct telephone
line between Calcutta and Bhagalpur ;

(b} whether it is a fact that most of
the time this line is out of order ; and
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(c) if so, the number of days, month®
wise, for which the line was out of order
during the last six months e¢nding on the
30th June, 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : 1a) There are three
direct sprech circuits between Ihagalpur and
Calcutta,

ib) The cfliciencies of the three
Circuits together for the months of January,
February, March and  April  '69 were
satistuciory,  The elficiencies for the months
of May and June 69 were not satisfactory
mainly due to repeated copper wire thefts,

(¢) The number of days on which no
circuit was available, was

Jan. 09 Nil
Feb. o9 Nil
March "69 Nil
April 69 One
May "9 Nil
June T69 Two

Deterioration of Wheat in Bombay
Dock Front Godowns

2661, SHRI D. N, TIWARY :
SHRIS, B. PATIL :
SHRI S, K. TAPURIAH :
SHRI K, HALDAR

Will the Minister  of FOOD AND
AGRICULTURL be pleased to state 3

(a0 whether it is a fact  that huge
quantity of imported wheat has deteriorated
and become unfit for  human  consumption
as reported by Blirz in its issue of the
Sin July, 1969 ;

(b} il so, the quantity of wheat declared
unit in  Bombay Dok Front Godowns
and the value thereof ;

(c) the action taken
responsible for this Tosy

against
Sl

persons

(d) whether it is alo a fact that wheat
purchased in Punjub and Haryana is rotting
for want of proper Silos or Godowns ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIBR
SHINDE) : (a) and (b). About 246 tonnes
of imported wheat was rendered unfit for
human consumption, having been affected
by heavy rains in Bombay. The value of
the loss can be assessed oaly aflter the
disposal of the damaged grain which is
fit for cattle and poultry feed and for
industrial purposcs.

(¢) The matter is being inquired into
to ascertain if any official was responsible
in any manner for th: loss.

(d) No, Sir,
ATRTATON & HESTHIT
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Re-Organisation of Department of
Labour and Emloyment

2653. SHRI S. KUNDU :  Will the

Minister of LABOUR AND RE!ABILI-
TATION bz pleased to state :

(a) whether he has  re-organised the
Department of Labour and Employment to
meet the rencwed challenges on account
of rising unemployment ; and

(b) il so, the steps taken to re-organise
the Directorate General of  Employment
and Training to  meet  the problem of
unemployment ?

THE MINISTER OF STATI IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) No.

(b) Duoes not arise.

Implementatioa of Coal Wage Board Award

2i6d. SHRI RAM CHARAN @

SHRI A SREEDITARAN

SHRI SURINIDRANALTH
DWIVEDY

SHRI K. LAKKAPPA ;

Will the Minister of LABOUR AND
RIHABILITATION be pleased o state ;

(a) whether it is a fact that Government
have decided to purchase coal for their own
consumptlon from the collieries who have
implemented the Wage Board Award for
the Coal Mines ;

(b) if <o, the names of these collieries
in Bihar, Madhya Pradesh and West Bengal;
and

(c) the guantity purchased from these
coilieries ?

THE MINISTER OF. STATE IN THE
MINISTRY OF LABOUR, EMPLOY-



181  Written Answers

MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) It has becn
decided that principal public sector consu-
mers should accept tenders for coal supplies
from only those Col'ierics which produce a
certificate of having implemented the Wage
Board's recommendations as accepted by
Government,

(b) A statement showing names of the
Collieries which have obtained Implementa-
tion certificates is laid on the Table of the
House. [Placed in Library, Sec¢ No. LT-
1586 69

(c) Information is not available.

Indian Delegation to International Labour Con-
ference of Scptember, 1968

2665. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
stale §

(a) whether it is a fact that the empla-
yers’ delegate  and  his adviser who were
members of the Indian delegation to the
International  Latour Conference held in
September, 1968, had 1w compulsorily fly

cconomy class while the workers™ delegate
and hi< adviser flew First Class ;
(b) whether it is also a  fact that Gov-

ernment delepates are cligible o fly  First
Class ; and

(c) if the answer to (a) and (b) ubove
be in the affirmative and reasons for not
allowing the employers® delegate 1o Ty
First Class, and whether that rule is not
applicable to Government delegates ?

THE MINISTER OF STATF IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND RFEHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) 10 (c). Presumably
the reference Is to the Asian Regional Con-
ference of the ILO at Tokyo in September,
1968. According to the current Govern-
menr Instructlons, all Members of the Dele-
gation are cligible to travel by air by the
Economy Class, Fut If a Delegate/ Adviser
is'a Minjster or a Member f Parliament or
an Official of the rank of Secretary to the
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Government of India, ke becomes eligible
to travel by First Class, As 1he Workers'
Delegate and the woikers' Adviser were
M.Ps., they travelled by the First Class. The
Employers Delegate travelled by the First
Class by paying the difference between the
First Class fare and the Economy Class fare,
The Employers' Adviser travelled by the
Economy Class.

Television for Srinagar

2666, SHRI1S. A, AGADI :

SHRI YASHPAL SINGH :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS te pleascd 1o state ;

(a) whether it is a fact that a road s
being constructed at Srinagar in Jammu and
Kashmir State for the Television Scheme
on Shankaracharya Hitls ;

th) il so, the estimaied expendilure on
the road construction, its length, how it js
being shuared with the Stae ; and

{c) the total
the T.¥. Scheme 7

estimated  expenditure on

THE MINISTLR OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE.
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL) : () Yes, Sir.

(b) The expenditure on  the road,
which will be abouwr 6 Km. in length, {g
estimatedd al Rs, 94 lakhs,  The Siale Gove-
roment will bear 50 per cent of the cost of
the road.

(¢ The total expenditure on the pro-
Ject Is estimated at Rs. 256 lukh approxi-
muately.

Populurisation of Hindi Telephone Directory
In Delhi

2667. SHRI  MAHANT DIGVIJAL
NATH : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleascd 10 state §

(a! whether Government are cpasider-
ing the supply of Delhi ‘Telcphone Directory
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in English in place of Hindi to the subs-
cribers ;

(b) if so, when and the reasons there-
for ; and

(c) the steps which the Government are
taking to popularise the Hindi directory in
Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
((SHRI SHER SINGH)1 (a) No. Sir,
Telephone Directories will be supplied both
in Hindi and in English.

(b) Does not arise.

{¢) The following measures have been
taken to popularise Hindi Directory :

1. All the subscribers were informed
about the publication of the Hindi
Directory by issuing them cards
individually in Aug. 65 and their
option for Hindi/English Directory
was asked for.

2,  Avwailability of Hindi Directory
wits given wide publicity through
advertisements in all local dadlies
on 27.2.69 and 9-10th May, 1969,

3. Delhi  Pradeshik  Hindi  Sahitya
Sammelan were requested 1o use
their good offices to  popularise
Hindl Dircctory,  They have issued
Circulars  to various institutions
for popularising the Hindi Dire-
clory.,

Discrimination in the contract with chief
Adviser, A. L R.

2668, SHRI K, D, TRIPATHI ; Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state 1

(a) whether itis a fact that one Chiel
Adviser of All India Radio has a clause in
the contract that the contract would be ter-
minable with 12-13 months notice ;

AUGUST 7, 1969

Written Answers 184

(b) if so  the reasons for this discrimi®
nation when the contracts of other category
of Staff Artistes have bren provided with the
clause of only six months notice ; and

(¢) whether Government proposes o
change the contract terms of Chicl Adviser
due to this anomaly and Jo away with the
discrimination 7

THE MINISTI'R OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL):(a) A provision
of 12 months” notice exists in the contract
given to the Chiel Producer, Hindustani
Music.

(b) At the time when this contract was
entered into, contracts were normally  being
given for o Sevears period and the notice
period in such cases was 5 months. On this
basis, the notice period in the cise  of Chief
Producer was made 12 moaths, as his con-
tract was for a period of 12 years.,

(¢} The contraciual  terms  Tormally
entered into with the Sl Artistes cannot be
changed without the consent of both the
parties : no unliateral action by the Govern-
ment is [easible,

Loan to U. P for Buying Tractores

2600,  SHRI VISITWA NATH
PANDEY : Will the Minister of FOOD
AND AGRICULTURE he pleated to state

(a' the  amount  sanctioned by the
Central - Government  for granting loans and
subsidies 1o the agriculturists 1o buy tractors,
pumping sets and other imported implements
1o Uttar Pradesh State during 1908 ;

(b} whether the State Government has
granted any  loans  and subsidy without any
aid from the Central Government § and

() il so, the amount sanctioned so far ?

THI MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMLUINITY DLVELOPMENT AND
COOPI'RATION (SHR1 ANNASAHIB
SHINDE) : (a) Under the revised procedure,
which was introduced from 1958-59 and
remained operative 1ill the apd of 196869,
Central financlal assistance for Central Aided
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Schemes was released to S tate Governments
only under the Major Heads of Development
and not according to individual schemes or
group of schemes.

(b) and (¢). The required information
is being collscted from the State Gavernment
and would be laid on the Table of the Sabha
as soon as received,

Central Assistance for lift Irrigation Scheme
in U. I

2670, SHRI VISHWA NATH
PANDEY : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o state ;@

(a) the Central contribution for the lift
irrigation scheme in Uttar Pradesh for 19:8-
69 and the amount of Central Government
assistance sought for the Scheme for 1959-70;

(b) the progress made so far in the in-
plementation of the scheme ;) and

(c) when the work will be completed
and the latest estimated total cost of the
scheme 7

THE MINISTER OF STATE IN THL
MINISTRY OF FOOD, AGRICULTLRE,
COMMUNITY DLEVELOPMENT  AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) According to the pattern of
Central assistance in vopue during 1968-69,
all minor irrigation schemes were entitled to
60, loan and 1577 grants from the Centre,
The same pattern applicd 1o the Nift irriga-
tion schemes, The same actual outlay on
State minor lift drrigation scacmes  during
1965-69 wis Rs, 146.72 lakhs, the Central
constribution being 607, of this amount in

the form of loan 15‘_"‘; m the form ol grants,

The pattern of Central assistance has
been revised for 1969-70.  According 1o the
reviscd pattern, the Central assistance 10
States for the Plan schemes is to be given as
block loan and grants cvery year. Each
State would receive 307/ of the total assis.
tance cvery year as a grant, the balance of
'?0% being loan, It is open to the State
Governments to allocate the Central assis-
tance to the various Pian schemes according
to their discretion. No separate assistance
for lift irrigation schemes has, therefore,
been sought by the U. P, Government,
However, a provision of Rs. 180 lakhs has
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brea made in the State Bulget for mior lift
irrigation schemes during 1969-70.

(b) and (c). During 1968-69, 37 lift
Irrigation schemes were completed with a
total capacity of 410 cusccs for irrigation of
55,575 acres.  During 1959-70, 47 schemes
are expected 1o be completed with a total
capacity of 677.5 cusecs for frrigation of
100,725 acres. There are small schemes
which take only a few months in completion.
Survey for new schemes has been progressing
simultancously and  additional  schemes,
found feasible as a result of the survey,
would continue to be taken up,

Agricultural Rescarch lostitute in U. P.

2671, SIIRI VISHWA NATH
PANDEY : Will the Minister of FOOD
AND AGRICULTURLEL be pleased (o statier

(a) the names of the places in Utlar
Pradesh  where Agricultural Resecarch Insti-
tutes have been apened

(b il no such institute has been opened,
the reasons therefor ) and

(¢) the steps belng taken by Government
to open such institutes in Uttar Pardesh 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) 1 (a) The names of the places
in U. P. wherc Agricultural Research
Institutes [ Stations/ Sub-Stations/Reasearch
Centres have been opned and are operating
under I. C. A. R. are as follows :—

1. Indian Institute of Sugarcanc Re-
scarch Lucknow,

2. Indian Garssland and Fodder Re-
search Institute, Jhansi.

3. Sunnhemp Rescarch  Station,

J.A.R.1, Pratap Garh.

4. Regional Rescarch Station, LA.R.1,
Kanpur,

5. Wheat Brecding Sub-station,
1. A. R. 1. Bhowali Distt, Nainital,

6. Central Potato Rescarch Station,
C. P. R, 1., Mukteswar, Distt,
Nainital,
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7. Potate Experimental and  Trial
Cenire, C. P. R. 1., Babugarh
Distt, Mcerut,

8. Soil Conscrvation Research, De-
monstriation and Training Centre,
Agra.

9, Soll Conservation Research, De-
monstration and Training Czntre,
Dchradun.

10, Indian Veterinary Rescarch  Insti-
tute, Lratnagar, [istt. Barcilly with
fts branch at Mukteswar, Disti.
Nainital,

11,  Central Inland  Fisheries Research

Sub-station, Central Inland
Fisheries Rescarch Institute,
Allahabad,

12. Regional Sugarcane Roesearch Sub-
station, Sugarcane Breeding Insti-
tute, Ikshupuri, Lucknow.

(b) and (¢). Do not arlse,

Agro-Industries Corporation for Agricultural
Implements

2972, SHRI YASHPAL SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state :

(a) whether it is intended to set up an
Agro-Industries Corporation to  co-ordinate
the work of procuring, manufacturing and
distribution of implements used by the far-
mers for production of foodgraics ; and

(b) if so, by what time a decision
would be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The guzstion of setiing up
a Ceatral  Agro-Industrics  Corporation
which,inter alig, will coordinate the work
relating to speedy machanisation of Agricul-
tural operatlons is receiving attention of the
Government of India.

(b) The decision is expected to be
taken in due course.
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Recommendations of Journalists wage
Board on Samachar Bharati News

Agency

2673. SHRI KARTIK ORAON : Will the
Ministrer of LABOUR AND REHABILI-
TATION be pleased 10 state ;

(a) whether it is a fact that the Jour-
nalist, Wage Board, appointed by Governs
ment, has made its recommendations ;

(b} if so, under what category the
Samachar Bharii News Agency, New Delhl
has been placed

(¢} whether according to the recom-
mendations  of  the  Journalists  Wage
Board the journalist and the non-journalist
employces of the Samachar Bharaii are to
get pay, dearness allowance, city allowance
and also other facilities ; and

(d) if the reply to (¢) above be in the
negative, the steps taken by Government
to implement the recommendations of the
Wage Board and the result thercofl ?

THE MINISTER OF STATLE IN THE
MINISTRY OF LABOUR, [I'MPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.

(b) Class (VI1),

management,

as reported by the

(e) Yes, so far as journalist warkmen
are concerned ; non-journalist employees arc
to be paid according to the recommendation
of the wage hoard for the noa-journalists, as
accepted by Government,

{d:  Does not arise.

Loans Given by Rehabilitation Industries
Corporation to Co-operntives
and Industrialists

2674, SHRI1 K. RAMANI :
SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK :
SHRI BHAG ABAN DAS :

Will the Minister of LABDUR AND
REHABILITATION bec pleascd to state :

(a) the total number of Co-operatives
and private industrialists who received loans
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from the Rehabilittaion Industries Corpora-
tion during the last three years :

(b) the total number of displaced per-
sons benefited by the scheme ;

(c) whether it is a fact that the
employees under these co-operative societies
and private industrialists do not get the
benefits of labour laws ; and

(d) il so, the steps Government pro-
pose to take to ensurc implementation of

these laws 7
THE MINISTIER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-

MENT AND REHABILITATION  (SHRI
BHAGWAT JHA AZAD) : (a) Five.

(b) 302 displaced persons have so far
been employed in these schemes which  hawve
received loans,

(¢) The employces get the beneflit of
labour laws,

(d) Docs not arisc.
Closure of Industrial Units in West Bengal

2675, SHRI A. K. GOPALAN 1
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS

SHRI MOHAMMALD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

\a)  whether some of the units under
the Rehabilitation Industries Corporation in
West Bengal have been closed down ;

(%) il so, the reasons therefor ; and

() thesteps Governm:nt
take to reopen them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOQUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Oy one
Unit, namely, Rupnarayanpur Wo>d Works,
has been closed down.

propose o

(v) The Unit was continuously runniug
uader losses and so the Board of Directors
of the Corporation decided to close down
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the Unit.  The wotkers have been  provided
with alternatlve employment in oiher units
of Rehabilitation Industries Corporation,

(¢) Docs not arise,

Employees of the Rehabilitation Industries
Corporation

2676. SHRI K.M. ABRAHAM ,
SHRI GANLSH GHOSH 1
SHR] BHAGABAN DAS ;
SHRI MOHAMMAD ISMAIL ¢

Will the Minister of LABOUR AND
RLEHABILITATION be pleased to state :

(a)  whether it is a fact that the emp-
loyees of the Rehabilitation Industries Core
poration are paid extremely low wages ;

\b) if so, the details thercof

(¢) whether the employces are also
denicd medical fucilities or maternity bene-
lits;

(d)  whether it §s also a fact that cven
awards of Industrial Tribunal are not imple-
mented by the authorities ; and

(e) ifso, the steps Government pro-
pose to take 1o improve the conditlens of
these employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, IMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (1) No, Sir.
The employces of the Industrial Units of the
Corporation are paid wages which compare
favourably with those paid in similar other
Industrial establishments,

(bl Duoes not arise,

‘¢)  Under the Scheme approved by the
Board of Directors of the Rehabilitation
Industrics Corporation, employces of the
Corporation, who are on monthly scales of
pay, receive medical facllitics and materniiy
benelits as admiss<ible under the Government
of India Rules, Employces on  daily rated/
piece-rate basis are mostly covered by the
Employces State Insurance Scheme which
includes both medical and maternity benefits,
The workers in the Handloom Production
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Centres, howcver, are not covered by the
Employees State Insurance Schems and are
not receiving medical facilitics and maternity
benefits,

(d) No, Sir. The Industrial Units run
directly by the Corporation are not covered
by the Industrial Tribunal Awards.

(¢) Does not arisc.

Script Writer for Family Planning Unit
at Delhi

2677. SHRI SHEOQ NARAIN @ Will
the Minisier of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) whether a post of Seript Writer for
family planning unit at Delhi has been
lying vacant ;

(b) if so, since when and the efforts
made 1o recruit a suitable person and how
the work is being managed for the present

(e} whether it is a fact that twice earlier
the selections had to be cancelled ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ; AND IN  THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Yes, Sir.,

(p) to (4). The post was created with
effect from 2.2.1967, Efforts were made to
recruit a suitable person by selection.  Two
attempts at selcction did not succeed because
of non-availability of a suitable candidate,
A third attempt is under way., Pending
finalisation of the sclection, a person was
engaged on casual basis from 10,267 to
31.10.68 and thercalter the work is being
managed by getting scripls  written by
casual artistes whencver required,

Facilities to Uneconomic Holding in Bibar

2678. SHRI BIIOGFDNRA JITA + Will
the Minister of FOOD AND AGRICUL-
TURE be pleased :

(a) whether it is a fact that the then
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Chi:f Minister of Bihar had made an an-
nouncement on the 25th June, 1969 to a
large gathering before the Assembly gate
that before the end of the Gandhi Century
Year on the 2nd Oztober, 1969, Government
would give documentary proof to every
privilcged tenants over his homestead land
and would exempt all uneconomic holdings
from the payment of Land Revenue and
would also ensured drinking water to every
harijans mohalla in the Siate ; and

(b) if so, the steps taken or arc being
taken to ensure the same ?

THI: MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI ANNASAHIB
SHINDE) : (a) and b). There is no
official record of the statement attributed
to the former Chief Minister of Bihar,
Shri Bhola Paswan. It is however ftrue
that a spacial drive has bem launched by
the G.overnmont of Bihar since the Ist June
1969 to supply to every priviledgel tenant,
documentary proof of his occupancy  of
homestead land,  Instructions to this effect
have been issued to all District Collectors
to complete the task by the 2nd October,
1969,

Wo declsion  has been taken  to exempt
uncconomic holdings from payment of land
evonue,

Over the past few years, a large number
of drinking water supply schemes has been
exccuted in harijan localitics. A sum of
Rs. 2 lakhs has been allocated for the
purpose during 1969-70.  While it may not
be possible to provide separate wells in
cvery single harijan bustee by 2nd October,
1969, considerable progress in that direc-
tion 1s expected to be achieved during the
Gandhi centenary year. Rs. 2 lakhs have
been provided for this purpose in the
budget this year. It is, however, not possi-
ble to provide drinking water wells in each
harijan mohalla by the State by the eod of
October, 1969, due to paucity of resources,
though considerable projrese would be
achieved by then.
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wwTE 9T asfan

2679. i FRIT W ATAT : FIT FAAT
aqT FATC AN FAC AA qZ qJaE A
T w0 fe :

(%) 71 ag 99 ¢ f5 geF1T 3 a1
# feafa az ox a=fax aad w1 frg
fear & ;

(@) afzzi, 1333 fax w3 as
FMT N AT F AT ;AT

() waa wofe7 fea-fea wsar &
weaey ® A a7 fawre g ?

FIAT AAT TATTN HATST HIT TR
fawm & 1o &N (o go o THUN) ¢
(%) =, 7t

(=) @7 (7). wzA A& I5A

ardt wfa & Adr

2630. VG FTS GTET: F4T @AM
aqr wfw g3t gz a3 ' FOU FL

(%) smragas g fe 7 &= #,
agi faan§ A & T I A FIr
@ &, fady @y &1 strat & ste Feard
N qfr IwT 3 FE 2

(=) afz g, at a7 and yfy
%! 5fg 917 T ¥ foq 791 ITIC fEo
£?

wm, §w, amarfoe fasm aar ag-
wiftmr dwma § wwr S99 (s w=n-
afgr fr2) : () wim & 3 aen
gowr w29ty afifeafagi & amaa, fasr-
T qew AT § qw- & wrow, ez
¥ |®rUeT aqr @rdgar A1 oo g, &t
IART YA F JA F foa IeTC w7 TH
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&1 XY guear arr &7 9T N2w, fage
qam®, gfaamm, wawg@, I@IE, wg-
g, AET WRW, WYY, AFH S a4
afreary # aga a3 1g § 1

(a) smArg @ gramRs O T
t —gew-gif #) w7 537 & for, @A
g gar & &y Wifsal W 9fsqag
31| §ag aar way fw & mifear
@au %) ag7 fawed ¥ foq qmg
g1 afeqr-fazd, wmwr, gt @z wifz
st afafeaa qfq gmaai &Y "o
0 & ¥ for sgmmw s ¥ waw H
T wrar &1 zad g g fafaar 99
@ao afgeor qoard st § &l waAw
fattus «7s gfews wawar § arg
it & T wq Qo g g war g an
HIATY T TF F) G 1@ & |

fezst gtaaral & kA 1.50 @@
uFg fa § @rugT qar andm yfa @
gu1< faar @rar & 1 DGy e §, a9
oF[ AT F geada Tm & smEr 2.0
I TERT @A FIS, A1 T9r I
1T A F) FTAT 6.0 FOT To FT Y-

‘wifad s1d 97 gaTA #1 wE@E

Price of Sugarcane

2681, SHRI B. K. DASCHOWD-
HURY : Will the Minister of FOOD AND
AGRICULTURE be plcased to state @

(a) whether the Indian Sugarcanc
Development Council has  recommended
to the Centre that the Minimum cane price
payable to growers this year should Rs. 10
per quintal or Rs. 100 per tonne this year ;
and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Government does not propose
to increasc the minimum sugarcane price of
Rs. 7.37 par quintal linked to a rccovery
of 9.4 per cent or less already fixed.

Trade Unionism in West Bengal

2682, SIIRI B, K. DASCHOWDHRY :
Will  th: Miaister of LABOUR
AND REIAB'LITATION b: pleised to
state @

(a) whether the President of the Indian
National Trade Union Congress warned of
the peril to the wvery survival of general
trade unionism and trade union  activities in
West Bongal in view of the struggle of
political parties 1o gain supremacy in the
Uuion ; and

(b) il 20, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REIABILITATION (SHRI
BUAGWAT  JIIA  AZAD' @ (a) The
Governmant  have sen some press reports
on the subject about this,

(b) The Gowernment  have deprecated
violence and gherao  as means of resolving
industrial disputes, The use of ghorao by the
unions camz up before the Standing Labour
Cuommitice ar i's mazting in May 1957 and
the Committee  disapproved ol all cosreive
and intimidatory tactics, including gherao
(wronz2ful confinement!, for resolving indus-
trial disputes,  The State Governments have
becn advised accordingly.

Income from Commercial Broadcast from
Delhi Station of All India Radio

2653, SHRI HENI SHANKER
SHARMA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state

(a) whether the commercial broadcast
from the TDelhi Station of the All India
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Radio is working satisfactorily ;

(b) the monthly income
during the last three months ; and

therefrom

(¢) the reaction of the listening public
thereto 7

THE MINISTER OF STATE IN TdE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THILE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL': (a) Yus, Sir.

(b} Nect income of this cenire for the
threc months April-June, 1969 is c¢stimaled
to be about Rs. 10,50,000/-,

(¢V No systematic  listener
survey has been carried out as yet,
assessment, however, is
popular with listeners,

research
General
that the service is

Announcement of Regional News in Tamil on
AlLR

2684, SHRI KIRUTTINAN © Will the
Minister  of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to stale ;

(a) whether the Chiel Minister of Tamil
Nadu has suggested that “*Manila Scithigl™
be announve d instead of  “Pranthiva Scithi-
gal”, whil: broadeasting Regional News in
Tamil on the Al India Radio ; aml

(b} il o, the reaction of Government
to this suggestion ?

THE MINISTER OF STATE IN THLE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE Di-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL: : (&) Yus, Sit,

(b) The matter is under consideration.

Minor Irrigation Works in Manipur

2685. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state

{a) whether the Government of Manipur
have drawn up a neiwork scheme of
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minor Irrigation works for Muanipur and
have thereon approached for financial
grant and technical sanction for immediate
execution ;

(b) if so, the reaction of Central
Government thercto ; and

(¢) whether the Government of Mani-
pur have not taken up any minor irrigation
work ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDL) ¢ (a) No, Sir, The Manipur
Administration  has not  approuached the
Ministry of  Food and  Agriculture  for
Financial grant and  wechnical sanction in
respect of any  net-work  scheme  of munor
irtigation works.

(b1 Does not arisc.

{¢) Minor Irrigation works have been
progressing in the Territory and an expen-
diture of abowt Rs, 8.0 lakhs has been in-
curred during the last three years, The
outlays approved for the 4'h Plan and  the
year 1969-T0 are Rs, 22,0 lakhs and Rs. 5.5
lakhs respectively.

New A.L.R. Transmitier for Imphal

2686, SHRI M. MCGHACHANDRA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the progress made in the work of
installing the S0 killowatt transmitter for
A LR, Imphal ;

(b) whether the work in progress is
already behind schedule ;

(¢} il so, the reason therefor ; and

(d) when the new transmitter  will be

In operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(S8HRI I. K. GUJRAL : (a) Work on the
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construztion ol the building for the trans-
mitter is in progress.  Lquipment has  been
procured.

(b) No, Sir.
(c) Does not arise.

(d) The new transmitter Is expected to
be in operation by the end of 1970.

Meeting of Trade Union Leaders with
the Labour Commissioner. Manipur

2687. SHRI M. MCGHACHANDRA ¢
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) whether there was a  meeting of
Trade Union Leaders of Manipur with the
Labour Commissioner sometime  in  the
third week of May, 1969 at the office of the
Labour Commissioner ; Manipur ;

(b) if so, main findings of the meeting
and the list of Trade Union organisations
which sent their Icaders to  attend the
meeting ;

(¢) whether meeting of the Evaluation
and Implementation Commiitee on Lubour
for Manipur has not been called for the
last three years ; and

(d) if s the reasons thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD' ! (3) to (d).
The required information is being collected
and will be placed on the Table of the
House when received.

Protest against erection of T. V. Tower

in Srinagar
2688, SHRI YASHPAL SINGH:
Will the Minister of INFORMATION

AND BROADCASTING AND COMMU-
NICATIONS be pleased to state ;

(1) whether religious heads, including a
Minister of the Central Government, have
objected to the erection of a Television
Tower on the Shankaracharyya Hills in
Srinagar ; and
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(b) If so, whether Government have
decided to change the plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K GUIJRAL) (a) and (b).
Government have received objections to the
erection of the T.V. tower and construction
of a road on the Shankaracharyya Hill at
Srinagar. The matter is under ecxaminas
tion. No decision to change the plans has
been taken as yet.

Recognition of Assam Oil Company
Labour Union

--26§9. SHRI GFORGE FERNANDES :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state @

(a) whether Government have succeeded
in their cfforts to persuade the Assam
Qil Company at Digbol te recognise the
Assam Qil Company Labour Union ;

(b} if not, what stcps Governiment
propose to take against the Company for
breach of the Code of Discipline ;

(c) whether Government are aware that
the Assam Oil Company continues to
negoliate and tries to arrive at sctilements
with the minority Union ; and

(d) whether Government do  not consi-
der this to be an unfair labour practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, IMPLOY-
MENT AND RLHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d). In
view of the persistent objections of the
Assam Oil Company and the exlsting
recognised unlon against the verification
conducted, it has been declded to place
the matier before the Central Implemen-
tation and Evaluation Commitiee. Uniil
another union is duly recognised, there
is nothing to prevent the management from
deallng with the union it recognises,

Irrigation Work by Persian Wheels Method

2690, SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
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CULTURE be pleascd to state 3

(a) whether it Is a fact that there has
been an increase in the irrigation work
by Persian whecls method since the end of
the Third Five Year Plan ;

(b) il so, by how much and further
details State wise ; and

(c) the estimated ir:igation work to
be completed by the persian wheels method
during the Fourth Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DLVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). The information is
being collected fiom the State Governments
and, on reccipt will be placed on the Table
of the Sabha,

Payment of Cane Cess by Sugar Mills
in Bihar

2691. SHRI SHIVA CHANDRA
JHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Sugar
Mills at Lohat, Sukri and Ryam in Bihar
have to pay canc cess ;

(b) if so, the amount paid since the
beginning of the First Five Year Plan and
the amount due from them now ;

(c) the steps taken by Government for
realising the cane cess due from those sugar
factories and the success achieved ; and

(4" the purposes for which the realized
cess ducs are 1o be utilized 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPLRATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The amount of cess/cane purchase
tax paid by the three factories since the
beginning of the first Five-Year Plan iy
Rs. 176,11 lakhs and the amount due fiom
them is Rs. 25.71 lakhs,



201 Written Answers

(c) The Lohat and Sakri factorles have
cleared all arrears In monthly instalments
fixed by Government and for current dues
also the factories are being p:rmitted to pay
in instalments. Ryam factory went in
app=al against the recovery certificate [filed
and challenged the validity of the Bihar Act
and subsequent Bihar Ordinances. The
Government is contesting this appeal.

(d) The cane cess/cane purchase tax
levied is merged by the State Government
in the general revenues of the State and is
not earmarked for specific ecxpenditure.
The State Government may sanction grants
to the Sugarcane Roard for Bihar and the
Zonal Development Councils, for schemes
in connection with development of sugar-
cane.

Agricultural Credit Co-operatives in Bihar

2692. SHRI SHIVA CHANDRA
JHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it Is a fact that Government
have made rules for having not more than
one agricultural credit co-operative in one
village panchayar ;

(b il so, the specific reasons therefor ;
and

(¢) if not, the number of wvillage pan-
chayats in Madhubani Sub-division in Dar-
bhanga district in Bihar which have more
than one agricultural credit co-operatives ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURU-
PADASWAMI) : (a) and (b). The accepted
policy In regard to organisation of primary
credit socleties is to have viable units. The
criteria of viability has been defined as the
ability of the primary credit society to set
up a regular office of its own, appoint a
full-time paid Secretary or Manager, cone
tribute to statutory and other reserves on
the scale considered necessary and ability 10
pay a return on capital. The quantum of
busness potential necessary for a society to
attain viability is 1o be worked out area-
wise and survey conducted to delimit arcas
which would ensure the required business.
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In delimiting arcas for individual primary
credit socictics in this manner, the number
of villages to be covered by a socicty may
be increased to obtain the required business
potential, if viabllity canrot be achicved on
the basis of organising a sociely on the
basis of the village community as the pri-
mary unit. The extension should, how-
ever, be subject to the maximum limits of a
population of 3,000 (i.c. 600 familics or
about 500 culiivating families) and a dis-
tance of not more than 3 or 4 miles from
the headquarter village. If in a delimited
arca the number of socicties is more than
one, only one of such societies should be
selected for promotion and duvelopment, the
other socicties being merged with  this
society or liquidated, if such merger is not
feasible.

(c) Infermation is being collected from
the State Government and will be laid on
the table of the Sabha,

Telephone arrungement for Islimic Examina-
tion Beard Office at Patna

2693, SHRI SHIVA CHADRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state 3

(a) whether it is a fuct that Islamic Exa-
mination Board Office at Ramna Road,
Patna has applicd for the provision of a
telephone for a long time and no  installa=
tion of wlephone connection has been done
uptil now ; and

(b) il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) The Assistant
Director of the Board requested SDO
Phones Patna in Februiry 66 only to inti-
mate the cost of installation of a telephone
in his officc. The particulars were supplied.
There had been no formal application for a
telephope thereafier.

(a) Does not arise.
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All Indin Radio Station, Patna

2694, SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there are
off and on disturbances in broadcasting from
the A.LR. station, Patna ;

(b) il so, the reasons therefor ; and

(c} the steps taken by Government
about it and with what success so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMINT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) The broad-
casts from Patna Radio Station have been
normal except for som* interruptions, which
have been mainly due to failure of power
supply over which ALLR. has no control,
Interruptions due to faults of equipment
have becn wvery few,

(b} and (¢). Do not aiise.

¥t § A gaveat wn fgywr amm

2695. »ft mfw wawr : a1 @@ aqn
wfw @4f ag I3 & g1 737 fF

(w) ®ai § e qagar fuzaq
& foo g & Far =930qr 3Y §

(®m) #ar ¥ gzl Tfa fawim &
fadvan) zrr fgesrs oAt & a1 & &N
fearat &) fgzaq & for & & qrt ¥ ;

(m) warag a= § fr femal v 7
zagai wear 7 F oaWg 99 TAN
fagsa o1 fafy faeare & adf qar s
L

(%) #a1 ATFIT 1 €A1T £H T AT
AT fxengr nar & fr Agqr § D1 fema
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T ¥ W W & fou dufos qar e
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'Direct Dialling in South Indian Citles

2696, SHRI K. LAKKAPPA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state @

(a) whether direet dialling system  has
been extended 1o all the South Indian Cities
in the recent programme ; and

(b) il so, the details of such Programnies
and the names of the cities included in the
direct dlalling system ?

THE MINISTER OF STATL IN THE
MINISTRY OF INFORMATION AND
RROADCASTING AND N THE
DEPARTMENT  OF COMMUNICA-
TIONS SHRI SHER SINGH) : a) and ‘b,
No  Sir.  However, automatic telephone
exchange permitting direct  dialling of the
local ealls are working in most of the im-
portant citivs of South Indin,  Similar ex-
changes are also working in many  smaller
statians as well, Some of the South Tndian
cities are @

M udras, Madarai, Tiruchirapally, Chim-
hatore, Salem, Virndhnagar, Ooty, Binga-
lore, Mangalore, Mysore  Hubli, Dhirwar,
Trivandrum, Cochin, Frnakulam, Kottavam,
Quilon, All:ppy, Hyderabad, Vijayawada,
Visakhapatnam,

Qut of these Virulhnagar, Ernikulam
and Mysore are the ones where automatic
exchanges have been opened recently.

Pending applications for Telephones in
Bangalore

2697, SHRI K. LAKKAPPA : Wil
the Minister of INFORMATION AND
BRROADCASTING AND COMMUNICA-
TIONS be pleased 1o staie :

(a) the number of applications pending
in Bangalore city for installatioa of tele-
phones ;

(b) since how long those applications
are pending ; and
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(¢} the action proposed to provide the
telephones to the applicants without further
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA.-
TIONS (SHRI SHER SINGH) : (a) 11,384
as on 1,7.69,

(b)Y The oldest pending application fs
dated the 12th May 1961, However the
average waiting period for installation of a
telephone  connection  at Bangalore is 5.5
yeiars af present,

(c) Tt s proposed 10 add 14,300 lines of
exchange capacity at Bangalore during the
fourth plan period.  This should reduce the
average waiting period to about 4.5 years
by 31,3.74.  With the available resources it
would not he possible to provide telephone
connections on demand any where except
in somz small places,

Housing facility to I'. & T Employees working
in Rural Areas

SHRI K. LAKKAPPA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 10 state ;

2098,

(a) whether Guvernment has taken any
steps to provide housing  facilitics to Posts
and Telegraphs workers in rurals parts of
the country ; and

(b) if so, the details thereof 7

THE MINISTEER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DFPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes, housing
facilities have generally been provided to
P & T depurtmental stafl in rural arcas to
the extent possible.

(b Quarters are generally provided for
departmental postmasters in charge of post
offices in rural arcas. “U'elcgraph linemen
are also p-ovided with gquariers at s»me
places, Efforts arc heing made to  provide
more quarters to staffl in rural arcas subject
to availability of funds.
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Employment of Local People in Projects

2699, SHRI CHENGALRAYA
NAIDU 1
SHRI R. BARUA

Will the Minister of LABOUR AND
REHABILITATION be plcased to state 1

(a) whetheritis a fact that he has
favoured employment of local people unskill-
ed or semi-skilled in large projects in any
place;

(b) if so, whether it is also a fact that
he has felt that denial of such jobs 1o local
people is bound 1o create dissatisfaction
among them ;

(c) if so, whether in vlew of this he has
taken any move to the authorities concerned
to offer such jobs to the local people ; and

(d) if not, the steps likely to be taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) ¢ (ai to (d). The
question on recruitment of local people came
up for discussion at the 6th Me:ting of the
Central Committee on Employment held at
New D:lhi on the 16th July, 1969. The
following decision was taken at the meetings

“*The existing provisions in para 7.4 of
the MNational Employment Service Manual
relating to  registration of persons at the
Exchanges within the jurisdiction of which
they norinally reside are adequate. Any fur-
ther attempts to define *local people’ is likely
to have serious constitutional and legal
implications. The long term solution of the
problem of finding more jrbs for ‘local
people’ les primarlly in creation of more
employment opportunitles and also in an
ever increasing use of the Employment
Service for reeruitment In the public and
private sectors. The lower categories of
vacancles In pnblic and private secciors
corresponding to Class 111 and Class IV
vacancies of the Central Government, should
ordinarily be filled by local applicants. This
will be io line with the decision of the
National Integration Coauncil,”
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The above decision is being communi-
cated to those concerned for implementation.

Central Loan for Digging of wells in Timil
Nadu

2700. SHRI KIRUTTINAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Tamil Nadu Govern-
ment has forwarded any proposal of digging
wells for irrigation purposes and requested
for loans to mect the cost ;

(b) il so, the number of wells propo-
sed to be dug and the amount of loan requir-
cd ; and

(c) the final decision taken by the

Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDLI) : (a) WNo such proposal has been
reccived from the State Government of Tamil
Nadu.

(b) and (¢). Do not arise.,
Modernisation of Rice Mills in Timil Nadu

2701. SHRI KIRUTTINAN : Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) whether the Tamil Nadu Govern-
ment have requested the Centre for any loan
to modernise the existing Rice Mills in
Timil Nadu ;

(b) if so, the amount of loan required
and the terms of repayment ;

(c) the number of rice mills proposed
for modernisation ;

(d) the decision taken by Cenire In the
matter ; and

(e} whether any other State Gowvern-
ments has forwarded any such ' proposal and,
il so, the names of the States, the amount
required and the decision taken thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GUR'J-
PADASWAMY) : (a) No formal proposal
has so far been received from the State
Government.

(b) to (d). Do not arise.

(e) During the current financial year
1969-70, the State Government of Mysore
has requested for an assistance of Rs, 5 lakhs
for modernlsing 7 existlng cooperative rice
mills. The matter is under consideration,
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Purchase of Engines by Fishermen of
Mysore

2704. SHR1 LOBO PRABHU : Wil
the Minister of FOOD AND AGRICUL-
TURL be pleased to state !

(a) whether it is a fact that the Fisher-
men in the Mysore State are compelled to
buy Ruston and Kelvin, Indian made engi-
nes, at a price of Rs. 45,000 instead of Bukh
foreign engines of the same power at
Rs. 25,000 ;

(b) if so, the reasons for the high cost
of Indian made engines and steps Govern-
ment have taken to bring the price in level
with international prices ; and

(c) what subsidy is the Centre extend-
ing to the mechanised boats in the Mysore
State and the reisons for not making up for
the default of the State Government to sub-
sidise purchase of engines, as the Kerala,
Madras and the Miharashtra Governments
are doing 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Under the existing Import
Licensing Policy, import of marlne diesel
engines below 320 H. P. is not permitted,
Accordingly, all requirements of marine
diescl engines below 32) H. P. are required
to be met from lodigenous sources. The
prices of indigenous and foreign engines
including Bukh engines vary according to
specifications as horse power ranges, the
prices of roughly cerresponding indigenous
engines being generally substantially higher.

(b) The comparatively high cost of
indigenously manufactured engines s attri-
buted to the following :—

An important factor affecting the
cost of production {s the quantum
of turnover. The off-take of
marino diesel englnes in the coun-
try is small compared to the off-

(i

take in  major manufacturing
countries.
() indigenous raw materials are

comparatively more expensive,

The prices quoted for exported
goods are frequently lower than
those applicable to the internal
market.

(iii)

In this connection the Minlstry of Indust-
rial Development had convened a meeting
with  Indigenous marlne diesel engine
manufacturers at which they were asked to
furnish data on the basis of which the selling
prices of their engines had been determined,
This data has been received and Is belng
studied.

(¢) The programme of mechanisation
of fishing vessels falls within the purview of
the State Plans. The Government of India
do not give any direct subsidy for the
mechanlisation programme of any State
Government. Central assistance is given to
all States on the basis of the pattern of assis-
tance for State Plan schemes prescribed for
the period of each Five Year Plan/Annual
Plan. This applies uniformly to all States,
The quantum of subsidy granted by a Siate
Government to third partles under its prog-
ramme of mechanisation is determined by
the Staie Government concerned,
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Representation to Karnataka Fishcrmen's
Association on Advisory Board
of State Fisheries

2705. SHRI LOBO PRABHU : will
the Minister of FOOD AND AGRICUL-
it Is a
fact that the Centre backs the request of the
Karnataka Fishermen's Association that it
may be given representation on the Advisory
Board of the State Fisherics ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Representation on the Advi-
sory Board of the Siate Fisheries is arranged
by the State Governments themselves. The
question of the Central Government suppor-
ting any request does not arise,

Satellite Station at Arvi (Bombay)

2706. SHRI R. K. SINHA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the
completion of the earth station to commu-
nicate with the Sutellite, INTEISAT, at
Arvi near Bombay has been delayed by
about 4 months ;

(b) if so, the reasons for the same ; and

(c) whather It would nat be affect the
country's prestige in this fleld 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yus, Sir.

(b} The Dzpartment of Atomic Energy
who have been entrusted with the construc-

tion of the Earth Station have intimared

that the delay is mainly attributable to forcg,
majeure reasons such  as  strikes and
lock-outs in the factorics of certain Indian

and forcign suppliers.

(¢} No, as the reasons for the delay
in the completion of the Station are due



215 Written Answers

to force majeure factors,
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Recomnenlation for Revision of Raral
¥, Power [ariff

* 2708. SHRI G.S, MISHRA : Wil
the Minlster of FOOD AND AGRICUL-
TURE be pleased to state

(a) whether it is a fact that the Ministry
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of Food and Agriculture forwarded a
proposal to the Ministry of [Irrigation and
Power to revise the Rural Power Tariff
on the basis of Himachal Pradesh and
energy consumed, which in other words
was throwing an additional burden on the
producers ;

(b) il so, the basic reasons for forward-
ing such a proposal which was deterimental
to the farmers economy ;

(¢) whether Government are aware that
tariff and electricity rules and payment
system arc more suited to wurban require-
ments and throws a very heavy burden on
the farmers ;

(d) whether Government arc aware that
there is a proposal 1o revise the power
tariff applicable to agriculture on the
higher side : and

(¢) if so, the steps taken to protect
the farmers intcrest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMLENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (1) The Ministry of Food,
Agriculture, Community Development and
Cuoperation has not forwarded any such
proposal to the Ministry of Irrigation and
Power, The Central Working Group for
formulation of the 4th  Plan proposals on
Minor Irrigation, however, had recommens
nded for construction of the Electricty
Boards, the Introductlon of two-way tariff
compromising a fixed charge on M. P
basis and another charge based on the
energy consumed. The recommendation of
the Working Group had been brought to
the notice of the State Government,

(b} The recommended measure was
expected 1o encourage the intensive working
of the pumpsets and better utilisation of
tubewell potential with consequent increase
in agricultural production and bznefit to
the farmers and not to throw any additional
burden on the farmers and or to be
detrimental to the farmers economy.

(c) The electricity tariff rates are
framed according to classified consumption
like domestc, commercial, agricultural
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industrial etc., on the basis of their load
characteristics, load,demand, wvoliage of
supply etc. The electricity Boards which
are statutory bodies constituted under the
provisions of Electricity (Supply) Act,
1948, are required as far as practicable,
to carry on their operation at no loss
accordiogly and they shall adjust their
charges accordingly from tlme to time. The
Boards are also required under the provislons
of the Act, not to show undue preference
to any person In fixing the tariff and
terms and conditions for the supply of
electricity. Thus, the Boards cannot show
undue discrimination between the urban and
rural consumers in the matter of provision
of electricity,

(d) The Government of India has no
proposal under consideration to revise the
power tariff applicable to agriculture on
the other side.

(¢) Does not arise.

High Power Transmitter for Mudbya Pradesh

2709. SHRI G. S. MISHRA : WIil the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICAT-
IONS be pleased to state 1

(a) the steps taken to inmstal a more
powerful transmission centre in Madhya
Pradesh which would cover the A.LR,
Programmes in the remote corner of this

Btate ;

(b} whether Government are aware that
the present radiating system of A.LR. in
Madhya Pradesh inspite of a chain of
broadcasting centres is incapable of provid-
ing a sound reception in the border districts
of the State ;

(c) whether Government propose Lo
send a team of experts to survey the cause
of such faint reception and find a solution
to the same ; and

(d) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) It is proposed
to instal & more powerful transmitter at
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Indore. New Radio stations will be set
up at Jagdalpur, Chhatarpur, Rewa and
Ambikapur during the Fourth Plan period,

(b) to (d). Government are aware that
certain parts of Madhya Pradesh do not
have adequate broadcast coverage. With
the setting up of new radio stations
Jagdalpur, Chhatarpur, Rewa and Ambi-
kapur the problem would be solved to a
large extent.

Working hours for Techalcal Staff of A.LR.

2710. SHRI HUKAM CHAND
KACHWALI : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state

(a) whether It is a fact that the running
Mechanical staff (Mechanic, Engincering
Assistant and Senior Enginecring Assistant)
posted on various transmitters have to work
daily for eight hours on shift basis against
seven hours for general staff and no lunch
hour is fixed for them ;

(b} whether it is fact that they are not
given Sccond Sawrday off while it s
observed as off-day by the gencral siafl ;

(c) whether it is also a fact that they
are given compensatory  leave and not over-
time allowance In licu of the overtime work
put in by them during the working days and
public holidays ;

(d) whether it is also a fact that they are
often put to double duty and they are not
paid any overtime allowance for that ;

(e) whether Govt. propse to bring them
in line with the general staflf in respect of
duty hours, overtime allowance und other
conditions of service ; and

(f) if so, when and il not, the reasons
therefor 7

THE MINISTER OF STATE IN TIHE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DF-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIJRAL: : (a) Yes, Sar,
They arc permitted to take lunch, by rota-
tlon, during the shift,
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(b) Yes, Sir.

(¢) Yes, Sir.
(d) No, Sir. This does not happen
often, They are required to do extra duties

in emergencics and they are allowed com-
pensatory leave for extra duty,

(e) Yes, Sir.

(F) The matter is under consideration in
consultation with Ministry of Finance.

Pahari Dhiraj Co-operative House Building
Society, Delhi

2711, SHRI SHARDA NAND 1 Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that some mem-
bers of Pahari Dhiraj Cocperative House
Building Society, Dclhi have not paid cost
of the land and have acquired private land/
houses In Delhi ; If so, the number, names
and detalls thereof ;

(b) whether the co-operative law permits
continuance of such members in a co-
operative House-Bullding Society, when they
are no more entitled to allotment of land
from the limited purpose society ; if aot, the
reasons for their continuance

(¢) whether the office bearers of the
members of the Society have objected to the
retentfon of such members In the soclety
and if so, the action taken in the matter ;

(d) whether such members can  be
allotted land, if they now dispose of their
private land/house in D:lhi ; and

(c) whether all the members of the
above Society will be allotied plots of
equal size and the persons having paid cost
for more lind will b refunded their excess
amount 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GURU-
PADASWAMY) : (a) Yes, Sir. Four.
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Their details are given below 1—

S. Name and Date of
No. Address Member-
ship
1. Shri Om Parkash Jain,  19.3-1948
96-K, Sarojini Nagar,
2. Shri Balwant Singh, 19.3-1948
Deputy Ganj, Delhl.
3. Shri Sultan Singh, Jain  22-5-1953
37, Modecl Basti, Delhi.
4. Smt. Mishri Devi Jain, 2-5-1953

Pahari Dhiraj, Delhi.

(b) As per clause 8(7) of the bye-laws
of the Society, if a member of the Society
acquires privately any plot or house, he
ceascs to be a member of the Society. The
Executive Committec of the Society is yet
to take action in the matter,

(¢) Yes, Sir. The Executive Com-
mittee of the Soclety is being advised to
remove these members from the Society as
per byc-laws of the Society,

(d) No, Sir.

(e) The General Body of the Society has
resolved that all the members will be allot-
ted plots of same size. Only in one case
where the member had pald less than what
is due for standard plot, the Society decided
to allot a smaller plot. Those who have
pald in excess of the price will get refund
of the ¢xcess money paid.

Membership of Cooperative Housebuilding
Societies in Delhi

2112, SHRI SHARDA NAND : will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state @

(a) whether a person possessing land,
house in Delhi can become a member of a
Cooperative House building Society ; and

(b) if not, the reasons for treating diffo-
rently the continuance of membership of a
person who acquires land’house privately
after becoming member of the Society.



221 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) No Sir.

(b) The model bye-laws of house
Building Cooperative Socities contain a
provision which have been adopted by most
such socleties, that if any member of the
society acquires, in his own name or in the
name of any dependent member of his family
any house or plot for building a house from
any other source, he has to intimate the fact
to the society withio one month and he stand
there after debarred from the membership of
the society.

Amenities for Staff of A.I.R.

2713. SHRISHRI GOPAL SABOO :
will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased of to state 3

(a) whether it is a fact that there are
no canteen and drinking water facilities for
the technical staff on duty on various High
Power Transmitters installed at consider-
able distance from big cities and towns ;

(b) whether it is also a fact that there
are no rest rooms for the staff relieved from
duty at odd hours ;

(c) whether It is also a fact that there
is no such facility available at Nangli High
Power Transmitter situated 7 miles from
Delhi ;

(d) whether it is also a fact that the
drinking water made available to the staff
at Nangll has been declared unfit for drink-.

ing purposes ;

(¢) if so, the steps taken or proposed
to be taken by Government to provide such
basic amenities to the staff Working at such
distant stations ; and

(f) if so, when and if not, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS

SRAVANA 16, 1891 (SAKA)

Written Answers 2

(SHRI 1. K. GUJRAL) : (a) There arc no
canteen facllities available at HPT Centres,
Drinking water facilities are available at
these centres,

(b} At the HPT Centres located at
Delhi, Madras and Jullundur residentlal
colonies are attached to the Transmitter
sites and the gquestion of rest rooms does
not arise, At other centres, staff can stay
In the transmitter building in an emergency.
Government transport {s also provided at
odd hours for taking shift duty stafl to the
transmitters except on duiy,

(c} No separate rest room has been
provided at Nangli as this centre forms part
of the High Power Transmitter, Khampur,
where there is a residential colony, and
Government transport is provided at odd
hours. Mo canteen or restaurant is, how-
ever, available at the transmitter,

(d) No, Sir, According to test carried
out by the Publie Health Laboratory of the
Delhi Municipal Corporation, the tube-well
water supply at Nangli is fit for drinking.

(¢) and (f), Some amenities such as
drinking water and limited cooking facilitics
are provided at these centres. Howover, it
is dssirable to improve conditions in this
respect.
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Import of Rice from U.5.A.

2720. SHRI MUHAMMAD SHE.
RIFF 1 Wiil the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether the Government have ap-
roached U.S. A, purchase of rice ;

(b) if so, the quantlty likely to be
purchased ; and
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(c) the price at which the rice has been
purchased and the time by which It will be
reaching the Indian shore 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION HRI ANNASAHIB

SHINDE) : (a) to [€). On request from
was

Government of India an agreement
signed on 25.4.1969 with U.S. Government
for the supply of 1 lakh metric tons of rice
under the PL-480 Agreement. Shipment is
expected to be completed by July end 1969.
It will not be in public interest to disclose
the price at which this rice is purchased.

12 hrs.
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED EFFORTS OF CONGRESS PRESI-
" |[DENT TO INFLUENCE BiBAR MLAs,

T ay fead (A7) : Ioreqy w-
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' SHRI HANUMANTHAIYA  (Banga-
lore) : On & point of order.

MR. DEPUTY-SPEAKER : You want
to ralse it before the Minister replics 7

SHRI HANUMANTHAIYA @ Yes.

The very motion, in my view, Is not in
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order. A call-attention notice arises out of
something a Minister or Government docs
or does not do, Here the allcgation is that
a person who is outside the Government
has done something. Even if he has done
something of the kind Mr, Madhu Limaye
alleges that he has done, I would appeal to
Yyou to see whether a person, a dignitary of
a political organisation, whether it is Con-
gress or any other political party......
(Interruptions)

SHRI K. LAKKAPPA (Tumkur):1
object to the point of order that he is rais-
ing. Even after 1967 elections, he submit-
ted a charge sheet against Mr. Nijalingap-
pa..... (Interruptions) Mr. Limaye should
be allowed to put his question......

SHRI HANUMANTHAIYA : My hon.
friend has not followed what I said,

SHRI K. LAKKAPPA : 1 have follow-
ed everyhing, There is absolutely no subss
tance in the point of order that he is rais-
ing.

SHRI HANUMANTHAIYA t Even
accordiug to Mr, Madhu Limaye, he does
not make any allegation agalnst any Minis-
ter or against any government agency ; he
makes allegation against a person with
whom Government has officially no connec-
tion whatsoever. Therefore, how can a Law
Minister or any Minlster answer and it will
be quite out of order even to admit this
motion.

SHRI S. M. BANERJEE (Kanpur) : 1
want to speak on this point of order.

MR. DEPUTY-SPEAKER : No, Sir,
(Interruptions) Mr. Banerjee and Mr Lak-
kappa—pleasc rosume your scats, I will
reply to the point of order.  When I receive
ed this notice, 1 gave very careful conside-
ration to it and the point that you have
raised now occurred to me then. But I
have ruled in this House once that the
President’s electlon is the highest elective
office under our Constitution and there
should be no ground for pressure or undue
influence on any platform being exercised in
this election, This would be a bad thing.
When I saw the origiral notice, 1 waited for
some time because I thought it would be
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contradicted and I need not admit. Whea
I saw that there was no contradiction and a
serious allegarlon has be:n made, [ have
brought it forward to give the G wernmznt
an opporiunity to contradict. W admit
some tims=s such calling attention notices
to provide the Governm:nt an opporiunity
to contradict them il they so consider. But
1 cannot shut out the calling attention on
this groand. (Interruptions)

0. this ruling no point of order, If
you have some new point, [ will listen, But
on the ruling il there is a point of order,
there will b no end to it and no end to
this type of debate.

As T hav: suid [ gav: permission after
good deal of thought. To see that there is
not even a slightest suipicioa that pressure
or uadu: influence is b:lng exzrcised in any
corner dn the higazst offics electin, 1
thought that the Goveram:at shouald raks
the opportuaity to coateadlzt.  Thzrefore, L

permitted it,

SHRI CHCENGALRAYA NAIDU
(Chitioor) 1 I protest, Sir. Your ruling is
unfair. I walk out.

(Then Shri Chengalraya Naidu and
some other Congress Members then left
the House.)

MR.
Menon.

DEPUTY-SPEAKER :  Mr,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : The Governm:nt Is not aware
of—I1 am quoting from the motion—

“efforts made by the Congress Presl-
dent to bring pressure and undue in-
fluence on Bihar MLAs by promising
them termination of President’s Rule
and opportunity to form a Mialstry,
thereby jeopardising free and fair
clection of the President of the Re-
public...”

After T drafted this reply and seat it to
your officy, | mwnizxd 1o g:t a copy of the
sunday ‘Indian Nation' where the said
correspondent of that paper has made an
allegation like this :

Bihar MLAs (CA) 20

“In a brief meeting lasting abeut 20
minutes Mr. Nijalingappa iIs under-
stood to  have told (} :m (that is, the
Congress Members) to  give Mr,
Sanjiva Reddy first prefeience voles
equal to the strength you are claim-
ing in the Asscmbly..qpd we shall
consider your case.” ('}merruprions}

It reads further 1

“The Congress president was of the
view that the strength that the
Bihar party has been claiming reist
be amply and explicitly demonstrated
in the Presidential election. It was
sald on behalf of Bihar legislators
that though they expected more they
would in all probafity muster at least
160 first preference votes for the
Congress nominee'",

I also came across this morning a cop-
tradiction published in the Patrigt by Shri
Nijalingappa.

SHRI S. KANDAPPAN
When did he joln the Parrior?

(Mettur)

SHRI GOVINDA MENON : This Is
the contradiction :

*“Congress President Nijallngappa has
denied press reports that he had assu-
red Congress MLAs in Bihar that
they would be allowed to from a
government i1 Mr Sanjiva Reddy got
voles from the State equivalent 1o the
strength claimed by them.**

)} would further submit that thls is the re-
port of a correpondent wherein he says that
1t is understood that this happened. This
contribution also is now there. Therefore,
in the light of the high importance that you
attach to the election of the President of
our Republic, I would submit that there
should be no debate on this matter,
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MR DFMP'ITY-SPEAKER 1 Let him
read out what has been left out. ([nrerrup-
tion) If a part of a statement has been read
out, let him read it full. Government are
there to deal with it...

de.SHR1 SHEO NARAIN ; (Basti) The
Congress president is not a Member of this
House...

SHRI K. NARAYANA RAO ; (Bibbili)
On a polat of order...

MR. DEPUTY-SPEAKER : There is no
point of order now. Let Shri Madhu Limaye
put his question now.

SHRI K. NARAYANA RAO : Sir, 1
rise on a point of order...

MR. DEPUTY-SPEAKER 1 May I re-
quest the hon. Member to resume his scat 7
The Law Minister has quoted part of a
statement...

SHR1 K. NARAYAN RAO : Am I not
entitled to raise a point or order 7...

MR. DEPUTY-SPEAKER : Let him
please resume his seat. 1 am on my legs. 1
am not listening to the point of order now.
I am on my legs. Let him please resume his
seat.

SHRI SHEO NARAIN : You must give
protection to the Congress president who is
not here to defend himself.

st ofa T (T) @ 5wy fond O
@ & 1 arg 3w Afeg o faargd s
w1 o {7 &1 ©4 carge ow nET P

SHRI A. K. SEN (Calcutta-North-West):
On a point of order. The hon, Law Mini-
ster has given the version of the Government
and also placed the denial of th: Congress
President on the matier, We should have
thought that that would be the end uf the
matter, having regard 10 the precedents of
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this House, because a person who is not a
Member of this House cannot be pilloried
here for his own private action. All that
can be done is to place his version and the
version of anybody else, and we shall
have to lodge a very strong protest if you
allow the Congress president to be dis-
cussed here,

st go oo &t (F1ATT) : At T RN
IO 1% ATH HIET IIA & TeTAX
A& &1 § A s go Fo ¥ &) FIT U
FLWE I TZ 71 a1 & 7 AT AEAT
Y gacz ® § | AT AEAT-AAT ¥ fea-
fermm 7 § 1

MR. DEPUTY-SPEAKER : Shri A. K.
Sen is a learned lawyer. Perhaps, he was
not here when [ explained earlier why I had
brought up this matter here after a good
deal of thought.

SHRI K. NARAYANA RAO:On a
point of order,,,

SHRI M. A, KHAN : On a point of
order... (Interruptions)

MR. DEPUTY-SPEAKER : I would
request the Congress Members to behave.
This is not the way.

Probably, Shri A. K. Sen was not  here
unfortunately at the beginning when the
point of order was raised by Shri Hanuman-
thuiya and I replied to it. When the calling-
attentlon-notice was brought to my notlee,
gave a good deal of thought to it, and when
election to the highest clective office under
the Constitution is taking place, we should
not give anyone any ground for suspecion
that undue influence or duress f§s belng
brought to hear on anybody. Shrl A. K.
Sen knows the election law very well...There-
fore, in this context...

SHRI P VENKATASUBBAIAH (Nand-
yal) : The other day, you allowed Shri S.A.
Dange to make a political speech and a
canvassing speech here,.. (Jnlerruptions)

MR. DEPUTYS-PEAKER : 1 prevented
him wwice. The hon. Member may see the
record. 'What he says is not correct. Let
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him see the record. I had not allowed him,
When Shri Prakash Vir Shastri brought this
matter to my notice—he will bear me out
now, and other Membars will also bear me
out me—I stopped him. It is there on
record.

SHRI P, YENKATASUBBAIAH 1 This
is not a purely governmental action, and
under no rules can it be brought up as a
calling attention notice. And yet you say
that you are giving your cxplanation why
you brought this up here and you want us
to bow down to your ruling... (fnrerrup-
tions)

MR. DEPUTY-SPEAKER : Since Shrl
A_K. 52n has raised the point, I take it very
seriously ; it is not a simple matter., Al
of us must take It very seriously. It {s
stated that it concerns a private individual,
Bit in the coatext in which the whole thing
has been brought forward and without any
contradiction, because it came to me .,

SHRI K, NARAYANA RAO : This is
a contridiction here in the House...

SHRI P. VENKATASUBBAIAH 1 There
is a contradition.  In the face of this, If this
is allowed, then it violates the principles
that have been laid down for allowing call-
ing-attentlon-notic:s...( Itterrupt ons)

MR. DEPUTY-SPEAKER : We cannot
have fair debate like this...( Jnterruptions)
Let hon. Members listen to m:—{[nterrution)
1 would appeal to the whip of the Congress
Party that if it continues like this, we cannot
carry on. It Is not good elther. We are
here to protect the Constitution, We are
not here just to flout anything. As the heon,
Member has pointed out, if the Law Minis-
ter had quoted the full thing, I would have
considered it. But he has not done so. So,
I am permitting Shri Midhu Limaye to read
certain portions that have bzxea leflt out,
(Interruptions)

SHRI P. VENKATASUBBAIAH 1 We
stage a walk-out in protest.

(Shri P. Venkatasubbaiah, Shri A.K.
Sen, Shri Sheo Naragin and some
other Members then left 1he
House)

SHRI MANUBHALI
(Interruptions)

PATEL roge—

M

MR. DEPUTY-SPEAKER : If he als
wants to walk out, let him walk out. But
let him not shout.

SHRI MANUBHAI PATEL (Dabhoi) :
You are talking sides opealy. The Chair
should not have done that. After you had
closed the matter, you bad allowed Shr
Madhu Limaye...

MR, DEPUTY-SPEAKER : That is not
fair, It is not fairto drag on every issue
again and again......... (fnaterruptions)
If Shri Manubhai [JPatel wants to walk
out, he may walk out.

(Shri Manubhai Parel also left
the House)

SHRI PREM CHAND VERMA (Hami-
pur) : Mr. Deputy-Speaker, Sir...

MR. DEPUTY-SPEAKER ;: 1 am not
going to listen to him. Il he wants to walk
out, he may also walk out.

SHRI RAGHURAMAIAH rose—(In-
terruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : Mr. Deputy-Speaker, in view of
the statement made by Mr. Sen explaining
the position of the Congress President, a
privale individual so far as the House Is
concerned, in view also of the contradiction
fssucd and the strong feclings which are
entertalned by all sectlons of the House,
particularly the Congress...

SHRI RABI RAY 1 Has he written to
the D:puty Speaker 7

SHR] RAGHU RAMAIAH : ...more
particularly because of the position as clari-
fied by Mr. Sen and also the contradiction,
T appeal to you not to allow further discus-
sion of this...([nrerruptions.)

MR. DEPUTY-SPEAKER: I would have
very well considered; I have given very care-
ful thougnt to what Mr. Sen maid,
In the context in which the whole issue hag
been brought forward, If | were to consider
this statement in a personal capacity, |
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would have been a different matter, He
got an opportunity to repudiate. Even
then this is the rule : if you quote only a
part of a portion, then certainly the Mem-
ber is entitled 10 quote the full. Thirdly,
because a certain section of the House is
very touchy about a matter, if I were to go
back when 1 am objectively considering a
matter and placing it before the House, I
do not think I can preserve the dignity of
the House if I obey...(Interruptions.)

SHRI RAGHU RAMAIAH: With great
respect to the Chair, I may point out one
or two factors. In the first place of course
in your wisdom you have admitted f1. But
as pointed out by Mr. Sen the Presidents of
various parties make various statements. If
the alleged staterments or even true state-
ments made by the President of the Con-

. gress or the Jan Sangh or the Communist
Party or any other were to be the subject
of discussion, then we do not khow where
it will end, That is the spirit in which
Mr. Sen pointed this out. You, Sir, gave
certaln rcasons. We are not quesiioning
your judgment. Having admitted it being
brought to your notice specifically that
this should not have been done. In any case
it has been contradicted. If even after the
contradiction you allow a discussion It
would be unfair,

MR. DEPUTY-SPEAKER 1 Shall 1
apply double standards...([nterruptions.)
1 cannot do It. 1 cannot apply double
standards here. 1 listened to Mr. Sen ;1
am prepared to lisfen to any argument.
Notice was glven 1o the Government yester-
day. Il he wanted to raise some objection,
he could have seen me in the Chamber.
Full notlce was given.

1 would have considered whatever has
appeared, afterwards but this will have
repurcussions. He referred to  indlviduals.
The statements of Jan Sangh Members,
Shankaracharya’s statement, elc. wére
brought forward on call attention
notices. Were they Government officials 7
Is it proper? Whatever you might say,
1 shall appeal to this side. It is not a singu-
lar occasion, This will make history if I
were to deviate just now from the path
which 1 feel the right path, judicious path,
keeping In view the dignity of the Chair. I
think I shall not do justice if 1 do so. He
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has read half of it, I shall permit him to
place it on the Table of the House. But I
shall permit questions pertaining only to
this statement. If you go outside the
purview of the statement, I shall not permit
ft. He may place It on the Table of the
House the statement.

off 7y fowd : Saregg wPRw,
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SHRI GOVINDO MENON : May I say
this ? In this report of the special corres-
pondent, there are five paragraphs and the
only paragraph which has anything to do
with what Mr. Limaye has raised in his
motion was read out by me. 1 did not want
to take the time of the House by reading
the entire rerort of the correspondent and
having read the portion which has anything
to do with this matter and having also re-
fererence to the contradiction in the Patriotf,
1 suppose, even In your view, which we have
to accept now that on a matter like this...

MR. DEPUTY-SPEAKER : Not only
accept. 1 would appeal to you that if on
this point you show weakness, you will have
to face it. You had given notice. Even
after a statement 1s read, the relevant part,
questions arising out of the statement are
permitted. That is all. Question arising
from the statement that is laid on the Table
of the House. 1 shall give you a copy of
the report. Here is it,  If you think that
any passage...... (Interruptions.)  Only the
relevant portion.

SHRI M. L. SONDHI (New Delhi) s
You pullied me up in such a strong manner
yesterday and why do you not deal with him
in the same manner...([nferruptions.)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) 1 When the House is in such
an exclted moed, where Is the Leader of the
House. She is not present. She must be
here on occasions like this. The Leader of
the House must be present here, The whole
House is divided...([nrerruptions)

MR. DEPUTY-SPEAKER 1 This is the
question referred 10.

SHRI GOVINDA MENON : 1 place

that portion on the Table of the House,
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That portion is marked. In this connection,
for completion of the record, I am also
placing the contradiction on the Table of the
House.

MR. DEPUTY-SPEAKER 11 do not
mind. But you have quoted and it has gone
on record. It has been issued after the
admission of the notice. It is not relevant
now as it has been made after the admission.
It is not relevant,

it vy fowd : gurena w@ew, § O
WAl qgar g | wwa aw & fog
gfggw 3w ¥ & F39 us g 97 9Far
g:

“It was argued by the Congress
MLAs that in case permission to
form the Ministry was granted imme-
diately, the Congress would muster
over forty wotes more Mr. Sanjiva
Reddy. Instead Mr., Nijalingappa
today came out with another propo-
sition that the strength claimed by
the Bihar Congress should first be
demonstrated in  the Presidential
Election before permission for for-
mation of the Ministry was granted,

IMEE WA, T8 a9 fagr A wi0E &
fesz e ¥am 16 AWM E 1 wH fov ag
I IEAT & | W) §F qET AF ATET
BT W A | IITEFeT AZRA, AT W 5T
¥ wqng faqm v 7, aerAfew A
¥ F§ FETT A81 47 )

MR. DEPUTY.SPEAKER : That is
not the question. I have given my ruling.

it vy fowd : § snowl 72z T @0
2 1w afaa foee, #+ta g, feq

“UNION LIST 72: Elections 1o
Parliament, to the Legislatures of
States and to the offices of President,
Vice-President and  the Election
Commission.”

efFn Tz AAe i T IEAIE . GR
% Afew 2w T W A A9 & 7TF H741,
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I atg A A% PEA SHE 0w

o1 foar . AR ¥ $E IR & @

% 9T FEAT N AT Y gHR A

g3 oF qrar §, AT s fqaferen

;ﬂﬂmi,!ﬁﬁﬁjnuq:ﬂtﬂwﬁm
|

MR. DEPUTY-SPEAKER : I am wat-
ching whether it is relevant or not.

ot wg fomg : qg Wedz 31 4
Wodz 78 &
MR. DEPUTY-SPEAKER : At this

stage yon have taken certain other steps.
You need not read out what transpired
between you and the Election Commisslon;
it is not relevant to that extent. You can
make that point because you have taken
sufficient precautions to point out to the
Election Commission also what effect such
propaganda will have and how ft will
prejudice and all that, You can argue
that polnt but that correspondence does
not come {n.

Wt 7% fowa : & ¥y oft oz @war
g, 9 5od giafaa § 7z 933 Afaw

MR. DEPUTY-SPEAKER : 1 have
glven my ruling. That, I will not permit.
Whatever you can say. But the entire
correspondence, 1 will not permit.

SHRI H. N. MUKHERJEE (Calcutia
North East) : It s not the entire thing ;
it Is not only part of the letter, (Interru-
ption).

MR. DEPUTY-SPEAKER : 1 will
only permit the relevant portion pertaining
to thls point, but not the full thing.

SBHRI MADHU LIMAYE : I will
read only the relevant portion. This is
the letter which I wrote 10 the Election
Commission on the 5th August. [ will
read only one or two sentences :

*“l wish to draw your attention to
a very serious malter concerning the
forthcoming election of the President
of the Republic...”

ot fegfa faw (MAgD) : Iea
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wgreT, 1y W fazdl vy foet qaw
THY 77 Fraew § ! UIIAA FHIA FY
a1 Ferarr 1 7Y o oo 1 7aeq

shefa ug: g eNFTa 1 ag
femge WNFz 1 amg dfsT

MR. DEPUTY.SPEAKER : I am deal-
ling with the matter, Mr. Bibhuti Mishra.
The question §s very serious, because,
this is a matter where you should not look
at it from a party or an individual angle,
Iam not concerncd with that., We are
subject to a certain clection law under
the law. If there is an apprehension that a
certaln act or speech creates an impression
that unduc influence 1s uscd, as the hon.
Member feels, he has taken the precaution
to point out to the Election Commission,
because the Election Commission Is a
supervisory, statutory body. 1 will permit
that portion only.

SEVERAL HON. MEMBERS rose—

SHRI GOVINDA MENON :
a point of order. Please
letter which he has written to Mr.

Sir, on
look into the
Sen

Varma. It is with him. And see Il there
is anything relevant, Otherwise, how can
it be quoted ?

MR. DEPUTY-SPEAKER : He will
quote only the relevant portion. 1 am not
concerncd with other things.

SHRI GOVINDA MENON : Please
look into it.

MR. DEPUTY-SPEAKER : 1 am not

permitiing him to place the letter on the
Table of the House. Only the relevant
portion, he will quote. (Interruption) This
is a valid polnt.

SHRI MADHU LIMAYE: Whatt{s
the valid point now ? The Chief Election
Commissioner is in charge of the clections.

MR. DEPUTY-SPEAKER : Just now
I have ruled that if a part of the stalement is
acad, you will have to place it on the Table
of the House. As ] said, you cano arguc
on the basis of your letter to the Election
Commission. You cannot quote the whole
thing,
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SHRI MADHU LIMAYE : You show
me the rule which prevents me from doing
.

MR. DEPUTY-SPEAKER : Whether
you agree with me or not, 1 am giving you
the final ruling. You can refer to ft. Do
not read it,

SHRI MADHU LIMAYE : I will only

quotc a fcw sentences,

MR. DEPUTY-SPEAKER : Do not
quote. I will not permit it. From memory,
you can ask whatever you want to,

SHRI MADHU LIMAYE 1 You must
go according to the rules,

MR, DEPUTY-SPEAKER :
glven my ruling,

I have
Do not question it.

SHRI MADHU LIMAYE: What is your
ruling ? (Interruption)

MR. DEPUTY-SPEAKER : Order,
order,
SHRI MADHU LIMAYE : I want to

know your ruling.

MR. DEPUTY-SPEAKER : I have said
that so far as your correspondence with the
Election Commission is concerncd, you are
within your rights to point out....(Inrerrup-
tion). Order, order. Shall I close it here ?

SHRI MADHU LIMAYE : You may
do what you like,

MR. DEPUTY-SPEAKER: I have given
my ruling. You have got to obey it.

et wy fena : asar gz Afam ) A
T @, ¥ A IgT AN T W
I FIT T ARG § 7 Sl w40
% ag w3 Wi g 6 NG oA FAGAT
w7 g f& ghwmw A ¥
g We Wi §  EEET ATF qAwA g g
fr ant 42 faarasl w @1z Ffafom,
g ! fadm g & o ag "@hres
AR TN, faury qar aafeq A8 Fq 0
ug fagz fr@a 3, @@ ... (wawm). ..
tafor 9% o wHlga A Au9x
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faay §t fMafercar graa & o7 fowr )
=R 9% N 2w fear... (3aawTm)..

MR, DEPUTY-SPEAKER : Please lis-
ten to him,

=it 7y feRg : 3% 98 7% ¢ fAafe-
T F A9 F | NF gAFmT AT Afaw-
fomoar &t F2r {5 wezafa gara a4t I
o 18 &, urtr 18 #) 34, <% gwwa
siga faafeae £ fomar & fs gdrs-
fors gara g4 FrgA # ara 18 A
fagd foar 3, # Fagar § 4170 112 $E
¥ Y A A 2 AFAT , HFAA 18 A%
fz garifmas oz azg garfags gaaaa
UFz 1952 % A & IgT FLWIE

“S:ction 18 of the Presidential and Vice
Presidential Election Act, 1952 reads @

“If the Supreme Court is of opinion
that the result of the election has bzen
materlally affected by reason of the
offence of bribery  or undu: influznce
of th: clection has been committed
by any person who is either the re-
turn:d candidate “or a person acting
with his connivance the Supreme
Court shall declare the clection of the
returned candidate ro be void,"

You will observe that this is a very drastic
provision, so drastic in its nature that a
similar provision is not to be found in Sec-
tion 100 of the Representation of the People
Act, 1951,

ah 17 1 A AGH T AT T AEF IH-
Fa FarmA § faafzmar & w1§ oafaar
R dfzwz & #ar strar @ g A AR
qéi ¢ 1 7 Gfgwz ¥ 794F $T ¥ gadw
g

aq q71 gars A fagrr § faama s
A g A fagrgs st ma A g,
g1 & foq &=t A arga | gafan o
T ¥ faqgs i e frar qar =%
£8 wAgF 1T AARY &0 ATAAA @
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e FTE FAG G TN wg @ F
f& sz 19 160-170 2 zw 7 fas-
gy @ gW qIFR AR I ). (sww-
). A qgTmagar g ERaw R
mwa f& frafercn #7 g g ? «fr-
Hew & ;2 ¥ dger n7d s uwnfy
qET F AR §  dawr wsgafa w@
g | faafancar #r ag sfawc adf &1 ad
@t sfaFre sa% gra § Adf @ 9w afe-
®IT K QAT FIX AT 7@ JIG W
#137 feare A1z /AN A 3z WA
&Y matar &1 9T 2

FEU AV qAF & A 20T AT H7-
faa gwra =133 aer 7t safsg . (-
q)... fos fgqz & @y seq7, A1 F
FEA H AT A @@ fE wew A
Fedtg sgaIfedi & & a1 77 & wsa
gewrT & fana &Y Fwc zrf F12 7 36
srAEAr 71 8, afwq a1 fraferen Niw
fafreer @ a7 37813 ImeF1z fidz FoA
¥ faars 36 TAT N 99 @@, I
gegir arw fear...... (sqma=)...... %
FATAAL, TFIAZ F AT T FG @G

el (BTETIR) L

MR. DEPUTY-SPLLAKER
order. T am not allowing this,

Order,

st ag feaq : 10 gz &var fuaa
#1 frafaacar ¥ foar ar—sna ¥ widw
sfadz Yt 3q aard & <% fafaeza
...(caxam@) .

MR. DEPUTY-SPEAKER : No please ;
I have disallowed it completely, Only first
question may be answered.

SHRI MADHU LIMAYA : | am prov-
Ing my case. % aqd} qia forg w A @A
g

MR, DEPUTY-SPEAKER : 1t has no
relevance.  You should not refer to irrcle-
vant thing.
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st 7y fowa : smafaa adf £

MR, DEPUTY-SPEAKER I am to
judge it. 1 will not permit that, Nothing
of that sort is bzfore the House, You only

say about thc election.

st wy fowa :ersgy, HAYY-TIUE
i | AIWAT | IUEAL AEIZA, T HATIHY,
T ga A, 7 G BT FAA R, T
mza fafrezy F—fafsaear qga 3
TH® A5 7 gu 97 fowmr—ar @
| &1 1 T qHAT 8 | AT AqIIT—
STLA-TFINH FY GERIEAT AT AL ?
za® ark T feafa @ & s@i—fagiw
F UHo UFo UFo F| FAlfZAT | AT g
feufa aar wgr —Feaq 27 e =4)...
oo (BTERTR) L,

MR, DEPUTY-SPEAKER @ This is not
relevant to the issue ; nothing doing. 1 will
not permit that,

st wy foma : ITerw wElEm, &
e FT @ E—300 AFSFT A I
¥ foar 2 s faafsamr &1 10 g
w11 YT vge & qifz® #) qiw g sy
fao wig...(s@aur).,,

MR, DIPUTY-SPUAKER 1 No please ;
please resume your scal,

SHRI MADHU LIMAYL :

lay dJocuments relating

I want to

1o this before the

House ; 1 want a judicial inquiry...( fnterrup-
tions)

MR, DEPUTY-SPEAKER Nothing
will go on record.  ([arerruptions)** 1 will
stop the debate here.  Unless he resumes his
seat, 1 will close it here. I will not permit
anything like that,

Wi 7y forg © & (@ 1w gaEwr
MR, DEPUTY-SPEAKER 1 Unless you

resume your scat, I wili close the debate.
You have taken a long time already.
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SHRI MADHU LIMAYE ;**
MR. DEPUTY-SPEAKER : Whatever

he utters now, not a word will go on record,
Order, order. The hon. Minister.

Only the question pertaining to clection
may be answered.

SHRI GOVINDA MENON Mr.
Deputy-Speaker, Sir, even in the din and
noise of the Ilouse, 1 attended wvery closely
to what Mr, Limaye was saying. He does
not pretend to have any direct knowledge.
His knowledge is based upon the report in
the [ndian Nation ..

SHRI MADHU LIMAYL
dicted.

. Uncontra-

SHRI GOVINDA MENON : 1 have a
copy of it here ; there is a contradiction. ..

SHR! MADHU LIMAYE : 1 do not
give any credence to that **Pgarrios” contra-
diction.

SHRI GOVINDA MENON : He stated
that the contradiction came after the motion
was admitted,  He should have considered
and enquired as to when this letter reached
Mr. Nijalingappa. Mr. Nijalingappa is a
very busy man. Suppose he received the
letter only lasi night drawing his attention to
the report in the [ndian Nation. Then,
vou will se:, he has contradicted it at the
carliest time.  Afier all—I do not mean any
disrespect—the  Indian  Nation, so far as
1 know, is not a widcly-read newspaper in
Delhi. 1 say so, so far as | know.

st ay forg :  arz, Az, A oA
FEY E 1 agad st g A Faw
4T HyT 93 &, ;gAY Y s
-

SHRI GOVINDA MENON : S» far as
1 know, the fndign Nation is not a widely
read newspaper in D:lhi. Speaking for my-
self, T have not read it before. I read many
newspapers. There is the contradiction.
When an allcgation is made in a newspaper
and only in one n:wspaper and when the
Member himself has no direct knowledgs of
what happ:ned and then that allegatica ha,
been contradicted, th:n what the learney

**Not recorded,
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Member does s enlightening us on the pro-
vislons of section 18 of the Presidential and
Vice-Presidential Act. From his conduct I
should think that hz Is already getting excited
regarding th: final result of the election.
Mr. Sanjiva Reddy is going to get elected
and, therefore, even now he is getting
exicted....

SHRI K. LAKKAPPA : [ object to
that. He should not say that...([mterrup-
tions)

SHRI GOVINDA MENON 1+ He has
informal this House about the provisions
of section 18, My I, through you, advis:
him to raise this quzstion, after Mr, Sanjiva
Reddy is elected, in the Suprem: Corurt 7

MR DEPUTY-SPEAKER: 0. one point
I want clarification. He has said, whatever
is the nature of the report or the circulation
of the paper, that the Elxction Commission
has taken cogrizinze of the matter. If
some one were to argur that this House is
precluled from taking cognizince of thi.
matter, he rebutied his argument by bringing
forward this evidence.

SHR1 GOVINDA MENON : The Elece
tion C ymmission has nothing to do on  this,
The Election Commission supervises the
elections and it anybody, whether it be the
Opposition Party or the Congress Party
or others, commits bribery or undue fnflue-
nce, the Election Commission under the law
can do nothing in that matwer,  All that can
be done is to raise the question in the Sup-
reme Court after the clection is over, |1
state with all the authority which 1 have in
this matter that the Election Commission
has mothing to do with this matter.  All
that the Election Cymmission did was this.
When the allegation was there, that allega-
tion was transmitted to Mr. Nijalingappa
and his attention was drawn to the provi-
slons of the Act. Mr. Limaye also drew
our attention to the provisions of the Act.
And I draw his attention to the fact that he
might raise it in the gupreme Court.

MR. DEPUTY-SPEAKER : | would,
very humbly, bring this to your kind notice
because this is a serious matter, As soon
as the election notification is lssued—] ain
not as eminent a layer as you are —and
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nominations are finalised, the process of
election begins and since then till the end.
f.e, the conduct of election, voting and
counting, he is supposed to exercise com-
plete supervisory jurisdiction. Your state-
m:nt is not correct to that extent. [nrerru-
prions)

Mr. Fernandes,

SHRI ONKARLAL BOHRA Chitlor
garh) : In a way, you are partcipating in
th: debate, It will be batter if you sit on
this side .

MR. DEPUTY-SPEAKER : If you do
not waat to reipxet the Chair, you can walk
out. Only when it suits you, you want to
respret it Am I not to quote the law
of the land which you have passed 7 Is
that not suprem: 7

e md A (qrad-af)
e AHIT, HAT A F A 4 qqA
fzar 3awt &3 ag7 M & gar 1 ‘gfowar
IMA gaare A fa 9za & fagear g,
T4 TE Z AAT H qF AT FTHT ATE
2 fu®) ®17 & aga $7 @7 A1 wiag
ST 93 A 97, VAT IART TZAT 77T,
faa®) srad ot gar | yener aeg, A
g A2TT 9T AT 2, FAT AN, oA
nfasz daT gzt gar qaa AT 2 § 197
waar —fagerm 2zt —oa gex &
R AFTA T F 3N 752 AN 5 w-
s A fawaar 2 ot W@ v s
qrff ¥ Fadwi 1 Ay fawmar @
... (sawm) .. % wad IEAIET &
AT FTIFE 1 4 HWET, 1969 #7 7
waaTt 2 1 gAd gar §—

““Green Signal for Bihar Congress if

Reddy wins 7"
AT A7 gH @AT N fE q@H ¥ AT
IAY AT & AT 9747 A7 67 A% f§
ay fewa Y 7 fa7 @di N 7@ AW
IAE IO H FAY A 7 39 AT ¥ Iy
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JHET 1 TFHT 93N I € TAUE FA
& fifer Y 1 & FE w[rgar fF g7 @
TRUE FIA &1 FA%1 6T 2wy fady

*From our Patna OfTice.

Aug. 3 —Two lactors weighed heavily
with the Congress High Command
in not allowing a Congressled coali-
tion Government in Bihar before the
Presidential election on August 16,

*““These are ; the Congress High Com-
miand did not think it advisable to
over-ride the Governor’s report  (sub-
mitted to the Union Hom: Minister
tramediately after Mr. Bhola Shastri
resigned with his Cabinet  colleagues
on July 1) who stated that at least
50 MLAS were uapredictabl: and it
would take at least two months time
for the new alignment of the splinter
groups in the Assembly,

“*The second  coasideration was  that
the High Command wanted to put to
test the loyalty of those 50 or 53
MLAs who were reportedly supports
ing the move for a Congress-le.l coali-
tion Government,  With the support
of these 50 or 53 MLASs the total
stiength of Congress supporters would
be between 165 and 168 In the House
of 319 with the Speaker.

“*Congress leaders who  returped  here
today  said the High Command 1o0ld
them if Mr. Sanjiva Reddy got first
preference voles equal to the stength
which Congress leaders from  Bihar
cliimed In the Assembly, they would
surcly consider Bihar's case afier the
election of Mr. Reddy as President.
The High Command further gave the
opinion that the strength the party
was claiming must be amply and un-
equivocally demonstrated in the Presi-
dential clection.

“Bihar Congress lcaders, Including
Sardar Harihar Singh and Mr. A, P,
Sharma, President, BP.C.C, assurcd
the High Command that although
they expected more, they would,
in all probability, muster at least 160
first preference votes for Mr, Reddy.”
“The Congress strength dn the Assem-
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bly, however, is only 116 including the
Speaker. (Interruptions)...They (the
Congress leaders) hoped all supporters
of the Congress-led coalition Ministry
would now definite vote for the Con-
gress and the High Command would
also be obliged to allow the forma-
tion of a‘malllion Ministry after the
election of the President, They were
of the opinion that this had enhanced
the chance of securing more first pre-
ference votes for Mr. Reddy. (([nfe-
rruptions)

17 38 A § wggA w00 fw gw
agi &t A 2= @1 g9t FAF fou
aff @z &\

MR. DEPUTY-SPEAKER : Plcase put
the question.  Don't argue,

off A FAFEA 0 gAAT wgeaqnl
oA g, AT AW A TR 0 w9
ngiay feaar s J1w 2 2, 3EE)
FA=T @ Al

MR. DEPUTY-SPEAKIR :
the question now,

You put

ot R WA A AEET § oAy
qarq fFagr, faad gwiv w31 2 :

all efforts made by the Congress Presis
dent,

¥ qagar srgar ¢ fx Ay sfoegq Aga
fefid &, ot fergemia e2es ) A @,
F41 GIFTT FY T #, 97 §A1 #4137 Y
M H Ag WAy THIEN § AT G 7
AT TR AT ¥AIY §9ICH AL GH-
w1 ¢ A f6 ag #) a1 e , W
a1 H gAY 7T gHEr &)

MR. DEPUTY-SPEAKER : No further.

I will not permit. Only half a minute is
left, I am golng to adjourn.

SHRI CHENGALRAYA NAIDU; On
a polnt of order, Sir.

MR. DEPUTY-SPEAKER : These
members who have not the courtsey to show
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proper respact to the Chuiirmin [ suppoasz |
to obey them ?

SHRI GOVINDA MENJN 1 The hon,
M:mber Mr G:orge Fernandes, accused m:
of having stated an untruth here, [ do not
return that charg:, [ should say he was
irrelevant b:cause the motion before the
House was based on a repoart in the “Indian
Nation'. Therefore, I referred to the ‘Indiad
Nation".

SHRI MADHU LIMAYE 1 Why did
you quote *Patriot’ ?

MR DEPUTY-SPEAKER : Last gqu:s-
tioner will not get the opportunity. [ am
closing the debate. You are interrupting
again and again, You must learn to keep
silence.

SHRI GOVINDA MENON : If Mr,
Madhu Limaye in his motion which is
the basis for discussion had referred to the
‘Hindustan Standard’, I would have referred
to that also, That is the position.

W A wAAA gz AT A
facgs drar wzr &1 AART 133 ] 1L,

SHRI MADHU LIMAYE : I am on a
point of order.

MR. DEPUTY SPEAKER : | am not
going to listen to your point of order,

SHRI J. M. Biswis Bankawra) : The
Minlster is not miking a correct statement.

13 hrs.

SHRI GOVINDA MENON : 1 refcrreld
to the Parript because there was a contra-
diction there not only of the report in the
Indian Nation but of press reporis in

general. It stated :
“*Congress President Nijallngappa has
denicd press reports  that he had

assured Congress MLAs, etc.......
That is the report in the Parriot

The question of law was raised by Shri
Qeorge Fernanades, whether in my opinion

this wou'd amount to undue iafluence. 1
do not perera’ly give opinion to individual
M:mb:rs on the-e matters ; I shall do it
when the matter is raised. 1 would request
him not to get agitated. The result would
be announced a few days after the election,
and he can get agitaced then and raise the
matter in the court.

st T Tra ; Imiemer wileg, & A€
ST qATF 7 F FIA F A7 T 4T
FFATE | TIT FY FqHA T FE G
1% & a1} § |lar afgy | |99 13
g fr o § wa Gfz7z 7 A4t frafemn
TAF q37 FF w18 A 30 g, #g
It &1 Arga A8t 1 afeT oF S92
& @it B wigw & 31 2 e T arda
1 oY Grafaaeqr gz & MFCF 7@
Fgfaq swia g & Tqara @ ¥
wzeqi 97 T W@ A zA At AL
AN TAY g, AL ArAAg feay ot &
ot qA & fF o frafaren s &
faaqrrs} oz s1gfaa,  wazg geqoa se
IE 9, TR AT AFT S g0, 0 9AA
74l de dle yrfo 1 i a1 wifaw
i FUF A aAfAai ¥ w7 qr @
ym qer & fF F@a F yeaer §F aG 71
#ALY TIANH TF 7F q, TAR Imarfaar
¥ faqm & fAsaq ?

SHRI GOVINDA MENON : All that
1 can say is that it has not been proved

that anything has been doae by the Cong-
ress president......
st fa T gdifan g

wrfgm | wrgw &t Fw gy QY a2

SHRI GOVINDA MENON j Let him
ploase listen, Let him not shoot Into the
gun,

A'l that 1 said was that nothing has
been stated here which would  prove that
the Congress president  did  anyihing,
Assuming he did anything, I again
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[Shri Govinda Menon)

submit that the only forum before which it
can be raised is the Supreme Court, after
the election,

13.03 hrs.

The Lok Subha adjourned for
Lunch 1ill Fourteen of the
Clock.

—_——

The Lok Sabha reassembled afier
Lunch at two minutes past
Fourteen of the Clock

Suri GAvILINGANA GowD in
the Chair

SHRI JYOTIRMOY BASU (Diamond
Harbour) :**

MR- CHAIRMAN : Nothing that he
has said will go on record. These matiers
should not have been raised at this tim:
without prior notice. This is not  zero
hour.

QUISTION OF PRIVILEGE AGAINST
THE “INDIAN EXPRESS"

st mfer yaw (@A) - wwaf 28)-
za, & Wi %1 sa7A feea) 7 gFfaT s
Efa% cfegq meaga’ # Y AT Y
A frarar Frgar ¢, fam & 8@ afacar
9T HI9E g T AAIA ¥ glewar-
qof wacA faar mar g 29 g@rf, 1969
N &% TETFW H GEET F 939 7 g5
agw ¥ %% sk gET@ & A Fo o T,
g gurETe-TT A Ia% facge farla
sxifaa fear o), fF g2 qqr azeq D1
€ qofer & fagg 1 @@ ® RQ @i
gz ¥ foFrd # 3999 § | I FATHT
a5 ¥ sifoa feat nar @ 5 &% iy
mrar gast A o Ao o F TIZ
a1 &% s gad fas ® AT
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0 A QU sgUAT &, oY fF faamem
a7y § FWIF 917 F frgrs § w8 Iq67
form 7Y & 1 swdt wrear gl @zw A
sfafesa sz arata azear § A% =afe-
aq dYT 9 ¥ IAET gRAT ATKT FI@T W
g U feafg & 9% qrarg § @ 99
F AT FZA F1F1E wIA AL IS
AT T @ AT AT & |wAr qEAT F°T, A
fF #% grary § 29 g9 T ¥ o
AT 20

T gHIET 9F F1 AfF ST s
9 @ Ay faagat &1 fe AT
faa ® greg-sa 1Y wend fafga AT 2
aar gaftafaqr, g @1 fadg gar
&1 99 § &% UHIFT 1 997 2T,
TH gMIATL-9F 7 3qy  qrafrag gaqsgl
1 qiff ¥ g2 a7 F for #r gEA)
sfacar #Y a3 g F fau gaar a=a
gn ¥ qeqa a0 g & E arw
A% A FAMAT-97 FeAF 39 favig 1 7t
sAar #1 werd ¥ feu fear aar <@ 2,
fazsit zarei & sfafFar Fgar wr

gy AT A wgOw R fF oA a7
(zfozaa nemdw) g1 AeA ' FRad
1 A1z A7 F 1= oA F faefad #,
fatigxT AT graey § S41 fF Z0 gamAre
qF FIO A GETAr 747 &, WK TH gearq
1 faoqifusic afafa st 8% a9y
w3afa 9217 &3 arfs zad foq saia
T GNMT-TT & Wi qor dorew
% faeg sagas F1LaTE 47 AT 9% |

MR. CHAIRMAN : According to past
practice, the Editor will be asked to explain

After the receipt of his reply, further action
will be Ialic_n,

#+Not recorded.
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SHRI S, M. BANERJEE (Kanpu) 1
Now. another explanatioa 1Is needed from
Shrimati Sharda Mukerjee.

MR. CHAIRMAN : No.

14.05 brs.
PAPERS LAID ON THE TABLE

INTERNATIONAL SUGAR AGREEMENT

AND NOTIFICATIONS

UNDER

ESSENTIAL COMMODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION

(SHRI ANNASAHIB

SHINDE) 1 I beg to lay on the Table 1

(1) A copy of the Text of International

(2)

&

Sugar Agreement, 1968, adopted
by the Final Plenary Meeting of
the United Nations Sugar Con-
ference on 24th October, 1968 as
amended by the Legal and Drafting
Committee in according with the
final resolution of the Conference.
[Placed in Library. See No.
LT—1556/69].

A copy of Natification No. G.S_R.
1274 published in Gazette of India
dated the 31st May, 1969, making
certain amendments to Notifica-
tion No. GS.R. 1842 dated the
24th Dccember, 1964, under section
12A of the Essential Commoditics
Act, 1955, [Placed tn Library
See No. LT—1557/69].

A copy each of thefollowing
Notifications under sub-section (6)
of section 3 of the Essentlal Com-
moditles Act, 1955 1—

(i) The Roller Mills Wheat Pro-
ducts (Ex-mill) Price Control
(Amendment) Order. 1969,
published In Notification No.
G.S.R. 1122 in Gazette of
India  dated the 9th May,
1969,

(liy G.S.R. 1212 (Hindl version)
published in Gazette of India
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dated the 24th May, 1969,
rescinding the Madhya Pra-
desh Coarse Grains (Export
Control) Order, 1964,

G.S.R. 1235 published in
Gazette of India dated the
22nd May, 1969.

G.S.R. 1409 (Hindi and
English versions) published in
Garzette  of India dated the
13th June, 1969 making cer-
tain amendment 1o Notifica.
tion No. G.S.R. 764 dated
the 5.h March, 1969,

The Roller Miils Wheat Pro-
ducts (Ex-Mill) Piice Con-
trol  (Second  Amendment)
Order, 1969, published in
Notificalion No, G.S.R. 1411
in Gazette of India dated the
16th June, 1969,

The  Sugarcane Press-mul
(Control) Amendment  Order,
1969, (Hindi and English ver-
sions) published In Notifica-
tion No. G.S.R. 1551 in
Guz:tle of India dated the
30th June, 1969,

The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Second Amendment
Ouder, 1969, published  in
Nutification No. G.SR.
1722 in Guzette of  Inidia
dated the 14ith July, 1969,

The Wheat Roller Flour
Mills (Licensing and Control,
Second  Amendment Order,

1969, published in MNotifica-
thon No. G S.R. 1724 in
Qazette of India dated the
17th July, 1969,

The Foodgrains (Piohibitlon
of use In  Manufacture of
Starch) Amendment  Order,
1969, published in Noufica-
tion No. GSR. 1725 in
Gazette of Indla dated the
17th July, 1969.
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(x) The Northern Rice Zone
(Movement Control) Amend-
ment Order, 1969, published
in Notification No. G.S.R.
1726 in Gazette of India
dated the 17th July, 1969,

(xi) The Imported Foodgrains

(Prohibition of Unauthorised

Sale) Amendment Order, 1969,

published in Notification No.

G.S.R. 1727 in Gazette of
India dated the 1Tth  July,
1969,

(xii)  The Southern Siates (Regula-
tion of Export of Rice)
Amendment Order, 1969, pub-
lished in WNotification No,
G.S.R. 1789 in Guazelte of
India dated the 25th July,
1969,  [Placed in Library.
See No. LT—1558/69

Indian Telegraph (Amdt). Rules

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : 1 beg to lay on the
Table a copy of the Indian Telegraph
(Tenth Amendment) Rules, 1969, published
in Notification No. G.S.R. 1293 (English
version) and G.S.R. 1294 (Hindi version) in
Gazette of India dated the Tth June, 1969,
under sub-scction (5) of scction 7 of the
Indian Telegraph Act, 1885, |Placed in
Library. See No, LT —1559/69].

Notifications under Coal Mines Provident
Fund and Bonus Schemes Act

SHRI SHER SINGH j On behall of
Shri 8. C. Jamir, 1 beg to lay on the
Table a copy each of the following MNotifi-
cations under section 7A of the Coal Mines
Provident Fund and Bonus Schemes Act,
1948 :—

(1) The Neyveli Coal Mines Provident
Fund (Second Amendment)
S:heme, 1969, published in Notifi-
cation No, G,S.R. 1676 in Gazette
of India dated the 19th July, 1969,
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(2) The Coal Mines Bonus (Amend.
ment) Scheme, 1969, published In
Notification No. G.S.R, 1677 in
Gazette of India dated the 19th
July, 1969,

(3) The Andhra Pradesh Coal Mines
Bonus (Amendment) Scheme, 1969,
published in Notification No.
G.S R, 1678 in Gazette of India
dated the 19th July, 1969,

(4) The Rajusthan Coal Mines Bonus
(Amendment) Scheme, 1939, pub-
lished in Notification No. G S.R.
1679 in Gazette of India dated the
19th July. 1969,

(50 The Assam Coal Mincs Bonus
(Amendment) Scheme, 1969, pub-
lished in Notification No. G.S.R.
1680 in Guzette of India dated the
19th July, 1969, [Placed in
Ltbrary. See No. LT—1560,69]

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following message received from the
Sceretary of Rajya Sabha ; —

“‘In accordance with the provisions
of rule 14 of Rules of Procedure and
Conduct of Business in Rajya Sabha, 1
am directed 10 enclose a copy of the
Delhi  Shops and  Establishments
(Amendment) Bill, 1969, which has
been passed by the Rajya Sabha at
its sitting held on  the 4th  August,
1964.""

DELHI SHOPS AND ESTABLI-
SHMENTS (AMENDMENT) BILL

As Passed by Rajya Sabha

SCECRETARY : Sir, T lay on the
Table of the House the Delhi Shops and
Establishments {Amendment) Bill, 1969, as
passed by Rajya Sabha,

SHRI JYOTIRMOY BASU : I repeat
what I was mentioning. You must direct
the Minister of Education to make 1
statement on the strike of the employees
of the National Library and also about
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the strike of the workers of th: RIC
which involves the Labour Minister. They
are serious matters, The RIC workers are
on a relay of hunger strikes,

SHR1 S. M BANERJEE: Oa a
point of order.  ([nterraptions.)
MR CHAIRMAN: There is no

business before the House now.

14.09 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL —(Conitd)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I beg to move :

“That the d:bate on the motion that
the Salaries and  Allowances of
Memb:rs of Parliam:znt (Ameadment)
Bill, 1959 as am:nded, be passed™
which was adjourncd on the 6th
August, 1969, be resum:d now."

SHRI 8. M, BANERJEE (Kanpuri
0a a point of order, under rule 34), It
says that at any time after th: myin has
been mude & M omber my move that the
debate on that motion b adjrrnzd. It
is not because 1 do not want the Bill
to go through. Yesierday and today’s
papers alse say  that Mr.  Bhagat  has
negotiated with the jute manufacturers..,
—(Interruprions.)  Let it be discussed
belore this motion is taken up.

MR. CHAIRMAN : I am not allow-

ing it.

SHRI §. M. BANERJEE : What Is
your ruling ?

MR. CHAIRMAN : My ruling is

that | rule out your point.

SHRI S. KUNDU (Builasore) : Most
respecifully under article 105 of the Coin-
stitution and rule 222 1 am risiag on
a point of order. Yesterday,
Central Hall under the nose of Sp:aker...
(Interruptions.)

MR. CHAIRMAN : I am not allowing
you to speak on any other malter than
the one before the House. If the hon.
Member has got anything to say about
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the present moation before the House, [

shall allow him, otherwise not.

SHRI 8. KUNDUJ 1 It recfers to the
business of the House. Kindly listen
to m: In the newspap:r it has been
published that Shri  Nijalingappa, the
Congress President had said yesterday in
the Central Hall that funny s'ories were
manufactured by M:mbers of Parliament.
The Central Hall is directly under the
Speaker, It should not be given to the
Congress Party 1o have a dig at the
Members of Parliament. He has said that not
only stories but funny storles arc manufac-
tured or cooked up there by Members of
Parliament......

MR. CHAIRMAN : The hon, Member
may resume his seat...

SHRI S. KUNDU : Indireztly, It
involves a contempt of the House...

MR. CHAIRMAN : He may give
proper notice and then 1 shall consider it,

The question is :

“That the debate o1 the motion
‘that the Salaries and Allowances
of M:mbers of  Puarliament {Am:nd-
ment) Bill, 1969, as amended, be
passed” which was  adjourncd on the
6th Auguss, 1969, be resumzd now.

The motion was adopted.

MR. CHAIRMAN : We shall now take
up furthzr consideration of the following
motion moved by Shri Raghurmaiah on the
6th August, 1969, mamely ;—

“That the Bill further to amend the
Salaries and Allowances of Members
of Puarliament Act, 1954, as amended,
be passed.™

SHRI RAGHURAMAIAH 1 Yesterday,
the mition for adjournment tabled by
Shri M. R. Masani, [ believe, was necessi-
tated by some apprehensions and ndsappre-

in the pensions about some of the clauses and amend-

ments. Some of us had an opportunity to go
through the whole thing agaln to rcasses the
situation and to think within ourselves and
also consult Members of the Opposition -
parties and so on. In the light of the discus-
sions, I have circulated a fresh baich of two
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[Shri Raghuramaiah]

amendmants, the consideration of which
will require a waiver of certain rules,
and I would request the House to waive
those rules.
I beg to move :
“(i) That rule 93 (3) of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for
reopzning discussion on clause
4 of the Salaries and Allowances
of  Member of Parliament
(Amendment) Bill, 1969, and
inserting new clause 2A, be
suspended.”’

That rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Siubha in i
application to the motion for
rescission of the decision of the
House adopting amendment No,
51 to clause 4 of the Salarics
and Allowances of Members of
Parliament  (Amendment)  Bill,
19469 and clause 4 as amended,
be suspended.”

That the decision of the House
adopting amendment No. 53 to
clause 4 of fhe Salaries and
Allowances of Members of Par-
liament (Amendment) Bill, 1969,
and cluase 4 as amended, be
rescinded.”

These are the various provisions which
have necessarily got to be waived because
wo have now to reconsider am:ndm:ngs 0
clause 4 and another clause. 1 mowve that
these rules b: waived and 1  hope the
House will concur with this motion.

SHRI S M BANERJEE: 1 want
your guidance. Since these amendments
have now come before the Houie and
clause 4 is being reopened for discussion,
are wo entitled to bring forward our
amendmaznt to those amendments ?

MR. CHAIRMAN : Yes, he is entitled,
The question is 1

(il

o i)

“(i) That rule 93 (3) of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for

reopening discussion on clause
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4 of the Salaries and Allow-
ances of Mcmbers of Parliae
ment (Amendment) Bill 1969,
and  inserting new clause
2A, be suspended.”

That rule 338 of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for
rescission of the decision of the
House adopting amendment No,
53 to clause 4 of the Sularics
and Allowances of Members of
Parliament (Amendment) Bill,
1969 and clause 4 as amended,
be suspended,”

That the decision of the House
adopting amendment No. 53 to
clause 4 of the Salaries and
Allowances of Members of Par-
liament {(Amendment) Hill, 1969,
and clause 4 as amended, be
rescinded.””

The motion was adopted

“(ii)

i)

SHRI1
move :

RAGHURAMAIAH 1 1 beg to

New claue 24 :
At page 1, afier line 10 jusert
Amendment of section §

““2A.  In section 5 of the principal
Act, for the sccond  proviso, the
following proviso shall be substituted,
namely i

‘Provided further that
first proviso shall
member visits, —

nothing in the
apply, if the

(i) his wsual place of residence : or

(liy any place In his constituency ; or
(lii) any place in the State in which
his usual place of residence or
constiiuency is situated, perfor-
ming the journcy by air not
more than four times during a
session or sitting lasting more
than seventy-five days, or not
more than twice in any other
case,”



261  Salarles and Allowances SRAVANA 16, 1891 (SAKA)

I may explain this amendment. The present
section provid:s for two journeys to the
place of resideace In a longer session. It
was generally felt by most M:mbars .,

SHR1 RANDHIR SINGH (Rohtak)t
It does not help in the case of Haryana.

AN HON. MEMBER 1

acrodrome in Haryana,

Provide an

SHRI RAGHURAMAIAH : [ would
request hon. Mombers who have other
fdeas to allow m: to proceed now and
later on they are frec to express their views
and we shall sce. [ am only explaining
the present provision vis-g@-vis the amand-
ment that is being proposed.

In the Act as it now stands, two journeys
are permitted if it is a longer session like
the budget session and one journey during
the other sessions. This amendment dou-
bles that facility, that instecad of two jour-
neys, one could make four journeys ina
longer session, and two  instead of one in
other sessivns,

Again, formely, a journey was permitted
oaly to the place of resideace, Many M:n-
bers on both sides of the House, as also
Members of Rijya Sibha poiated oat to
me the anachronism in this ; for, if a person
does not want to go to his exact mative
place but wants to go to a place,

sit tfg T (T90Y) ¢ wwmafy wEEa,
qITEY ATE AE K& A wdIm DS
arfy g ot g7 a&  f5 az 301 FE @
gigragaagi etz &

SHRI RAGHURAMAIAH : 1 am glad
the Oppasition is also interested in this.

st 7fe T ¢ AE A ga wfew AT
wifgd 1 HFatsmar g Fgaafiar
T 3aifE A% T AGET ATE AL 2
I ggFd g A @ &1

SHRI RAGHURAMAIAH ! The Act
as it now stands permits journcys only to the
place of residence, Many Members told me

that was not quite enough. For, supposc a
person is llving five miles away from Allaha-
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bad ; and suppose the wanls to go to
Allahabad only and not to his native place,
then under the present Act, he canno! go to
Allahabad because that is not his place of
residence. Even if the journey to be per-
formed is short of the distance between
Delhi and his native place, he cannot utillse
this facility, So, it has been suggested to
me that there should be an amendment of
the Act, and we have, therefore, provided,

(i) his usual place of residence”™, which
is even now there, or conslituence where
the Member's constituency is different from
the usual place of residence or any place in
the State in which his usual place of resi-
dence or constituency is situated. That is
the scope of the lirst amendment,

My sccond amendment is as follows ;
1 beg to move 3

Clause 4
Page 2, for lines 5 to 13, substitute :

Insertion of *4  After section 6 of the

new section  principal  Act, the following

6 A scetion  shall  be  inserted
namely :(—

Travel faci=  *“6A,  Without prejudice to

lities to the other provisions of this

members Act, every member shall be

entitled —

(i) totrave by any railway
in India at any time in
first class alr-condiilon-
cd on payment of the
difference  between  the
railway fares for first
cluss air-conditioned and
first class ;

(ii) to one free third class
railway pass for one pere
son to accompany the
member which he travels
by rail ; and

(lil) to one frec non-transfe-
rable first class  rail-
way pass for the spouse,
if any, of the member
to travel from the usual
place of residence of the
member to Delbi and
back, once a year |
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[Shri Raghu Ramaiah)

Provided that where a member travels
by rail in the first class alr-conditioned and
no person accompanies that member in  that
jyurney in third class, by virtue of the free
third class railway pass referred to in clause
(ii), then, in determining the amount paya-
ble by the memb:r under clause (i), the
amount of third class fare for such journey
shall bz deducted from ths difference refer-
red to in that clause.”

o war ww @ (fzeEt /) o
wmafa wEiza, w9277 ¥ ) el
Y Y g, & IaF dYer A wAEA ST
wtgar ¢ | & eflFTe w7ar g oA wa)-
T0 FT FAIT G I AT AR FH
FE ¥ gzraar Aqmr 1 gafeg & saEr
fade gt wxar 21 A i faz 7
9 A & Agaqd gin f5 adam fafa 5
gfcamm, faed sz amara & & &
for fegsa it 1 &% a7 g ST qead
Haa§ et ggl Afz gy 2, A zH
dar IRT A AAT TFAT L ZAA fAw
o IEAlEe frawa 20 & oA Gmya
g ag wigar ¢ fF waEdt &1 sl
wieZnedr ar WA F T F a AT 2|
¥ &gl & S =y wrafasr gy S gfa-
o1d qgEdl &1 &) 91 @ E, IAE AT H
#E Wg-wra, featxfwaga, A8 @Aar
gifer 1 AT gutaT £ @FT FIT A
stw ag g fE g ot gfawg 33
Fral ®Y AT AIgAY &, F FE AL F)
fas argdt | @ A F A FAH FAd
af oY, fag® Fwq, w789, Fgfee,
wgas7 qiEf 9T qYo UHo dlo AIfg &g
z@l & S 4, Ia¥Y ag gAfaae QFE-
a9 | A vHIHZ H TH F9T9 H AT
PTEIAT &) A | gR I @ fE Az
[ gz K TAEC w47 1 AL O
T ¥| TFITE

For lines 7 1o 16 substitute

5P the member peiforms the journey
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by air to any place in India not more
than four times during a session or
sitting lasting more than 75 Jdays or
not more than twice in any other
case.”

SHRI ANANTRAO PATIL : (Ahmed-
nagar) Sir, I have got an amendment. The
hon. Minister's amendment reads as follows :

“jii) to one free non-transferable
first-class railway pass for the spouse,
if any, of the member to travel from
the usual place of residence of the
member to Delhi and back, once a
year,"

Instcad of *once a year,”
“once during session.”’

1 sumgest

There are only three sessions in a year
and there will only b two more travels if
this amendment is accepied. My amend-
ment is that instead of “*once™ it should be
“once during the session™.

MR. CHAIRMAN All those  hon,
Mombors who want to move amendments 1o
the motion moved by the Minister may
send in their amendments in writing to the
Table ; otherwise there will be no end to
this.

SHRT NAMBIAR : | Tiruchirappalli)
Sir, my amendment is an amendment to the
amendment mosved by Shri Raghu Ramuaiah,

SHRI AMRIT NAHATA (Barmer) @
Sir, this amendment will go contrary 1o all
our family planning cfforts.

SHRI NAMBIAR : Shri Raghu Ramaiah
has moved an amendment introducing a
new clause to relace the previous one. There
in he has introduced a new subject and that
is the subjzct of one first class pass to the
spousc-cither it should be wife or husband
once a year for coming and going. This is
4 new subjrets. It was not there already
in the Act. This will crcate a very bad
impression in the country, 1 have to say
this because carlier the point was clarified
here that for every session when we come
we get another additional first class ticket
plus a third class ticket. Apart from that,
to Introduce another point that once in a
yeur he can bring his wife and take her back
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and that too be first class look very bad.
It will create a bad impression in the mind
of the p:ople. They will think it is an extra
Juxury that we are claiming for, Therefore,
Sir, 1 am putting it on record that we are
opposed to this

SHRI TENNZTI VISWANATHAM
(Visikhonm) ; Sir, this clause is wvery
discriminatory. It diszrininates against
thase wh have no spouse.

MR. CHAIRMAN ; I am sorry there is
a lot of noise in the House. I would
request hon, Members not to talk loudly,

SHRI J. MOHAMED IMAM (Chitra-
durga) : Sir, 1 have tabled an amendment
to sub-clause 3) ragarding the grant of first
class pass to spouse, 1 welcome  the
measur, but [ want to bring to the notice of
the Minister that a numb:r of Parliam:nt
M:mbors are without spous:s. It is not
their fault. 1 have tabled an am:ndm:nt
to sub-clause (b) which relates to th: grant
of a firstsclass pass to the spouse of a
membzr, [t is no doubt a wholesoms pro-
visions. Buat thzre are a nunb:r of M:m-
bars of parliam:at who hive no spouses...

SHRI PILOO MODY (Godhra) : 1s the
hon. M:mber suggesting that they should be
given some compensation ?

SHRI J. MOHAMED IMAM : So, my
am:nd n:nt suggests that in case a member
has n» spouse, that firsi-class may entitle
him to bring on: of his closest relatives,

SHRI TENNETI VISWANATHAM :
My amzndment is simple. 1t says: after the
word “‘spouse’  please add two small words
*'or Secretary’™, It is self-cxplanatory,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : [ want to speak on the amendment
moved by Shri Imam,

MR. CHAIRMAN : Only those who
have moved amendments are pow given
opportunities to speak.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Chairman, Sir, yesterday
Shri Naidu and myself had tabled an amend-
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ment, in consultation with some of our
friends in the opposition, that apart from the
existing facilities of air travel, we may be:
permitted to travel by air by paying the
difference between railway fare and alr far
Now I am glad that the Minister has come
forward with a proposal to increase the
number of trips by air.

Now, unfortunately, Parllament is
sltuated in the northern end of India and we
have to travel 15,00 miles to come over here,
I notice every day that my hon. friend, Shri’
Kanwar Lal Gupta, of the Jan Sangh ls
bringing his wife to the gallery because he
is having his family at Delhl, He s
having his bxl and baggage here but unfor-
turately, vur families are 1,500 miles away.

SHRI KANWAR LAL GUPTA : | can-
not hell him there.

SHRI V. KRISHNAMOORTHI : You

help m: here.  We should try to do
some justice to our family. Il we are not
p:rmitied to go back wvery often, it will be
doiag an injustice to our family. Because
of our parliamantary work, we cannot go
back o our constituencies very often.  Also,
for thos: who are staying in Madras or Tri-
vandrum it takes three days for going and
another thre: days for coning back. So,
six days are wasted unnecessarily in the
train, Thez valuable time of the Mcmber of
the Parllament is wasted. 1 do not wam
this facility to be given like this, as has
been suggested by the hon. Minister of
Parliamentary Affairs, that the spouse should
also be permitted once a year.  After all,
there are only two years more, 1 agree
with my hon. friend, Shri Nambiar, that this
facility of additional extra pass to the spouse
need not be given because we have already
got a first class pass.

can

My submission is that this extra facillly
of air travel saves the time of the Members
of Parliament. We nced not waste up-
necessarily six days in the train for coming
and going. It is only a reasonable request.
We are not only Members of Parliament 10
attend to the work of Pariiament but we
have also got to attend to some other work,
say, agriculiure, elc. We should also go
home very often. So, this facility of In-
creasing the number of trips should not be
envied by my hon, friend, Shri Kanwar Lal



267  Salrries and Allowances

[Shrl V. Krishnamoorthi]

Gip:a anl oth:rs wid liv: within 300 or
5y mil:s around Dalhi.  [If thzy get iato
the train i1 th2 night, they reach hare in the
morminz, But it is not so in respect of
others who com: from Mudras or Trivan-
drum. That is why [ am sugg:sting that if
we want to have Parliam:nt session in D:lhi
alone, you shou!d provide us som: more
facilities or else shift this Parliament to
Bingalore or to Madras. Then, we do not
press for this air travel concession, With
these words, I am withdrawing my
amendment.

SHRI 5. M. BANERJEE (Kanpur) : 1
rise o oppose the amendment of the hon.
Minister. Mu:h has been said about it. Of
course, the hon, Minister p:rhaps thought
about the sad plight of the spouses and he
has com: forward with this con:eision.

SHRI PILOD MODY : H: is restricting
it 1o once a year,

SHRI S. M. BANERIJEE 1 Sir, gene
rally, 1 have seen that the M:mbzrs of the
ruling party and others bring their families
here to show them the Republic Day Parade
on the 26th January and some Members
bring them every month, The point is that
this will create a fight in my family, why
bring us only once a year, why not cvery
month T This is very bad. 1t should be
withdrawn,

Then, my sccond point is, let us travel
together in thind class,  Waat is the harm
in that 7 You bring the family here and
show the n the Parliament, what is happn-
Ing in the Huse. We can both travel in
third class,

The hon. Member, Mr. Imam has
brought forward an amendment. He says,
what about bachelors 7 What about Mr.

soka M:hta 7 What about Mr. Vajpayee?

hat about Mr. Kundu ? There are so many
Mach=lor Members here. I can assure you,
Af we accept his amendment that they can
{ bring anybady who is the ncarest relation,
! these bachelor M :mbazrs will never marry in
their lives, This is an incentive not to
marry.

Another thing which Mr. Kanwar Lal

Gupta said is this. I sympathise with the
Members from Delhi. They bzlong to  the

——
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capital Dzlhi. They do not get this conces-
sion becau<e they cannot possibly travel fron
Palam to Safdarjurg. I sympachise with
them. But they should also remenber that
there are hundreds and thousands of G yvern-
ment employces in D:thi whom they repre-
sent and they also do not get the P. T.O.
concession bzcause they are in Delhi. In
sympathy with them, they should aot demand
this concession.

ot o fag (VgaF) © Haw
ag1zr, fieet st gforom sr ) da 2
ag agr Neama g, Fifay @ &1 T@r
it oo M. fag 7 81 ® 7 FUIT 2,
afpr 70 A & gra T feefw-
faraa gr @@t &1 A w§ 33 gizq
1A} Aq-AEE ¥ g 9 gFC ¥ 450,
fre gaFT wEedez 43 | 3 a7 Foor-
v argm 427, I8 79 qrgw 450 6
T =asr y¥wdez g A 717 & fan
a3ar 1 afFa g% ga smar & T ARa
F a19, IR Jort-Aq-g1gT ¥ Aa g
aft grzdt 2 ot qeEr ggE § AN
ST & gry I8 gust T gAR 999
Y7 @¥e dlo TE wFUw fag, AN
arar &, 39% arg oY g 7@ gAedf g
gasr aAg gz ¢ f§ feedl & wrw-arw
faa® & § F g3 sma g O ATY
F—ae fzedt 2@y & foq wmar & 1d
qurgt F sy @A § fevsmar g A
guTE A |igan, ASAY argar @1 AN
RE A% fru QA oFF T D =
W &, qa% sgRr dar vl o FRL A
AT A J1F § A0 GH0 qIA AA-GIEAT
® F1 1T F qrar ¥, A FTEOC S
wrar &, §YE sgw & arar §, ATEHA gATQ
Az, NEE A N ggar fEEr ¥
arge 7 faws, oz I &1 wafeq &
sz wrgAr ¢ fr fag ag & & & A
THt R Ag-gEAT W OF A1 AFF §,
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76Y g ¥ gwrd ASH, NTT@ AT
T qIgaT FIT TW qZ0 ¥ IS 14T
A g ra faama F gafas g

wmfeq & &Y wgea & Fgar Tgar
2 fr gz 9 feoifaaa gl i &
ag @ @ 2, Fg gL e afer e
ZaTdY ez WYL AT TTiEd |

=t w0 Fao agns (fasragy) @ 9T
&7 4134, AR Alay ¥ fan gF o1 7w
fear &, wa% fav sowr afsar =
Far {1 HE 9gH qA wgRA F1 g0
ara & forr wemang 2an ¢ f gt aferr
3 o aeg ¥, foad) fe agrand 5 48
ar 60 o Za3 §, A1z A fRa) 0T fawre-
qru & g zaR gmru & § waed Al g,
399 9 IF A1 T J1T 1 AT TZ F§
fe 79 27 & sreiy; & gad Fg &
g—ag #1% w=d N g il gafae
¥ fx gear Y A o wiedz @ R, A
gax gad7 ¥ foq @gr gar ¢ AT amg
A gark WAt wgigy Agma 5, @ 4
Wiz 6 (7) ¥ 9 wsHz w1q §, SEE
W arfz @ g

# o3 wrzat §  fA3z3 s€m, @
Zuit 77 A 43 §, 5 ¢ grd A
M Ay giwife 77 faamgz @
# nyr @ W gfaar adt g, A
gfaq g 4@, a3 um-fafet
®gT A a2 £ & ¥ A g grea
gz § fe ga w12 & gvan §, S
mia Afae fr g0 ag &0 foga @ at
ga A 91 @R T woAft GRS w1 oA
g | zafeu gw grIw #) a0k fawmn &
zq q¢ frare Faar fgy | gk O i
A A A §, wrf wrei ¥ A @,
wif SR A ATy, FE qEw A
atar 8, ¥ qaet ag sfafsa @ g
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g TG Widl ¥ wgAr & feoay
FE S E AR THE HEAT gem,
<t ®Y AgY g, T amAgi g W
W€ 39 39 & Fray &, 99 w9 ¥ w9
za Gfafet a g R, #1 aes ¥ faeet
franfer | et & @ wiiede @
faw &1 F9dT %31 § 1

SHRI CHENGALRAYA NAIDU
(Chittoor) : Earlier I had given notice of an

amendment.  The hon, Minister has now
brought a new amendment. 1 am, there-
fore, withdrawing my amendment, The

amendment brought forward by the Minis-
ter is very good. Now, instead of one strip
he had made 2 irips in the short session
and in the Budget session he has made ft 4
trips. It is very good. Now, people com-
ing from Assam or Kashmir or Tripura er
from the south have to ‘ravel 4 days In the
train to come and 4 days to go. 8 days
they will have to be In the train, He will
ke ahsent from the House for 8 days. Due
to this facility he can be back in 3 or 4 days
and attend to his duty 1o the Parliament,
This is very po d concession which the
Government has brought forward. I su pport
the new amendment brought forward,

Shri Kanwar Lal Gupta has moved a
new amendment. It is very well, Sir, There
are people in [clhi or around Delhi,
When we get the concession to come here
and go, those people who are here can go
and sce some project in the south or in
the north. They can see some project and
utilise this facility to visit the projects and
study them and it will not be a waste.
It will be a good thing, So, I support the
amendment brought by Mr. Gupta. Itfs a
very gcod amendment and there will not

be any discrimination, 1 fecl.

Regarding the {irst class pass for Mcm-
bers to bring thelr spouses, it is a very good
thing. Instead of these members coming
here and bringing their wives and not doing
work properly, it will be very helpful for
them and they can attend to their work
properly. So, instead of one trip even if
you allow three trips, there will not be any
loss to the Government. It is a very good
thing. I suppori that proposal also. 1 hape
the Minister will agree to this,
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Regarding the people who have no
spouses, it Is unfortunate for them, We
cannot help them. They can even now
marry.

SHRI AMRIT NAHATA : Dr, Johnson,
the compller of the English dictionary, once
said that married people have many sorrows
but unmarried people have no joys.

SHRI PILOO MODY What about
those who have been widowered ?

SHR1 NAMBIAR : Sir, kindly keep the
level of the discus<sion dignifizd.

MR CHAIRM AN : Pleasc keep silence.

SHR1 SHEO NARAIN (Basti) ; You
were 2 member of that Committee and 1 was
a member of that Commitice. Our recom-
mendation is there, 1 wish to say only one
word, (fnrerruprions) Every one is talking
hcre to appease cach other. I am not here
to appearc each other. 1 am here
to do my daty. 1 was a member of this
Salary Committee. [ only want to intro-

duce one word in this amendment, (Interrup-

tions). We have recommended that there
should be four journeys permitted during
the budget session and two journeys during
other sessions. That was our recommenda-

tion.  That was the recommendation made
by the committee. Shri Kanwar L1l Gupta
will bear me out when I say this, But

Government did not accept our recommen-
dation.  But now we find the Government
have to go back at the request of the
Opposition.

But | am opposed to the other amend-
ment. I am in favour of only the [lirst
amendment moved by the hon, Minister,
but I would suggest a small change in it,
The word 'Siaie’ should be deleted and in-
stead the word ‘country’ should be inserted
therein. This will give facility to every
Member to go round the country.

1 have been there in that committee and
1 have served it very earnestly and looked
after the interests of every Member, I do
not want to abuse anyone here, [ have
done duty there prop:rly and we have made
our recommendations to Government My
only suggestion is that now the word ‘coun-
try* should be substituted in place of ‘State’.
If that is done, then, all the problems will
be solved,
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I am totally opposed to the other amend-
ment. A member of Parliament is elected
by the people and for the people and he is
of the people. But his wife is not a Mem-
ber of this House ; she is not elected by
the people, Itds a family concern. For
one’s wife one must spend from one's own
pocket, Hcre, I am doing my prime duty
as a member of Parliament but not my wife
Therefore, I am opposed to that amend-
ment, and | would request Government to
withdraw it,

SHRI JAIPAL SINGH (Khunti} 1 1
think there has been too much of humour
inflicted in regard to this very simple thing.
I have been a member right from the days
of the Constitutent Assembly ; not many
such are there, At that time, under the
British, a daily allowance of Rs. 100 was
settled.  The Congress Party, just to be
different from the British, made it less than
half of it,

Then, we had a transport allowance,
During those duys, petrol was  rationed.
Then, it was discovered that even hon.
Members who had no cars also helped them-
selves to it ; and it is not difficult o0 ima-
ginc what they did with those petrol
coupons. Tnerefore, it was combined. |
was chairman of the Staff and Finance
Committee, and I would not like to say
anything unpleasant about our hon. Minis-
ters from the Ssate.  In those days we used
to get free haulage for cars. I regroet to
say that Dr. Rajendra Prasad was shocked
when 1 had to report 1o him that hon,
Ministers from the States were drawing
haulage charges not only from their States
but from us too.

In general, I support this and the
amendments also, the sensible ones, It fs
very necessary that if Parliament has to
function efficiently, its Mcmbers must have
all the amenitics that will make them effi-
cient. Let us not go round and refer to
Washington and say what they are getting
there or what they are getting in London
and s0 on. Let us see what we can afford,
I have heard such a lot not only in this
country but elsewhere also, *Millions are
there half-fed, and yct you have wonderful
bungalows’. That is no argument at -ill,
If there are hon. members like the hon,
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member for Kanpur who thinks it should
reduced, he nced not draw it. There is
‘nothing to prevent him from not drawing
it.

SHRI RABI RAY (Puri) : Nor will he
give it to him,

SHRI JAIPAL SINGH : He isnota
person who would want to give it to me,
nor do I want it,

The point is that eflicicncy is very, very
important.  Unless we can be efTicient, we
have no business 10 be here,  How are you
going to be efficient 7 Itis in two parts,
O1e is the personal and the domestic,.  How
far this will solve that problem, I am
personally not sure. I Shri Randhir  Singh
thinks that he is more satisfied with a
bullock cart on tyres, let him have it.  But
if [—who has driven a  builock cart, which
he does not know ; I have ploughed with
my own hands which he has ncver done —
want something cise, you have to give it, so
long as my demand is not unreasonable.

Let us b2 frank with ourseives. L2t us
not try to b sanctimonious as we are trying
to be. Let us set an example to the country
that whatever we denand is with a view to

see that we are able 1o seive  the country

better.

I support this Bill in general.

sftadt fadtar e 1@ 0E (-
fe) ;. maafy w77, 93 F@aF 5
a3i Wl 37 @ @ &, 9 AmMET w1 F
faQtg ¢ 1 72t g7 oF Stard gany,
Fadt, faqar, A v § ang A)-
fams aat@ Y wgr 21 & og A Sgar
fis 373 g% & =1 T1F €Y 7 R g
& arg & az o af [z f o g,
w1t ar faaar, fage @ 337 qrg e
wraar HY 7 Iz1 @% | zifAe & oo Ao
w71 &t fadig #vAY 21 Fu fr¥zm ag }
f& afz sy FA0 Y & aY ox il arg
Qfan | wfash &, da a1E fagar @ A
T ¥ FLR-TTTN TN, AT TAT G, ATA
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A FITAFA | FEAT A K gH L
o 9w F1 § fad w7t ¢ aqifs g4
g AT 16 71® Y W@ §, GeE v F
923-933 29 9¥ FAIW I FfeA139T A
¥ o @ ... (swarew). el g
S #3F FEAr ar N A § FAEr N
fanregd &1 oz ox V%1 21 afs s A
g9 gEi X T @ f& W gart gsai &
it grad @A &1 ¥ gAY wEn fw afz
A AFT FUI P @ e FIY H
Frrar | zafar gz @t & wed geme
ara &1 g fadiy Fadt ¢ afea g s
2 &Y e & A o7 oF wine) Aead
&1 g difam, Al a sdvdeza & A
g & Y A& g, FwET w6 FAE W
AT TR (7Y afeqrr 1 =1 qFY
g1 R T afy wra zq 9wz #+r
wfgst Araz o7 a1 A @Y § gERn

afE w7t ¢ ol Ad ar gaer fady
FLd 1
15 hrs.

SHRI RAGHU RAMAIAH : I shall
take it that the first amcndiment has the

If itis the consen-
should  accept

backing of the House.
sus of the House that 1
Mr, Gupta's amendment,,,

SOME HON. MEMBERS :  Yos.

SHRI RAGHU RAMAIAH: It is
also in consonance with the recommenda-
tlons of the Committee cxcept in one
minor particular. That report says that
a Mcember of cither House can go four
times during the budget or higger scssions
and so on and in the case of committces
it says only one journey. Subject to that
amendment, it is acceptable, 1 shall draft
ft in such a way that in the case of the
commitices only one journcy will be
permissible in accordance with the recom-
mendatlon. It will be four journeys
anywhcre in India, That s also the
consensus of the House,
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Mow we come to the other amendment,
new am:dm:nt to have a new clause 6
A. I take it again that it Is the consensus
of the House to bring their spouses every
session.

SHRI
ptions.)

NAMBIAR ! No...(Interru-

SHRI RAGHU RAMAIAH : Yesterday
some hon, Members suggested family. You
should excuse me ; the further references
I am making it is not donc in any bad
scnse but 1o explain  practical  things,
Family consists of wife, sons and daughters.
It was felt that il cvery member of the
family has to comc cvery time it would
be difficult for the rallways to provide so
many coaches 3 therefore, it was agreed
that this privilege should be confined to the
spousc.  For those who have no spouses,
they have all my sympathics,

MR. CHAIRMAN
amendment as amended.

Please read the

SURI RAGHU RAMAIAH 1 1
read the new section 6% as it will
alier the adoption of the amendment,

shall
stand

“Without prejudice to the other pro-
visions of this Act, cvery member,
shall be entitled travel by any railway
fn India at any time in lirst class air-
conditivned on payment of the diffe-
rence between the railway fares for first
class air conditioned and first class ;
to onc free third class railway pass
for one person to accompany the
member when he travels by rail...”"

So far there is no change ; the change
occurs in the following :

‘:to one free non-transferable first
class railway pass for the spouse, il
any, of the member to travel from the
usual place of residence of the mem-
ber to Delhl and back once during
every session.”

There is no change in the proviso, In
agreeing to accept this amendment, I have
taken into account the refined feclings of
Members from Haryana and also Delhd,

1 shall now rcad out the new amzndmsnt
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and I move it be accepted by the House, I
move 1

New Clause 24 At page 1, after line
10, insert.

Amendment
of Sectlon §.

“2A. Ina sectlon 5 of the
principal Act, for the second
proviso, the following proviso
shall be substituted, namely :

“*Provided further that noth-
ing in the first proviso shall
apply, if the member performs
the journcy by air for visiting
any place in India —

(a) not more than four times
during a session lasting
for more than 75 days ;

(b} not more than twice
during a session  lasting
75 days or less ; and

(¢} not more than once dur-
ing a sitting of the Com-
mittee 7

1 have separatcd the
the session,

Commitice from

MR. CHAIRMAN : The question fs 3

New Clause 2A. At page 1, afrer line
10, inser! —

Amecndment
of section §,

"2A. In section § of the prin-
cipal Act, for the second pro-
viso, the following proviso
shall be substitued, namecly 3
“Provided further that noth-
ing in the first proviso shall
apply, i the member per-
forms the journey by air
for wvisiting any place in
India -

(a) not more than four times
during a sesslon lasting
more than 75 days ;

(b) not more than twice
during a session lasting
for 75 days or less ; and

(c) not more than once dur-
ing a sitting of the
Committee,”

The motion was adopied.
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MR. CHAIRMAN ; The question is :
“That Clause 2A be added to the Bill".

The motion was adopted.

Clause 24 was added to the Bill.

MR. CHAIRMAN 1 I shall now put
Ciause 4 as finally read out by the Minister
to the vote of the House.

The question is 1
Page 2, for lines 5 to 13, substitute :

Insertion of ‘4. After section 6 of the pri-

pew section cipal Act, the following sec-
6A tion shall be inserted,
namely :—

Travel faci-
litles to
members

'6A. Without prejudice to
the other provisions of this
Act, every member shall be
entitled @ —

(i) to travel by any railway
in India at any time in
first class ajr-conditioncd
on payment of the diffe-
rence between the rail-
way fares for first class
alr-conditioned and first
class ;

(il) to one free third class
railway pass for one per-
son to accompany the
member when he  travels
by rail ; and
(iii) to one free non-trans-
ferable first class railway
pass for the spouse, if
any, of the member to
travel from the usual
place of residence of the
member to Delhi and
back, once during every
session,

Provided that where a meme-
ber travels by rail in first
class air-conditioned and no
person accompanies that mem-
ber in that journcy dn third
class, by wvirtue of the free

third class railway pass re-
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ferred to in clause (ii), then,
in determining  the amount
payable by the member under
clause (i), the amount of
third class fare for such jour-
ney shall be deducted from
the difference referred to in
that clause."

The motion was adopied.
MR. CHAIRMAN ; The question is 1

““That clause 4, as amended, stand part
of the Bill"",

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

SHRI RAGHU RAMAIAH : [ move :
“That the Bill, as amended, be passed”

SHRI TENNETI
Sir, we have been

VISWANATHAM :
discussing about the
amenitics so that we can work more
efficiently. I have been thinking of having
a secrelary with me. Instead of that they

have brought in the spouse. Is it right,
Sir ? How does it add to the efficiency ?
What has happened to my amendments

in respect of a secretary 7 1 really do
not understand this. A secretary or steno-
grapher is more useful 10 me than a spouse
for parliameniary work,

MR. CHAIRMAN 1 1In view of the
new amendment moved by the hon. Miai-
ster, your amendment is barred,

SHRI RAGHU RAMAIAH @ Sir,
yesterday, I moved an amendment which
was consequental and a verbal change. It
is a formal amcndment. 1 request that it
may put to vote and passcd,

MR. CHAIRMAN: Yes The question is 1

Page 2,—(1) in line 3, for =biackets,
figuics'",

substitute **flgurc™; and

(li) in line 4, omit *sub-section
(1) of*. (58)

The motion was adopted
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MR. CHAIRMAN :
“That the
passed.”

The question Is 1
Bill, as amended, be

The motion was adopted

MR. CHAIRMAN i
now take up the next item.

The House will

1512 hrs.
[SHr1 M. B. RANA in the Chairl.

SHRI S. M. BANERIJEE : Sir, T have
a submission to make, We do not know
what happened in the House. There was
no Third Reading and the Bill has been
declared as passcd.

MR. CHAIRMAN 1 The Bill has
been passed and we cannot now go back,

15.03 hrs.

STATUTORY RESOLUTION RE : CENT-
RAL SALES TAX
{(AMENDMENT) ORDINANCE
AND
CENTRAL SALES TAX
(AMENDMENT) BILL

&t an g maf (smaswz) @ wnefr
wiigg, & farafefaq g9 9@ @0 ¢

“gg gwr tilg fawa T (Faea)
segrEar, 1969 (1969 FT seqiam
deqr 4) w1, W) weesfa F w9H
w14 w47 g Iv-uegafy g 9
A, 1969 7 g=rfqd fear amw
ar, fazgriza &3 § 17

# gw aRT 9 g, 1969 # ardy fF
Ty eI F1, A FHET fawy wT Afa-
fraw (dmeq) fadaw & grew & §,
A swa & fou =@e g =z
g AT wr fama § f& g aesne
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ARG F FIU @ AT &7 IHA XY
Ffrw w@ @ § 1 7 faf T F W
ST 3% FIA SACAT AT V@1, s
& 3T warafas ziw # faadr sfeagar
or @ § gd & e 9 & gasr fqdy
&3 & foq margar 2\ area § g
F 3T TW 9F7T F1 faAreT g @ WX
FarzF7 g gz faft #1 eng A
F7Ar T a1 | ANaT 3T 1 gy
FEAAT F FIT AT T T JE 9T AL
qTFT ST &1 & egaeqr g, IgH
F10T ¥ wrA Wl ¥ A § agy a@
sfaari Z | @it g F 7 79T HI9F
F, S gIEHrT A 1966 7 ey fEar ar,
AT FIE FTU IZEA I & w2 fady
fwar wgr 2, 7 39F FWW J FIFE
T Fq3 &1 0% wH syt #1 amq
FUAI 9T TN &1 wfFA TH wFmeA &
BTU &1L I9 13T 71 fHT ar @ g1
¥ gmwar ¢ fr geawize & s’y oA
fen & F17 a9 AT 9@ FFA 0
AF FIFT a4 FZr=Al & I57 g0, 65
37 FFAT T 9fF FTAAT F 42T AAQT 93T
glAr, Aar & saT FIA F wfF amaw
AT AT I WIAAT AT FH FIF A9
sifng axwrc Y @ 1 AT WL qW
A ¥ AT, T4 T F A 65y AL
¥ 3z fE0 go ;T 917, W ) 913
F1qq I8, faad g AaT 7 agear
gradw, @t &t & see A & wfa
areqT 421 g1t AT 98 WA A9 A
F1 frea aft & ofa7 1 afwar #§ gfaar
I | gt @ F wrEed ¥ 9@ FI1FA 9
Tar g7 A9 IF A7 Y gEA IFT A
wgr o1 & o0 ST &1 FGA T ATk
fraa) oF-oF i & g fady dm &
Al % #7371 SfEA v e gy
A | MF A NX 7 }FA ¥ Ty
HE W T5T IHNCEH FIT a0
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w3 # zafer Ia%r q1eT £ Y feufy
# qaar agf W@t ool em wFAT F
arqiT 9 AYsTmE, faed a7 :gAT o
EGY AT § I AA-NNAT F A7qT Hfs-
ATS 4T FIA ] | TH AFIT F TET BIYA
agY @ sa Tfzd | g w9 fafy
HA¥T & T g7 FIA #1 5@ aw
¥ 7iez FAT aifs ged gusr wfsard
T qar g

ga<Y ara |1 & Fgar TgA g g 4
@R amgg AW &
aRg M@ NG aF 7 FFT H1 qA41q
q&T, a1A1 g8 frzwifeea vhaz gar, |
go1§, 1956 aF ag s JAd 0 &
a1 @med f savarfiat a1 zad e
feadt sfzmig awr 1 sammifai & aaq
¥ fog> aree aat § fEay varx Fwe
1E ot 3aF s sgme st faafg A
I Far A Far g W frad @
I Hidz § 35 a4 g AT fxad &
srmfzal & awqi 8 wqdar aze af
grit 1| 3fFa o8 WA I want § o349
il |t #1 wfeas qar vy AR
faeas2z az wzr aar & f6 faq ag sam-
fral & a3 @1F seend § FT 397 ALl
frar @, Sad zo wT &Y apdl ad &
Y | Afe ANFTWE AY 2990 37 A8
gamadt

& w19% gru g3 ¥ e § 4g qra
AT T1zat § s dew Z39 €1 i wmE-
fas giwr § ag fag atg & aw sqgTd
& arg qalg FTar g, fa9 a0 § wim
sgrar{l & arg € w747 §, ag IA W0
% fou gfigs qmr @ amT @1 IR
zru aqifigt &1 zaar s dtade
Rar § fx a7 39X 37 AtgrmEdr ¥
s\ wgd go Ed &1 & qg 9 wgav fe
s /lwg wid {ArAaR gy § faw
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Tq grag & waafas ziw € gzfon ot
¢ fF ag Tt ) goa: I A9w
T &) I9% q19 TATF FW@ & | IT60
FUAT-AYAT adwAE T faar wmr g Wik
aa w3 fRariar & s goar @ SR
agw fear @ v, T FaE wg I
|ry avar fFgr Smar @ 1 g8 T %I e
AT Z8F 3T fwar @ gr @ faak
"I AFIT 12813 qF & fah) w3 w0
g U | ATHT AT g7 BaT A
39 72 9T A AT A SN, gaw
FIT ATTAE WY WSZTAIT FIA T
Atwr fasar T anw arqrdy WY gER
Frw wfzm€ st | Tafau & cowr
faQig Fxar g

flad @ # ag ¥z agarg fe
AT IFIT & FIIT AT & IATT 54 KO
& arag § a7 $1§ a9 917 glaer
2 ardy s =, faeAlwgy i &
F177 BIFIT AT | T w1f W anard
fawl 7 3 & ¢F1T g w1, fwa
gz st agag & foor §f wwre @
9314 9T A-AR EQHT 9K FT FTAT0
J1ar g 1 98 A1 "fcze® gz 3§ FMAT
wrvgr g @Ad e anqrd w &g
gfise g1 fa g@ir @ gAY araIg 9T,
oz 97 AT A 724l 9T IWIET &
QA 77 & oAy 33 aar & 8, g6
g frat oF e4r7 9 qIrd T AFT A
ax ¥og 29w am fzar arg oY TEE
gmifas w3 w7 717 ), arfy s
F1 TG T FfeAE 41 7 @Y | BIWIT
T 45w 3w 7\ fRA) nF g & FOT
& a7 F1T A1 gaEr &T X Al WA
am aadl 1 ugd fam o & wgar fe
HIEIT § FU & qreg o oy Afy ag-
oidft fgh 4% 7g axht gl w1 W AN
N §T A § afeq fodl g= qaqy g0
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[ awze @wi

& & AT I agl famad @1 qvg
g EXFR ag qgE g sxat
ofe @af smar w2 3 & agi faeeh
W fraw & 2ar 1 wrgEe i
qg W ogEr g %4 iFW ¥ ager
oY Y o FfFT 3gHT I AT S
Fiar a1 I9F FAT @At ST ST
ar | ¥ A9 wiEAY £, IoANEAT A
qfegs o ) 4Y 1 g freet wamma ¥
o1y # gawy @en fFar e gH W A
s &t 1 WY & Sfwa am wigd w1
wad wed el § &Y wamfas v
AN A7 AT AE FA gAT & AN WIFD
@y 7Hadt gfd) zad faedht Y ard-
sqaeqr 1 At Ay gAr @0 & wogr g
fs qewe gaga 8 50 T 1 AfFT g
geg Y g & 9 gree @ afsw 2w
qavar A1 2 & Faad sro0 gas &)
gy qar gy 21

# tq fadas &1 fadg gwar g &
wigan ¢ fs axwe forg a@ & waanga
qa@g}qr;'zqtarixeﬁa IqT a6
é{&t!ﬂ%zﬁﬁ @Ay A wzar
fe arm sormrdY #) g EAEl & HOAM
gfews & 7 srar arg o waafas 3w
FY wez 1A § q0ar M0 | qWEAfAw ;AN
&Y trar wywr 38 famm =iz fuad az
T FY AT F HF

MR. CHAIRMAN : Resolution moved;

“This House
Central Sales Tax (Amendmant) Ocdi-
nance, 1969 (Ordinance No. 4 of
1969) promulgated by the Vice-
President acting as President on the
9th June, 1969."

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Mr. Chairman, Sir, 1 beg to
move* :

“®Moved with the recommendation of the Vice-President aciing as President,
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“That the Bill further to amend the
Cential Sales Tax Act, 1956 and to
provide for certain  other matters,
be taken Into consideration.”

The hon. Member Shri Yajna Datt
Sharma has raised objection to the manner
in which this Ordinance was promulgated.
As far as this Ordinance is concerned,
this was necessitated on account of the
Supreme Court judgment in the case of
Yaddalam Lakshminarasimhiah Setty and
Sons.  According to this judgment, the
sales tux levied by the wvarious States in
the form of inter-State  sales tax was
nullificd. This would have resulted into a
very heavy drain on the Siaie Governments
and, therefore, it was necessary that we
should come forward with an Ordinance
and that is why it was promulgated.

According to  this  judgment, it was
held by the court that the exp-ession
‘levicd” in Section 9 (1) of the Sales Tax

Act, 1956 mcant “levied™ as  uader the
appropriate  State law. This was one point
where  the  Supreme  Court  gave their

Judgment, that is, with regard to the tax-
which wias to be levied according to the
Sa'es Tax Act which
particular State,

wias previlent in a

Apart from this, the Supreme Court
also held in this wvery case  that this also
meant the necessary chang: iato the mwda
of computing  the tax  with the resull
that it meant a very heavy drain on the
State Qovernments,  Therefore, we had to
take recourse to various regional committess
who were to give us advice on this point
amd the wvarious State  Governments were
also consulted,  Uliimately, it was the
State Governments  who  approached  the
Central Government that an  Ordinance had
to bz promulgited and that, otherwise,
the State Governmants will have to baar

a burden of about Rs. 70 crores to Rs.
75 crores,
The hon. M:mber has  raised another

issuc a3 to whether the sales tax should
be a single-stax or multi-tax or o single-
point tax. That is a different asp:ct
altogzther.  As far as this particular Bill
Is concerncd, this is only to replace the
Ordinance which was promulgated.
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As far as the inter-State sales tax is
concerned, under article 269 (1), this does
not accrue to the C:ntral Government,
This Is purely a measure by which the
State Governmants get the entire proceeds
of the collection, This is on sales resulting
in the movement of goods from onc State
to another, Tnerefore, it was necassary
that the ways and means of the State
Governments did not go from bad to worse
and that is why this was necessitated,

determination  and
concerncd, we have

As fas as the
turnover of the tax is
made it abundantly clear now, in this
particular Bill, that this would be the
Central sales tax according to which it will
be calculated and also where a particular
State  Government  has  law  about the
sales-tax fn a particular matter, that will
not come in the way and the tax will be
levied both in regard to the manner and
computition according to the provisions
as stipulated in this particular TR

This is a very sin n=asure, a very
small Bill. At this particular moment |
would not like to go inte much details,
but after the hon, members have moved
their amendments  and  brought  forward
their points, I would be in a position to

state more clearly as to what are the
details of this particular measure,  Sir,
I move.

MR. CHAIRMAN : Motion moved 1

“*That the Bill further to amend the
Central Sales Tax Act, 1956, and
to provide for certaln other matters,
be taken into consideration.”

Both the Statutory Resolution and the
Motion are before the House. There are

some amendmenis. Is Mr. Shilva Chandra
Jha moving 7

SHRI SHIVA CHNDRA JHA (Madhu-
bani) : Yes.

MR. CHAIRMAN 1 Mr. Abdul Ghani
Dar,

SHRI ABDUL GHANI DAR"
gaon) : Yes. [ am also moving.

SHRI SHIVA CHANDRA JHA I
beg to move |

(Gur-

SRAVANA 16, 1891 (S4KA)

g Tax (Amdt.) Ordi, (Rs.)
and Ceniral Sales Tax (Amd1,) Bill

“That the Bill be circulated for the
purpose of eliciting opinion thercoa
by the Ist November, 1969, (8)

I beg
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SHRI ABDUL GHANI DAR 1
to move :

“That the Bill be circulated for the
purpase of eliciting opinlon thereon
by the 31st Dzcember, 1969.” (9)

“That the Bill further to amend the
Contral Sales Tax  Act, 1956 and to
provide for  certain other matters be
referred to a  S:lect Committee
contisting of 15 m:mbers, nam:ly : —

(1) Sri Syed Budrudduja

(2)  Sardar Buta Singh

1) Shri Surendranath Dwivedy
(4 Shri Bumayun Kabir

(3)  Shri 8. M. Joshi

(6) Dr. Kurni Singh

{7} Shri Ghayoor Ali Khan

(8) Chaudhari Randhir Singh
9 Shri Rabi Ray

(10) Shri A, S, Siigal
(I1) Shri Prakash Vir Shastri
(12)  Shri Raghuvir Singh Shastrl
(13)  Shri Sheo Narain
(14)  Shri Atal Bihari Vajpayee
(15) Shri Abdul Ghani Dar.”
with instructlons to  report by the 3lst

O:tober, 1969, (26)

SHRI LOBO PRABHU (Udipt) : I am
not able to agre: with the Minister entirely
that we canm ignore the nature and the
elfect of sales-tax on the people and on the
economy. While we are considering the
precise Bill, we must remember that sales-
1ax had been onc of the greatest deterrents
to the expansion of market, the expansion
of iIndustry., In  this conncction, the
Minister's memory may be refreshed that
while sales-lax formed 24 per cent of the
tax revenues of the Staies in the First Plan,
it formed 34 per cent in the S:cond Plan
and at present 48 per cent of the total tax
revenues of the States come from salcs-tax,
This sales-tax was imposed to make up for
the loss on exclse revenue. What has

happened is that many States have relmpos-
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ed excise revenue having given up prohibi-
tion. That m:ans, sales-tax continues side
by side with what It was meant to r:placs.
In aldition to sales-tax, th: gorls piy the
excise tax of Czntre and also th: octroi tax
in many places. Thz result is that almst
half of the price of our commoditizs, on an

average, is paid to the Governmsat. This
is a very sad state of thing, While those
who make the articles, those who trad: in

them, do not gzt mare than hall, Govern-
ment, by sitting here and passing a law, is
able to take hall the wvalue, not from the
producer but from th2 actual consumer |
This has to be realised by those who  suffer
from inflation. T would, thercfore, suzg:st
that in this background this particular
mzasurc that is before us muast be  consider-
ed. This measure atlempts to correct an
Act passed 12 years ago.

In the first place, although there is no
explicit ban on retrospective effect bering
given to a legislation, it is a well cosidered
principle, it is a principle accepted in most
countries, that retrospzctive effect  should
not b: given to fiscal measures.  In respact
of Income-tax, special cxemption is made
upto 14 years. In respect of the oiher
taxes, there ls no  such  exemption, [If
Government pleads that limitation is of
30 years in respect of its civil claims, then
that limltation must arise from the law. The

limitadon cannot go backward from a  law
which Is sought 1o be passed giving  effect
retrospectively for 12 years. This is an

Important point be:ause it go:s against the
Constitution and I would like the Minlster
to note it for reply how retrospective  eflfect
can bz given to a tax for as long a period as
12 years. 1 have an amendment that ret-
rospective effect may be for 3 years afier
the period of limitaiion whichever Is
shorter.

The second point Is whether this retros-
pactive effect should be given without
regard to price adjustments amd  tax  refunds
which have taken place. Now when a tax
is impoed the buyer normally charges a
Jower price bzcause he has not got 1o pay
the tax. But when you impose the tax 12
years retrospzctively, how is he to make
the price adjustment which he charged in
the abscnce of the  taxes.  No doubt, the
decision tn respret of taxes heging with the
Yeddalam case in 1954, But since (rom the
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very beginning it was contested that the
tax was not due, this adjustment could have
takzn plac:. The seller might have reduc-
ed his pric: in anticlpation that no tax is
due on it, Itis not fair that he should
now be asked to pay the tax when in his
own calculations of price he did not include
it before,

The sacond point is about the tax re-
fund. Now after the Yeddilam case many
partics filed suits and refunds were given by
courts and were even paid by the State
Governments. Th: question is : whether
refuads given should now be recalled as per
provision in the Acl. A man to obtain that
refund has to go court, has to engage
lawyers, has to pay court fees and even if
there wis some allowance made, the position
woulld not have been so bad.  But it now
looks as if the Government  does not care
whether the refund has bien mad: or not
and is insisting that these peop'e piwy the
tax as was due. In this connection the
Minister must rem:mb:r—]1 am referring
again to the Mysore S:ate —that the inter-
State commditizs iavolved  are largely
agricultural commoditics like arecanuts, co-
coanuts, coffec, ete.  Is it the intention of
the Government to discourage production
of these items by imposing or attempting
to collect the tax for 12 years, On the one
hand we sce that the Government 1s going
all  out for agriculture Government is
nationalising banks in order to ohtain funds
for agriculture.  Here It looks as il you are
determined to ruin those who are in the
arecanut, the cocoanut and other agricul-
tural trades and ruin those who produce
these items and I would, therefore, like the
Minister earnestly to consider how far this
is fair to thelr own programme of cncourag-
ing and improving agriculture,

Thirdly there is a provision that not-
withstanding any judgment this law  will
apply. Is it not a contempt of court ?
When they have passed judgments after
considerable expenditure on the part of the
parties and considerable thought on the
part of the courts, is it all to go waste be-
cause you are now passing a law ?

Lastly, as far as the Mysore State is
concerned, as soon as they lost the Central
contribution through the 3%/ tax, they rais-
ed their own tax in respect of these commo-
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ditics from 2 to 5°%. They covered this.
Now you are going to reward them further
with another 3°/. T would like the Minis-
ter note for reply whether when there is
such recovery made by the State, any plea
for compassion for the State Government
all arises. May be Kerala Government did
not do this and the Kerala Government has
been slow about it. But the Kerala Govern-
ment had the samc opportunity. In any
case the taxes of the Kerala Government
are by no means low. My submission is
that this Act is a bad Act.

SHRI B P. MANDAL :  Madhipura)
On a point of order. There is no quorum
in the House,

is being
The hon,

MR. CHAIRMAN 1 The bell
rung—MNow there is gquorum,
member may proceed.

SHRI LOBO PRABHU ; 1 would like
the Minister 10 consider not disturbing the
refunds already made, Secondly, T would like
him to consider why the burden of proving
that the tax  has not been collected  should
be put on the tax paver from 1964 after the
Yadalam case.  This last provision is most
unfair on the txpaver, to ask him 0 prove
the thing in the negative over a period of
nerrly 6 years,

These are very important minor conces=
sions being asked. § do hope that this much

would be conceded in order to save this
measure from  agitation and  lrigation,
It has been said in this country that there
is no taxation without livigation,  The
old principle of no taxatien  without
representation  does  not hold  good
for the 20th centuwiy. [ would like the

Minister 1o satlsfy the taxpayer to this exient
that he is not again driven to litigation
and that this unhappy development of no
taxation without litigation is not allowed
to occur in this partizular case,

SHRI HIMATSINGKA (Godda) : As
1 could understand from the speech of the
hon. Minister, it appears that certain States
levied certain inter-stage sales tax and be-
cause of thc judgement of the Supreme
Court, they may be asked to refund such
amount which might go the extent of Rs.
70-75 crores. I that be so, I have nothing
to say. But as I read it, the new clause
proposed in the Bill says that the dealer
shall be liable to pay the tax.

Central Sales Tax (Amdy.) Bill
“*A dealer shall be liable to pay tax
under this Act on a sale of any goods
effected by him in the course of inter-
Siate trade or commerce noiwith-
standing that no tax would have been
leviable {whether on the seller or the
purchaser) under the sales tax law of
the appropriate State if that sale had
taken place inside that State™.

The scheme of the Central Sales Tax
Act as is apparent from scction 8 is this,
Lvery dealer was liable 1o tax at certain
rates in the case of sale to Government
and in the case of sale to registered dealers
and In the case of certain goods declared
of special importance and the section pro-
vides the tax payabl: by a dealer on his
turnover as m:ntioned therein,  In the case
goods other than declared goods it shall be
calculated at the rateof ten pr cent or at
the rate appiicable 1o the sale or purchass
of such grods inside the appropriate Stare
whichever is higher and for the purchas: of
making any such cauleultion any such dealer
shall be desmed 1o be a dealer Hab'e to
pay tax under the sales tax law of the
appropriate State.  Notwiithstanding anything
contiined in sub clause (1) of sub.section
2) the next sub-clause reads-—if under the
siles fax law of ihe appropriate State the
sale or purchise, as the case may be, of any
goods by a dealer is extempr from qax
generally, or is subjret to tax generally at a
rate. which is lower than three per cent
whether called a tax or fee or any other
name, the tax payable under this Act on is
turnover in so fur as the turaover or any
part thereof relates 1o the sale of such good
shall be nil, or as the case may be shal' he
calculated at the lower rate,

Therefore, if the sale in a State of any
particular gods was excmpt from sales tax
there would be no central sales tax on such
goods even tf those goods move out of that
State that appears 1o be the scheme of the
Act. Therc were certain articles which
were not liable to tax if the sale had taken
place in the State and on such gooils there
will be no central sales tax also if the
goods moved out of the Staie, If that
section is amended according to the present
Bill, the dealer shall be liable to pay tax
on the sale of any goods effected by him
in the course of Inter State trade or com-
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merce notwithstanding that no tax would
have been leviable under the sales tax law
of the appropriate State if the sale had
taken place in that State. The provision
that is now proposed goes beyond and does
away with the provisions of the Central
Sales Tax Act. The Supreme Court has
held that the tax been realiscd wrongly. If
the Government wants that that should not
be refunded, that Is one thing. But if the
law now proposcd gives the right to impose
such 1ax for the last 12 years, the position
will be intolerable. The hon, Minister
should make the position clear whether what
is intended is only to safeguard the question
of refund of any tax that may have been
collected and there is no right to levy
fresh tax on any dealer for the last 12 years
simply becausc of the present amendmeznt.
Otherwise, it is an absolutcly dangerous
powers that would be given to the States to
levy tax for the last 13 years on sales which
were not liable to any kind of tax, T ex-

pect the Minister to make the position
clear.

SHRI R. K. BIRLA  Jhunjhunu) :
Before 1 start speaking on  this Bill, 1

should like to say somzthing which is not
so relevant to this Bill, T will take two or
three minutes only in this connection, My
fecling is that we  Independents,  except
clderly people like Shri Krishna Menon and
Acharya Kriplani, are considered to be
second-class Members of this House.  This
is somcthing very bad,  We people here are
about 71 in number and whenever the
Independents  and some chit, the reply is in
the negative. 1 do not understand what is
the reason. We have been also elected in
the samc way in which the Prime Minister
has been elezted. yoursell have been elected
and cvery other Member of this hon, House
has been eclected. Anyway, this is my
grievance.  But I thought this is the time
when 1 could bring it to your kind notice.

Now, I come to the Bill. There are
threc most important points on which I
would like to speak, and to which I would
like the attention of the hon. Minister to be
drawn. According to me, there should be
uniformity in sales tax throughout the
country. The sccond point is, a high
powered Qommission should be appointed
by the Government, to have a thorough
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study of the sales tax structure in the
various States. The third point is—It is
very, very important—that as we all know,
It is an accepted law that taxing statutes
should be prospective and never retrospec-
tive. And so, clause 9 of this Bill which
the hon. Minister is bringing here. should
not have been given retrospeciive effect.

As we all know, this Bill has bzen
brought before this hon, House so as to cover
up certain legislative deflects  which were
existing in the principal Act of 1956, The
Supreme Court which is the highest  judi-
clary of our country has pointed out in some
cascs, particularly in the Yadalam case, that
no central sales tax should be levied §F
there is no provision to levy sales tax under
the S.ate laws,

Oa the sccond  of this month, the
Supreme Court has given another judgment
to the same effect. 1 am sure that the
hon. Minister knows it very well that on the
second of August, when the Supreme Court
has given a judgment, the Government has
come forward to bring a law against the
judgment of the Suprem: Court which is
the highest judiciary in our country,

The levy of central sales tax  varied
from three 1o 10 per cent depending upon
the nature of the transaction. In this
respect, a serious problem arose, and that
problem s that the dealers who had not
collected the sales tax from the parties but
who have been assessed and paid sales tax
on the levy made on them by the sales tax
authorities claimed refund. This demand of
the sales tax was wrong and unjustified,
particularly when the taxing statutes should
be prospective, as I said just now, and not
retrospective in nature, The malter is subs-
tantive and creates a liability, and there-
fore, it should not take place,

Here, 1 would say one thing. I do not
dispute the right of Parliament to legislate
on any subject under the Constitution, This
type of legislation, after repeated verdicts
of the Supreme Court against the Govern-
ment action, is wrong. We should give
proper respect to the judiciary.

Coming to the present Bill, 1 would say
that for the purpose of validation of levy
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which was illegal according to the Supreme
Court, the Government issued an ordinancc
on the 9th Jure, 1969. As I stated earlier,
this Bill is befor= this hon. House with a
view to replacing the said ordinance. I
would like to draw the attention of the
House particularly to clause 9 of the Bill
in which it has been made retrospective,
and I strongly and categorically object to
this and all these levies assessed or re-
assessed and the levy so collected has been
made legal under this law with the result
that the dealers who have paid the tax have
not been given the right to claim any
refund whatsoever,

Bringing in such a Bill and making it a
law is against the spirit of the Constitution
and against the fundamental rights of the
individual. It Is an encroachment by the
ruling party on the fundamental rights of
the people and now the Government has
come to this House to get this legislation
rubberstamped by the House. To me, it is
an anti-people legislation. Taxing statutes,
as I said already, is always prospective and
not retrospective in nature, when particular-
ly it is substantive and not procedural,

Here, 1 would like to draw the attention
of the hon. Minfster and of this hon. House
to John Mathai's report. John Mathai’s
report has suggested as back as in 1955 that
on account of its yleld and flexibility, sales
tax has come to occupy a large and indis-
pensable place in the Siate financial systems,
Centralisation of the tax, the Committee.
has recommended, must be ruled out, The
difficulties which confront the tax adminis-
trations vary considerably in character and
composition from State to State and taken
together present a larg: and almost bewilder-
fng variety of problems. 1t would be
hardly possible for the leglslative and rule-
making power located in the Central
Government to deal elfectively and promptly
with these. It is given on page 519,

In the end, T would like to make a vary
small submission that Delhi is a distributing
centre for Rajasthan, Uttar Pradesh, Hari-
yana and Punjab but there is heavy sales
taxation in Delhl as a result of which trade
suffers here. It is my submission that the
rates of tax in Delhi should be reduced in
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order to facilitate the adjoining traders to
trade here, That s why [ have suggested
that there should be uniformity in rate
structure throughout the country.
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fFAsadag 4 A & @z &7 FE 9T 8
T8z g aar 2, Far 10 qvEz gl
qar &, AfeT ¥ miw @ A
¥y &3m0 3 quaz &1 AT s A fgan
TA—IF A H FEAAT 9T OF agA
Wiy faarg Az gAaa g | or 27
gadt |z ¥ wrA 473 97 &3 anar i—
Fg A7 A 2aqrd, Afer A0 g,
fasaY & | 9382 Farar ¢ ais4 gadl €3
JquAz smar &1 A3 za¥ aqir ¥ oA
g7 2 F—n% @ 97 5 195 73
Fzstafs grk A ¥ ofeAs Y m
Ay A AF YT A 77 5 TATY sTgE
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fadaz 792t & 972 57 aifr ag 3a a2
faw #T o —smar 9z gafsa g f5
dcw Z3F AW Z¥@ &) A UF
& J7g 9T B, AT A FA W IqE
gzal & fau vsal % q19 qga 1S fF
fea qeiz saat faar srgar = frad
9§ {7z MEAARE §F AT |

faswa oz 8, Y974 Wgd, gL U
ger-fear a8t 8 1 gmit @gi oRFTA A
q1gTg 9z a1 § a7ae #r 4y, fee 10 93-
dz g, 20 qvdz gf, 30 avde gk, ¥fwa
aHY Y A8 & w07 @ vy § S feaw
feara & farge araifew &, ¥ =i fgana
frara A 1@ a%a ¢ | @F AT T4l
flar 2, ¥ afeat awT @i faq geedaex
¥ gzi @3 wy &, S aTa-g I
wA g, it At o mfew 1, g
fmar, & wolf a1, A8Y Fwm@r ) dTL 0F
&t &« av, eAifgas @@ 0 3@ @n
Fra, faaan ot 230 o @mar S aar-
=y, Iq% THY A %ifq0, g aXE ¥ IOH
g9 F AW ALY @A owaAE A
gz ux &Y a0 #) & 9T fasd §w
aad) qar 3+ o faa segar

AT §AF) A DAY aFdF 57 7
g at fez & 7z st o€ i w9 3w a2
faar 3% f& 73 ox & sz F foar s
atx fagar gaifas amg @ei & mg aiz
&1 A% D FAR A--ox A g fF
faaar arer £z YT §=zT FY ¥ew 299
fasar & S8 9@ AmEdl @R
AN —&zT T Y 9@ AT WL 2
1 WY TaF aAar, ife gwH  frdr @
399 #1 AYar g fadar 1 ww Al a%
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& 1 Sar 83 qg¥ ) T g—ag-Ag W
43 § ot qg¥ g svzT-gearsfan U §,
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q1gT § snar & I8 fFaw gA7 saEw 219
IAY F19T qT FAT ATAT 1 IHE K
az-gaarzfan Qar @, az-as afead
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Mgy §42T F gf, AR FRA-UFGIA
QT F gl § AT @) qar d, 1wy A
a7 g1 A g 5 saqr oA $ AT § 03
gied &zo Gow L3 T A1FT Jed 99
F 21 SN AR AT AT Ao
1 &1 W19 &Y AL & |9 90 04w
2, arFgar 9= 241 2, &S dar g, ;1ad
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GHIF qEAT | FHU o 2—zaH gui g
Fzal, 972 991 31 A1 wre Ia(ET, A
AT BT FIH HIT AP 98 FaAY w4l
Fagt g 5 7 9t SaFcad fr
feaar @ @ #z2i @ fomr w17 wet
fAs@r 1 7 gra A1 F gz AG &
THT &1 HIAT EI—gAIT EFG G431
FET—ZAIU A1TZT—HIF gL AT 9T W
FFNe g 12 §, ST WIS 2 F1 AT T4
g1 2, ag-zarady £ ==t A &, Iqa
gfaar ga add § a8 @

AL WA G G HIGH LT &1 AT
IUF AT ATAY ASAT F1 FadFz FHA qar
3 T za faw & 398 ga® s § ar
qz 41 wqd fas § =4 fozq @ qods
TS | 3747 wiad, 4% 79 faw ®1 aq
2, ®nft wiga-37 faw @, s 15 qeaa
fearf adf 3, afer goad faard 2T
g1 wfer &3 ad fFar g f& adr
gwaz 70 a1 fadse IR ¥ gIF §O
aMT Fg AL FAr WzA Ay wis-fas
&g I3 0L AeAl—IF T FAG FT
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& qar IAR faar & ag % o & @
St o ST A T FIA F faw @
fas &Y 2zt =4 § 1 Sfex ¥ew 237, Sar
9 Ay § AT A qg, A A ga=g-
Wzrisywd, I ¥ ux ) gW FE
W @AY § f& zasaEazr AW @
am frgsma & s waar
qrir & Ay ¥ arr e @A
Faz Faiss gy & frgeamr &
gAZTTLFE T4 T, T 77 A=A Z39 @y W
1§ 71X 54T 21, 5137 878 zigeq Ao
stizr A g 1 3% fardrs, a1 zoae
Zaaq & WfF af @i 9T gy § a3
g FT A7 € | 3T FIAL 9T FeA 299
a1 feat qg &1 0T 239 S K a@
2r 1 3% gq a7 951 &, S 9
dxq sy wfzd, wsal #) ar ¥ ) &g
sy fosdy =ifza ) 3fwT sw atg gz
A1 Aveaer FT &, fF9H Fow 2o oY arAr
¢, Tz s F971 & fasrs § 391 396
| FTar 7T & TFAT &0

16 hrs.

ZAR A 9 S A FEr fr gAY gw
qg wiw Sy FfeT w27 fraw g
#3 7 aft fergevra ¥ g2 garmrad &
grai & &, srfedtadg Fgrai § & 1 g9 WA
a5} § f& 3931 Q31 agy wwEr A0
affrgfsa 47 ¥=g dag v WY
qry § N A faFY FF Ta1 gArer
I AT FY OF FT AT H Y
Gar X § 3R for gAawaAd 5@ §
gafeu saar &1 @# afa Far sado g
qa6aT g 1 T sy A gEAdiaHz &
wfeg ¥ avdl faar 37 § 3feq sqar &
JTAM T A A DA § IJAF G &9
§ graeisy 7g s § afow faa A
% yE@ A AT E,  ANfE sTIN N
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1 @it § 39 EEIRT ;F WA
T2 2, wasT qaea g ¢ 7 fomd
qATA AT oH FAAAT F FEI AT
qrfgd, 97 raf F AT A faf &
fou, fasrga & gra ot \A™RC & fas-
faar ar, & 3a® reawrs 781 frar aar
2 faT AT A IR SWEA wEAT K
&t & fou fasaat w1 fasfasr s
forar smar &1

gaafa A, §a a0 2q &Y @ AG-
agaenr fadifaa @) wardaY, g faaY & o
Asg Z3g FY NEY I Wt | ¥fFw 9w
ath @Y ¥7F Za7 w@m 3z wWfey fr gad
W fed1da zwear g1 a8 AW #1 Feay
9y, sl & garfas gedwie fad e
a4 | fag N7 2 geq  owd g I9*
fxn, Z#rs %) avgr azrwT feaida &
w¥faargs fear smr g9 feAma & =g
Zam qut famfaa aorsr & o a7

gt aed ¥ & oF ¥a AT wgAr
SEAIE | A7y A A W wsai Wy
®IATIEY AT G2 FY @) AfFT Far oy
gIEIT A 79 417 9 AT M fear & fr
o 248 FFzd § 7 fwadt SqAmd @
w19 74 § 7 oAl avE ¥ Wi ¥e@ daw
@1 1 fedt awg &1 1€ gaur Z7m, A
foraar saw) fasar anfed gosrqiern §
feamr fezar smowy fam qrar 3 7 frgdy
v ¥ o wezw ) arg ok 47 9 &Y
w1 ot f5 &t 70% & emfer 4 2
faardt w42 fraE & feama & wege &Y
FX ®1% ¥AAT qa1 A¢Y fawar & awwd
T FTATEY XY AN A, HTTHT AT 7
fadt Tifgd ag adY fasdl § 1 awady
¥ wemrarT. gEEid A FAT=TA §)
IFE 7 A T ATTRY AT AT ¥} Formy
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FTHTT 34T F7 I@T 2 |
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ToE yoran gaH gfaadr @i Og R
& gfr 1) 2 & foq ferg MfasEa
w3 ¥ fow, wtsar F zfezsio ¥ ¥sw
Eq sarar onfadY @ srar & & am F
qfefeafas # <t gediw g5 &7 3= @
Faf) Y GIFT YIF ATFET T 1 FHIT
3IaR 2z A wmmifer v A
fizw =1 fad 1 4191 37 & fobr qafws
gl ¥ gz gFd) & SiEA dedw (A
F) AR AqA ArAZT A a1 ;rEmefea
F MATT | T FA G A19Y3 T A9
F 5 gamEl &1, 858 Zam &1 feara-
feara 3t% & 7 @1 90T, T HIAT FATHI-
SATET HAT AT GIET FT FAAT ATRFAT
7 g1, fat o 3g7 g3 aF |97 WA H
AT |

USTAFET & qeqeq # i 7C @l
nar f5 ga¥ A Y aifaar & 7w
fsa & w271 9@ ¢ & gura Y 0
adt fear ¥ & oA F fou a7 uF aga am
#H g feEsr Qs ar it wa @, @
qyer @t ot dTifaF a0 7 A=A @ oAz
TaFY AT FI0 | 36 A A A wEAr
wrgar g fx afz swro gy 2 fF s Zam
a6y ar Al Fi {4 faaqar fF faear
aifgd aifF st gFa & amawr Adl
frs T E—AFAU F WAL F HIUT
gt aqifeat & gru ) fard @™ &
o, @t 39% faq =fad & rar &,
oF @ vear @ 5 a2 O {eAw D@As
2% 3 AN AE 4T g9 H F 1 A
2T & {30 oTC GIFIT A9 Fod H ALY
Far wigdY & @1 Fat wrenaifza ¥ qraga
IAET T WT WEIITTT FI g F 1 afz
gy 9 I FF § A1 A
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Gra? ¥ @,  HATA F A A AT
azady ArAAY AT g Oz w2 gEA fF A
feaigs #1 geara fawrg wal & feo
frarsrxgr 21 &fsv fag &7 % ag
fadtas wmar mar &, 9% @IF-|T AT
T F39 €Y I3m F g 91 6T 39 A%
& fr s ans fergeana & o saan
faa® 75 fadt =1 @7 & AT )
FATFIAE, IT I T3¥ AT T@E
FUITAZ ¥ TG AT T F33 2, Iz 41 37
A, a4y YT AT YT iy wAar A7
SarEr adta g1 A W g

zAwedl & A & za fadgs =
gaifasd s7a1 g | 93 ) gagT faar 2
f& a8t arm wAar A W F fam A@E-
¥z fFgr A | AT AT TR JAFE
FA HWE arag N ysdr Aty
zaH afg st 7 59T §39 & a1 gz I3
qgea arar fraF & 1T e 98 73 &
Y ag A9 FAa1 & fa=re, AT dgad
¥ faors, 37% fawa & fasme gt a3%
wfaer & fa=re &) W qlr g §
W fadqw &Y gafzed $7ar g

SHRI M. MEGHACHANDRA (Inner
Manipur) : We are just now discussing the
Central Sues-tax  (Amendment) Bill, 1969.
Which sceks to amend the Central Sales Tax
Act, 1956, This particular Bill has been
brought 10 replace the Central Sales Tax
Amendment Ordinance which has Issued, as
the House is aware, in the month of June,
1969. In this connection, I want to point
out a few things.

I still do not understand how this Or-
dlance was brought at this hour. There has
becn a reference in the *S:atement of Objects
and Reasons’ given in the Bill that the issue
of this Ordinance had be:n made necessary
because of the Supreme Court’s judgment in
the well-known Yaddalam case. In the
Yaddalam case the judgment was prorounced
in 1964 in the month of November. So,
some 4 yearsand 6 months had passed and



305 Central Sales

[Shri M. Meghachaadra]

only in the month of June, 1969 this part'-
cular Ordinance was brought, and in order
to replace that Ordinance, this Bill has been
brought b:fore the Ho»use. This Bill has
only 11 clauscs but these 11 clauses will have
very grave and far reaching consequences
b:cause this Bill, strictly sp:aking, is not
prospeztive. This Bill will have retrospec-
tive effect-retrospzctive effect not from the
day when the judgment was given but from
the day when the Act came into force. This
Act will have eflect for more 10 ycars and
during the course of these 10 years this
sales tax will have (o be imposed and from
many dealers this sales tax will be collected.
This levy of sales tax from dJealers from all
States and Union Terri ories with retro-
speciive effect should not be supported, and
In this connzction I humbly submit that this
House has the power or authority o pass
such a law, but we also have to look to-
wirds the clement of hardship the people and
the dealers have to suffer il this Bill is given
retrospective effect,  As [ have submitted,
if this Bill is passzd, it will have far-reach-
ing consequences.  What the Suprem: Court
pointed out in 1964 that will be overcome,
But I submit thit it is good that we should
have a comprehensive Central Sales Tax
law. But, then if we go or with this parti-
cular Bill and make it retroipective, the
clemznt of hardship should also be taken
into account.  Already many State G overn-
ments have to recall tax amounts which have
been refunded.  Then there are still more
taxes to be levied and collected,  All these
things are there and, therefore, | will suggest
that something is done so that  the Bill is so
amended that the retrospective elemant is
taken out. This Bill in the few clauses also
introduces som: other matters,  Reference
may be made to the imposition of the tax
in States where there is no local sales tax
Jaw. Then again it will be imposed not
only in the sale of commodities in one State
but this will be imposed in the subscquent
sales and, thercfore, this becomes multi-point
tax. \

Then again, in this Bill, there Is what is

called validation of the actions of the
Government  in  the matter of assess-
ment, in the matter of collection-

and levy made in the past. There is

SRAVANA 16, 1891 (SAKA) Tax (Amdt.) Ordi. (Rs.) and 306

Central Sales Tax (Amdt.) Bill

one provision safeguarding the intcresis of
those who hona-fide, relying on the judge-
ment of the Supreme Court, did not collect
this tax. But my submission in when the
Bill is given retrospective effect for more
than 10-12 years, then it will cause much
hardship to the dealers and the people from
whom this tax is co'lected,

o g PR T &AW (ITHA) AT
afy gza, a1 fam gt @wy ¥ @z
2@ ¥ dar wwar § f& arw wre zaer
g7 A-g1 smarfeni g 93ar Al
oF 217 &2 0% 2 {5 fagy 12 @ W
Y faar staar 1 anfax it &% fem
F41 A8t ? 7 za% Q, 7 g7 94 qg)@7
F aAATAEATE | AZ AT FX uFlAq
FI9 qrs ge1977 & 7 feadr sfos mag
#wer @Y 17 § g 2w oAl WA § )
afg faeft gRrAarT &1 i fas #¢ w7
g, TE13IT FY FT 7 50 Fo @ Afqwar
T AN G fas iR ) =
SFIC F A% FAT gmi? Q7 § 4 w9
st @z o1 R &1 A gaa s fag
dta & FaET 2 ¥ AL @i A%
agi & AAT W AT F Qg
It A1 50 T 200, 400 Fo FY FHIA
sRETFE NI fRar A 2 7 A7
g#1 ¥ fzam-fFaa 977 1| 7953 | 99,
ANE FY gF1T FIF qrer afw M5, 10
To 1 A1EY FIFT T9AT § A9 IAH XA
wrr § f& qga fafl s 3w, faas o
1% fgia adY 2, =t gfawa & oo e
FTar £, A 9z &7 sasr fad) w2
asar g |

¥rr grere ¥ faggd & & ag A
%1 Tga Aforr, @w €3 GR FFAIR
®) wga aE 3| a7 3 & AvE
faqa wfq® F@7 aqAT & smnd gaq
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& wfus 9g ar F@r $1 I8 I
A §, a2 geaafa & faedia HIA FI-
arii & A3 §F ARG G WATH
foq w1 § fr @@L FTA T I
¥ faa wHX @97 ww, @) I A A
HySwen gl § AR TR aga T
etz A A A AIETH fadea
F= M fF oF sufad @1 F6Z g1 Ag AT
ge7y 3 a0 TAd (6 Fard sgfaadl 1
F6Z |

a8 A1 I # | s A faar EL L
STAT 3 FIT F FHAGT O FA | I7
Wz & wrer e fE 3§ Awa A Ee
Fm AfAa | afwa mEz T F T A
o, 21 A9 FaLr A9aT § 39 9T A FT
‘t‘-;'TIRTT 17 TAi gaF! &Y faasa sAY
2, oYz s walf Y & FERT TgA ATAT
# si\x Fzar 2 f& o faang &anEd
%;ifﬁ I% 97 BT ot 21 wFT F -
f27 w@d § | §g a1 a7 39T TIg0 A9
3 oY Fg 3 I A g WA fa
Fyoaft &1 g QAT &g, # A A FE,
g & w1, feana §T A1 7@ 9FC F A
@l SqIarT FYA & | @WAg HA wEEa
St ¥, TG GHAAA T JAT T F
stg az afifga & fr Y7 fea g w1
1 qg 9 § ) gafen & |IFT ¥ AW
Fer fr az A fog® 12 a@ #1 53 0
1T $T T2 & &wH fgaFd sgdr . w9
@ T # @ Ffae &3 e
Y g Qo & T AF0) T IWEw
gvar 2 & gwazad ¥ af wen & S
dar A T TAFET AR gEARI B
wre 27 &1 A P gEmEnd & el
& & a7 A} W gA% P s
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At 3df &, afew ¥ g ¥ 3N =
Fifam atz g7 At afawmfeay #1 as
Qg | 33 gF1IT FHT F AadF F
FEAT AT | FI Ty AE) fewar s Ay
T w1 A 7 fawar aifzd gv 9 ag)
e aftonw g g & T &l
Eqw Az, fasy $T 9T aFT agaQ
fTaFT 992 qrATET F79T 9T g0 AT
FATAT GRATA FHIT | AT T AT FT 32 A7
FT Qfan f5 faa-fa &Y . aqr 2w
g faad 1% 219 9 &9 &) &1 8T
fad AT gwrAzIT @A miws 32 a sm7 )
g8 wix Ifag ena faar sra o aram @
A A I 97 HTET €41 AN |

st AR sfgra  (SiFFag) ¢
gwrfy w3, W AeA i34 (@A)
faygw g fFar aor 2, 9% graeq i
d FT7 W AQIT AT FIAT AEATE AT
ara &1 g fa 7 ndizg 37 a7 e7ia.
qdF faarT 47 1

=7 fag w1 enm agr fefazz 3 gm0
qFgragr g f& M s geeszz g%
FO0 347 Y= E79 997 FRar AT ) 78
ard AL g # 74 oY | f2EE) &1 aF
Az gfemmr & maz ar mfamaiz &
AIHT IAT 92T & 0F I F WS Far
2 @Y grErT I e A 259 age AN
ar TAR | Fg Ay N S § M asas
Feal § & otz agi 97 fwyad am
zafsr gw fas & qF Tar a=0F A gAr
arfgd fe SimT s 8 1

#gurie § faaga svar Tgar § &
Tq A7E A 49 T EAG BMA X HA FW
I | FE S F gl § M aar
T AT g ANE 97 AH wm o Aw-
aeim  fs emre A I 9T OF IR
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& o1 fam Srr s gL AT Qg
T I&T | AT T KT 9T AT FY A 0F
qET T Yo AT FE 9@ gedRA
F AW g AEATT FT AT FHFA
AGT IAFT NITEAT SEAT IHAT |

# mar § fe ga oftar & arng
Bt & | Ar9d vemTg geedweT dgr ay
g1 wia Sifqr fF ox gFg § 100 79
THIE §S | T 3T AT &7 FT 7 25
%o 31® fZ7 7q Y ag 100 g4 & Wy
25 77 fz@a1 I AT 75 79 9 qEEIg
T F1 gz fas IEAM | 919 0F 0F 7T
97 100 %o gaArgs g &y § 1 A0T
et fFar #1 qre-qig gmT w19 FT
HIaaT grar § &1 97 200 To  ITAAY F ¥
Zmr | 3g avg ¥ faad o woF &ow irW
F At § IAFT gTLAT HIAT T W AT
aur gar 2 | 7z 3E7 WHT ;T DA § AT
wT A A F Fg FT A 417 1 AT
T a1 Y ghATE 1 g, A 2y AT
& g1 oF AT FATT AV ALY FHT AA F,
@ faqar qF fa= 8, 7ar fzama Agf @3
¢ e feaar wiA fasr ar feaar gmz
nar | gt e S qga A ¢ 49 39
@i ) TeEdaEal & grg 47 A13d 934
3\ 377 v A & fag ag @ 3a
§ qfii o A § 1 37 S F FAT
w1 Afa s 50 7o qAfAT DAy ar
ag 50 ®o gy & fon darrEy wmd §
afe 25 Sfgar adf g &1 W Al
(@ e sqiA 2w fAgw q wifgy fw
wai o oY ¥ew v age fear Ad az
IaET 9T & & fear ok o fow aeg &
WEFTT K 0 9T T 27 9 forw AN
%7 ar¥ 2 o § IF F1 I1A Fgra ¥ oF¥7
qgwd =17, i &var @37 A% fF @ W
AwFPIATE, INAWY ¥G 4w
IO AT & J(7 AIE-ATZ «F A §
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FFTARTT Y OF AT g a7 ¢ fE g
NN A 7 gvg qar & 1 A @
aga e g & 1 faw faq @197 aqan
Ik gay Fradwr ag 3z A¥ 10w
fza & qrare & da1 gar a1 uw @
iy 5 7@ gemar & fad Qg
1,000 %o &t § #fdq agdrawg & fema
TEAT & | gz A% D &7 Y §, AdC
2 &1 sgqrd 4 grar @ @ HeHY oF
AT FY @@ qv 200 %o 9T A AIFKIT
F1 247 Zar @ stz 800 o 9T @=r war
2 1 800 %o &1 fem@ sa® qizdz @ial
§ qar s § 1 forw s & ergeii slw
A&t § o 8 AT Ao 10 F A7 & 3
SEF @At Fo 1 slTAe 27 A
&1 T A ) emT 2ar Wfgd o

# ag) faadt sem f& 9 s dam
sng ag fegl ot oF eqq 9T @mg @ifs
;T FT 5A4) TE BT FA1 A FIAT o F
YT =grrdY WY ATHIT A1 GTET A T AH,
| g goAEar $1 W faar sarar Gar
fe go NF aedt fas )

%7 75 & g 9 ga f3daTw A1 99-
47 F7ATE

SHRI DATTATRAYA KUNTE (Ko-
laba) ¢ Iiis very surprising thut a Govern-
ment which calls dtself democratic Governs
ment and says It wants to function according
to the Constitution cvery now and then
comes to thls Hou:e to legalise Ordinances
which lay aside all the judgments handed
down by the Suprame Court. This is dis-
respect of the law and dlsrespect  of the

Constitution. 1t has become the praclice
cuch Ondi-

for this Goveinment Lo 1 :ue

nances. Lo this particular case, the i

decision came dn 1964 ; later in 1968 a
All the

number of declsions were given,
same during the whole of the Budgel session
of this year the Government did not care to
bring any law before this House. Bui
wlthin three wecks after the House had
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adjourned, it made the President given an
Ordinance and it is really surprising that
the powers of the President should be so
misused by this Government, which swears
by Democracy but wants to legalise but has
been decided as illegal by the Supreme
Court. If it had been decided as illegal by
the Supreme Court, what would have hap-
pened ? At the most, so much of money
wou!d have been forced to be paid out of
the Consolidated Fund which was illegally
collected. Is it laid down in ihe Consti-
tution that an ordinadce should be issued
to do such infamous things ?  First of all,
the drafismen had committed a mistake,
and the Minister who brought the Bill
before the House committed a mistake,
and the House committed a mistake.
Why should the poorer tax-payer be pena-
lised for that 2 We arc being asked to
say, ‘““All  right ; validate this."" One
really does not understand  it. I remember
the first time, ufter | came here in 1967,
the House wvalidated by an ordinance what
the Supreme Court had  laid down saying
that the working of the Land Acquisition
Act was wrong, MNow, is there any principle
involved involved in  bringing this Bill
before the House cexeept to say that
certain monies which this  Government by
its own authority or through its own
agencies or through other  agencics had
collected were illegally and wrongly collee-
ted 7 It ought to have been other way
round.  The State Governments should
have said, “We are sorry for it ; we have
collected monics, and we  are  refunding
i, Or, ‘Il we have not collected it,
we will not collect it Instead of doing
that, what has been done ?

This is not the first time. Every now
and then we find that the Gowvernment
takes recourse to an ordinance first, It
has not the courage, it has not the
goodness, it has not the scnse of justice
to come before the House and openly
say, “We have committed a nistake ; we
request the House to rectify it What
is being told is, an ordinance has becn
passed and we have (0 validate it, That
way, an Act Is being passed. It is a
very shameful thing to do, 10 say the
least. It is* time that the Government
stopped these methods.  Otherwise, let
them take a big lock and key, go
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and lock the Supreme  Court, and
throw the key into the sea, so that nobody
will ever get fnto  the Supreme
Court and nobody will dare go to the
Supreme Court. What happencd to those
people who went to the Supreme Court
and got this decision ? It has only been
a Pyrrhic victory,

Did the framers of the Constitution
frame the Constitution with a view to allow
this authority 1o issue such ordinances In
this particular manner 7 Not in the least.
This law was first passed in 1957, and
amended in the year 1958,  For all these 10
to 11 years, this Government and this
Ministry or Department and hose who have
been  collecting  the taxes, have been
sleeping, and now, as is said in the Statement
of Objects and Reasons a scries of decisions
came in 1968 fiom the Supreme Court
and there were disagreement  between the
different high courts. And now, shame-
lessly, they want to say, “Validate our
irregularitics, our illegalitics, our breach of
the law, our breach of the constitution.”
In this manner, 1 am  afraid it cannot go
on for ever. Il this House is going to pass
this legislation in this manner, because of
the brute majority of the party in power,
it will be a misuse of democracy.

Therefore, for these reasons—and not

for any party reasons—I oppose this
measure, I will still earnestly call upon
all the honcst Mcembers of this House to

throw this Bill not because of any poligy
or any paltry reasons, but by way of
telling the Government, “Please, for God's
suke. do npot put into the treasury this
ill-gotten money which you got wrengly
from the people.”

SHRI HUKAM CHAND KACHWAI :
Sir, There is no quorum in the House,

MR, CHAIRMAN
rung—

The bell is being

Mow there is quorum. The hon. Minister
may now reply to the debate.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (Shri P. C.
Sethi) : Sir, as far as this particular measure
is concerned this is a very simple measure,
First of all, it s not enhancing the central
sales tax  which is at the rate of 3 per cent
sifice long. Therefore, il there is any mis-
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apprchenslon with regard to this fact that
this Act is going to increase the central sales
tax, that is entircly wrong., S:condly, this
Bill, as has been apprehended by the hon.
M:mber Shri Himatsingka, is not going to
increase the arena, The central sales tax
was applicable to all goods which travel
from one S:ate to another State since 1953
when the Act came into force. Therefore,
this particular Bill which is bzfore the House
for consid:ration is not increasing the arena
or the number of goods or articles that were
being put under sales tax.

The hon. M:mber, Shri Yajaa Datt
Sharma raised this question that the entlre
tax structure with regard to sales tax has to
be cxamined, whether sales tax has to be on
a multiple point basis or on a single point
basis or just as in the case of excise daty on
sugar and cloth it should be on the basis of
tax at the production point, [ would oaly
like to say in this connection that the entire
matter is before the Fifth Finance Commis-
sion.  Afier recelving their report we intend
to bring before this House a more com-
prehensive  legislation when we can go into
this aspect of the problem, whether a parti-
cular type of sales tax has to be imposed in
this manner or any other manner,

But I would also like to bring to the
notice of this hon. House it has besn our
experience that the State Governments are
generally resenting it. They do not like that
the power to levy excise duty should be taken
In respect of more goods because that snae
tches away from ihe State Governmenis a
considerable part of their revenue, As far as
this particular central sales tax is concerned,
whatever is levied at the rate of 3 per cent,
under article 269 (1) of the Constitution
completely accrues 1o the State Governments,
The-efore it is not a case, as has been appre-
hended by some hoa. Membuers, where we
are having centralisation, Shri Birla said
that we are having more and more centra-
lisation of taxes. But as far as this parti-
cular tax is not a centralised tax, it is en-
tirely collected by the State Governments
by central sales tax officers and department
and according to this provision of the Cons-
titution it accrues completely to the State
Governments and not 1o the Central Govern-
ment.

SHRI R, K. BIRLA : Then why is the
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Centre unnecessarily taking this burden of
collection ? If it is a State tax let it be
collected by them,

SHRI P. C, SETHI : Goods are trans-
ported from one State to another and there-
fore the State Governments lose, It s
possible that in one State one article may be
produced in a greater quantity than in an-
other State. Therefore the State Govern-
ments  would like that whenever gools
travel from their States to another State a
part of the revenue should go to them,
That is why in Parliament we have taken
upon ourselves this legislation for ths
convenience of the Siates,

16 34 hrs.
[Surt K. N. TiwarY—in the Chair]

The hon. Member Shri Lobo Prabhu
raised one question.  When the clauses
come up he is also going to move an
amendment to the effect that this should
not be given retrospective effect of more
than three years, If we accept his amend-
ment or his line of argument the thing
would be that the entire  revenue which has
been collected to the tune of Rs, 70 to 75
crores by various State Governments would
not be piven.  Various State Governments
are involved and their linancial position
would be in a very precarious state. For
cxample, there is Rs. 44 crores in the case
of Maharashtra, Rs. 14,60 crores in the
case of Gujarat, Rs, 5.5 crores in Kerala,
Rs. 1.95 crores in Mysore, Rs. 2.55 crores
in Madras and Rs. 0.05 crore in Madhya
Pradesh, Thercfore, all tnese amounts
come to a total of Rs. 70 crores for the
various States.

Secondly, supposing we take a decision
not to give it retrospective effect, What
will happen 7 Will it go back to the con-
sumers 7 No, it will not go back to the
consumers ; it will go to the dealers.
Therefore, it will not be correct to say that
such a help would have hclped the con-
sumers in any manner.

Shri Kunte raised the point that by glv-
ing retrospective effect we are trying lo
rot something which was not our intention
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to do. This is not the position. Asa
matter of fact, when we take to legisla-
1ioN, verens

SHRI DATTATRAYA KUNTE: 1
never referred to the intention : I referred
to the legislation. He is imputing things to
me which I have never sald.

SHRI P C. SETHI : When we legislate,
we try 1o see that no loopholes arc there
But in a democracy the normal practice is
to leave the interpretation of legislatlon to
the courts. Someiim2s it so happens that
there is some loophole in what we legislate
or there is some difference of opinion about
its interpretation.  In this particular case,
when the matter went b:ofore the Supreme
Court, there was difference of opinion with
regard to Interpretation. As far as this
particular Act of 1955 is concernad, th:
Supreme Court in one case in 1964 held
that the term *‘in the sam: maaner”™ meoation-
ed in the Act go to show that the mannzr
does not refer to this Act but the manner
prescribed by the S:ate Government accord-
ing to their law, This was a dillfernce of
oplnion with regard  to interpretation,
After this particular case, with regard to
the computalion of the tax it was held by
the Suprems Court that it has to be com-
puted not only according to this Act but
also with regard to the provisions which
are there in the Staie law. Since the
Supreme Court gave the judgment that way
and since it was not the intention of the
legislation that was  introduced  here,
corrective measures had to be taken 1o give
effect to our Intentions and  that is what we
are trying to do.

The hon, Member, Shri Lobo Prabhu,
raised the point whether it is desirable to
give retrospective offect 1o such mzasures,
We have got case after case in the Supreme
Court and the High Courts where this has
bezen approved by the jadiciary. For
example, in th: case of J, K Juie Mills
Company Limited this position was cleared,
Then there was a very famous sugarcanc
validation Act and a case beaiwzen the
State of Madhya Pradesh and Juora Sugar
Mulls where the positioa has besn clarified,

SHRI LOBO PRABIU : That is a
court.declsion ; not a law, Hore you are
giving retrospective effect by legislation,
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SHRI P. C. SETHI : Retrospeclive
recovery has been approved by courts,

SHRI LOBO PRABHU ; That was re-
covery. This is a law for collection,

SHRI P. C. SETHI : This recovery is
made according to the law, We are trying
to recover it by giving retrospective effect to
the legislation. The hon, Member himself
accepts that legally this is the correct
position,

Shri Abdul Ghani Dar and Shri Kach-
wai referred to corruption in the collection
of sales tax.  This is done entirely by the
State Governmant machinery, 17 there are
any cases of corruption, they should cer-
tainly be looked into and the machinery
should be streamlined so  that  unnccessary
incovenience i3 not  caused  to the tax-
payers.  If any concrete cases are  hrought
to our notice, it will by our cndeavour to
bring them (o the notice of the State
Governments for taking n-cessiry  provens
tive action.

Tnen, th: hor M:mbers, Shei Abdul
Ghani Dar and Shri Shiv Chandra  Jha,
desired us that it should be sent Tor circu-
lation to elicit public opinion.  We are not
bringing forth any new measure  hefore the
House.  As far as the C-niral sales-tax is
concerned, it is on the stalu'e book
since 1955 and 1 furtaer  amended
in 1958,  We ure not, therefore, bring-
ing forth any new measure  before  the
House and there is no need  for  its
circulation.  Secondly, if we send this
Bill for circulation, the result will be that
as regards the Ordinance which had been
promulgated in June and which has to be
replaced by an Act only if the Parliament
passes it in this session, we will lose that
opportunity with the result that the Ordi-
nance will lapse and, if it lapscs the result
will be that the State Governments will
have to return back about Rs. 70 crores o
Rs. 75 crores. Therefore, the very fact
that it is on account of the State Govern-
menis that we had to bring forth this
measure and bring it forth in the form of
an Ordinance will be completely nullified.
So, it will be difficult for me to accept the
suggesiion of Shri Shiv Chandra Jha for

wias
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sending the Bill for circuiation to elicit
public opinion,

The hon. Member, Shri Shiv Chandra
Jha, also suzgested that the trade operation
should b: changed lo th: cooperatives,
Certainly, it is a most welcome suggestion,
But the intention of the Bill is not to
channclise or change the trade operation,
The intention of the Bill is to clarify the po-
sition which had emecrged on accout of the
Supreme Court judgment. If the trade chan-
nel is changed and more and more coapera-
tives spring up in the country, it is certain-
ly welcom: and it is for the hon. Member
and for all of us to sce that wherever co-
operatives movems:nt can gather momentum,
we should certainly try to help it., But |
would like to say that this is entirely out-
side the purview of this Bill,

Then, the hon. Member, Shri Megha-
chandra, raised a very valid point and that
is what we were doing since 1964 to 1958
and from 1968 to 1959. In the year 1964,
when the judgment came, it was held by
the Supremc Court and it was also con-
sidered by the Madras High Court later on,
that it was only upto 1956 as far as
the cases based on 1956 Act were con-
cerncd and therefore, after the changes
made in the 1958 Act, it was thought that
it would not be applicable to those cases
although the Mysore and the Kerala High
Courts said differently. But this was the
contention, This matter was further raised
in the Supreme Court and the Suprem:
Court gave its clear werdict in the ycar
1968 that it also applied to the cases even
after the amendment of the Act of 1956 by
the Act of 1958. The matler came up
before us. All of a sudden. it was not
possible for us to bring forth an Ordinance.
We had to go to the regional councils for
consultation and to the State Governments
for their points of vicw and opinion, After
soliciting the opinion of regional councils,
after soliciting the opinion of State Govern-
ments and, specially, after the 5.0.5. came
from many States and, lastly, from the
State of Kerala and after the hon. lady
Minister came from here and met the
former Deputy Prime Minister and brought
to our notice the precarious position in
which the States will be placed if this was
not done, considering aH these ways and
means positlon of the State Governments
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including the States of Madras, Kerala,
Maharashtra, Gujarat and Madhya Pradesh,
it was considered necessary to promulgate
an Ordinance and that is why this Ordi-
nance was promulgated and we had 1o deal
with the situation in this manner.

Then, the hon. Member, Shri Ahfrwar,
mzntioned that the tax has to bs collected
at  manufacturing point. 1 have already
stated in the beginning that it is under
examination and, after receiving the Fifth
Finance Commissian’s report, we are think-
ing of bringing forth a legislation on this
matter where we can g into the iIntricacles
of what typ: of tax it should be, That
matter will come before the House and the
matter will al o go to the Select Committec,
That will be the most appropriate and
convenient time for giving the views which
the hon. Members want to put forth with
regard to this matter,

I would like to explain that we have

taken care in this Bill that  wherever
dealers have not coll:cted the tax, certainly
the onus of proof is on them. Mr. Lobo

Prabhu said _that why the onus of proof
should be on them, if they put forward
the proof that they have not collected,
certainly, to that cxtent the provision is
being inserted in the Bill that it will not
be collected from them.

they would
it on to the

But if they have collected,
certainly help us in  passing
Government.

This s all that I have to say at this

stage.

MR. CHAIRMAN : Mr,
Sharma...He is not here,

Yajna Datt

I shall now put the Statutory Resolu-
tion moved by Shri Yajna Dawt Sharma to
the vate of the House. The question is 1

“This House disapproves of the Cen-
tral Sales Tax (Amendment) Ordi-
nance, 1969 (Ordinance No. 4 of 1969)
promulgated by the Vice-Presidemt
acting as President on the 9th June,
1969.""

The motion was negatived.
MR. CHAIRMAN ¢ [ shall now pwt

Amendments 8,9 and 26, topather 4o the
vole of the House.
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Amendments Nos. 8, 9 & 26 were
put and negarived.

MR, CHAIRMAN : The question is 1

“That the Bill further to amend the
Central Sales Tax Act, 1956, and to
provide for certain other matiers, be
taken into consideration'.

The motion was adopted.

MR. CHAIRMAN : Now we take up
clause -by-clause consideration.

Mr, Dinkar Desai ...He is not here.
The question Is
“That Clause 2 stand part of the Bill’
The motion was adopred.
Clause 2 was added to the Bill.
Clause 3— (Amendment of section 6)

MR. CHAIRMAN : Mr. Dinkar Desai
.. He is not Prescat.

Mr. N. Shivappa is also not present.
Mr. Lobo Prabhu,
SHRI LOBO PRABHU : I beg to move
Page 2, line 4,—
add at the end —

“*and provided the tax demand fs
within the period of limitation or
three years, which ever is carlier."

(10)

The Minister has met my amendment In
advance and I would, therefore, like to
clarify the position to him and to the
House. The Bill applies retrospaclively
for all arrcars due from 1958, Now in res.
pect of these arrears, the amount which has
been paid and which is due to be refunded
by the State Governments, the argument
of the Minister Is that the amount is a large
one, of about Rs. 80 crores or so. If the
amount is a large one for the Central or
the State Governments, it Is certainly a
large one for also those who are involved,
This §s a very simple consideration which
the Minister has overloked, According to
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him, the State Governments cannot afford
to lose Rs. B0 crores, but the others can
afford to pay ! Fven granting that, cven if
we say that there is going to be difficulty
and the amount of Rs. 80 crores which has
been paid is to be left aside, the question
still remains of the other arrears, They
fall into two halves: the first upto 1964 ;
upto 1964 there was no judicial pronounce-
ment and, therefore, those arrears are jn a
way less justified than the arrears after 1964,
after the Yaddalam case, when there was a
judgment that the amount was not due.
Now my request to the Minister is a simple
one. 1 am saying, keep your refunds. Let
the States, if they, like, keep the 80 crores
but do not procced to collect the arrears
before 1964 or the arrears after that, The
arrcars before 1964 may be easy for Govern-
ment to conced:, but if they are recovered,
the parties concerned will be pul to a very
difficult position. Does any one keep
books of 10 or 12 years in anticipation that
they would be called into account ? Has the
Government considered how unfair it is to
put a burden on a party to prove that the
tax has been paid and that the tax s not
due 7 So 1 would suggest, please forget
the arrears, There are then certain num-
ber of cases which are before the courts,
1 would, in this connection, refer the Minis-
ter to Section 9. Under Section 9 in those
cases which have decrees, it would be very
unfair if not unconstitutional to say that
those decrees are invalid, [t is an impor-
tant point because the Act would be cut
down il you say that the decrees go bzcause
of the subscquent law, Then there are
cases which are pending. Now, in respect
of those cases, 1 thick it would be possible
for Government to come to some settlement.
It will be fair to Governm:nt to come to
some settle nent and at least to allow these
parties the costs they have incurred,

Thirdly there are cases which may be
Instituted for refund, T would agree with
the Government that thay can bz proceeded
with. It is possible for the Gowvernment
to accept my suggestion that arrears be
restricted, if they must be collected at all,
to the last 3 years and that arrears be restri-
cted to amounts which are not subject to
litigation. 1 think it Is such a fair pro-
position that Government which gels Rs.
80 crores can easily consider forgoing a
small amount which may be a matter of
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one or (wo crores. As 1 say, the Minister
must understand the implications of the
different clauses of arrcars which have
ariscn and if he foregoes the arrears, I think
those who have paid can be asked to forgo
80 crores which the Government is holding
agaiast the law as it was then and against
the rights of the pcople not to pay taxes
retrospectively,

SHRI DATTATRAYA KUNTE: I
would not have liked to say anything, but
while justifylng the introduction and consi-
deration of this Bill, the hon Minister was
pleased to say that only because moncy
will have to be refunded and, therefore,
taking compassion on those States who  will
have to refund the moncy, he is trying to
penallse the public, 17 he really wants to
take compassion on the States, let him  give
mor¢ moncy from the Consolidated Fund
of the Government of India.  That is No. 1.
MNo. 2 is : why the States are opposed to
this tax at one point 7 It is only because
the Centre is trying (o corner moare metney.
If you are prepared to give more moncy (0
the States, let him coallect it and give it to
the States,  The argumnent advanced is quite
funny. The argument is quite legal, it is
quite constitutional buat i1 is very funny,
What does he say 7 1 savs that the courts
hava never said that retrospeciive
application of an Act could be illegal,  This
is the constitwtional position.  What have
the courts done ?  The Courts do not  ques-
tion the legislative compztence of  this
House. The courts are n-t called upon
to say anything abhout the legislative pro-
pricty of this House, The wvery fact that
we are considering this legislation means
that if we pass this lezislation, the hands
of the courts will be bound down. Do we
want to bind the hands of justice only
because we have the competence  or do we
want to look into the propricty of it ? Then
an hon Member polnted out that till the
year 1964 the position of law was not clear
and now the position has been clear and if
any collections have bcen made, it would
be wrong.

the

Another polnt the Minister was trying
to make is that there are two interpre-

tations.  Unfortunately, the Constitution
says that it is only the Courts that will
interpret the law and the Constitution,
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Whatever may be the submissions of a
lawyer or even of Government, it has
no siatus as far as the walidity of the
interpretation is concerned. We have to
accept the interpretation of the court,
There could be umptecn interpretations,
but as far as the law of the land fs
concerned, there is only one interpretation
that wi'l prevail and that is the interpre-

tation of the Supreme Court. If the hon.
Minister thought that his interpretation
was the correct one, he should have
convinced the court, 1f he Is not able
to do so, he must accept the defeat
very greatfully.

Then he made a  peint about the
promulgation of the Ondinance, He did

the  ad cice reccived
The ju 'gments were

not tell us the dates of
from differcnt States.
delivered in 1968, He has not said that
all this information cam: oly after 16th
May when the budget sersto ended, He
has only wvery conveniently said, ‘yes, it
took time for the information to come,”

reaily surprised to find that
Government try to justify the Ordinance
and the legislation o replace it for a
paltry sum of Rs. 70 crores when they
are collecting Rs, 4,000 crores per annum
in additisn to oither money. [ Jdo not
know whether they  want to stifle the
Constitution and the real position of law
by saying that ‘this is ouwr interpretation
of law and therefore, we will collect it.*

1 am

SHRI P C, SETHI: As far asmy
hon. friend, Shri Loboy Prabhu, is concern-
ed, his amendment  trics  to limit the
retrospective effect of this Bill. He also
sald in the course of his argunents that
it Is not possib’e for the parties to keep
accounts for such a long peried, 1 would
like to renind him that there isa law
of limitation in the States according to
which there is a prescribzd perlod within
which account books can be rcopened, Till
that period is over, no party who is a
dealer or who maintains accounl books
would do away with them. Hence, account
books would be available.

Szcondly, under sec. 6, the liabilily
will operate in terms of the Staie law,
Therefore, although we are giving rétros-
pective effect, it will operate according
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to the State law of limitation. Therefore,
we have provided for whatever is possible or
available in the various laws of limltation
In the States to apply in this case.

Shri Kunte again raised the question
of retrospactive effect in  regard to the
amount of Rs. 70 crores and asked whether
the Central Government should not give
more to the States in lieu of it. T have
made it amply clear that under art 269
(1) of the Constitution, the entire proceeds
of this tax go to the State Governments.
Therefore, the question of giving more to
them does not arise.

SITRI DATTATRAYA KUNTE: |1
said that in case this law is not passed,
the money will have to be refunded by
the States —this was the difficulty pointed
out by the hon. Minister—and asked why
the Czntral Governmznt could not go to
the help of the State Governments and give
this amount from the Consolidated Fund.
Because a mistake has besn committed by
Government, or Parliament why penalise the
tax payer ?

SIIRIP. C. SETHI: | do not under-
stand his argument as to ultimately who
is guing to profit by this. He wants us
1o ask the State Governments to give this
moaey to the dealers so that this would
be passed on to the consum:r.  We have
already said that if som: d:alers have not
collected from  consumers, to that extent
they will be exempied, I dealers have
collected th: moncy, Government have 1o
collect it from them, But if we refund
this moncy, it would not be passed 1o
the consumers but will go the packets of
the dealers. Therefore, T do not understand
for whom Mr. Kunte is holding brief.

17 hrs.
SHRI DATTATRAYA KUNTE 1 I am
holding brief for law and the Constitution,

SHRI P, C. SETHI 1 As far aslaw
and Constitution are concerned, that posi-
tion is also clear, The intention of the
Jaw was (o collect the tax according to the
Act. But it was interpreted differently.
Many times it happens, We formulate
certain laws but when it goes to the court,
the Interpretation is different. The Sup-
reme Court in their wisdom and according
to their judgment felt that the words ‘in
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the same manner did not apply to this Act
but only to the manner which was prescrib-
ed in the State law. That is why this
difficulty has arisen. This Is a legal and
constitutional difficulty. Oursis a demo-
cratic country and the Parliament enacts
laws and the courts interpret them, as in
all the democratic countries. This difli-
culty arises in many social legislation also.
So, I am not in a position to accept the
amendment moved by Shei Lobo Prabhu,

MR. CHAIRMAN :
amendment No. 10 1o
House.

So, 1 put
the vote of the

Amendment No. 10 was put and
negatived

MR. CHAIRMAN : The guestlon is:

““That
Bill™,

clause 3 stand part  of the

The motion was adopted
Clause 3 was addeld to the Bill.

Clause 4 was added ro the Bill.

MR. CHAIRMAN : There are some
amendments o clause 5.

Clause S—(Insertion new section
84)

SHRI SHIVA CHANDRA JHA : 1 beg
to move @
Page 2, line 35, —
Sor “May, 196" substitute—
“May, 1969  (11)
Page 2, linc 38,—

for ““May, 1966 substitute—

“May, 1969 *  (12)

gumfa #giza, ¥ dored TR
11 afx 12 gw= (5) & § fagH
g T g fs faet smardt
i s ar F@ ¥ few @ fafw
Fogamft Sy 1 Ao @ve (8A) Hag
groat fear war @ form® wgarc fEet
s w1 = o faw F3@ fag fee-
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a7 far smamr ¥dz F5 qigw 7 &
FRYA & AT feeam #3&F 1 g@Q A
¥ qr39 8, ¥ qx Faww fawr & faaa
feat sram, vu% gaifas feas ang a5
#1 fgma foar s, sa% gmifess 1

+ ..the sale price of all goods return-
ed to the dealer by the purchasers of
such goods,

(i) within a period of three months
from the date of delivery of
the goods, in the case of goods
returned before the 14th day of
May, 1966 ; *'

14 5, 1966 & &7 AgA TgA a® W
a7 ¥ #1743 fgma smar w5
3q frgT @ fea fad gd o 14 \E,
1969 % 6 W@ a1 # Y T17T AT IF
¥ gaifas Az awmw fad &1 feqm
fagr sraar 1 1966 & 9ge AT TEA &NT
1969 ¥ 6 w@d a1z a¥F | fwa ag 1966
¥ 1969 F 1w AT A% & A frEmE
g, fra sz &1 ? ag i " ¥ fag
fea &9 § a7 g 1 zaifeg @f, 1966
ot & gaT A0g 9T § =wgar ¢ fF g
Tz FT AL 1969 FT X1

Page 2, line 135, for My, 1966

subsiiture
““May, 1969
Page 2, linc 38, for *May, 196
substitute

“May, 1969

wgt wgi 7€, 1966 § =gt agt wE 1969
#< f 7, AT @t wawd @A @19 @
ardt & 1 14 75, 1969 & 7w agd
a% o fawr gt ag M e s
14 w€, 1969 & 3 #HF a13 T A faw
griY ag agy aradYy 1 dfea 1966 AT
1969 & @5 & 17 g &1 Fa1 Faww ?

Central Sales Tax (Amdt.) Bill
zafsn ¥ ag §uT ag & fw 14 7€,
1966 # stag 9T 14 7€, 1969 77 fzar
ST

SHRI P. C. SETHI : Sir, as far as this
particular amendment s concerned, the
position s that the deductlons are allowed
if the goods were returned prior to 14th
May, 1966, within three months from the
date of delivery and after the date, within
six months from the date of dclivery. The
reason for this is that the rules were
amended on 14-5-1966 whereby a longer
period of six months was provided for the
reiurn of the goods. What we are now
doing is to incorporate in the law the rules
with reference to which the assessments
have been made.

As a matter of fact, this is in spite of
the fuct that previously it was three monihs,
Now, according to this legal provision, we
are making it six months, I the am:nd-
ments proposed are accepted, it will cause
confusion and result in the reopening of
many assessments., It will also ke contrary
to the rules with reference to which  assess-
ments have becn made so fur, The amend-
ments proposed, if accepted, would be 1o
the detriment of the dealers,  As  against
the period of six months available now,
there will have to be deductions in respect
of goods returncd during the period 14ih
May, 1966 to 14th May, 1969, which would
be available only if the goods were returned
within three months from the date of the
dilivery of the goods,

Thercfore, on these grounds, it would be
difficult to accept the amendments brought
forward by the hon, Member,

MR. CHAIRMAN : I shall now put the
amendments to the vote,

Amendments Nos. 11 & 12 were
put and negatived.

MR. CITAIRMAN : The question is :
“That clause 5 stand part of the
Bil”

The motion was adopted.
Clause 5 was added to the Bill.
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Clause 6—(Substitution o
section for section 9)

new

SHRI
move 1

SHIVA CHANDRA JHA1 1

Page 3, line 44, add at the end—

“after due consultation with that

State.”  (13)

Page 3, line 48, afrer *‘assigned”
insert—

“‘and given™ (14

3, line 48, omit ‘*and shail be
(15)

Page
retained by it

¥ gz wisdz ¥ F909 q40 6 & 13, faw

# ag war wan e
“Provided that il in any State or part
thereof, there is no general  sales fax
law in force, the Central Government
may, by rules made in this behalf,
miake necessary provision for all or
any of the matters specificd in this
sub-section.”

qiY fr| 1T ® ¥5@ 239 F1 F137 A
? azi 9% @z% aaddz @ Iz & gArfEw
trgz qATAAY | TEE TAAT AYE AT AEAT
g T :

“after due consultation  with  that

Siate.”

fa® wsa ¥ ¥e@ S9G ALY & AT IAP
fau FFAT qIFTT  FEW IBAMN  HAT
A & f@1, a1 9gd 30U d9aT ag 2
fF g A€ IA €2 FI Feace F |

slez AT 1 A AN oz  ag
grawmId AT A g1 FWIT F: A §F
fElT AAATE ]

“The proceeds in any financial year
of any tax, Including any penalty
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levied and colleged under thls Act
in any State (other than a Union
territory) on behalf of the Govern-
ment of India shall be assigned 10
that State and shall be retained by
i
agi 9 gEIgd § @iz & igar § fw
qz fra sz fzx sq | Y ag foar gar
¢ fr dz 4@ 41 f2s arf gz, €9 I
fear s =ifedr 1+ wsa @ ¥ fagw
9% S FT 97 gwcer faar g AT fag
feana & fyar @ 94¥ & &2 &1 ) WIT
g, Iu%T W@FHT gg *gr A4 & fF umieA
gz ®g1 usy gIET & fEar soan
nazg ug g fx usg &1 4 3 F Figar
¢ f& zan uargg oz fras g =fgh
feara amFz faqar wsa gwwT 7 I7ar
¢, g sa fas qar mifgd | usy 8%
FIT & ATH 9T F7% 8% W@ 78 afew
feara 3% sA+1 REAT &1 7941 FT T,
ST &AL TAF ema W ddm WY
g7 231 §19 & fay, 37 83 § @9 F1eH¢
1 ST IFT & Fqar ¢ fgarg &
SAR AT 2 E 1 A qF IEEr @
CeAl

# agy 3igr ¢ fa faq uwa § aow
97 1A AL B 39F AT { s ¥y
MIFT F3F ILAT § A1 T3 IHA) qra-
fraa wsa qaFe 1 FOcz FT A0
Fifgr | faar sacz fvr gm o=y Ad)
gz =feT

gt & gg wrgar § ¥ 97 &a| w1
THEST §T F Al A9 OAEA A F afew
Igar gaFr fzeqr 2 1 IEEY I AqeA
QI T I | AR USH AT FeE F AN
foed & 3 s=y it atr g7 feeai & fawr-
A T Y gEATEAT AT &, ag W ghir )
DA F qr w=y @
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SHRI P.C. SETHI : As far as this
particular provision is concerned, it is on
the statute-book since 1958 and we never
had the occassion to Invoke it., But there
are certain territorics where there is no
local sales tax-for example, Tripura, Dadra
Nagar-Hawveli, Andaman and Wicobar
Islands etc, Although it is not our inten-
tion to introduce the sales tax there, at the
same time, it would b: wise, when we are
bringing forwird a measure like this, to
have poweor in our hands so that whenever
Government  considers it necessary it may
have the authority 1o introduce sales tax in
such areas where the Government thinks it
proper. Therefore, 1 can only say at this
stage that it has been there on the statute-
book from 1958 and we had no occasion to
invoke it, Therefore, Sir, there could be
no harm in having this authority with the
Central Government at this stage.

MR. CHAIRMAN : I shall put
amendments to the vote of the House.,

the

The Amendments 13, 14 and 13
were put and fegatived.

MR. CHAIRMAN . The question is.
“That ¢lause 6 stand part of the Bill,”
The motion was adoepted.

Clause 6 was added to the Bill.

&t §o ®Wro &AW : IA T 7W aga
& wrordee fam #1 feasq v @ &) 97
31 @ 51 wi &3 a1 fas snar ar A
g FAa ¢ & fradx aadle azew gab
Fafeqa & | 9 Afzq 23 9t gaar AFF
as ag) fzar nar | g7 fao & sra) G12-
gir fafadqdT chaz g1 1 29 a® gra|
#Frg ag & w Ay Tfgd 1 ww
fer o1 & | F 7191 99 gual A=A TG
fear aam |

MR. CHAIRMAN : The bell is being
rung...Now there is quorum.
The question is :
“That clause 7 stand part of the Bill.”

The motion was adopted.
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Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

Cluase 9—Tulidation of assess-
menis elc.

SHRI1 SHIVA CHANDRA JHA 1 [ beg
to move ;

Page 4, line 33,—
agld at the end—
“Provided there had been malpractice

or misuse of such power by the con-
cerned authority*(18)

SHRI OM PRAKASH TYAGI I beg

to move
Page 4, line 38, —
add at the end—
“provided there had been malpractice
or misuse of power by tle concerned

authority"™ (29)

SHRI
move :

LOBO PRABHU: I beg to

Page 4, line 23,—

Jor “notwithstanding any thing con-
tained in"

substirute “Subject 107 (16)
Page 4, line 37, —

Jor “maintained or continued" subs-
fitute “instituted™ (17)

Page 4,—
omit lines 40 and 41.(19)

SHRI LOBO PRABHU ;:
reads as follows ;

Section 9

““Notwithstanding anything contalned
in any judgment, decree or order of
any court or any authorlty to the
contrary, the assessments will stand.’”

This finvolves two- issues. Firstly, by
this section you frustrate the judgments of
courts which are made on your own laws,
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the Jaw passel in 1958 and 1955, [s it pro-
per, Is it constitutlonal for you to frustrate
your own judges 7

S:condly, when a party has taken the

trouble, incurred the expznliture and obtain-
ed the judgm:ant in his favour, is it falr for
you after several ycars to say that your
assessment stands notwithstanding his ex-
penditure and trouble, not to speak of his
anxiety T Those are very serious issues,
You claim to be the government for the
people ; you claim to be a democratic
government. When there are thousands and
thousands of people involved in this, you
are denying them first the authority of law
in respzact of their rights and, secondly, you
are denying them the fruits of their litiga-
tion. I would, therefore, suggest that in
place of th: word *“Notwithstanding' you
substitute **Subj:ct to' so that you can
make an exc:ption in respect of those d.-
crees and orders which have bzen in favour
of the partles. The amount involved will
: small, but the effect of it both m:ral
and political will be large indexd, and [ do
hope that although you have resisted all
amendments, you will accept this one smuall
amendment.

My next amendment is to the same
clause, You say 3

“No suit or other proceedings shall
be maintained or contlnued in any
court or before any authority for the
refund of any such tax.”

Here again, the party has paid court fecs,
engaged lawyers and you go and tell him at
this stage that his suit cannot be  proceeded
further., When on the basis of your own
law and judgment, on the basis of the judg-
ment in Yadalam in 1964 and the continu-
ing judgments right up to the Supreme
Court judgment in Pothan Joseph's case,
the affected partizd go to court, are you
justified in saying that the suits which have
been Instituted are barred and the parties
are not In any way to be compensated 7 1
would suggest only this to you that in res-
pect of these suits, you may atleast mect
the costs incurred by the partics even If
you are proceeding with your asscssments,
This is the minimum you can do consis-
tently with justice and law.
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My third amendment is about (¢), that
no court shall enforce any decree or order
directing the refund of any such tax. 1 have
already argued about that when I spoke
on clause 2. I do hope that when there is
a decree, you will respect that decree and
yon will respect the law. We are passing
through a wvery difficult time., If you set
an example of not respecting the law, you
cannot expext the communists and others
to do better. It is upto you to show res-
pect to the law in what you do and in what
you leglslate.

ol faawer mr:  wwmfa &, ®u
AT do 18 F 3T FWmT 9 (ar) oY
g:

‘“(b) no suit or other proceedings

shall be maintained or continued in

any court or b2fore any authority for
the refund of any such tax ;"
za¥ a7 & Fuzar ¢ e 98 Tan e faar
E L -

“Provided there had been malpractice
or misuse of such power by th: con-
cern authority.””
T az & fx g dsazsm 1 fea=rgg
FR ¥ foq ot wfgmt w80 faa e &
ag 37 s faa azg & age 77 A
1 SY=d &, smarfdi & Ia¥ gEftes
Farafs

“no suit or other procecdings shall
be maintained or conlinued in any
court or before any authority for the
refund of any such tax ;"

73 fasgs qadz & fasrs g1 wa o
waud & 5 Som wdazg v fggena &t
15 w5aT ar FAIN AL P ag gy
w1 Shar gar @ ? gdy Ay gast diard §)
T IFA B, IU GAFT F, g F&F
1 ofY a1 FY g@AT F, IAF A9 oA
IO L Ag EH VoA &1 AZ A EART
AT @M afz ag smE @ 9T fgma
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&IF 239 I FQ@IE A AU ATI A
T Al g f& ag ¥ gafess
Fa gAx FT? S IgAr [T Afgg
g ar 393 frar 1, &% FaIaEw
FF Al ARIT § ITH 1FT [AITF
FROM, IF FT SFIET ZAT 737 & ar F47
Fad7 ag) szar & f& ag @y fasw
1 & A wry ? gfqqr #139q 98 FAT
&, W TuE &1 A §WIAAIR
A az saar & fw gramfiw §1 g &
fF a7 2T AT Jew AT waArAR F fawre
ZAFT FATY A1 T2 § AT $T  FTC TG
Fa ¥ afer Y azg ¥ amo | w@fag
Toogme 2 TRl o FEr g fE A
gFzar 37 narfedt ox 7 F@tar s
¥ vz & 6 97 99 e & oY gow
farar, TUar gqFmarn, fFEr Aaa U
F zaAre fRAT 1 9§ sy &1 QO
geemrifgr fr ag s ama Y AEF
arAY S @1 &9z & Jfg ao ag
TA1% FT |

st A st vt - @wrafa wgkEE,
g9 {7 # o) oF 9ad 3 I ¢

st Wieg wa (aigra): et o,
YT UF qIEGT FT WA & | T W4T A
SET T &, AFAY FT IAT AgAT 7 fagmn
wng av gi w1 anafe A & afer fed
* weAl feedt ® 9o far s afge -

wafa wElaY : I8 94 §H AAY
agi adi & 1 a8 o fawa & grafraa a@f
2 | gEfor carse 1% s #A AAT
& 3T ¢ | 1T TwA A fow w A
difae

ft 3w qwrw A (JAIERE) ¢
gwaafT o, ¥ gAY a99 TE LT W

mAos AR @A F oA AN AR
yew &9 w1 gg o1 iz faw amar }

SRAVANA 16, 1891 (S4KA)
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I F g ¥ fezRrr Foao g &
wga1 Tigar § 5 g8 2 & w8 wwal
TN F15 97 F ©7 § I87 FHT & | IAH
79 F1T0 4g & & dsw Eaq oA #1 v
Tgr A9qa & | Few EF@ anfwHa< F A
FHATTT a1 WaeeT & KT avar §, AT
a1 3y femrar &, gt =9 ag faamr
R, 39 9% Z3q 4 I HT AW AT A
G om @ E 1 afeomy ag g &
FHIAIIT AT @I FA7T I §—TF FIEHT
1 faam & fog att ggu @93 feq )
ged 247 AIfHT 1 wamiy 1 ¥ Zaw
sma & T & QFAgre 9 @ —
anwr zaFr afvnw ag gar & & F0e-
@t wIgr i G F ©T F T4 74T |
T 3/ I AT A AFL F 9T §—UF
dte mae 480 Fr AT gAY 4§ WWT ¥A,
WAzl 7T FEAAl & gEg Y A8 4 A,
feaz agY 13 2

ey @z, wra 9 & @t (m)
-7 &, IAT FgT A9T §—

(a) all acts, proceedings or things done
or taken by the Government or by
any officer of the Government or by
any other authority in connection
with the assessment, re-asscssment,
levy or collection of such tax shall,
far all purposes, be deemed to be,
and to have always been, done or
taken in accordance whth law,™

T ¥ 5q gz grar & % g o DA
qFz & fom g0 F1 FEM T § | ug
#3 2 @ § | &9 I AfRAT AT
fe) & wgaHe & 17T F19 K B, 74-
qrar dFw STar § &Y A9 Ag¥ T WY
SRFA AT AZT £ W FEL IR
gy 1 fifaw w7 7@ § 1 avmfa ag)-
a7, agmTR aaq ¥ nadbz & mfewe oF
T § At gEATT A AT F—q w7
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[ & s Y]
qU FAAST AT A0 FT @7 & fgar }
AT EF FIOT F45 FIHE L, TN
T T A9 F FTO AT ] 1 AT TR
& Al w7 & T & 1 SaT qrg A
Qe gy § @ AA s N [NA A

AF gt @t ag ;ifge fa wiga £ gfez &
FAIT Y @ FFC emar g, faady

ammEAr fRaAr 8, 39 9T ¥ew 249 @-
7, AT FYE JI7A EF AMAIA IFT A
AT X mAAdE I gwE AT 2, ar
T I Y ArTITor g7 7A¢ AAr WifE,
¥ ¥ &7 -1 @ F {57 93 77 907,
THY 47 gHMAIT F g AN |

€9 §ug 70 gAY I; @ 7
s9 a7 anfwaz qaarar 10 gam, 20 gr
¥y Zaq = 3 § & feT ardl & g
g—aW, FATEm ) wEf AATH
qar & 3 § T gA avg ¥ d°7 3@ FT
FJFAFE HAT R 1 AZ ST gz IS W@ R,
gIfeqs I&me a9 @ &, 98 ®LqT A4
T, A5 A3 AT, ®IST 97 AEY
/AT | ¥ | gFT F AI9Y FFAIT
# aiy fzar &, =gi gaard adf gul, Far
gag Al vy, & FEAr =wgar g fv wiw
wry wifgast 7Y oY = ®§ fag—aang
qer 737 &9 5o ay qrarlt faars
gan€ @ avd | gafsg ¥ gma a3z
B f“...

ot faem dwd (sfeqie) @ w1
| aa war ar g ?
' st stq SR @i 0 FAr UT AT
“&AA § | ATR gT qa1 2 fF waT 6q
O qu @ar g & a1 aiw #v fewiA
et g, AP & g7y Aard A o7ge
b g
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TgT &7 Azt § A fwrAwd 7 owwan
Tz &, 3fpa w37dz 3TN oF A 9%
AT Frga |

sft ®o Wo FAHAT : FIA 97 & T
Frar grar &, 3fea @87 a9 § O
fgma w3 &1

it 3w T v warafy wzy,
Farg AT & "gd¥z A wrdar FAv
AT A FHT W AT F1 fOw
FA &1 fr3ps T4 &, & oF araifas
FaFal g o A a1y A g gg=a) §
AT ATHT & HIGT T F3AT A12AT
¥IT ¥9 A fas & DY w97 =87 AN
off Frar gy E Y & wEwrr {7 oFEAr
Tizar £ 5 A1 a7% & ot franfear §
AR AfFT | Y Fra3anT asw 23g @
A FA E, gt 774 § AT QA
¥ for aqd 357 297 yifwqr @ &, nF
qZT AT FIA ATAT § IHY A H WA
aifegd &1 0 OF F oo a9 11 g
7fgn AifF gFrazdl @R fagrawm N
¥og a9 &) NA & & fo0 Aag s
&1 a7 3a% fom € fraw adf aama
2, IA%Y FAMN DFT A5W LAW  FNAA T
afgFrz 2 famr 2 M =9 #1371 F Fru
3a% faars farma w1 At damg
A8 A ) fea FY MA wred F o7y
qr Gl 9T TG ¥ 9 IFFT mdA
FIA FT ar AY6r a1 Fifzgm 1 a9y gEH
afta Y arg 1 A qareg T f2a0 g
zafesm & za% §14 78 JIAAT AEATE ¢
Provided there has been malpractice

or misuse of pawer by the concerned
authority.

waT a7 tar fear & & fwa) st &Y

1 qT T IFIFIT, gL Arzdt F 9K
Lo @ & g "H T T FAI AT

Fa% faems faema F37 &1 q160 2T
warfge | =g Wi afteg I |17
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9 2 | Was & dfaara 3 2T qEdt
% afgsr fear @ f5 3z swdt «faz
FT % A1 Ay grew FT % Sf e 1@
AT & ¥ ATTX AT ¥ gAFR fwar

g

SHRI P.C. SETHI: Hon., member,
Shri Lobo Prabhu has two amendments,
He is a wvery cxperienced  peorson and
well-versed In trade. If I accept his
am:nd neats, the result would be that the
very purposc of bringlng this Bill before
this Hyuse would be completely null and
void.  His amendment, for example in
clause 9, is to validate, if there is any
judgment, then we  should accept this.
It is on account of a judgment of the
Supreme Court that we have brought forth
this legislation b:fore the House. If we
accept the amendment of the hon  Member,
Shrl Lobo Prabhu, the wery object of the
Bill will be defeated.

SHRI 5. M. BANERJEE : Upto this
time they have moved 2134 amzndments,
but nothing has been accepted by the
G wernmant.

SHRI P. C. SETHI: With regard to
his second ameidmzit, 1 would like to
say that there arc already so many cases
pending  in  various courts and various
High Courts in the various States and if
the second amndment is accepied, thin
in spite of the fact that after the Supreme
Court juigm:nt we haive brought forward
this legislation before the House which the
Hous: may pass, if there is any judgm:nt
with regard to this paricular item from
any High Court, thea w: shouid not put
any bar therc. Thercfore, it is difficult
for me to accept the am:ndm:nts moved
by Mr. Lobo Prabhu,

As far as what hon. m:mber Shri
Shiva Chandra Jha and hon member Shri
Tyagi said, they are very valid points,
What we arc trying to se:k here ls in
view of the Supreme Court judgm:nt
where they have described the manner as
existed in the Stute. Therefore, in spite
of the fact that the Intention of the
legislature was to apply the manner as
described by the Act, we have, according
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to the judgment, to go by the manner
prescribed by the particular  State Act,
Similarly, with regard to the computation
of the tax, according to the Supreme Court
judgment we have to go by the method
provided for computation of tax In a
particular State and not as provided in
the particular Act of 1956 and further
amended in 1958, Thercfore, to that
extent we have corrected it.  But the
hon Members, Shri Jha and Shri Tyagi
have brought before the House wvery valid
points.  Suppose there are some mistakes
of calculations in the assessment of (ax.
As far as any mistake in the assesment
of tax iy concerned, there  are procedures
available and according to those procedures

the mistakes in the calculation would be
set right.  1uis only with regard to those
legal provisions  that  we have brought

forth this measure and it there are any

mistakes  in  the caleulation  of tax—
suppose  the tax accruable is Rs, 100 and
somecbody  has calewlated it as Rs, 130, it
is a mathematical mistake and certainly it
can be correcie! by procedural methnds,
If the hon Member has any case in view,
it can be certainly brought to the notice
of the Government and we will ask the
respective Government 1o rectifly the mistake.

oft 3w aFm A sdziz ¥ frg
¥y A1 4 AN wAYewT FAghaa §
A Y, AF AT AFT 1 UF A
HAF § Y AT ST T30 & 3w, A
ot wradY 7 srdzdz & 7= fHar 2 99
& fa@is are 347 gl Avwr ¥ § 7w
FY AT FTA F AN HT FRA F77

it fova | w1 0 gT AEATEET A
& ag AT 3T TAFT FT oA § TFKaT
2 0% ouafsm ¥ faw® #m amfs #
w1 & 9 7 2% AL & ?

ot awew wat - o o wdw wr
A €@ qE deAr § fF z@ 9EwT #Y
dargm AT saeard § wzi AIHI w-
Tifeal £ T ¥ fax #TF wEa F A
am @7 §T & sqmferl 9w s w13
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[# asmza wai)
§ 1 o 3R fog NEET F R @
qFIT FY qoAW § Agh IAT AAfqal w1
guiz fwar @1 awar g ar adls A A1
gsdt §, a M gfawd § 7 femddiz &
aFET & B @1 AIE e AR § |
adrar 7z 2 fr @) A s d
Y a5 oF v 39F 3T Ay @ fw S
sgrufeal #it Uzt A8 fa=mdt | @it sz
ug @ SFC F) Al Fw w g, @
fa7 szt 24 9FT A HT wEINT F
aaafa 17 3t 8, & 9z 7€) w240 %
FEqa sy F arg w1 feaag @
strd, Afwa sraf AFTE F AT § aE-
az 2 & 3aw fan @1 #1f dsag @@
ifga |

SHRI P, C. SETHI : This tax s
levied on movements of goods from one
State to another and  the rale is also
prescribed, 3 per ceny, In the Bill before
us, Cl. 8 already passcd by wus, we
have stipulated what would be the formula

for collection of the tax, We have provided
itin R (n).

17 37 hrs.
IMR. DEpUTY-SPEAKER it the Chair.

This Bill is only with regard to the
interpretation of the Sapreme Court regad-
ing the manner and the computation of
the tax.

As far as any mistakes are concerned,
there are already provisions for appeal
for rectification provided appeal is made in
time and rectification procedure gone
through in time and is not time-barred.
So for genulne mistakes, procedures arc

available for rectification. It is only to
fill up the legal lacuna that this Bill has
been brought forward.  Therefore, it is

difficult for me to accept the amendments
moved.

MR. DEPUTY-SPEAKER : 1 shall now
put all the amendments together to vote,
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Amendment Nos. 16 to 19 and 29 were
put and negatived.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clause 9 stand part of the Bill.”
The motion was adopted

Clause 9 was added to the Bill.

Clause 10—(Excmiption  from
liability to pay tax in cer-
tain cases)

SHR1 LOBO PRABHU 1 I move :
Page 5,—

omif lines 12 1o 15, (20)

Clause 10 provides : “Where any sale
of goods in the course of inter-State trade
or commerce has been effccted during the
period between the 10th day of November,
1964 and the 9th day of June, 1969 ...no
such tax could have been levied or collect-
ed......”" 1 should like the Minister to
realise how many transactions are involved
and how many sales tax assessments will
have to be reopencd over a period of four
years 7 Has the Minister considered what
extra work will be involved and what extra
stalf will be necessary 7 All for what pur-
pose T After the 1964 Daddalam case it
wis no sccret that tax was not due, In
that case who would pay tax if it was
demanded ? It is impossible to  believe
that those who sold the thing would pay
tax. You are entering into an area where
there is very little 1o be realiscd.  The time
and the trouble you are wasting on this is
not at all justified, You are trying ‘to
recover tax from some partners,  They
have no books to prove. You are not
realising that when there is no tax there
must be price adjustment and less is paid
because no tax is being paid.  Are you
going to make tax adjustments where the
party cannot prove that tax had not been
collected. 1 may point out that nowhere Is
it finsisted that the negative should be
proved. You have to prove a positive,
What are you going to do? Arc you
guing to produce oral witnesses or books
which may not contaln these statements 3 it
will be foolish to produce such a book,
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So, I request the hon. Minister to apply his
mind. I give many reasons and he gives
short replies which are many a time not
relevant at all. You have no possibility of
any one having collected thls tax. Io those
circumstances to begin to open up all those
cases and 1o cast on the traders the burden
of proof that no tax has been paid is unfair,
if not absurd, They should cither delcte
clause 10, or at least clause 10(2) which
places on the trader the burden of proof
that no tax has been paid.

SHRI P, C. SETHI 1 The hon. Mem-
ber is advancing a wvery novel argument,
as far as the theory of tax collection is con-
cerncd. 1f a person says he is not liable
to pay tax, the onus of proof devolves upon
him. According to him it should be for
the department to say if he has collected
tax. It Is for him to say if he has colleect-
ed ; if he has not collected and the tax
collected does not get cntered in the ac-
count books it is a different matwer.  But
then accounts are of two kinds ; one is for
one purpose and another is for another pur-
posc. If there is one genuine account book
where all entrics are properly made, then
the tax collected would find an entry It is
easy for him to prove that  he has collected
or not collected the tax, The onus des
volves upon the party who is asking for the
tax exemption and not on the department
who are out to collect the tax.

MR. DEPUTY-SPEAKER 1 1 put
amendment Mo, 20 tw the vote of the
House.

Amendment No. 20 was pur and
negatived.

MR. DEPUTY-SPEAKER :
tion 1s 1

The ques-

“That clause 10 stand part of the

Bill.**

The motion was adopted.
Clause 10 was added to the Bill.
Clause 11 was added to the Bill.

Clause 1, the Enacting formula
and the Title were added
" 1o the Bill.
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SHRI P. C. SETHI: Sir, 1 beg to

move 3

““That the Bill be passcd.”™

ot gesitaie omua  (Fruwdl) @ g
& 7 ard 74 Agiag & g § 1 Q2w
# a7 =gz, 7 @15z Ak Afa ¥ ag
%G FIA1 ¢ | gL G Aoy dq@ Iar
oYT I0% 9 q19 G2 § 0 ¥y W
glar 2 1 388 uwefen & v wlg 2|
% I A aga awew A & 1 & g
g fr acw Z30 ot a9 oFwIEW WA ¥
arg gy g7 w3 faar #3 61% fag agg
¥ maEiga g # ¥ a1y wezew w1 fgemn
g E It ag Yy qaw @ o 2 frar wT
fagar §cq daw aqa glar § S&&1 aq
femra #3 & T sz &) ak 1 qaEES
z07t 34) fgma § T 34

arafa frar srea # faae gz
gewr Z3g A1 Al § TAaw A AT
dgn @1 & wgan g fr fora wwal  waw
13z {oq 39 & qgi ) AW faus gz
A79 30 W | AT AT QAR OFIH
WA A WA AT AF Al W AT &
ar g1

8 Zaw 78} fazrar s wifge gt
RIF JAT 1A &, gt TawT FeqEA ghar
2, g NeFwA AT &1 Ig Hawwr F
@i & asNE A Qe fag g
#agl 9T W9 naArga wudr fasm §
3H) avg § IAF WI9-WIT H9 YoA T4F
fazr ¥ | g a7 & ) fanwq R
37 wIedqr { ag A& Mt | gwd G qwr
TT FFAAT A IAA) aFels gt &, A
AgY gl | A FogAT § IHAL W A qw-
6 KT @ 399 ag aT AT Wi
1 FFAT a7 & fF 7w @ dng &Y wd
afaw & A 3fgq ag Nt gFEfar w
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[ gersitzarr seE)
waEr ¢ zad gn w1 A TS 1 e fog
ITF QT2 TAAT 9LAT &, UF &) R
1@y 9% §, OFIIT 33 @A 9T |
Y 1% wHEC A1 wiar § w4
@ dur 2 & foo darc ¥ Afew sas
ags 70 & fer @ e AT
AT #41 ALY AT £ 7 W AU
@z # U¥o T30 Uo 41 gd A1q«A
Yzar At A fare arge, 29w @z F&
¥ew &9 fazrar a1 20 7 I FET 40
fe a1 TR TFAIIA T4 A A a4l
adft w7 &1 937 g1 a1 e mF foh
dzx ® USY FIAT AT IT AT A
agt & wrza9 fafree § sl @27 &
grq w9f ®IF AR CFEIIA SAALH
woar fzar g1 T S FESIG J I A7
g | 9T AT F) AT A w02 fqmar 2
At = wed ¥ fw g o F02 T F
2 Afw AN ZAF aFAE 1Y & IgN
gAF! TITHT | HAT AFT F2AT ) A 0F
T gt 3FT IaF Tz 7 Wz 7 fe
TFIT, TR T | TH A AT
AF TE T 1 A ATTH IGF FEAT g IA
' gIE ANF A AT FS FL aw
S Y FFHEE A 2

o) gwa WAl ;S # g #7 gE
g 3y ®Y & Year 9T g1 ®IFLA
uF fady gFIT & F SO0 E AR
g dg §A AA7 Argar & 1 Y /A 7g)-
zq ¥ g1 & v qemaw ga gafan e
f& @ fafysr wsdl # foar mar g,
7T €22 JoF 234, FIA HIAT HAF
w1, IOF) 3 w3 gAr fan awd
& T 97 | HT I HEWMIT T FILA B
o A Ar W@ § 1w K agA aT A
a1 E, WX g a7 7% fFad §7 Ay,
gAY fradt szt v, ag eza w0
wiwT § AT Y v oam fiT 7 §
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qCY WA A T4y ST F1 FEAE Ay
g1 @ §F femrddz ar wefefasdqa
THFEZE AT Al F@ § | @R QS
ST A} FTIT FA 93T § ) AR FW
AN AT FAT§, fFT TWHF
T ArE—gh A fE w A W
ST FIAT 98 @ §—ad T} T
FA Marg farasgm a 7T 59
& favgr 43 38 ¥ o T@a odade
F & 99 ¥ qa1 ags A & fou za4na
oA § | § gWNAT g f& 47T aIT oF
daw o1, fame maz 7Y, wEAgsy
TSENT F gIEFAA Q[@E qY, UFTIER
=qd & & &, a7 fFaq o ©1 ¥, oF A
T FA S AN arar gl 1 @
WHT § AT FT L, AL AT ® SguAr
dar faxar, usfafrezmm & w2
grit  wiT ZaAt & A9y ¥ fafesfzd
At | 7 wERg =@ gwT 9T fa=
113z 92 7 AT F 98 Trq A
TA F AT frgr a1 g g, afes aTg
Zag fazzw w1 fafr=hed £33 ) gfee
¥ ¥ gWIE 9T H7Ew faarT &7

ot WAL ®E P IUeqE HIARA,
g qged, ot aaf, 3 1 g7 TR,
& IAFT GNGT FIATIGAT E | R A
UG FIET, TG AT LI T TETEA
38 Y &1 vaw afrmersy ER
# 910 ad) A R, s /T FA9GAT
At #1 gfaar i 21 BfeT awr dww
Zaw AT gEt-e¥z Wey Zag STAT 1A
g 3zt g% g F N0 a9 §, @
AR T AEATAE A qa1 TAT
2, naANE ¥ aga warEr TR dar
HYT ZHALT qur FASTAT AT qaga q
g Xamrar g fr ¥w daw el
TET-FEZ Yo I4W TW AW 9T UF AFA
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e F1AT & F 7z A8 Fgar v amady
¥ Iq G A1 7T 7w faar 9y Afww
ogt stgt o EXER Y TN CEES
T2 &A1 ARAY §, I AL 9T CHAILA
T FAA | GIFT A WA TF AT
e weard Ag fear g fe oamw
eg?) frg g stmg omrg @ &%t § 1
&) Fe2leS AI52FQ g, AT L@@ F FAQ
& 9 97 aY uigrzd 3gA Smi & @
gRdY & | az AF 9T S0 AT FHKAT 21

fafier  wsai & F4F 0w a@az
qT &4 Zag § wYe FEY Q) qraw ax, faw
Fadfrazgs @At 31 WU A I F
% fafyezst & g 57 & @ ag ¥
gfrmifad @i 7t fifga s =fgo)
oS4 a% oar 7§80 fEar Fymr, A9 A% 9
grear g3 A avit 1 @ @ smwifdl
& fou @ay adt s@Ed d=v 39 AT
gezTErz {57 239 &1 AT IUE A 9g™
WY & AT NS IS AR 9T HA 7)-
g1 & wara fzar fe g aX § wsy |-
I ¥ arT HIA 2 F 74T WwzAr
g B a7 39 g § usT gAK@
Trd & af ¥ ar adl |

faeft e fefemsgfzn d=z 2 &l
e fan qzi 0 swrare o fasar <
gFdr 2, 9T W 97 As¥ 3y AW
CRT-E22 {oF S99 A1 T FH gl | AT
#r arz gem fe g9 X F agi qr gy ad
9gY OF a0 A OARTT F97 91 &1
g ot ¥ ag fagam fasmn ar fe foeet
wr Felezsqfza fvere A72a frar @)
ag fasare 78 @17 § fasmr qar 9
s ag frw€ 9 1 afsT a3 7@ N
ama & fs gTmc a9y a1 & qu A
T @ § 1 1 ag 1 2= qave £,
wafog g o 9t o, TaTe gfeamom aar s
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qr8 & ¥+q WG YA T qeq Ze@ WY
w0 ®T g ¥, ofa faemt & qm T
TR s ST &, ;Wifs 39 § fou g
F g AT AT A gETd 9sAl &1
afeorme ag @ f faeelt 1 ow aga aar
feemr amiae #1 faes) ¥ gz wT &
ZaQ I T4 047 ¢ S faedt & Sy
NN AN W A Az g & g
fE ) aglam @ N v sUn fr @y
Wt ey Ea@ e 9w F usa) 7§
faedt § 399 o% 9@ dew 299 w4
grr sifgu star e 9z® 98 54 3 fawary
fgemar ar )

T oAt & amg & grdar swm fw
w4t 7Eizg 7t gAra qx fawic 3

SHRI S. M. BANERIJEL : | would
like to support Shri  Tayagi and Shrl
Kanwar Lal Gupta. 1 remumber that we
raiscd thls question in 1958 and when
the sales fax was converled Into excise
duty on cloth the recovery was much

more.  Because, in that case, there is no
evasion. It is almost impossible for an
ordinary shop-kecper 1o keep a paid

accountant and maintain all those books
to cvade duty. So, I would request him
to consider this aspect and bring In an
amendment in this sessfon  {tsclf failing
which in the next session.

SHRI P. C. SETHI 1 1 have explained
the position in the wery beginning. As
far- as the replacement of the sales tax by
Central cxcise is concernced, this question
was cxamined in 1957 and §v  ihe
National Development Council at that
time, with the concurrence of the State
Governments, §t was declded that Central
excise would be levied in respect of sugar,
tabacco and cloth. In  view of this
agreement, excice is being levied on those
commodities since then.  Afier that (ke
State Governments have been clamouring
and making representations to the Central
Government that even these commodities
should be taken out of the purview of
the excise duty and they should be left
free to levy sales tax. Therofore, we
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have handed over the entire matter to the
Fifth Finance Commission and requested
them to go into this matter thoroughly.
The Fiflth Finance Commission has sub-
mitted its report to the President and is
under examination. Uader article 281 of
the Constitution, the report will have to
come before both Houses of Parliam:nt
with the recommendations of government,
We are considering changes in the 1958 Sales
Tax Act. Therefore, by the time the
report of the Finance Commission comes
before the House our recommendations
would also be available. So, 1 would
not say that the suggestlons given by
the hon. Members are of no walue, They
are very valuable and they deserve consi-
deration, but not now ; they will be
considered at that stage. Therefore, | request
that the Bill may be adopted by the House.

it waT o g foeedt & At |
#a Fgr fr fre st & Fefegsgion ftaze
p wafen ggi &1 s 330 AmOE F
st & ww gAar fgo ) zw aray §
#1q gat Al ¥ T FIA

SHRI P. C. SETHI : It is entirely
for the local authorities to decide.

SHRI KANWAR LAL GUPTA : The
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rate of sules tax is to be decided by the
centre and not by the D:lhi Administration.

SHRI P.C. SETHI: In respect of
those goods which are coming from outside
Delhi, I am told that the Central sales

tax In Dzlhi has been reduced from three
1o one per cent.

MR, DEPUTY-SPCAKER :

tion is :

The ques=

“That the Bill be passed.”
The motion was adopted.
BUSINESS ADVISORY COMMITTEE
Thirty-cighth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND

TRANSPORT (SHRI1 RAGHU
RAMAIAID @ 1 beg to presemt the Thir
eighth Report of the Business  Addvisory
Committee.

18 birs.

The Lok Sabha then adjourned rill
Eleven of the Clock on Friday, August
8, 1909, Sravana 17, 1891 (Saka



